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 88l  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr.  Srraxxr  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Power  Engineering  Research  Centre
 +

 Shri  Subodh  Hansda:
 #1907.  <  Shri  8.  C.  Samanta:

 Shri  R.  0.  Mafhi:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  proposal  for  setting
 up  of  the  Power  Engineering  Research
 Centre  has  been  approved  by  the
 Government;

 (b)  if  80,  whether  its  plan  and  esti-
 mate  have  been  prepared;

 (९)  where  this  Research  Centre  will
 be  located;  and

 (a)  whether  this  will  be  completed
 within  the  Second  Five  Year  Plan
 period?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Not  vet,
 Sir.

 (b)  The  plans  and  estimates  are
 under  preparation.

 (९)  It  is  proposed  to  locate  one  part
 at  Bangelore  and  the  other  part  at
 Bhopal.

 (d)  No,  Sir.

 Shri  Subodh  Hansda:  May  I  know
 whether  there  is  any  proposal  to  re-
 duce  the  amount  of  the  original  out-
 lay  and,  if  so,  what  is  the  amount

 él  LSD—I

 ६2202

 Shri  Hathi:  There  is  no  proposal  to
 reduce  the  original  outlay  for  the
 whole  scheme  of  the  Power  Research
 Station,  but  for  the  present  we  are
 setting  up  a  small  Research  Station
 at  Bangalore  ata  cost  of  Rs.  44
 lakhs.  But  that  is  only  a  beginning;
 the  ultimate  scheme  is  not  going  to
 be  reduced.

 Shri  8,  C.  Samanta:  May  I  know
 whether,  over  and  above  this
 Bangalore  centre,  such  work  was
 being  done  elsewhere?

 Shri  Hathi:  No,  the  type  of  work
 that  is  intenced  to  be  taken  up  at
 Bangalore  Power  Station  was  not
 being  done  anywhere.  Some  work  is
 being  done  at  the  Poona  Research
 Station.  but  not  of  this  type  actually.

 Zoo  in  Delhi
 +

 Shri  Ram  Krishan  Gupta:

 “Ly08
 Shri  Shree  Narayan  Das:
 Shri  Bhakt  Darshan:

 [  Shri  D.  C.  Sharma:

 Wull  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the  re-
 Ply  given  to  Unstarred  Question
 No.  630  on  the  Ist  December,  958  and
 state  the  further  progress  made  so  far
 in  setting  up  a  Zoological  Park  at
 Delhi?

 The  Deputy  Minister  of  Food  and
 Agricuiture  (Shri  A.  M.  Thomas):  A
 statement  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  VI,  annexure
 No,  125.)

 Shri  Ram  Krishan  Gupta:  From  the
 statement  I  find  that  the  work  on  the
 Japanese  garden  is  being  postponed
 for  the  time  being.  May  I  know  the
 Teasons  for  the  same?

 Shri  A.  M,  Thomas;  The  reasons
 have  been  detailed  in  the  statement
 itself.
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 att  भक्त  दर्शन  :  श्रीमन्‌,  मै  यह  जानना
 चाहता  हूं  कि  इस  जन्तुशाला  का  काम  बहुत
 वर्षों  से  चल  रहा  है,  तो  इरा  में  शिथिलता
 क्यो  हो  रही  है  झौर  वह  कब  तक  पूरा  हो
 जामेगा  ?

 खास  तथः  pie  मंत्रो  (शो  Wome  जन )
 इस  में  कोई  शक्िथिलता  नहो  हो  रही  है,  बल्कि
 जितनी.  तैजी  से  काम  चलना  चाहिए,  उतनी
 ही  सेजी  से  यह  चल  रहा  है।  इस  किस्म  का
 कार्यालय  बढ़ता  रहता  है,  उगता  रहता  है,
 इस  का  कभी  अ्रन्त  नहीं  होता  है  ।

 श्रं।  भक्त  दर्शन  तो  क्‍या  इस  का  मतलब

 यह  है  कि  यह  कभी  बन  नहीं  पायेगा,  दौर
 कभी  ण्  नहीं  होगा  ?

 Shri  9.  0.  Sharma:  I  find  from  the
 statement  that  the  work  in  respect  of
 the  enclosures  for  leopards  and  bears
 has  not  yet  been  completed.  May  I
 know  under  what  conditions  these
 leopards  and  bears  are  to  be  kept?

 Mr,  Speaker:  He  is  going  into  de-
 tails.

 Shri  A.  M.  Thomas:  Twelve  animal
 enclosures  which  are  in  progress  are
 now  nearing  completion,  and  there
 are  other  animals  also  for  which  en-
 closures  are  being  built  and  they  will
 be  completed  by  September-October
 this  year.

 Mr.  Speaker:  Next  question.

 Shri  Hem  Barua:  It  is  a  very  im-
 portant  thing......

 Mr.  Speaker:  I  must  be  allowed  to
 decide  whether  it  is  important,  Next
 question.

 Wool  Production

 *1909,  Shri  D.  6.  Sharma:  Will  the
 Minister  of  Food  and  Agricuiture  be
 pleased  to  state:

 (a)  what  steps  have  been  taken  by
 the  Government  of  India  to  step  up
 the  wool  production  in  the  country
 during  the  Second  Five  Year  Plan:
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 (b)  whether  as  a  result  of  these
 steps  wool  production  has  increased;
 and

 (९)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Foud  and
 Agriculture  (Shri  A.  का,  Thomas):  (a)
 An  all-India  scheme  for  the  develop-
 ment  of  sheep  and  wool  is  included
 in  the  Second  Five  Year  Plan,  under
 which  396  Sheep  and  Woo!  Extension
 Centres,  4  Sheep  Breeding  Farms
 with  wool  analysis  laboratories  at-
 tached  to  them  and  3  wool  Utilisation
 Centres  are  to  be  set  up  in  the  various
 States.  So  far  225  Extension  Centres,
 3  Sheep  Breeding  Farms  and  Cottage
 Industry  Unit  of  the  Wool  Utilisation
 Centre,  have  been  established

 (b)  and  (c).  It  ie  not  possible  at
 present  to  give  an  idea  of  the  esti-
 mated  output  of  wool  which  might
 have  increased  as  a  result  of  imple-
 mentation  of  this  scheme.  However,
 by  the  end  of  the  Second  Five  Year
 Plan  the  foundation  for  higher  pro-
 duction  will  be  laid  and  this  would
 result  in  increased  clip  of  better
 quality  in  the  subsequent  plans.

 Shri  D.  C.  Sharma:  Some  kinds  of
 superior  sheep  were  imported  from
 foreign  countries  in  order  to  improve
 the  breed  of  sheep  in  this  country
 May  I  know  whether  that  experiment
 has  succeeded  or  not?

 The  Minister  of  Agriculture  (Dr,
 P.  S.  Deshmukh):  Yes,  partially  it  has
 succeeded,  and  still  we  are  carrying
 on  investigations.

 Shri  Tyagi:  In  view  of  the  disturbed
 conditions  in  Tibet,  do  Government
 apprehend  any  dislocation  in  the  sup-
 ply  of  Tibetan  woo]  to  India?

 .Dr.  P.  8.  Deshmukh;  I  do  not  think
 it  arises  out  of  this  question  in  any
 case.

 Shri  Tyagi:  I  suggest  it  is  all  the
 more  important  that  attention  should
 be  given  to  wool  production  in  India.
 My  fear  is,  the  bulk  of  our  wool  was
 supplied  from  Tibet,  and  I  want  to
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 know  if  the  trade  has  been  dislocated
 or  discontinued.

 Dr,  P,  8,  Deshmukh:  For  the  present
 it  has  not  been.

 भी म०  to  सिश्न  :  श्रीमनू,  बयो  यह
 डीक  है  कि  शब  तक  प्रधिक  से  झषिक  ऊत

 राजस्थान  पैदा  करता  है  और  सरकार  ने

 राजस्थान  को  उस  की  वृद्धि  के  लिए  क्या-क्या

 साधन  दिये  हैं  ?

 डा०  पं०  वा०  देवमुख :  इस  सम्बन्ध  में

 राजस्थान  को  बहुत  ऊंचा  स्थान  दिया  गया  है,
 क्योकि  राजस्थान  में  बहुल  ज्यादा  ऊन  पैदा

 होती  है  ।

 Shri  Dasappa:  May  I  know’  whe-
 ther,  apart  from  Australian  Marinos,
 any  sheep  from  Russia  are  being  im-
 ported  already  or  whether  any  nego-
 tiations  are  going  on,  because  I
 thought  they  were  very  eager  to  send
 some  of  their  sheep  here?

 Shri  Tyagi:  Red  woo)  is  not  in  de-
 mand  in  India!

 Dr,  P.  S.  Deshmukh;  It  is  correct,
 Sir,  that  the  Russian  experts  have
 offered  some  sheep,  but  it  has  yet  to
 be  decided  which  varieties  will  be
 suitable  for  the  Indian  climate  and
 where  we  should  rear  them.  These
 discussions  are  going  on.

 लेठ  सो बिस्द  दास  :  हमारे  देश  में  किन-किन

 स्थानों  पर  विशेषकर  ये  फ़ार्म  बनाये  जा  रहे

 हूँ  भौर  क्या  इस  बात  का  भी  ख्याल  रखा  जा

 रहा  है  कि  स्थानीय  नस्‍्लों  की  ही  उन्नति  की

 जाय  भौर  एक  स्थान  से  दूसरे  स्थान  पर  था

 विदेशों  से  इस  तरह  की  भेड़ें  न  मंगाई  जायें  ?

 डा०  Fo  Mo  देंशभुख :  काफ़ी  स्थान

 है--बड़ी  फ़ेहरिस्त  है--जहां  पर  हम  सैन्टद्ध

 बनाना  चाहते  है  ।  प्रगर  भानरेबल  मेम्बर

 साहब  चाहते  हों,  तो  मै  उन  को  दे  दूंगा  t  हम
 ३६६  ज्षीप  एण्ड  बल  एक्सटेंशन  सैन्टर  बनाता
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 चाहते  हैं,  जिन  में  से  २२५  बन  गये  हैं  1
 काफ़ी  कार्यवाही  चल  रही  है  |  ब्रीठिंग  का  भी
 प्रयत्न  जारी  है  और  इम्पोथिड  झीप  से  क्रास
 ब्रीडिंग  भी  कर  रहे  हैं  ।

 भो  झासर  क्या  में  जान  सकता  हूं  कि

 श्राधुनिक  ढंग  से  ऊन  को  काटने  का  शिक्षण
 देने  की  सरकार  की  झ्लोर  थे  कोई  व्यवस्था  की
 गई  है,  यदि  नहीं,  तो  क्या  सरकार  इस  बारे  में
 विचार  कर  रही  है

 ?

 Dr.  P|  8,  Deshmukh:  Many  Centres

 ar
 this  have  already  been  establish-

 sit  फीरोड  गांधी  :  मानतीय  मंत्री  के
 विभाग  में  एक  ऐसा  भी  विभाग  है,  जो  भेड-
 बकरियों  बगेरहू  की  गिनती  करता  है  ।  क्या

 वह  बता  सकते  है  कि  भेड-बकरियों  की  तादाद

 बढ़  रही  है  या  घट  रही  है
 ?

 लाच  तथा  हविमंत्री  (बोझ  प्र०  लेन)  :

 म  के  लिए  अगर  भ्रलाहिदा  सवाल  दे  दिया

 जाय,  तो  ठीक  होगा,  क्योंकि  यह  इस  से  उत्पन्न

 नही  होता  है  ।

 श्री  हुसराज  :  इस  बात  को  ध्यान  में

 रखते  हुए  कि  पशमीना  कल  सिर्फ  तिब्बत  से

 आती  है  क्‍या  केन्द्रीय  सरकार  अपना  कोई

 डेपूटेशन  ईरान  की  तरफ़  भेजेगी,  जहा  पशमीना

 ऊन  होती  है  और  वहां  से  इस  किस्म  की

 बकरियां  लाने  का  इन्तजाम  किया  जायगा,
 जिस  से  पशमीना  ऊन  यहां  पंदा  हो  सके  और

 इस  बारे  में  दिक्कत  न  हो  ?

 डा०  Go  झा  वेझमुख  ऐसा  कोई

 प्रस्ताव  फ़िलहाल  हमारे  सामने  नहों  है  t

 at  Wo  मु०  तारिक  :  में  यह  जानना

 चाहता  हूं  कि ऊन  जोकि  काएइमीर  की  सनत

 के  लिए  बेहद  जरूरी  है  और  काश्मीर  के  शाल

 वगैरह  दुनिया  में  भेजे  जाते  हैं,  काइमीर  में

 उनको  तरक्की  देने  के  लिए  हकूमत  ने  कौन  से

 इकदामात  किये  है  ?
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 De.  P.  8.  Deshmukh:  We  are  pro-
 posing  to  establish  20  extension  centres
 in  Jammu  and  Kashmir.  i7  of  which
 have  already  been  established.

 Sbri  D.  C.  Sharma:  May  I  know
 what  is  being  done  in  the  hilly  areas
 of  the  States  of  Punjab  and  Uttar
 Pradesh  and  whether  those  areas  are
 included  in  this  echeme?

 Dr.  P.  8.  Deshmukh:  I  could  not
 follow.

 Mr.  Speaker:  He  wants  to  know
 whether  any  special  measures  are
 adopted  in  the  hilly  tracts  of  Punjab
 end  Uttar  Pradesh.

 Shri  D.  C.  Sharma:  I  also  want  to
 know  if  the  emphasis  is  on  the  brown
 sheep  only  or  also  on  black  sheep.

 Dr.  ह  8.  Deshmukh:  Sheep  are  of
 various  colours.

 Poultry  Farm  at  Bhubaneswar

 °9I9.  Shri  Panigrahi:  Will  the  Win-
 ister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  858  on  the  20th
 February,  4958  and  state:

 (a)  whether  any  progress  has  since
 been  made  in  the  construction  of  pro-
 posed  regional  Poultry  Farm  at
 Bhubaneswar;

 (b)  what  amount  of  the  estimated
 cost  has  been  spent  so  far;  and

 (९)  whether  the  progress  of  con-
 struction  work  is  considered  eatis-
 factory?

 The  Minister  of  Agricultare  (Dr.
 2.  8.  Deshasakh):  (a)  Yes  Sir.  Land
 has  been  uequired  and  Central  Public
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 Works  Department  are  clearing  the
 jungle  om  it.  Pending  Snal  con-
 struction,  as  an  interim  measure,  un-

 Aviation  authorities  are  being  con-
 verted  and  the  necessary  funds  to  the
 State  Public  Works  Department  have
 been  released.  Six  large  incubators
 have  been  made  available  to  the  Gov-
 ernment  of  Orissa.  An  Officer-in-
 charge  of  the  Farm  and  other  neces-
 sary  staff  is  being  recruited.

 (b)  About  Rs.  60,000.

 (c)  All  possible  efforts  are  being
 made  to  start  the  Farm  as  soon  as
 possible.  Construction  work  wil!
 actually  start  after  the  jungle  is
 cleared.

 Shri  Panigrahi:  May  I  know  what
 is  the  total  area  of  land  which  has
 been  acquired  for  the  purpose  of  set-
 ting  up  this  regional  poultry  farm  at
 Bhubaneswar?

 Dr.  P.  8.  Deshmukh:  I  would  like
 to  have  notice  of  the  question.

 Shri  Panigrahi:  May  I  know  the
 broad  features  of  this  regional  poultry
 farm  which  is  going  to  be  established
 in  Orissa?

 Dr.  P,  8.  Deshmukh:  These  are  the
 primary  functions  of  the  farm:  to  pro-
 duce  and  acclimatize  and  supply  ‘day-
 old’,  high-bred  chicks  to  the  state
 poultry  farm  of  the  region  which  the
 Tegional  farm  is  expected  to  serve  for
 use  as  foundation  stock.  Secondly,  to

 poultry  extension  centres  cum
 development  blocks,  300  of
 which  are  being  set  4  oup
 under  the  second  Five  Yeer
 Plan.  Thirdly,  to  carry  out  applied
 research  into  problems  of  poultry
 husbandry,  such  as  breeding,  feading.
 management,  housing,  ete.,  specially
 applicable  to  the  regions  concerned.

 सेठ  भोजिन्द  दास  :  कया  भुवनेश्यर  के

 सदूर  तीर्ष-स्वान  के  सिवा  गबर्मेमेंट  को  इस
 काम  के  लिए  देश  में  कोई  दूसरा!  स्वाय  नहों
 मिल  रहा  हू  ?
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 Dr.  P.  8,  Deshmukh:  (a)  The we  do  me
 बधमुख

 काफी  भौर
 following  steps  have  been  taken  for

 हथान  हम  सिलैक्ट  करने  वाले  हैं  भौर  यह  एक  increasing  milk  yield  in  Dethi  vill-
 उड़ीसा  के  लिए  है  1  ages:

 बिल्ला  के  गांधों  में  दूध  को  मात्रा

 न्शर्र१.  भी  ह, । अ  प्रभाकर:  क्‍या

 स्वाय  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  दिल्ली  के  गांवों  में  दूध  की  मात्रा

 बढ़ाने  की  दिशा  में  कहां  तक  प्रगति  हुई  है;
 और

 ख)  इस  समय  कितना  दूध  गांवों  से
 लगर  को  भेजा  जाता  है  ?

 कृविमंत्री  (डा०  Go  झा०  देंगमुश)  :

 (क)  दिल्ली  के  गांवों  में  दूध  का  उत्पादन

 बढ़ाने  के  लिए  ये  कदम  उठाये  गये  हैं  —

 (१)  ढोरों  का  सुधार  करने  के  लिए
 तमाम  गांबों  में  सुधरी  हुई  नसल  के
 सांडों  का  इन्तज्ञाम  कर  दिया
 गया  है  ।

 (२)  नांगलोई  गांव  में  एक  आर्टी-
 'फिशल  इंसेमीनेशन  सेन्टर

 «Artificial  Insemination  Centre)
 स्थापित  कर  दिया  गया  है  ।

 (३)  २००  प्रच्छी  नसल  के  बछड़ों  के

 लिए  सबसधिड़ी  (  subsidy  )
 ae:

 (४)  देहाती  क्षेत्रों  में  पशु-विकास  कार्य
 की  देखभाल  करने  के  लिये
 वेटेरिनेरी  प्रसिस्टेन्ट  सरहन्‍्स

 {Veterinary  Assistant  Surgeons)
 का  इन्सज़ाम  कर  दिया  गया  है  t

 (ख)  गांवों  से  लगभग  ३५०७  मन
 'प्रतिद्दिन  |

 Shyi  Hem  Baraa:  In  English  also.

 Myr.  Speaker:  Yes.

 “(t)  Bulls  of  improved  breed  have
 been  provided  in  all  the  vill-
 ages  to  improve  the  progeny
 of  cattle.

 (2)  An  Artifical  Insemination
 Centre  has  been  established
 at  Nangloi  Village.

 (3)  300  superior  calves  have  been
 subsidised.

 (4)  Veterinary  Assistant  Sur-
 geons  have  been  provided  to
 look  after  the  livestock  de-
 velopment  work  in  the  rural
 areas.

 (b)  About  3500  maunds  per  day
 from  villages.

 शो  नवल  प्रभाशर  :  माननीय  मंत्री

 महोदय  ने  कहा  है  कि  दिल्ली  में  इस  समय

 ३५००  मन  दूध  का  उत्पादन  होता  है  t  मैं
 जानना  चाहता  हूं  कि  दिल्ली  शहर  के  लिए
 कितने  दूध  की  आवश्यकता  है  और  उस
 आवश्यकता  को  देखते  हुए  यह  दूध  क्‍या  कम  है
 या  ज्यादा  है  भौर  प्रगर  कम  है  तो  उत्पादन

 को  बढ़ाने  के  लिए  गवर्नेमेंट  क्‍या  प्रयत्न  कर

 रही  है  ?

 Blo  Fo  Mo  बेशभुख  :  हमारा  संदाजा

 यह  हैं  कि  ७,०००  मन  की  आवधयकता  है  t

 उत्पादन  को  बढ़ाने  के  लिए  काफी  कोशिक्ष
 को  जा  रही  है

 ai}  म्द्स  प्रभाकर  :  मे  जानना  चाहता

 हूं  कि  दिल्ली  प्रशासन  की  झोर  से  केन्द्र  क ेपास

 क्या  कोई  हस  प्रकार  का  सुझाव  झाया  है  कि

 दिल्ली  के  ग्रामीण  इलाकों  में  कुछ  ऋण  दिया

 जाये  जिससे  बे  अपने  पशुभों  की  तादाद  बढ़ा
 सके  था  शौर  झलिक  सहकारी  समितियों

 की  स्थापना  कर  सके  ताकि  दूध  का  उत्पादन

 बढ़  सके  ?
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 -०  to  T°  tee  :  दिल्‍ली  के

 अलावा  यू०  पी०  से  भी  कुछ  & ह  झाता  है  |
 जो  प्रंदाज़ा  मने  बताया  है  वह  दिल्‍ली  के  गांगों
 का  है  ।  जो  कुछ  भी  मदद  हो  सकती  है  दी
 जाती  है  क्योंकि  हम  चाहते  हैं  कि  इन  केन्द्रों
 को  बढ़ावा  दें  ।

 Dr.  Sushila  Nayar:  May  I  know
 what  arrangements  have  been  made  to
 supply  milk  in  pure  form  and  pro-
 perly  sterilized  without  adulteration,
 to  the  people  of  Delhi?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  There  is  85
 echeme  for  setting  up  a  milk  dairy
 in  Delhi.  It  is  hoped  that  it  will  come
 into  operation  by  the  middle  of  next
 August.  This  dairy  will  be  process-
 ing  7,000  maunds  of  milk  daily  in  the
 first  plan.  It  will  have  a  capacity  for
 expanding  this  quantity  to  i2,000
 Taunds  per  day.  Now,  as  part  of  this
 acheme,  30  chilling  centres  will  be
 set  up  where  the  milk  will  be  tested
 both  biologically  and  chemically.  It
 will  be  collected  there,  chilled  and
 brought  to  the  dairy  for  pasteuriza-
 tion  and  steilization.

 Dr.  Sushila  Nayar:  Does  this  dairy
 contemplate  the  removal  of  cattle
 from  the  city  of  Delhi  and,  if  so,  by
 when  we  can  expect  that  the  cattle
 will  be  cleared  and  taken  to  appro-
 priate  places  for  the  production  of
 milk?

 Shri  A.  P.  Jain:  Yes,  Sir.  That  is
 part  of  the  scheme.  That  is,  the  cattle
 now  located  in  Delhi  will  be  removed
 to  the  rural  areas.  Initially  we  want-
 ed  to  acquire  some  land  but  there
 were  difficulties  about  it.  Fresh  eff-
 orts  are  being  made  to  acquire  land
 ao  that,  the  cattle  may  be  shifted  to
 the  rural  areas.

 पंडित  सुगौदबर  we  उपाध्याय  क्या
 गवर्नमेंट  के  पास  ऐसी  कोई  शिकायतें  भाई  है
 कि  झाटिफिशल  ईसेमिनेशन  से  जो  बचडे  पैदा

 होते  हैं.  उसकी  वजह  से  दूध  कुछ  कम  होता  है  ?
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 शीक  we  wo  छेन  :  ऐसी  कोई  सिकायतः

 नहीं  झाई  है  जहां  हम  ने  देखा  है  भाटिफिदंल
 इंसेमिनेशन  से  जो  बच्चे  बछड़ियां  पैदा  हुए  है
 वे  काफी  तम्दरुस्त  झौर  ग्रच्छे  है  q

 it  लि. सन  सिए  में  जानना  चाहता  हूं
 कि  क्या  यह  स्कीम  केबल  दिल्ली  अौर  दिल्ली
 के  गांवों  के  लिए  ही  लागू  है  या  धन्य  क्षेत्रो  मे
 भी  इस  तरह  से  दूध  का  प्रबन्ध  करने  का.
 विज्ञार  किया  जा  रहा  है  ?

 ग्न  Mo  प्र०  जेन  :  हतनी  बड़ी  स्कीम  तो
 दिल्ली  के  लिए  ही  है  क्योंकि  दिल्‍ली  एक  बहुत
 बड़ा  शहर  है  t  दूसरी  मुकाबलतन  छोटी  स्कीमें
 तमाम  देश  के  वास्ते  है  और  उनमें  से  चार  या
 पाच  स्कीमें  यू०  Fro  को  भी  दी  गई  हैं  4

 Shri  Easwara  lyer:  May  I  know
 whether  in  the  proposed  dairy  farm,
 there  is  any  scheme  for  bottling  the
 milk  and  pasteurizing  the  milk?

 Shri  A.  P.  Jain:  There  will  be
 arrangement  for  pasteurizing,  steriliz-
 ing,  bottling  and  then  distributing  thc
 milk  through  about  a  thousand  mill:
 stalls.

 Mr.  Speaker:  It  was  only  a  short
 time  ago  that  Shri  Krishnappa  =  ans-
 wered  a  question  like  this.  A  ques-
 tion  was  put  as  to  whether  there  was
 any  difference  between  cow's  mulk  and
 buffalo’s  milk,  and  if  there  was  not
 any  difference  why  they  could  not
 provide  cow's  milk.  He  answered
 that  a  lot  more  is  got  from  buffalo’s
 milk  and  they  are  going  to  have  this
 dairy  farm  for  the  main  centres  and
 that  for  smaller  areas,  it  will  be  diff-
 erent.  I  think  the  whole  thing  has
 been  answered.  It  has  come  up  again
 If  any  hon.  Member  has  not  put  a
 question  so  far  on  this  subject,  I  am
 prepared  to  allow  him  to  put  8  ques-
 tion.

 Shri  Barman:  Governmant  intend
 procuring  the  milk  fram  the  villages,
 chill  the  milk  and  bring  it  to  the
 centres  for  consumption  by  the  Delhi
 population,  May  I  know  what  arrange-
 ments  will  be  made  ao  that  the  pepple
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 of  the  villages  may  get  such  milk
 for  their  own  consumption?

 Shri  A.  P.  Jain:  It  is  not  intended
 that  every  drop  of  milk  that  is  pro-
 duced  in  the  country  side  should
 come  to  Delhi.  A  part  of  it  will  come,
 and  the  rest  will  remain  there  for
 their  own  consumption.

 Shri  Barman:  I  wanted  to  know
 whether  a  part  of  the  milk  which  is
 chilled  will  be  distributed  in  the  vill-
 ages  for  consumption  in  the  villages
 themselves.

 Shri  A.  P.  Jain:  That  is  not  part  of
 the  scheme.  The  chilled  milk  will  be
 brought  to  the  central  dairy  for  pas-
 teurization  and  sterilization.

 Shri  Tyagi:  Have  the  Government
 made  sure  that  the  thousands  of
 gowallas  who  are  operating  individual-
 ly  today  in  the  market  are  not  alto-
 gether  dislocated  and  that  their  trade
 continuc.”

 Shri  A.  P.  Jain:  We  hope  their
 economic  condition  will  improve,  be-
 cause  all  the  milk  is  brought  at  the
 centre  and  on  the  basis  of  quality
 payment  will  be  made.

 Mr.  Speaker:  A  number  of  hon.
 Members  are  interested  in  this,  whe-
 ther  the  Minister  will  give  an  assur-
 ance  that  everyone  will  be  supplied
 with  milk.

 Shri  A.  ह  Jam:  Provided  every-
 body  is  prepared  to  pay.

 Development  of  Tuticorin  Port  as  a
 Majer  Port

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  develop  Tuticorin  Port  into
 a  major  port;  and

 {b)  If  so,  the  total  cxpenditurc
 likely  to  be  incurred  for  the  same?
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)  The
 question  of  development  of  Tuticorin
 into  &  major  port  in  the  Third  Plan

 is  yet  under  consideration.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  a  deputation  on
 behalf  of  the  Tuticorin  Port  Deveilop-
 ment  Council  met  Shri  Patil  and  also
 Shri  Raj  Bahadur  and  they  gave-  them
 assurances  that  this  scheme  will  be
 put  through?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  8.  K.  Patil):  Sure-
 ly  the  deputation  saw  me,  but  I  do
 not  think  any  Minister  gave  an  assur-
 ance  to  the  deputation  that  the  scheme
 will  be  put  through.  They  were  tcid
 that  it  will  be  very  actively  and
 sympathetically  considered.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  this  Port  Development  Coun:!]
 has  appointed  of  its  own  accord  an
 expert  committee  to  go  into  this  pro-
 blem  and  the  expert  committee  has
 made  certain  recommendations  for
 the  phased  development  of  the  port?
 If  so,  may  I  know  whether  those  re-
 commendations  have  been  examined
 by  the  Government  so  far?

 Shri  85.  K.  Patil:  While  speaking  on
 the  demands  for  grants,  I  have  said
 very  positively  that  so  far  as  the
 Tuticorin  port  is  concerned,  we  are
 very  positively  considering  its  in-
 clusion  in  the  Third  Five  Year  Plan,
 what  it  will  cost  approximately,  etc.
 Beyond  that.  it  is  unnecessary  ‘o  go
 at  this  stage.

 Shri  Thirumala  Rae:  Is  it  a  fact
 that  the  main  articles  of  import  and
 export  from  Tuticorin  port  are  coal
 and  salt  for  internal  consumption?

 Shri  8,  K.  Patil:  It  may  be  so;  we
 have  no  doubt  about  the  importance
 of  Tuticorin.

 Shri  Thirnmala  Rao:  I  want  to
 know  the  principles  on  whith  ports
 are  included  for  conversion  into  major
 ports,  whether  they  contribute  to
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 overseas  trade,  etc,  Will  the  hon.
 Minister  kindly  enlighten  us  on  this
 point?

 Shri  Raj  Bahadur:  The  determin-
 ation  of  this  question  is  usually  based
 on  certain  well-known  considerations
 which  pertain  to  the  needs  of  trade,
 commerce  and  the  traffic  emerging
 from  a  particular  area  or  hinterland.
 Apart  from  that,  the  hon.  Member
 knows  that  we  have  appointed  a  com-
 mittee  which  is  also  looking  into  the
 question  of  priorities  to  be  given  to
 the  development  of  intermediate  ports

 Shri  Tangamani;  The  hon.  Minis-
 ter  was  pleased  to  say  that  in  regard
 to  both  Mangalore  and  Tuticorin,
 steps  would  be  taken  for  developing
 tham  into  major  ports.  May  I  know
 the  amount  which  has  been  sanction-
 ed  for  the  current  year  and  next  year
 for  the  preliminary  investigation  that
 has  to  be  made?

 Shri  Raj  Bahadur;  No  _—  specific
 amounts  have  been  sanctioned  so  far
 as  the  Central  Government  is  =  con-
 cerned.  But  certain  preliminary  sur-
 veys  are  being  undertaken.  A  traffic
 survey  is  being  undertaken,  also  pre-
 liminary  borings  are  going  on  the
 various  alignments  which  have  been
 proposed  by  experts.

 ‘Bhri  ग,  B.  Vittal  Rao:  May  I  know
 whether  it  is  a  fact  that  for  a  minor
 port  to  qualify  for  development  into
 a  major  port,  the  volume  of  traffic
 handled  by  it  should  be  5  lakh  tons,
 and  also  whether  Tuticorin  port  will

 be  developed  apart  from  the  Sethu-
 samudram  project?

 Shri  Raj  Bahadur:  f  am  not  aware
 of  any  such  yardstick  in  specific  terms,
 but  the  question  of  economics  will
 be  taken  into  consideration.  That  is
 what  has  been  considered  all  along
 Dy  the  various  experts.  As  many
 as  seven  experts—individuals  07
 bodies—have  so  far  examined  the
 question  of  development  of  Tuticorin
 port.

 Shei  Joachim  Alva:  The  Govern-
 ment  announced  the  decision  to  make
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 Mangalore  a  major  port  and  now  the
 Minister  announces  that  Tuticorin  will
 be  considered  in  the  third  Plan.  May
 I  know  where  Karwar  stands?

 Mr.  Speaker:  There  are  a  number
 of  ports.  It  does  not  arise  out  of  this
 question.  The  hon,  Member  may  table
 6  separate  question.

 Shri  Joachim  Alva:  It  arises  from
 the  overall  point  of  view  of  the  west
 coast.

 Shri  S.  K.  Patil:  Mangalore  stands
 in  the  constituency  of  the  hon.  Mem-
 ber.

 Mr.  Speaker:  Karwar  is  in  the
 west  and  Tuticorin  is  in  the  east.

 Shri  Nanjappa:  The  hon.  Minister
 was  pleased  to  say  that  the  matter  is
 under  consideration.  May  I  know
 whether  the  scheme  will  be  included
 in  the  third  Plan?

 Shri  Raj  Bahadur:  We  are  actively
 considering  it.

 Shri  Thirumala  Rao:  The  hon.  Min-
 ister  was  pteased  to  say  that  he  had
 appointed  a  committee  to  enquire  into
 the  development  of  intermediate  ports
 May  I  know  at  what  stage  is  the  in-
 vestigation  of  the  committee.  when
 the  report  is  expected  and  whether
 it  will  be  submitted  in  time  so  that
 the  recommendations  could  be  con-
 sidered  for  inclusion  in  the  third
 Pian?

 Shri  Raj  Bahadur:  We  can  hope  for
 that,  because  the  committee  has  a)-
 ready  been  appointed  with  the  De-
 velopment  Adviser  as  Chairman
 They  are  going  into  the  respective
 merits  and  demerits  of  the  ports  which
 are  eligible  for  consideration  for  pror-
 ity  in  development.  We  hope  in  good
 time  certain  proposals  will  be  for-
 mulated  and  we  shall  consider  them

 Shri  Desappa:  The  ‘Kasturbhai
 Lalbhai  Committee  went  into  this
 question  of  having  a  major  port  bet-
 ween  Bombay  and  Cochin  and  the  re-
 commendations  of  that  committee  are
 pending  implementation  for  the  last
 eight  years.
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 Shri  है,  K.  Patil:  Mangalore  is  bet-
 ween.  Bombay  and  Cochin.

 Mr.  Speaker:  This  relates  only  to
 Tuticorin  port.  I  find  that  there  is
 enlargement  of  every  question  that
 cores  before  thie  House.  If  there  is
 a  question  about  one  river  or  one  port,
 a))  the  rivers  and  ports  in  India  come
 up.  There  is  no  end  to  this.

 Shri  Hem  Barua  vose—

 Mr,  Speaker:  I  have  allowed  the
 hon.  Member  from  Assam  to  put  two
 questions,

 Shri  Hem  Barua:  I  should  be  con-
 gratulated  for  that.

 Mr.  Speaker:  Nothing  is  going  to
 be  solved  in  the  Question  Hour.  Next
 question.

 Kundah  Hydro-Electric  Project

 #1914,  है... ह  Nanjappa:  Will)  the  Min-
 ister  of  Irrigation  and  Power  ve
 pleased  to  state:

 (a)  whether  construction  and  erec-
 tion  works  of  Kundah  Hydro-eletric
 Project  are  being  carried  on  as  per
 schedule;

 (b)  if  so,  when  the  first  power
 station  wilk  be  commissioned  to  gene-
 rate  electricity?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  All  the  generating  units  in
 both  the  Power  Houses  are  expected
 to  be  commissioned  by  1980-61,

 Shri  Nanjappa:  May  I  know  when
 the  second  power  station  wil)  com-
 mence  generating  power?

 Shri  Hathi:  Both  the  power  stations
 will  be  commissioned  by  the  end  ०:
 900-6i,

 Shri  Easwara  ह. ३  May  I  know  the
 Power  potential  of  the  two  power
 stations?

 Shri  Hathi:  180,000  KW.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  help  that  was  expected  from
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 Canada  by  way  of  materials  has  arriv-
 ed?

 Shri  Bathi:  Yes;  we  are  getting
 Canadian  help  under  the  Colombo
 Plan.

 Shri  Dasappa:  What  is  the  cost  per
 KW?  How  does  it  work  out?

 Shri  Hathi:  The  total  cost  is  Re,  35
 crores  for  180,000  KW.

 Shri  Nanjappa:  May  I  know  whe
 ther  the  Canadian  technicians  are
 still  directing  the  project  or  the  work
 is  being  carried  out  by  Indians?

 Shri  Hathi:  It  is  being  done  by
 Indian  engineers.

 Tungabhadra  Low  Level  Canal
 Scheme

 *1915.  Shri  Rami  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Con-
 ference  of  the  representatives  of  the
 States  of  Andhra  Pradesh  and  Mysore
 was  held  on  the  25th  and  26th
 February,  959  in  connection  with  the
 division  of  the  assets  of  the  Tungabha-
 dra  Low  Level  Canal;

 (b)  if  so,  the  decision  taken  thereat;

 (e)  any  other  subjects  discussed  at
 the  meeting;

 (ad)  whether  any  matters  have  been
 referred  for  the  arbitration  of  the
 Centre;  and

 (e)  if  so,  the  action  taken  by  the
 Centre  in  the  matter?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (e).
 A  statement  is  Jaid  on  the  Table  of
 the  Sabha.  {See  Appendix  VI,  one
 nexure  No.  126.)

 Shri  Rami  Reddy:  In  reply  to  (a)
 and  (b)  it  is  stated  that  no  agree-
 ment  could  be  arrived  at.  In  reply  to
 (c)  it  is  stated  that  some  matters  were
 discussed  at  the  meeting.  May  I  take

 it  that  in  regard  to  the  matters  re
 ferred  to  in  (c),  there  has  been  agree-
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 ment  or  whether  the  discussion  in
 regard  to  those  matters  is  still  con-
 tinuing?

 Shri  Hathi:  There  have  been,  in
 all,  24  points  which  were  to  be  dis-
 cussed,  out  of  which  agreement  has
 been  reached  on  eight.  In  regard  to
 the  4  points  mentioned  in  (d)  and  (e),
 no  agreement  has  been  reached.
 Others  are  still  to  be  discussed  at  a
 third  conference  to  be  held  in  May
 1959.

 Shri  ‘Rami  Reddy:  May  I  know
 whether  there  are  any  principles  lai<
 down  for  deciding  these  matters?

 Shri  Hathi:  There  are  a  number  of
 general  principles,  but  each  point  will
 have  to  be  decided  taking  into  con-
 sideration  the  local  circumstances

 Shri  Basappa:  May  I  know  whether
 the  Tungabhadra  Workshop  has  been
 put  to  any  use,  for  what  purpose  it
 is  used  and  how  it  is  working?

 Shri  Hathi:  The  Tungabhadra  Work-
 shop  is  worked  on  a  commercial  basis.
 Recently  they  have  got  orders  from
 Chamba!  Works  also.  The  two  states
 have  agreed  that  it  should  be  managed
 something  like  a  corporation.

 Shri  Achar:  The  statement  =  says
 that  the  disputes  which  are  not  settl-
 ed  are  referred  to  the  Centre.  May  I
 know  what  machinery  the  Centre  is
 going  to  have  to  decide  this  mater
 and  how  they  are  going  to  settle  it?

 Shri  Hathi:  It  will  be  something
 like  an  arbitration  by  some  officials.

 Shri  Mohammed  Imam:  May  I
 know  if  any  decision  has  been  taken
 to  apportion  the  debts  and  liabilities
 that  were  contracted  in  the  course  of
 construction  of  the  reservoir  and,  if
 so,  on  what  basis?  What  is  the  per-
 centage  allotted  to  each  State?

 Shri  Hathi:  Actually,  the  division  of
 liabilities  is'one  of  the  outstanding
 points  that  have  to  be  decided.

 Sari  T.  B.  Vittal  Rao:  About  the
 Tungabhadra  workshop  it  is  being
 stated  that  they  have  been  advised  to
 form  a  corporation.  May  I  know  if
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 any  financial  assistarice  will  be  given
 if  a  corporation  is  formed?

 Shri  Hathi:  For  the  present  they
 have  got  sufficient  machinery.  But
 in  case  any  expansion  is  needed,
 and  if  they  approach  the  Centre,’  :t
 will  be  considered.

 Shri  Basappe:  May  I  know  whether
 any  agreement  has  been  reached  re-
 garding  the  sharing  of  power  between
 Andhra  and  Mysore?

 Shri  Hathi:  Yes.

 Shri  Basappa:  What  is  the  basis?

 Shri  Hathi;  It  is  1:3.  After  Shera-
 vati  comes  into  operation  it  will  be
 1a

 Shri  Rami  Reddy:  May  I  know  the
 particular  points  of  view  of  the  res-
 pective  State  Governments  in  regard
 to  those  matters  where  there  has
 been  no  agreement?

 Shri  Hathi:  The  viewpoint.  =  from
 both  governments  have  been  invited.
 We  have  not  received  their  view-
 points  on  matters  on  which  agree-
 ment  has  not  been  reached.

 Viking  Aircrafts

 +
 Shri  Kodiyan:
 Shri  Warior:

 Will  the  Minister  of  Transpor:  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  889  on  the  4th  March,  959
 and  state  whether  the  Indian  Airlines
 Corporation  have  taken  any  decision
 regarding  disposal  of  the  Viking  aero
 planes  which  were  grounded?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Moehiu@@in):  As  ai-
 ready  indicated  in  reply  to  Starred
 Question  No.  !0I5  in  the  Lok  Sabha
 on  iith  December,  1987,  the  Indian
 Airlines  Corporation  have  decided  ४०
 dispose  of  their  Viking  airoraft  as  and
 when  it  is  possible  for  them  to  do  so.

 *1917.

 Shei  Kedtyan:  May  I  know  whether
 t  is  a i  fact  that  an  offer  was  made  by
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 the  British  firm  to  purchase  these  air-
 craft  at  a  price  of  Rs.  75,000  per  air-
 craft  and  it  was  not  accepted  by  the
 Indian  Airlines  Corporation  and,  if  so,
 the  reason  for  the  rejection  of  this
 offer?

 Shri  Mehiuddim:  I  am  not  sure  of
 the  offer  the.  hon.  Member  is  referr-

 ing  efforts  through  various  agencies
 ing  efforts  through  various  agencirs
 to  dispose  of  these  aircrafts.  As  far
 ag  this  particular  case  ie  concerned,
 I  know  that  no  firm  offer  was  receiv-
 ed.

 Shri  Kodiyan:  May  I  know  whether
 any  offer  has  come  from  within  the
 country?

 Shri  Mohiuddin:  I  have  no  know-
 ledge  about  it.

 Shri  Tangamani:  The  hon  3  Deputs
 Minister  said  en  llth  December,  957
 that  the  LAC  have  decided  to  dispose
 of  the  Viking  planes.  On  4th  March
 we  were  told  that  43  planes  have  been
 ground,  7  in  Delhi  and  5  in  Bombay
 May  I  know  how  Jong  it  will  take  to
 dispose  off  these  32  planes?

 Shri  Mohinddin:  As  I  have  just
 now  mentioned,  the  Corporation  is
 making  all  efforts  to  sell  them.  As
 the  hon.  Member  knows,  the  demand
 for  piston-engined  aircraft  is  not
 keen  now-a-days.  But  it  is  expected
 that  if  any  reasonable  offer  is  re-
 ceived  they  will  be  disposed  of.

 ft  खोकीम  झाल्या  क्‍या  सरकार  को

 मालूम  है  कि  श्रभी  पिछले  दिनों  डेकोटाज  की

 खरीद  के  बारे  में  प्रनडिज़ारेबुल  ऐक्टिविटीड़
 की  छिकायत  सुनने  में  झाई  थीं  भौर  क्‍या

 गब्नमेंट  नने  हस  जियय  में  सावधानी  वर्ती  है
 कि  वही  मैलप्रैश्टिसेज़  की  शिकायतें  वाइकिंग

 ऐयर  ऋ्रापटस  के  परचेजेड  के  सिलसिले  में

 न  रिपीट  हों  भौर  उनको  बंद  करने  के  लिए
 गवर्नमेंट  ने  क्या  एप्रोप्रियेट  डिसीशन  लिया  है  ?

 Shri  Mokiuddin:  That  is  exactly
 the  reason  why  we  do  not  want  to
 Taize  any  controversy.  We  are  more
 careful  about  it.
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 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  Viking  aircrafts
 are  unsuitable  for  tropical  conditions
 and,  if  eo,  whether  this  fact  was  asses-
 sed  before  acquiring  these  Viking  air-
 crafts.

 Shri  Mohiuddin:  As  far  as  our  ex-
 perience  of  the  Viking  is  concerned,
 they  have  “served  us  very  well  and
 they  are  very  good  aircraft  for  she
 tropical  countries.

 Training  Course  at  Civil  Aviation
 Training  Centre,  Allahabad

 +
 re  Shri  Assar:
 ae,  {  Shri  Vajpayee:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 years’  flying  training  course  vhich
 commenced  at  the  Civil  Aviation
 Training  Centre,  Allahabad  in  Jan.
 uary,  957  has  still  not  been  com-
 pleted,  so  far;

 (b)  if  so,  the  reasons  thereof,  and

 (९)  the  steps  taken  in  the  matter?

 The  Depaty  Minister  of  Civil
 Aviation  (Shri  Mohinddin):  (a)  00७
 of  a  total  of  4  trainees,  6  have  so  far
 completed  their  training  and  the  re-
 maining  eight  will  be  completing  it
 within  the  next  three  months.

 (b)  The  delay  has  partly  been  due  to
 the  trainees  failing  in  their  technical
 examinations  A  temporary  shorlage
 of  fiying  instructors  hus  also  been  @
 contributory  cause.

 {c)  Necessary  action  is  being  taken
 to  complete  the  course  as  early  85
 possible.

 Shri  Joachim  Alva:  Are  Govern-
 ment  aware  that  we  have  a  large
 number  of  boys  wanting  to  be  trained’
 in  civil  aviation?  I  find  that  Govern
 ment  have  not  put  up  a  first  rate  up
 to  date  modern  school  in  India.  May
 I  know  the  reasons  for  the  defects  of
 thie  training,  especially  in  the  matter
 of  navigationa)  coaching”
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 ‘time,  As  far  as  number  is  concerned,
 of  course,  the  number  of  admissions
 je  restricted  according  to  the  capacity

 institution  as  well  as  according
 absorption  of  those

 trained  students  in  civil  aviation.

 Road  Development  Plan

 *1992,  Shri  Shree  Narayan  Das:
 “Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  449  on  the  190  February,  959
 and  state:

 (a)  whether  Government  have  since
 finalised  the  consideration  of  the  new
 Yong-term  road  development  plan  for
 India  prepared  and  submitted  by  a
 ‘Committee  of  Engineers;  and

 (b)  if  so,  the  results  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahader):  (a)  and  (b).  No.
 Sir.  The  matter  is  still  under  exam-
 ination  and  is  expected  to  take  some
 time  as  it  involves  consultation  with
 various  Central  and  State  Authorities.

 Shri  Shree  Narayan  Das:  May  I
 kmow  whether  the  opinions  of  the
 various  State  Governments  have  been
 received  and,  if  so,  from  whom?

 Shri  Raj  Bahadur:  We  have  receiv-
 ed  opinions  of  some  of  our  Ministrie:
 Ministry  of  Health  etc.  We  are  ex-
 pecting  replies  from  the  State  Govern-
 ments.

 Shri  Shree  Narayan  Das:  May  |
 ह आ... 4  whether  it  is  being  considered
 by  a  non-official  committee  or  a  com-

 smittee  of.  the  department?

 Shri  Raj  Bahadur:  At  the  moment,
 wwe  have  only  invited  the  reaction
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 or  the  opinions  in  regard  to  the  var
 proposals  incorporated  in  =  the

 Plan  from  the  State  Governrnents  as
 well  as  from  certain  Ministries  of  the
 Central  Government.

 Shri  Shree  Narayan  Das:  May  §  f{
 know  the  anticipated  cost  for  its  im-
 plemention?

 Shri  Raj  Bahadur:  The  total  cost
 will  roughly  be  Re.  8,200  crores.  for
 the  20  year  plan.

 भी  भक्त  बहेग :  श्रीमनू,  जैसा  कि
 माननीय  मंत्री  ने  बतलाग्रा  कि  इस  नई  सड़क
 योजना  पर  ५२००  करोड़  रुपये  लगेंगे  तो
 क्या  इस  सम्बन्ध  में  योजना  ायोग  से  कोई
 परामर्श  किया  गया  है  या  उन्होंने  कोई  भ्रादवा-
 सन  दिया  है  कि  इतने  रुपये  की  व्यवस्था  की
 जा  सकेगी  ?

 ्रो  राज  बहादुर  :  योजना  प्रायोग  से
 ग्रवश्य  परामर्श  किया  जायगा  किन्तु  उसके

 पहले  यह  शावदयकता  समझी  गई  कि  राज्य
 सरकारों  एवं  केन्द्रीय  मत्रालयों  से  जो  कि

 इससे  सम्बन्धित  है  उनसे  इस  विषय  में  पूछताछ
 की  जाय  और  उनकी  राय  ली  जाय  |

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  the  recommend.
 ations  made  by  the  Chief  Engineers
 were  examined  by  the  Masani  Com-
 mittee  also?

 Shri  Raj  Bahadur:  I  do  not  think
 road  transport  should  be  confused  with
 the  road  plan.

 श्री  Go  मु  तारिक  :  मैं  यह  जानना

 चाहता  हूं  कि  इस  वक्त  हिन्दुस्तान  प्रौर  कश्मीर
 के  दरमियान  जो  एक  ही  रास्ता  जम्मू  काएमीर
 रोड  है  तो  इस  सिलसिले  में  क्‍या  हुकमत
 काहमीर  ने  श्राप  से  दरख्यात्त  की  है  कि  गह

 पुराना  रास्ता  जिसको  कि  मुगल  रास्ता  कहा

 जाता  है  उसको  हेबसप  किया  जाय  जो  कि
 कांगड़ा  से  बराए  तसत  कश्मीर  जाता  है?
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 बारे  में  तो  कुछ  श्र  नहीं  कर  सकूंगा
 Tulthal  Aeredrome  at  Manipur

 *19%4,  Shri  L.  Achaw  Singh:  Will!
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  the  newly  constructed
 control  tower  of  Tulihal  aerodrome
 in  Manipur  has  been  struck  by  light-
 ning  in  February  Jast;  and

 (b)  uf  ao,  the  extent  of  the  damage?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Meohiuddin):  (a)  The
 old  war-time  Air  Traffic  Control  bu:ld-
 ing  at  Tulihal  aerodrome,  recently  re-
 novated  for  use,  was  struck  by  light-
 ning  on  the  2lst  January,  1959.

 (b)  The  walls  were  damaged  in
 some  places  and  glass  panes  were
 broken.  The  damage  done  was  of  a
 minor  nature  and  is  roughly  estimat-
 ed  at  Rs.  1,500.

 Shri  L.  Achaw  Singh:  May  I  know
 whether  any  measurea  were  taken  to
 prevent  strikes  by  lightning  of  the
 control  tower?

 Shri  Mehinddin:  Yes,  Sir.  Since
 38958  action  is  being  taken  to  install
 the  conductors.

 टिकती,  Joachim  Alva:  It  is  four  months
 since  the  lightning  struck  the  tower.
 Are  the  repairs  complete  since  then
 or  are  you  still  plenning?

 हां  Mehiuddin:  Perhaps  the  hon.
 Member  is  aware  that  this  aerodrome
 4s  under  construction  and  the  whole
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 of  the  aerodrome  will  be  ready  by
 December,  ‘1959.  It  is  not  actually  in
 use  at  the  present  moment.  As  far  as
 the  actual  repair  of  the  panes,  walls
 and  so  on  is  concerned,  I  am  sure  that
 they  are  being  carried  out.

 Seasonal  Tickets

 1925.  Shri  Agsar:  Will  the  Minicter
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  monthly
 season  tickets  from  Poona  to  Victoria
 Terminus  are  sold;

 (b)  whether  it  is  a  fact  that  there
 is  demand  for  quarterly  season  tickets
 for  Poona-Bombay;

 (c)  whether  Government  are  aware
 that  quarterly  tickets  are  not  issued;
 and

 (d)  if  30,  the  reasons  therefor’

 The  Depaty  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.

 (c)  Yes,  Sir.

 (d)  Quarterly  season  tckets  oet-
 ween  Poona  and  Bombay  V.T.  have
 not  been  issued,  since  there  has  so
 far  not  been  an  appreciable  demand
 for  them.

 An  increase  in  regular  daily  travel
 of  passengers  between  Poona  and.
 Bombay  is,  however,  now  observed
 from  the  number  of  monthly  season
 tickets  issued  between  Bombay  V.T.
 and  Poona,  and  it  is  proposed  to  in-
 troduce  quarterly  season  tickets  bet-
 ween  these  stations  from  Ist  May,
 1989.

 ह... .. स  Asser:  May  I  know  whether
 it  is  a  fact  that  the  rate  which  is
 charged  for  season  tickets  is  more

 than  the  rate  for  Bombay  suburban
 trains?  If  #0,  may  I  know  the  reasons
 thereef?

 Shri  8.  झ,  Ramavwamy:  I  could  not
 follow  the  question.

 Mr.  Speaker:  Will  he  kindly  repeat
 the  question?
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 Shri  Assar:  May  I  know  whether  the
 rates  which  are  charged  for  season
 tickets  from  Poona  to  Bombay  are
 higher  than  those  for  the  Bombay
 @uburban  trains  and,  if  60,  the  reasons
 thereof?

 Shri  8.  द  Ramaswamy:  The  rates  on
 the  suburban  section  are  determined
 en  a  different  basis  than  this,  which
 is  not  suburban.  The  rates  of  month-
 ty  season  tickets  have  been  on  the
 ‘basis  of  24  single  fares.  That  is  the
 basis  on  which  it  is  done.

 Shri  Assar:  May  I  know  whether  it
 is  a  fact  that  the  rate  of  season  tickets
 is  heavy  on  the  Poona-Lonavla  loca)
 and,  if  so,  the  reasons  thereof?

 Shri  8,  द  Ramaswamy:  No,  Sir.  On
 the  other  hand,  it  has  got  to  be  step-
 sped  up.  The  rate  is  already  low.

 Slaughter  House  in  Delhi

 eo
 Shri  Ram  Krishan  Gupta:

 1927  Shri  Bhakt  Darshan:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  34  on  the  !8th
 November,  958  and  state:

 (a)  whether  the  building  for
 slaughter-house  in  Delhi  has  been
 ‘constructed;  and

 (9)  if  so,  whether  the  present
 slaughter-house  has  been  shifted
 there?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  construction  work
 has  been  started  as  yet  or  not?

 Shri  Karmarkar:  The  whole  matter
 is  still  being  considered  by  the  Cor-
 ‘poration.  After  they  finish  consider-
 ation,  further  steps  will  be  taken  for
 construction.  if  they  decide  to  con-

 struct  it.

 sit  भक्त  दहशत  :  यह  जो  बूचड़खाना
 बनाया  जा  रहा  है  इसमें  कया  प्राधुनिकतम
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 मंत्री  का  प्रयोग  किया  जायेगा  ताकि  भहिसापूर्ण
 ढंग  पर  पशुझों  का  वध  किया  जा  सके  |

 ही  फरमरकर  :  पशु  तो  मर  जायेंगे,
 इसमें  कोई  प्रहिसा  का  सम्बन्ध  नहीं  झाता,
 और  उनको  कंसे  मारना  यह  बात  ने  की
 जायेगी

 सेठ  झचल  सिह :  क्‍या  मंत्री  महोदय  यह
 बताने  की  कृपा  करेंगे  कि  यह  जो  बूचड़खाना
 बनाया  जा  रहा  है  इसमें  केवल  खाने  के  बास्ते
 मांस  तैयार  करने  के  लिए  ही  जानवर  मारे
 जायेंगे  या  कि  चमड़े  की  ट्रेड  के  वास्ते  भी
 जानवर  मारे  जायेंगे  ?

 श्री  करमरकर  :  इसमें  नो  खास  लौर  पे

 खाने  के  लिए  मांस  तैयार  किया  जायेगा
 और  जाई  प्रोडक्ट  के  रूप  में  सड़े  का  भी
 उपयोग  होगा  ।

 Complaint  Books  in  Government
 Hospitals

 Shri  8.  C.  Samanta
 Health  be

 siseaf
 Shri  Subodb  Hansda

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  complaint  books  are
 regularly  maintained  in  all  wards  and
 out-patient  departments  in  Hospitals
 administered  by  the  Ministry  of
 Health;

 (b)  if  not,  the  reasons  therefor;  and
 (c)  whether  Government  propose

 to  instruct  all  the  hospitals  to  main-
 tain  complaint  books?

 The  Minister  of  Health  (Sbri
 Karmarkar):  (a)  Complaint  books  are
 maintained  in  the  Willingdon  Hoepita!
 and  the  Lady  Hardinge  Medical  Col-
 lege  Hospital,  New  Delhi  but  not  in
 the  Safdarjang  Hospital.

 (b)  In  the  Safdarjang  Hospital,  com-
 plaints  are  received  by  the  doctors  in
 charge  of  the  wards  and  the  Casualty
 Department  and  other  responsible
 officers.

 (c)  The  Medical  Superintendent,
 Safdarjang  Hospital,  has  been  asked  to
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 maintain  “Suggestion’  Books”  in  all  the
 Wards  and  the  Out-patient  Depart-
 ment  of  the  Hospital.

 Shri  Subodh  Hansda:  May  I  know
 whether  these  complaint  books  are  re-
 viewed  from  time  to  time  and,  if  so,
 whether  any  action  has  been  taken  on
 those  complaints?

 Shri  Karmarkar:  Yes,  Sir.

 Shri  8s.  C.  Samanta:  What  is  the
 difference  between  the  complaint  book
 and  the  suggestion  book?

 Shri  Karmarkar:  I  have  not  been
 able  to  understand  it  myseif  because
 a  suggestion  book  can  also  include
 complaints  Complaint  book  might
 mean  to  include  only  complaints
 whereas  a  suggestion  book  might  in-
 clude  both  suggestions  and  complaints.

 Shri  Tangamani:  May  I  know  whe-
 ther  this  complaint  book  or  sugges-
 tion  book  has  been  introduced  since
 then  in  the  Safdarjang  Hospital?

 Shri  Karmarkar:  As  I  said,  the
 Hospital  people  have  been  asked  to
 introduce  it.  I  presume  they  have  in-
 troduced  it

 Shortage  of  Electricity  in  Andhra
 Pradesh

 #1929.  Shri  Rami  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  facg  that  there  is
 a  severe  deficit  of  electrical  power  in
 Andhra  Pradesh;

 (b)  if  so,  the  action  proposed  to  be
 taken  to  provide  more  power  facilities
 in  Andhra  Pradesh;

 (c)  whether  the  Andhra  Pradesh
 Government  have  made  representations
 to  the  Centre  to  increase  the  ceiling
 limit  for  power  projects  in  the  Second
 Five  Year  Plan;  and

 (d)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Power
 shortage  conditions  exist  almost  all
 over  the  country  in  some  degree  or
 other.  There  is,  however,  no  severe
 shortage  of  power  in  Andhra  Pradesh
 at  present.
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 (b)  In  the  Second  Plan  for  Andhra
 Pradesh,  provision  for  additional
 generation  of  3,28,625  KW  has  been
 made.

 (c)  Yes,  Sir.

 (d)  The  matter  is  under  examina-
 tion  in  the  Planning  Commission.

 Shri  Rami  Reddy;  May  I  know  whe-
 ther  the  ceiling  for  powpr  projects  in
 Andhra  Pardesh  is  less  than  the  pro-
 vision  in  the  First  Plan  for  power  pro-
 jects?

 Shri  Hathi:  I  do  not  think  that  it  is
 less,  but  I  do  not  have  the  figures  just
 now.

 Shri  Rami  Reddy:  May  I  know  whe-
 ther  the  Second  Pian  comprises  of
 power  projects  which  are  continuing
 schemes  from  the  First  Plan  and  the
 provision  for  power  projects  in  the
 Second  Plan  is  not  adequate  even  for
 completing  these  continuing  schemes?

 Shri  Hathi:  The  continuing  schemes
 could  be  completed.  But  I  may  men-
 tion  that  the  Andhra  Pradesh  Gov-
 ernment  have  approached  the  Plan-
 ning  Commission  to  increase  their
 ceiling  from  Rs.  27  crores  to  Rs.  32
 crores.

 Shri  Rami  Reddy:  May  }  know  whe-
 ther  even  in  regard  to  the  Tunga-
 bhadra  Hydro-electmic  scheme,  which
 was  undertaken  by  the  Madras  Gov-
 ernment  and  which  328  a  continuing
 scheme,  the  civil  works  and  other
 works  are  completed  and  only  the
 generating  sets  remain  to  be  installed
 and  the  Mysore  and  Andhra  Govern-
 ments  have  been  pressing  this  Gov-
 ernment  to  sanction  the  necessary
 foreign  exchange  for  completion  of  this
 scheme?

 Shri  Hatbi:  Exactly  that  is  the  posi-
 tion.  The  works  are  going  on,  but
 the  question.  is  about  foreign  exchange.
 As  a  certain  scheme  has  been  includ-
 ed  in  the  core  of  the  Plan  foreign
 exchange  facilities  are  available  to
 them.  Tungabhadra  not  being  in  that
 core,  it  is  difficult  to  give  it  priority.
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 Shri  T.  B.  Vitti  Bae:  ‘The  per
 capita  consumption  in  Andhra  Pradesh
 at  the  end  of  the  Second  Plan  period
 is  going  to  be  only  25  units  as  against
 an  all-India  average  of  50  units.  In
 that  connection  may  I  know  if  the
 Sileru  Hydro-electric  project  is  taken
 up  then  whether  they  could  make  up
 this  deficit?

 Shri  Hathi:  Whatever  may  be  the
 consumption,  the  Sileru  Hydro-elec-
 tric  project  is  included  in  the  Second
 Pian.

 Shri  Thirumala  Rao:  The  hon.  Minis-
 ter  has  been  pleased  to  say  that  the
 Planning  Commission  is  considering
 this  request  of  the  Andhra  Govern-
 ment.  In  view  of  the  fact  that  the
 Second  Five  Year  Plan  is  coming  to
 a  close  very  soon,  is  the  Government
 in  a  position  to  state  that  the  Plan-
 ning  Commission  will  give  a  favour-
 able  decision  soon  and  in  time  for  the
 deficit  to  be  made  up?

 Shri  Hathi:  The  Planning  Commis-
 sion  has  requested  the  State  Gover-
 ments  to  give  a  scheme-wise  detail  as
 to  how  much  more  money  they  re-
 quire  for  each  State.  That  reply  is
 awaited.

 Shri  Viswanatha  Reddy:  May  I!
 know  whether  it  is  a  fact  that  at  the
 time  of  the  formulation  of  the  Second
 Five  Year  Plan  a  specific  promise
 was  made  to  the  Andhra  Pradesh
 Government  to  the  effect  that  amounts
 will  be  allocated  from  the  Special
 Development  Fund  for  the  purpose  of
 production  of  electrical  energy  in
 Andhra  Pradesh?

 Shri  Hathi:  I  have  no  knowledge  of
 such  a  promise  having  been  given,
 but  naturally  when  a  scheme  is  in-
 cluded  in  the  Plan  the  Central  Gov-
 ernment  does  see  that  the  funds  are
 made  available  except  where  there  is
 a  question  of  foreign  exchange  facili-
 ties  coming  up.
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 as  wee  fag  :  क्‍या  मंत्री  महोदुप
 बताने  की  कृपा  करेंगे  कि  उत्तर  प्रदेश  में  जो

 पायर  की  सरत  कमी  है  उसको  पूरा  करने  के

 वास्‍्ते  सैकिंड  फाइव  इप्नर  प्लान  में  क्या  किया

 जा  रहा  है  ?

 श्री  हाथो  :  हरदुआगंजा  पावर  स्टेशन
 ग््न्कों फारिन  एक्सचेंज  देने  के  लिए  “्लानिंग

 कमीशन  ने  सहमति  दे  दी  है  ।

 D.V.C,  Headquarters

 a a
 Shri  Ram  Krishan  Gupts-
 Shrimati  Na  Palchoudhert:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 #1930.

 (a)  whether  it  is  a  fact  that  a  deci-
 sion  to  shift  the  Damodar  Valley
 Corporation  Headquarters  from  Cal-
 cutta  has  recently  been  taken  at  a
 Conference  of  the  Governments  6066
 India,  West  Bengal  and  Bihar;

 (9)  if  so,  the  reasons  therefor;  and

 (c)  the  name  of  the  place  to  which
 the  Headquarters  will  be  shifted?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  Sabha.  [See  Appendix  VI,  annex-
 ure  No.  127),

 Shri  Ram  Krishan  Gupta:  May  I
 know  when  the  work  of  shifting  the
 headquarters  will  commence?

 Shri  Hathi:  They  are  now  gradual-
 ly  starting  shifting  it  from  Calcutta
 to  Maithon  area.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  buildings  already
 constructed  are  sufficient,  or  new
 buildings  will  be  constructed?

 Shri  Hathi:  It  may  be  necessary  to
 construct  some  vew  buildings.

 Shri  8.  C.  Samanta;  May  I  know
 what  were  the  facilities  enjoyed  by
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 keeping  the  headquarters  so  long  at
 Calcutta  and  what  are  the  difficulties
 now?

 Shri  Hathi:  The  main  reason  given
 by  the  D.V.C.  was  that  it  was  not
 possible  to  accommodate  at  any  one
 place  all  the  staff  which  at  present
 are  in  Calcutta.  The  second  thing
 was,  when  the  work  was  in  progress,
 of  course,  the  Chief  Engineer  and  the
 technical  staff  were  staying  in  the
 area  itself,  but,  for  convenience  of
 purchase,  communication  and  other
 things,  Calcutta  was  found  suitable
 for  the  head  office  of  the  Corporation
 itself.  For  the  technical  personnel,
 of  course,  the  headquarters  was  in  the
 valley.

 Shri  Ranga:  How  much  do  the  Gov-
 ernment  propose  to  spend  on  the
 whole  of  the  offices  sf  and  when  it
 comes  to  be  erected?

 Shri  Hathi:  The  proposal  is  estimat-
 ed  at  Rs.  50  lakhs.  But,  the  Cor-
 poration  has  been  advised  to  shift
 gradually  as  and  when  buildings  be-
 come  available.  They  may  utilise
 them  so  that  it  may  not  be  necessary
 to  spend  all  this  on  buildings.

 Shri  Sadban  Gupta:  May  I  know
 the  number  cf  staff  that  would  be  in-
 volved  in  the  shifting  and  whether
 there  are  schools  and  colleges  sufti-
 cient  in  number  for  the  education  of
 their  childven  in  Panchet  Hili  and
 Maithon?

 Shri  Hathi:  I  have  not  got  the  num-
 ber  of  people  to  be  transferred  from
 Calcutta  to  the  valley  area.  Educa-
 tion  facilities,  of  course,  up  to  the
 High  School,  do  exist  in  this  area.

 Shri  Tangamani;  In  the  statement
 we  find  thet  the  total  staff  is  850.
 I  would  like  to  know  how  many  of
 these  850  are  going  to  be  shifted  to
 Panchet  Hill  and  how  many  to
 Maithon.  and  in  case  they  are  going
 to  be  shifted,  whether  there  is  provi-
 sion  of  quarters.

 Shri  Hathi:  That  is  what  I  stated.
 There  is  no  provision  for  850,  at  pres-
 ent.  The  proposal  was  to  construct
 63  LSD—2
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 new  buildings  at  a  cost  of  Rs.  50
 lakhs.  Decision  taken  was  that  the

 -Staff  should  gradually  shift  as  and
 when  buildings  are  made  avuilable.

 Shri  Dasappa:  What  exactly  is  the
 amount  of  rent  that  they  are  paying
 now  for  the  building  they  have  got  in
 Calcutta?

 Shri  Ranga:  And  for  how  many
 years?

 Shri  Hathi:  A  sizeable  amount  of
 rent  is  being  spent.  That  also  has
 been  taken  into  consideration.

 Shri  Shree  Narayan  Das:  May  I
 know  the  total  amount  so  far  incur-
 red  in  payment  of  rent?

 Shri  Hathi:  J  would  require  notice.

 Water  and  Sewage  Boards

 *93l.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  set  up  Regional
 and  State  Water  and  Sewage  Boards
 with  statutory  powers  to  raise  loans
 in  the  open  market  by  selling  water
 bonds  and  debentures  on  bebalf  of
 local  bodies;  and

 (b)  if  so,  the  main  features  of  the
 scheme?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  in  the  third
 Conference  of  Public  Health  Engi-
 neers  held  in  October,  1958,  it  was
 recommended  that  Regional  and  State
 Water  and  Sewage  Boards  should  be
 set  up  to  encourage  a  programme  of
 urban  water  supply  and  sanitation
 projects  as  a  self-paying  industry.
 This  recommendation  was  brought  to
 the  notice  of  the  State  Governments
 for  necessary  action.  No  State  Gov-
 ernment  has  so  far  taken  action  on
 this  recommendation.

 Shri  Ram  Krishan  Gupta:  May  I.
 know  what  is  the  present  position
 when  the  State  Governments  have  not
 sent  their  schemes?  May  I  know
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 whether  this  scheme  will  be  com-
 menced?

 Shri  Karmarkar:  If  the  State  Gov-
 ernments  do  not  teke  it  up,  it  will  not
 commence.  I  think  the  question  is,
 what  is  the  present  stage  of  the
 scheme  and  if  the  State  Governments
 do  not  take  it  up,  what  will  happen.

 Mir.  Speaker:  What  is  the  question?

 Shri  Ram  Krishan  Gupta:  In  view
 of  the  fact  that  the  State  Govern-
 ments  have  not  sent  any  reply  may
 I  know  whether  the  scheme  will  be
 started  or  it  will  be  dropped?

 Shri  Karmarkar:  We  are  hoping
 that  the  State  Governments  will  con-
 sider  the  scheme  and  send  replies.  If
 they  do  not  send  any  reply  what-
 ever,  the  next  Council  meeting  may
 take  it  up.

 Dr.  Sushila  Nayar:  In  view  of  the
 fact  that  this  is  a  technical  matter
 on  which  considerable  work  has  been
 done  in  other  countries,  what  assist-
 ance  has  the  Government  of  India
 provided  to  the  State  Governments  to
 understand  the  details  of  the  plan  and
 to  work  out  proposals  along  the  lines
 that  have  been  worked  in  other  coun-
 tries?

 Shri  Karmarkar:  Technical  know-
 ledge  of  actually  working  up  water
 schemes  is  already  there  both  in  the
 Central  Government  and  in  the  State
 Governments.  This  was  to  pool  the
 efforts  of  this  work  of  water  supply
 and  sewage  under  a  particular  type
 of  organisation.  About  that  also,
 there  is  sufficient  knowledge.  There
 is  no  question  of  want  of  knowledge
 about  putting  up  water  and  sewage
 boards.  It  is  fer  the  State  Govern-
 ment  to  take  the  initiative  in  the
 matter.  We  recommended  the  matter
 to  the  State  Governments.  We  hope
 that  the  State  Governments  may  take
 it  up,  especially  also  because  the  Es-
 timates  Committee  has  also  made  a
 aimilar  recommendation  in  the  matter.
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 Dr.  Sushila  Nayar:  While  the  tech-
 nical  knowledge  that  the  hon,  Minis-
 ter  has  referred  to  is  there,  quite  &
 high  expenditure  is  involved  in  water
 and  sewage  schemes.  It  is  possible
 to  work  out  these  echemes  very
 largely  on  a  self-sufficiency  basis—
 not  fully,  but  very  largely.  It  is  that
 knowledge  that  I  am_  referring  to.
 What  study  has  been  made  by  the
 Government  of  India  on  this  aspect
 and  what  efforts  have  been  made  to
 impart  the  results  of  that  study  to  the
 State  Governments?

 Shri  Karmarkar:  *  am  afraid  I  have
 not  been  able  to  understand  the  ques-
 tion.  The  plain  fact  of  the  matter  is
 that  the  Third  Conference  of  Public
 Health  Engineers,  held  on  28th  to
 30th  October,  1958,  about  =  six
 months  back,  in  the  group  of  financial
 and  allied  problems  considered  that
 local  bodies  should  be  encouraged  to
 promote  urban  water  supply  and
 sewage  schemes  as  a  self-paying  in-
 dustry  just  as  electricity  undertakings
 are  promoted  and  operated,  and  each
 State  might  be  advised  to  set  up  one
 or  more  water  and  sewage  board
 clothing  them  with  necessary  statu-
 tory,  administrative  and  tehnical
 powers  for  them  to  raise  loans  in  the
 market  and  sell  bonds  or  debentures
 for  raising  the  capital  requirements
 for  installing  such  projects.  This  was
 their  recommendation.  We  forward-
 ed  this  recommendation.  Most  of  the
 State  Governments  have  not  chosen
 yet  to  reply.  I  think  they  will  con-
 sider  the  matter.  They  must  be  find-
 ing  it  rather  difficult  to  come  to  im-
 mediate  decision.  If  the  State  Gov-
 ernments  require  any  type  of  techni-
 cal  guidance  in  the  matter,  we  shall
 be  very  happy  to  give  it  ourselves  if
 we  have  it  or  else  to  secure  it  from
 outside,  if  necessary.

 Dr.  Sushila  Nayar:  As  the  hon.
 Minister  said,  self-sufficiency  basis
 has  been  emphasised  by  the  Engi-
 neers.  There  are  various  ways  in
 which  this  experiment  has  been  carried
 out  in  various  countries,  May  I
 know  if  the  Government  of  India  hes
 made  a  study  of  that  so  far  and  if
 not,  if  there  is  a  proposal  to  make  it?
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 ‘Ghri  Karmarkar:  At  the  moment,  I
 da  not  know  about  it.  I  shall  make
 an  enquiry  about  the  matter  and  pass
 on  the  information  to  the  House.

 Shri  Ram  Krishan  Gupta;  In  view
 of  the  fact  that  the  State  Govern-
 ments  have  not  sent  any  reply,  may
 I  know  whether  the  Central  Govern-
 ment  will  consider  the  scheme  to  en-
 force  it  itself?

 Mr.  Speaker:  The  hon.  Minister  has
 already  answered,  he  is  awaiting  the
 reply;  he  expects  their  reply.

 Shri  Karmarkar:  We  cannot  enforce
 it.  We  cannot  march  an  army  in  a
 State  and  enforce  it.  It  is  a  matter
 absolutely  for  the  State  Governments.
 We  have  let  the  State  Governments
 free.  We  shall  try  to  pursue  the
 matter.  We  cannot  force  our  deci-
 sions  upon  them  as  matters  stand.

 Shri  Tyagi;  Since  this  is  a  matter
 of  general  monetary  policy  whether
 the  local  boards  are  entitled  to  raise
 loans  in  the  open  market  by  selling
 water  bonds,  etc.  I  wonder  if  the
 matter  has  been  referred  to  the  State
 Governments  for  their  opinion  with-
 out  consulting  the  Reserve  Bank
 authorities  and  also  without  the  Gov-
 emment  making  up  their  mind  whe-
 ther  they  are  going  to  proceed  thus
 far  as  to  permit  local  bodies  to  raise
 loans  in  the  open  market.

 Shri  Karmarkar:  This  has  happen-
 ed  even  in  the  time  my  hon.  friend
 was  in  the  Finance  Ministry.

 Shri  Tyagi:  No.

 Shri  Karmarkar:  It  is  a  plain  fact
 and  my  hon.  friend  knows  it  better
 than  I  do.  For  instance,  the  Saurash-
 tra  Government.  when  they  were
 assured  that  the  Central  Government
 would  come  to  the  aid  of  the  State
 Governments,  persuaded  four  munici-
 pal  bodies  to  raise  loans  in  order  to
 help  themselves  earlier.

 Shri  फियों:  Always  restricted.
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 Shri  Karmarkar:  Under  the  normal
 procedure,  whatever  it  is.  the  Finance
 Ministry  comes  into  the  picture.  I
 do  not  know  whether  the  Reserve
 Bank  comes  into  the  picture.  Al
 theze  forma]  requirements  are  adher-
 ed  to  before  anything  like  a  loan  Ss
 floated.

 Shri  Tyagi:  Even  the  State  Govern-
 ments  do  take  the  Central  Govern-
 ment’s  permission  when  they  intend
 to  raise  any  loan,  ete.  And  they  too
 do  not  enjoy  the  freedom  of  raising
 loans  like  this.

 Shri  Karmarkar:  I  should  not  tres-
 pass  upon  the  domain  of  the  Finance
 Ministry  in  trymg  to  reply  to  @iis
 question  perhaps  inaccurately.

 Shri  Joachim  Alva:  Under  this  re-
 organised  scheme,  have  Government
 seen  to  it  that  directives  are  issued  to
 both  the  boards  that  they  must  have
 enough  moneys  for  detection  of  sew-
 age  entering  into  water?  The  Bombsy
 Municipality  only  last  week  issued  3
 warning  that  sewage  water  had  en-
 tered  into  the  water-pipes.  I  want  tp
 know  whether  special  fuads  are  a}-
 lotted  for  the  detection  of  sewage
 water  entering  into  water-pipes,  and
 for  prompt  repairs.

 Shri  Kapmarkar:  If  sewage  has  en-
 tered  into  water-pipes,  it  need  not.
 wait  till  these  water  and  sewage
 boards  are  formed—one  does  not  know
 whether  they  will  be  formed  at  alk—
 because  it  is  a  serious  matter.  It  fs
 not  within  my  special  knowledge  that
 sewage  has  entered  into  the  water
 pipes  anywhere.  If  it  has,  I  should
 like  to  know  about  it,  and  I  should
 like  to  pass  it  on  to  the  State  Gov-
 ernment  with  a  very  great  sense  of
 urgency.

 Mr.  Speaker:  That  is  the  difficulty,
 which  arises  out  of  joint  water  and
 sewage  boards.

 Shri  Karmarkar:  I  do  not  think
 that  anything  like  that  happens  ‘in
 Delhi.  I  do  not  know  whether  my
 hon.  friend  knows  about  such  a  thing.
 elsewhere.  But  so  far  as  my  infor
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 mation  goes,  no  sewage  has  entered
 fto  the  water-pipes  in  Delhi.

 काल  Joachim  Alva:  Last  week,  the
 Bambay  municipal  engineer  has  warn-
 @@i  the  public  to  boil  the  water  be-
 cause  sewage  water  has  entered  into
 the  water-pipes.  That  is  why  I  am
 drawing  the  attention  of  the  Minister
 to  this.

 Mr.  Speaker:  The  hon  Minister
 knows  only  about  Delhi.

 Shri  Ansar  Haryani:  Last  yeer,  it
 happened  in  Delhi.

 Shri  Karmarkar:  I  suppose  the  hon.
 Wember  is  referring  to  Bombay.

 An  Hon.  Member:  Also  in  Caicutta.

 Shri  Karmarkar;  I  do  not  know;  I
 should  like  to  know  about  it  This
 &  very  serious,  because  if  sewage
 etters  into  the  water-pipes,  i  con-
 cerns  the  health  of  the  citizen.  If
 gemething  happens  in  Bombay,  my
 han.  friend  only  need  trouble  the
 anthorities  in  Bombay,  not  people
 here.’

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Assfstance  for  Afforestation  in
 Madras

 #1912,  Shri  Elayaperumal:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  technical  and
 financial  assistance  given  to  the
 Madras  State  to  increase  the  forest
 plantation  during  1958-50?

 The  Minister  of  Food  and  Agricul-
 fure  (Shri  A.  P.  Jain):  The  State
 Gavernment  did  not  ask  for  any  tech-
 mical  assistance.  As  regards  financial
 assistance  no  separate  grant  or  loan
 have  been  sanctioned  to  the  Madras
 Government  during  1058-59  for  in-
 creasing  forest  plantations  as  such.
 But  a  sum  of  Rs.  6°53  lakhs  was  sanc-
 @loned  as  grant  and  another  sum  of
 Rs.  27°47  lakhs  as  loan  for  schemes  of
 forestry  and  soil  conservation  tn  the
 State  which  include  schemes  for
 forest  plantationg  also.
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 Plantation  of  Willow  and  Mulberry
 Tress  in  Panjab

 *9I6.  Shri  Ajit  Singh  Sarbadi:  Wil?
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  any  aid  is  being  given
 to  the  Punjab  Government  for  the
 plantation  of  willow  and  mulberry
 trees  required  for  the  sports  indus-
 try  in  the  State;  and

 (b)  if  so,  the  nature  of  the  help
 given  for  the  implementation  of  the
 scheme?

 The  Minister  of  Food  and  Agricu)-
 ture  (Shri  A.  P.  Jain):  (a)  The  State
 Government  has  not  asked  for  any
 central  assistance  so  far.

 (b)  Does  not  arise.

 Sugar  Factory  in  Orissa

 *1918,  Shri  Sanganna:  Will  the
 Minister  of  Community  Development
 and  Co-operation  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  23998  on  the  5th  May,  958
 and  state:

 (a)  whether  any  decision  to  obtain
 the  machinery  for  the  Co-operative
 Sugar  Factory  in  Ganjam  District  im
 Orissa  under  the  deferred  credit
 scheme  has  since  been  arrived  at;  and

 (b)  if  so,  with  what  results?

 The  Deputy  Minister  of  Community
 Development  ond  Co-operation  (Shri
 B.  S.  Murthy:  (a)  and  (b‘  In
 view  of  the  foreign  exchange  difficult-
 les,  Government  of  India  have  decid-
 ed  that  instead  of  importing  the  bulk
 of  the  machinery  for  sugar  factories
 from  abroad  even  on  deferred  pay-
 ment  basis,  local  sugar  plant  manu-
 factures  should  fabricate  the  sugar
 plant  and  machinery.  Arrangements
 have  been  made  with  local  sugar
 Plant  manufacturers  for  supplying
 four  plants  before  January,  1961  and
 another  seven  plants  in  October,  1961.
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 The  Aska  Co-operative  Sugar  Factory
 in  Ganjam  District’  is  expected  to  re-
 ceive  the  machinery  by  October,  96i.

 Foodgrains  for  Chini  Area

 #1919,  Shri  Nek  Ram  Negi:  Will  the
 Mimster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  what  steps  have  been  taken  to
 supply  foodgrains  to  the  Chini  area
 of  Himachal  Pradesh  which  is  defi-
 cient  in  foodgrains;

 (b)  whether  there  is  any  arrange-
 ment  for  supply  of  subsidised  food-
 grains  to  the  people  of  Chini;

 (ce)  if  so,  how  many  people  were
 benefited  by  the  arrangement  during
 the  year  ‘1958-59;  and

 (a  what  is  the  mechanism  of  dis-
 tribution  of  the  subsidised  foodgrains
 in  that  area?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 Foodgrains  are  distributed  in  Chini
 Tehsil  at  subsidised  rates  out  of  the
 imported  stocks  supplied  to  Himachal
 Pradesh  by  the  Central  Government.

 (c)  The  benefit  is  available  to  prac-
 tically  the  entire  population  of  Chini
 Tehsil.

 (d)  The  distribution  is  arranged
 through  co-operatives  and  panchayats
 under  the  supervision  of  the  Tehsil-
 dar.

 Fire  in  Railway  Worksbop,
 Isatnagar

 *29i2.  Shrimati  Ma  Palchoudhar!:
 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  big
 fire  had  broken  out  a  few  months  ago
 in  the  Railway  Workshop  of  the  North
 Eastern  Railway  at  Izatnagar
 (Bareilly,  U-P.);

 (b)  if  80,  डि  details  of  the  incident

 ane
 extent  of  damage  caused  by  the

 eS;

 (c)  whether,  any  enquiry  has  been
 held  with  a  view  to  find  out  the  cause
 of  the  fire;  and

 (6)  if  so,  with  what  resulf?

 The  Deputy  Minister  of  Railways
 (Bhri  8.  च,  Ramaswamy):  (a)  A  fire
 broke  out  in  the  North-Eastern  Rail
 way  Workshop,  Izatnagar  on  3720
 February,  1958.

 (9)  At  about  20-15  hours  on  ३20
 February,  958  one  of  the  Sainiks  on
 duty  observed  some  sparks  and  light
 in  the  north  east  corner  of  the  shed
 where  crates  containing  machinery
 were  stored  and  found  that  some  of
 the  packing  cases  had  caught  fire
 The  workshop  Fire  Brigade  was  ca.'-
 ed  in  and  the  fire  wag  brought  under
 control  at  21-30  hours  and  completely
 extinguished  at  22-20  hours  on  tie
 same  date.  The  extent  of  damages
 cause’  ty  fire  was  approximately
 Rs.  23,009,

 (c)  and  (d).  An  enquiry  Commit-
 tee  of  4  Senior  Scale  Officers  was
 ordered  to  enquire  into  the  cause  of
 the  fire.  The  finding  of  the  Commit-
 tee  was  that  it  was  a  case  of  arson
 by  a  miscreant  or  miscreants.

 Sugar  Factory  in  Kerals

 Shri  च,  P.  Nayar:
 °7923,  <  Shri  A.  हू,  Gopalane

 Shri  Punnoose.

 Will  the  Minister  of  Community
 Development  and  Co-operation  be
 pleased  to  state:

 (a)  whether  Government  of  Indta
 have  been  requested  by  Kerala  Gov-
 ernment  for  permission  for  setting  up
 of  a  co-operative  sugar  factory  ip
 Palgat  District;  and

 (b)  if  #0,  the  decision  taken  there-
 on?

 The  Deputy  Minister  of  Comme-
 nity  Develegment  and  Co-operation
 (Shri  BR  &  Murthy):  (a)  Yes,  Str,

 (b)  In  view  of  the  fact  that  th»
 entire  targeted  capacity  for  sugar  in-
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 dustry  under  the  Second  Five  Yeer
 Pian  was  licenced,  the  State  Govern-
 ment  was  informed  that  it  would  not
 be  possible  to  consider  its  request  for
 licensing  any  new  factory.

 Weighing
 Scale  at  Dum  Dem  Airport

 91926.  Shri  Halder:  Will  the  Minis-
 ter  of  Transport  and  Communicatiens
 be  pleased  to  state:

 (a)  whether  the  weighing  scale  of
 freighter  aircrafts  at  Dum  Dum  air-
 port  is  lying  out  of  order  since  July,
 4953;

 (b)  if  so,  the  reasons  for  not  putting
 it  in  order;  and

 (c)  the  date  of  the  last  load  of
 scheduled  freighter  aircrafts  checked
 at  Dum  Dum  Airport?

 The  Deputy  Minister  of  Civil  Avia-
 Gon  (Shri  Mohiuddin):  (a)  and  (9).
 The  weighing  scales  are  in  order  and
 are  being  used  for  weighing  indivi-
 dual  packages;  but,  the  arrangement
 for  weighing  aircraft  in  a  fully  load-
 ed  condition  is  out  of  commission
 since  17th  September,  1968,  as  the  in-
 stallation  of  new  scales  for  the  pur-
 pose  is  in  progress.

 (९)  l0th  August,  1958.

 Thefts  on  Northern  Railway

 $246,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  position  with  regard  to  the
 theft  of  Railway  properties  on  the
 Northern  Railway  during  the  year
 ‘1958-59;  and

 {b)  how  this  position  compares  with
 that  of  other  Railways?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  ‘The
 value  of  theft  of  Railway  property  on
 the  Northern  Railway  during  the
 peried  April  958  to  February  959
 is  Rs.  ‘1,186,613.

 (9)  The  value  of  theft  of  Railway
 property  on  this  Railway  is  less  than

 Written  Answers  APRIL  20,  959  Written  Answers  72244

 that  on  Eastern,  South  Eastern,  Cen-
 tral  and  Southern  Railways,  but  more
 ‘than  that  on  North-Eastern,  Northeast
 Frontier  and  Western  Railways.

 Tramways,  Delhi

 3247.  Shri  Ram  Krishan  Gupta:  Wilt
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 total  amount  of  profit  or,  loss  gained
 or  suffered  from  Tramways  In  Delhi
 during  1958-59?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commuanications
 (Shri  Raj  Behadar):  The  loss  from
 the  operation  of  Tramways  in  Delhi
 during  ‘1958-59,  on  the  basis  of  the
 Revised  Estimates,  is  expected  to  be
 Rs.  3°72  lakhs.

 Faciktties  for  Labourers  in  Various
 Multiparpose  Projects

 3248.  Shri  Ram  Krishan  Gupta:  Will
 the  Minster  of  Irrigation  and  Power
 be  pleased  to  state  the  nature  of
 facilities  including  accommodation
 which  labourers  working  in  various
 multi-purpose  river  valley  projects
 have  been  provided,  project-wise?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  statement
 containing  the  requisite  information  is
 Iaid  on  the  Table  of  the  Sabha.  [See
 Appendix  VI,  annexure  No.  128).

 Coaches

 3249
 Shri  Ram  Krishan  (घ:

 ‘|  Shri  Bibhuti  Mishra:

 Will  the  Minster  of  Raftways  be
 pleased  to  state:

 (a)  the  number  of  coaches  built
 in  India  (class  and  factory-wise)
 during  the  year  1958;

 (b)  the  number  of  coaches  import-
 ed  from  foreign  countries,  country-
 wise,  during  the  same  period;  ond

 (९)  total  amount  of  foreign  ©x-
 change  incurred  thereon?
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 The  Deputy  Minister  of  Railways
 (Shri  8.  द ही  Ramaswamy):  (a)  and
 (b).  A  statement  is  laid  on  the  Table
 of  the  Sabha,  [See  Appendix  VI,  an-
 nexure  No,  129).

 (ec)  Estimated  at  about  £295939.

 Chittaranjan  Locomotive  Works

 3250,  Shri  Ram  Krishah  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state  what  is  total  cost  of  the
 work  done  by  the  Chittaranjan  Loco-
 motive  Works  since  the  commence-
 ment  of  production  as  regards:

 Gi)  prodaction  and  assembly  of  new
 engines;

 (ii)  repairs  of  old  engines;  and

 (iii)  manufacture  of  parts  of  loco-
 motives?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (i)
 Rs.  4122-71  lakhs  for  locos  produced
 upto  27th  September,  ‘1058.  The  cost
 of  Locos  produced  after  27th  Septem-
 ber,  958  has  not  yet  been  finalised.

 (ii)  Repairs  to  old  engines  are  not
 undertaken  by  the  Cfiittaranjan  Loco-
 motive  Works.

 Gii)  Cost  of  the  work  done  for
 Railways  upto  December,  958
 amounts  to  about  Rs.  27-22  lakhs.

 Food  Production  in  Punjab

 325l.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  total  amount
 of  money  given  to  Punjab  for  grow-
 ing  food  grains  durmg  the  Second
 Five  Year  Plan  period  so  far  (scheme
 and  year-wise)?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  A  statement
 giving  the  required  information  is
 laid  on  the  Table  of  the  Sabha.  [See
 Appendix  VI,  annexure  No,  130),

 Diphtheria

 $252.  Shri  Ram  Krishan  Gupta;  Will
 the  Miniater  of  Health  be  plessed  to

 state  how  many  children  died  in  India
 during  1958-59  from  Diphtheria?

 The  Minister  otf  Health  (Shri
 Karmarkar):  The  number  of  deaths
 among  children  from  diphtheria  dur-
 ing  1958,  ह... उ  reported  by  the  State
 Governments/Administrations  is  laid
 on  the  Table  of  the  Sabha.  [See  Ap-
 pendix  Vi,  annexure  No.  131).

 Soil  Conservation  In  Bembay

 3258.  Shri  Pangarkar:  Will  the
 Minister  of  Food  and  Agrieslture  be
 pleased  to  state  the  total  amount  al-
 lotted  for  soil  conservation  in  Bombay
 State  for  the  year  1959-60?

 The  Minister  of  Food  and  Agricul
 ture  (Shri  AP.  Jain):  Rs.  33  ९83
 lakhs  for  the  undermentioned
 schemes:—

 Rs,  lakhs
 Soil  Conservstion  Schemes.  308.4
 Reclamation  of  Bhal  tract  5.0
 Terracing  of  sloping  land  8  43

 Minor  Irrigation  in  Bembay

 3254.  Shri  Pangarkar:  Will  the
 Manister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  received  any  new  sehemes  for
 minor  irrigation  from  the  Government
 of  Bombay  during  the  year  ‘1958-58;
 and

 {b)  whether  any  special  grant  has
 been  made  by  the  Central  Govern-
 ment  for  the  purpose?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 Yes,  Sir,  but  as  these  were  not  in-
 cluded  in  the  plan  they  were  not
 sanctioned.  The  State  Government
 were  advised  to  complete  the  plan
 schemes  already  approved  and  an
 additional  financial  assistance  of
 Rs,  00  lakhs  was  sanctioned  for  the
 Purpose.
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 Special  Pay  and  Allowances  for  P.  and
 T.  Employees  in  Lahaul  and  Spit!

 Area

 3255.  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Transport  and  Commuai-
 cations  ‘be  pleased  to  state:

 (a)  the  special  pay  and  allowances
 which  have  been  sanctioned  for  the
 postal  employees  of  the  snow-bound
 areas  of  Lahaul  and  Spiti  (Punjab);
 and

 (b)  how  do  these  compare  with  the
 pay  of  the  civil  employees  of  the
 Punjab  State  Government?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  S.  K.  Patl!):  (a)
 The  Postal  employees  at  Kaza,  Lote
 and  Keylong  in  Lahaul  and  Spiti
 are  in  receipt  of  Compensatory  and
 House  Rent  Allowances  at  the  follow-
 ing  graded  rates,  viz.,

 Rates  of  c  mpensatory
 Serle  of  pry  Allowance
 Rs.  r—60  p.m.  Rs.  3/-  p.m.
 Rs.  6I—r00  p.m.  Rs,  si-  p.m,
 Rs.  rol—ro6  p.m.  =  Rs.  7/-  p.m.

 Rs.  707  and  above  Rs.  i0/-  p.m.

 @)
 Scale  of  Pay  Rates  of  House

 Rent  Allowance.

 Rs,  1-55  p.m.  Rs.  sie  p.m.
 Rs.  5$—100,  p.m.  Rs.  7/-  p.m.
 Above  Rs.  r00  Equal  to  the  amount

 by  which  the  pay
 falls  short  of  Rs.  107,

 (b)  The  State  Government  have
 sanctioned  compensatory  alowance  to
 their  employees,

 (i)  recruited  locally  @  50  per  cent
 of  pay  subject  to  a  maximum  of

 Rs.  65,  and

 (ii)  employees  who  do  not  belong
 to  the  Lahaul  and  Spiti  Valleys
 but  are  working  there  @  00
 per  cent  of  pay.
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 Development  of  Minor  Ports

 3256.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  the  names  of  minor  ports  which
 have  been  developed  during  the
 Second  Five,  Year  Plan  period  so  far;

 (b)  the  nature  of  development  work
 done  at  those  ports  and  the  expendi-
 ture  incurred  thereon;  ang

 (c)  the  present  progress  of  this
 work?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c).  The
 development  of  minor  ports  i8  primari-
 ly  the  responsibility  of  the  State  Gov-
 ernments  concerned.  The  Central
 Government  give  financial  assistance
 by  way  of  loans,  whenever  =  ju:  tified,
 for  the  execution  of  such  dey  i nment
 schemes,  as  are  included  in  the  Five
 Year  Plans.  A  statement  showing  the
 names  of  m:nor  ports,  the  development
 of  which  has  been  undertaken  during
 the  Second  Five  Year  Plan  period,  the
 nature  of  the  development  works,  the
 expenditure  incurred  and  the  progress
 so  far  made  is  Jaid  on  the  Table  of
 the  Sabha.  [Placed  in  Library.  See
 Index  No.  LT-66/59},

 Welfare  af  Dock  Workers

 3257.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  whether  any  scheme  for  the
 welfare  of  godown  labourers  and  dock
 workers  of  Cochin  Port  has  been
 started;

 (b)  if  so,  the  nature  thereof;  and

 (ce)  if  not,  when  it  would  be  started
 and  the  provision  to  be  made  under  it?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Cemmunications
 (Shri  Raj  Bahadur):  (a)  to  (c).
 There  are  no  godown  labourers  direct-
 ly  employed  by  the  Cochin  Port
 Administration.  Only  the  labourers
 required  for  the  transport  of  goods
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 from  the  wherf  to  the  sheds  and  vice
 versa  are  engaged  by  the  Port  ad-
 munistration.  For  their  use,  the  Port
 provides  latrines  and  urinals,  washing
 facilities,  shelters  at  the  workspot,  rest
 sheds  with  facilities  for  cooking,  drink-
 ing  water,  first  aid  appiances  and
 facilities  for  medica!  treatment  (both
 indoor  and  outdoor).

 Rajasthan  Canal  Project

 3258.  Shri  Karni  Singhji:  Will  the
 “Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  terms  settled  between  the
 Central  Government  and  Rajasthan
 Government  to  finance  the  Rajasthan
 Canal  Project;  and

 (b)  whether  a  copy  of  the  agree-
 sent  arrived  at  in  this  behalf  will  be
 laid  on  the  Table?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 The  Central  Government  are  advanc-
 ing  interest  bearing  loans  to  the
 Rajasthan  Government  for  the  execu-
 tion  of  the  Rajasthan  Canal  Project.
 The  terms  and  conditions  for  these
 loans  and  the  repayment  thereof  have
 mot  yet  been  finalised.

 Railway  Line  from  Bhatinda  to ‘  Jamsar

 $289,  Shri  Karni  Singhji:  Will  the
 Minister  of  Bailways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  for
 ‘the  conversion  of  metre  gauge  Jine  into
 ‘broad  gauge  from  Bhatinda  to  Jamsar
 ‘(Northern  Railway)  to  avoid  tranship-
 ment  from  metre  gauge  to  broad  gauge
 ‘vehicles  at  Bhatinda  specially  with
 Teference  to  Gypsum  booked  for
 Sindri  Factory  from  Jamsar;  and

 (b)  if  not,  when  is  this  question  like-
 dy  to  be  considered?

 The  Deputy  Minister  of  Railways
 ‘(Shri  8.  V.  Ramaswamy):  (a)  and
 (b).  No  such  proposal  is,  at  present,

 wnder  coansideraticn,

 Road  Development  Schemes  in
 Rajasthan

 3260,  Shri  Karni  ‘Singhji:  Will  the
 Miaister  of  Transport  and  Communi-
 cations  be  pleased  to  s‘ate:

 (a)  the  grants  made  by  the  Central
 Government  to  the  Rajasthan  State  for
 road  development  schemes  during  the
 First  Five  Year  Pian;

 ¢b)  the  amount  which  remained  un.
 utilised;  and

 (९)  the  reasons  for  non-uti!isation?
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to.(c).  A
 statement  giving  the  requisite  informa-
 tion  is  laid  on  the  Table  of  the  Sabha
 (See  Appendix  VI,  annexure  No,  132,)

 उतर  प्रदेश  | ड  गोदयालायें

 ३२६१.  श्री  सरब  पाण्डे  :  बया  लाश
 तथा  कृषि  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्दोय  सरकार  द्वारा  द्वितीय
 पृंचवर्धोय  योजनाकाल  में  गौशाला  विकास
 योजना  के  प्रन्तर्गत  उत्तर  प्रदेश  के  लिए  अब
 तक  कितनी  ग्रौशालाये  मंजूर  की  जा  चुकी
 हैं;  और

 स्व)  केन्द्रीय  सरकार  ने  उपरोक्त  अवधि
 में  इस  योजना  पर  कितना  धन  व्यय  किया  भर
 शेष  काल  में  कितना  शौर  खर्च  करने  का
 विचार  है  ?

 शाथ  तथा  कृषिमंत्रो  (भी झ०  प्र०  जन)  :

 (क)  ३४.

 (ख)

 वर्ष  खर्च  में  केन्द्रीय
 सरकार  का  हिस्सा

 रुपये

 १६५६-५७  ८५,८३६
 १६५७-४८  १,४५,२५७
 १६५८-५६  L,0¥,900
 १६५६-६०

 )
 4%  रेल

 १६६०-६१  हे

 कूल  है  ८5,६५,१०
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 Potato  Growers  in  Himachal  Pradesh

 ‘$262.  Shri  है  C.  Borocah:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  amount  of  loan
 given  to  the  potato  growers  in  Hima-
 chal  Pradesh  in  957  and  1959?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  है  Jain):  No  loan  was
 given  to  cultivators  specifically  for
 growing  potatoes  during  ‘1987;  but
 short-term  advances  amounting  to
 Rs.  10,81,408  were  made  to  agricul-
 turist  members  by  Co-operative
 Societies  for  agricultural  purposes
 including  the  growing  of  potatoes
 during  the  co-operative  year  from
 July,  957  to  June,  1958.  No  loans
 have  so  far  been  advanced  to  culti-
 vators  for  growing  potatoes  during
 1959,

 Coimbatore  Aerodrome

 3263.  Shri  Nanjappa:  Will  the  Minis-
 ter  of  Transport  and  Comrmunications
 be  pleased  to  state:

 (a)  the  progress  of  works  relating
 to  improvement  and  extension  of
 Aerodrome  at  Coimbatore,  Madras
 State;  and

 (b)  when  the  works  are  likely  to  be
 completed?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohinddin):  (a)  About
 62  per  cent  of  the  work  has  been  com-
 pleted.

 (b)  The  work  is  expected  to  be
 completed  by  the  end  of  August  1959.

 Supply  of  Foodgrains  to
 Pradesh

 3264.  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 {a)  the  production  and  consumption
 of  rice  and  wheat  in  Himacha]  Pra-
 desh  for  the  year  1957-88  and  1958-
 89;  and

 (b)  the  quantity  of  rice  and  wheat
 supplied  by  Government  of  India  to
 Himachal  Pradesh  during  this  period?

 Himachal
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 The  Minister  of  Food  and  Agricul.
 tare  (Shri  A.  FP.  Jain):  (a)  The
 figures  of  production  of  rice  in
 Himachal  Pradesh  during  the  years
 ‘1957-58  and  1958-59  and  that  of  wheat
 for  the  year  ‘1967-58  are  as  follows:—

 Cn  "ooo
 oo Year  Rice  gts  Wheat

 1957-58  4  कठ
 1958-59  41  Nove  wer

 available

 The  figure  of  production  of  wheat
 in  Himachal  Pradesh  for  the  year
 1958-59  is  not  yet  available.

 Reliable  data  are  not  available  for
 assessing  the  precise  quantities  of
 rice  and  wheat  consumed  in  Himachal
 Pradesh  year  by  year.

 Quantitv  supplied
 {in  tons)  |

 Year  Rice  Wheat

 19$7-58  (xst  April  to  3r8t
 March).  Nil  ,67¢

 1958-59  (ast  April  to  3rst  '
 March)  .  rer  >  6}  14  3,363

 सहकारी,  खेतों  समितियां

 ३२६५.  शी  खुदाबक्त  राय  :  या

 सामुवाधिक  विकास  दौर  सहकार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  गत  पांच  वर्षों  में  (राज्यवार)
 कितनी  सहकारी  खेती  समितियां  पजीबद्ध  की
 गयी,  पौर

 (ख)  उक्त  वधि  में  उन्होंने  क्‍या
 प्रगति  की  ?

 सासुदाधिक  विकास  तथा  सहकार  उप-
 मंत्रो  (भी  wo  wo  मूति)  :  (क)  भौर  (स).
 राज्य  सरकारों  से  जानकारी  प्राप्त  की  जा

 रही  है  पौर  सूचना  मिलने  पर  सदन  पटल  पर
 रख  दी  जायगी  ।
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 D.V.C.  Navigation  Canal

 3266,  Shri  Subodh  Haneda:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased,  to  state:

 (a)  whether  the  D.V.C.  Navigation
 Advisory  Committee  considered  the
 cost  of  dredging  bars  between  Calcutta
 and  outfall  of  Kulti  to  maintain  navi-
 gation  from  Durgapur  to  Calcutta;

 (b)  if  so,  what  would  be  the  esti-
 mated  cost;

 (c)  if  not,  the  reasons  therefor;  and

 ‘(d)  whether  it  is  a  fact  that  Ganga
 Barrage  if  taken  up  will  affect  these
 bers  only  after  ten  years?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 reply  is  in  the  negative.

 (b)  Does  not  a.ce.

 (c)  This  question  was  not  covered
 by  the  Committee’s  terms  of  reference.

 (a)  Having  regard  to  the  time  that
 the  construction  of  the  Ganga  Barrage
 will  take  and  the  period  in  which  im-
 provement  from  its  operation  may  be
 expected  to  arrive  at  this  reach,  it
 may  take  about  7  to  30  years  before
 the  ameliorative  effect  of  the  Ganga
 Barrage  can  be  felt  at  these  bars.

 Corruption  at  Howrah  Station

 (Shri  Subodh  Hansda:
 3267,  <  Shri  S.  C.  Samanta:

 {  she  R.  ९.  Majhi:

 Will  the  Minister  of  Rallways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  970  on  the  l4th
 March,  958  and  state:

 (a)  whether  the  enquiry  against
 some  Railway  employees  on  the  charge
 of  corruption  at  the  Howrah  Station
 has  been  completed;

 (b)  if  80,  how  many  cases  have  been
 detected  and  proved;  and

 {c)  what  steps  Government  have
 taken  or  propose  to  take  to  prevent
 corruption  at  the  Howrah  Station?

 The  Deputy  Minister  of  Railways
 (Shri  S.  द  Ramaswamy):  (a)  The
 inquiries  are  still  in  progress.

 (b)  Some  cases  of  irregularities  in
 waiver  of  wharfage  charges  were
 detected.

 (c)  Steps  have  been  tightened  to
 prevent  irregular  waiver  of  wharfage
 charges  by  the  staff,  and  all  cases
 where  wharfage  charges  accrue  for
 any  reason  whatsoever  are  put  up
 before  a  gazetted  officer  for  orders  who-
 decides  each  case  on  its  merits.

 Central  Council  of  Homoctopathic
 System  of  Medicine

 3268
 Sbri  8.  C.  Samanta:

 |  Shri  Subodh  Hansda:

 Will  the  Minister  of  Health  te  pleas-
 ed  to  state:

 (a)  whether  it  १5  a  fact  that  the
 Central  Council  of  Health  has  not
 favoured  the  recommendations  made
 by  the  Dave  Committee  as  to  the
 establishment  of  a  Central  Council
 of  Homoeopathic  System  of  Medicine;

 (b)  what  are  the  reactions  of  State
 Government  on  the  Dave  Committee’s
 recommendations;

 (c)  whether  Government  have  taken
 any  final  decision  in  the  matter;  and

 (d)  if  not,  why  not?

 The  Minister  of  Health  (Shei
 Karmarkar):  (a)  and  (b).  Yes.  The
 recommendations  of  the  Dave  Com-
 mittee,  including  the  one  relating  to
 the  setting  up  of  a  Central  Council  of
 Homoeopathic  System  of  Medicine,  and
 the  divergent  views  of  State  Govern-
 ments,  were  considered  by  the  Central
 Council  of  Health  in  January,  1958.
 They  felt  that  under  existing  condi-
 tions  it  was  not  possible  to  lay  down  a
 uniform  policy  for  all  States  and  that
 State  Governments  might  take  such
 steps  ag  they  considered  practicable
 and  desirable  for  the  development  of
 Homoeopathy  and  other  indigenous
 systems  of  medicine.  They  also
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 recommended  that  the  Central  Govern-
 ment  should  actively  encourage
 research  in  these  systems;

 (९)  and  (d).  No  further  action  was
 therefore  taken  by  the  Central  Gov-
 ernment  except  in  the  matter  of
 giving  financial  assistance  for  upgrad-
 ing  and  research  in  indigenous  systems
 of  medicine.

 ‘Water  Taps  at  Charkhi  Dadri  Station

 3269.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Un-
 ‘starred  Question  No.  !747  on  the  470
 December,  958  and  state:

 (a)  whether  all  the  materials  for
 providing  water  taps  at  Charkhi  Dadri
 station  have  been  received;  and

 (b)  if  so,  when  the  water  taps  are
 likely  to  be  provided?

 The  Depaty  Minister  of  Railways
 (Shri  s.  V.  Ramaswamy):  (a)  No,  Siz
 High  Service  Tank  and  some  fittings

 -are  still  awaited,

 (b)  The  work  is  expected  to  be
 completed  during  the  current  financial
 year.  However,  temporary  water  con-
 nection  tg  a  few  water  taps  will  be
 given  shortly.

 Flying  Club  at  Chandigarh

 $270.  Shri  Ram  Krishan  Gupta:  Will
 ‘the  Minister  of  Transport  and  Com-
 -munications  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 establish  a  ftying  club  at  Chandigfirb
 in  Punjab;  and

 {b)  if  so,  by  what  time  the  cluk
 will  be  established?

 The  Deputy  Minister  of  Civil  Avis-
 dion  (Shri  Mohinddin):  (a)  There  is
 no  such  proposal  at  present.

 (bh)  Does  not  arise.
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 पर्यटन  का  हकों  चित  कार्यक्रम

 करी  wer  aunt  :

 ३२७१.  <  शौ  पॉपरकर  :

 श्भी  दिनेश  सिंह  :

 क्या  परिवहन  तथा  संचार  मंत्री  १२
 दिसम्बर,  १६५८  के  प्रतारांकित  प्रदन  संख्या
 १४४०  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  योजना  झ्ायोग  ने  पर्यटन  के  लिए
 निश्चित  दी  करोड़  रुपयों  को  कम  कर  के

 एक  करोड़  १०  लाख  रुपये  कर  देने  की  सलाह
 दी  थी,  क्‍या  उसके  प्रनुसार  संशोधित  कार्यक्रम
 तैयार  कर  लिया  गया  हैं;  भौर

 (ख)  यदि  हां,  तो  क्या  उस  संशोधित
 कार्यक्रम  पर  प्रकाश  डालने  वाला  एक  विस्तृत
 विवरण  सभा  पटल  पर  रखा  जायेगा  ?

 परिवहन  तथा  संचार  मंत्रालय  में  राज्य
 मंत्री  (भी  राज  बहादुर)  :  (क)  जी,हां।

 (ख)  भायोजना  झायोग  की  स्वीकृति
 के  प्रनूपार  संशोधित  कार्यक्रम  के  बारे  में
 व्योरेवार  विवरण  सभा  पटल  पर  रख  दिया
 गया  है  |  [िखिये  परिशिष्ट  ६,  भनुबन्ध
 संख्या  १३२]

 Reserved  Quota  for  Scheduled  Castes
 and  Scheduled  Tribes  on  Northern

 Railway

 $272.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  reserved  quota  in
 services  for  Scheduled  Castes  and
 Tribes  on  the  Northern  Railway  has
 been  filled  up  grade-wise  during  1958-
 59;

 (b)  if  not,  the  reasons  therefor  and
 the  time  by  which  this  quota  will  be
 filed  up;  and

 (c)  the  number  of  persons  delong-
 ing  to  these  Castes  and  Tribes  appoint-
 ed  so  far,  grade-wise?
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 The  Deputy  Minister  of  Railways
 (Shri  S.  झ,  Ramaswamy):  (a)  Sche-
 duled  Castes:  No.

 Scheduled  Tribes:  No  reservation
 quota,

 (b)  (i)  In  certain  categories  actnal
 appointment  of  candidates  is  made
 after  training  for  some  period  which
 depends  on  the  capacity  available  in
 the  training  Schools,  and  (ii)  in  cer-
 tain  technical  categories,  the  members
 of  this  community  are  not  available
 in  sufficient  numbers.  As  regards  the
 time  by  which  the  quota  can  be  filled
 up,  no  definite  date  can  be  given.

 (९)  A  statement  giving  the  requisite
 information  is  laid  on  the  Table  of
 the  Sabha.  [See  Appendix  VI,
 annexure  No.  134.)

 Welfare  Facilities  of  Seafarers:

 J  Shri  D.  0.  Sharma:
 ‘|  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Unstarred
 Question  No.  344  on  the  I2tn  Decem-
 ber,  958  and  state:

 (a)  the  steps  since  taken  to  imple-
 ment  the  recommendations  made  by
 the  Special  Sub-Committee  of  the
 National  Welfare  Board  appointed  to
 go  into  the  welfare  facilities  of  sea-
 farers;  and

 $273.

 (b)  the  nature  of  the  recommenda-
 tions  that  have  not  sb  far  been  impie-
 mented?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  As  stated  in  the
 reply  to  Unstarred  Question  No.  344
 on  the  l2th  December  ‘1958,  it  is  only
 after  the  recommendations  of  the
 National  Welfare  Board  for  Seafarers
 have  been  received  on  the  report  of
 the  Special  Sub-Committee  on  Sea-
 farers’  Welfare  at  ports  that  Govern-
 ment  will  be  able  to  initiate  action
 for  their  implementation  wherever
 necessary.  The  Board  is  expected  to
 meet  in  Bombay  on  the  4th  May,  4959
 to  consider  the  report.

 Signalling  and  Tele-Communications
 on  Railways

 $274.  Shri  D.  C.  Sharma;  Will  the
 Minister  of  Rallways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  600  on  the  lst  December,
 958  and  state  the  further  progress~
 made  so  far  in  regard  to  the  improve-
 ment  of  Signalling  and  Tele-Communi-
 cations  on  Railways?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  A  statement
 showing  the  progress  made  so  far  is
 laid  on  the  Table  of  the  Sabha.  [See
 Appendix  VI,  annexure  No,  135.)

 Salandi  Reservoir  Project,  Orissa

 J  Shri  Panigrah‘:
 Seis  ‘Shri  Sanganai.

 Will  the  Minister  of  Irrigation  85६57
 “Power  be  pleased  to  refer  to  the

 reply  given  to  Unstarred  Question
 No.  390  on  the  2th  December,  958
 and  state:

 (a)  whether  the  work  on  the  reser-
 voir  project  on  the  Saland:  river  in
 Orissa  has  been  started;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (९)  whether  this  project  will  be-
 completed  during  the  Second  Five-
 Year  Plan  period?

 The  Deputy  Minister  of  Irrigation:
 and  Power  (Shri  Hathi):  (a)  to  (०)
 The  Salandi  Project  has  not  yet  been:
 approved  by  the  Planning  Commis-
 sion.  The  Project  report  is  now  under
 examination  by  the  State  Government
 in  the  light  of  the  proposed  Bhim-
 kund  Project  on  the  Baitarani  Kiver
 for  the  overall  development  of  the
 area.  Preliminary  works  such  as
 construction  of  staff  quarters,  office
 buildings,  approach  road,  land  acquisi-
 tion  for  minors  and  distributaries  are
 almost  completed.  The  construction  of
 the  dam  can  be  taken  up  only  after
 the  project  has  been  finally  approved
 by  the  Planning  Commission.  It  is,
 therefore  very  doubtful  if  the  projec*
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 will  be  completed  during  the  Second
 Plan  period.

 Thefts  and  Ticketless  Travel  on
 Railways

 3276.  Shri  Aurobindo  Ghosal:  Wil
 the  Minister  of  Bailways  be  pleased
 to  state:

 (a)  the  names  of  the  States  in  whose
 _jurisdiction  the  number  of  thefts
 -committed  on  running  trains  has  been

 the  largest  in  957  and  ‘1988;

 (b)  the  names  of  the  States  in
 whose  jurisdiction  the  cases  of  ticket-
 less  travelling  have  been  the  largest
 in  4957  and  1958;  and

 (c)  what  steps  have  been  taken  by
 the  Central  Government  in  the
 matter?

 The  Deputy  Minister  of  Railways
 (Shri  द  Ramaswamy):  (a)  Run-
 ning  Passenger  train  thefts  were
 largest  in  the  State  of  Bombay  during
 the  years  957  and  958  while  running
 goods  trains  thefts  were  largest  in  the

 ‘State  of  West  Bengal.

 (b)  The  State  of  Bombay,  based  on
 the  number  of  cases  detected.

 (c)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  VI,
 annexure  No,  136.)

 Late  Running  of  Janta  Train  on  N.E.
 Railway

 ‘3277,  Pandit  0.  N.  Tiwary:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Janta
 Fast  Passenger  Train  in  North-Eastern
 Railway  runs  always  unpunctually
 even  after  the  rainy  season;

 (b)  if  so,  the  reasons  for  the  same;
 -and

 (c)  the  punctuality  performances  of
 Fast  Passenger,  Express  ind  Mail
 @rains  in  all  the  districts  of  N.E.  Rail-
 “way  since  November,  ‘19387
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 The  Deputy  Minister  of  allways
 (Shri  85.  १.  Ramaswamy):  (a)  No:
 The  performance  of  No.  34  Dn.
 Lucknow-Katihar  Janta  Fast  Passen-
 ger  train  has,  however  not  been  satis-
 factory.

 (b)  The  main  reasons  which  militat.
 ed  against  the  better  punctuality  per-
 formance  of  these  trains,  particularly
 No.  34  Dn.,  are  indicated  below:-~

 (i)  Re-modelling  of  yards  and
 loops  between  Barauni  Jn.
 and  Katihar.

 (ii)  Engineering  restrictions  im-
 posed  due  to  newly  formed
 banks  and  other  temporary
 works,

 (iii)  Misuse  of  alarm  chain
 apparatus.

 (iv)  Detaching  of  coaches  which
 got  damaged  en  route  and  late
 start  from  Katihar  due  to  late
 placement  of  rakes  due  to
 yard  difficulties.

 (c)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  VI,  an-
 nexure  No.  137.)

 हिमाचल  प्रदेश  में  स्थास्थ्य  1... अ

 शौ  qa  देव :
 ३२७८.५  थी  स०  Wo  सामम्त  :

 क्‍या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  हिमाचल  प्रदेश  में  वर्ष  १६५८-५६
 में  कौन-कौन  से  स्वास्थ्य  केन्द्र  खोने  गये  ?

 स्वास्थ्य  संत्रो  (भी  करमरकर)  :  वर्ष

 १६५८-५६  के  दौरान  हिमाचल  प्रदेष्ठा  में  छः
 प्राथमिक  स्वास्थ्य  केन्द्र  नीचे,  लिखी  जगहों
 में  खोले  गये  :---

 (१)  चरगांव

 (२)  सराहां
 f

 जिला  महासू
 (३)  सूनी
 (४)  संढोल

 \
 जिला  मंडी

 (५)  स्याज

 (६)  किहार  जिला  ब्या
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 Rajasthan  Canal  Project

 ‘$279.  Shri  Ram  Krishan  Gupta:  Wi?)
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  no
 decision  has  been  taken  yet  for  lining.
 the  main  Rajasthan  Canal  and  its
 branch:.,

 (b)  if  so,  the  reasons  for  the  delay;
 and

 (c)  by  what  time  the  final  decision
 will  be  taken?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 reply  is  in  the  affirmative.

 (9)  and  (c).  The  liming  of  the
 Rajasthan  Canal  and  it,  Branches  in
 the  Rajasthan  territory  was  not  pro-
 vided  in  the  original  Project  Estimate
 ‘sanctioned  in  957  The  Committee
 of  Direction  has  suggested  that  23
 miles  of  the  Rajasthan  feeder  lying  in
 Rajasthan  territory  should  be  lined.
 The  matter  is,  however,  under  consi-
 deration  and  a  decision  will  be  taken
 shortly.

 T.B.  Clinics  in  Bombay

 3280.  Shri  Pangarkar:  Will  =  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  tuberculosis
 clinics  established  with  Centra}  aid  in
 Bombay  during  1958-59:

 (b)  whether  any  proposals  have
 been  received  from  the  State  Govern-
 ment  for  establishing  more  tuber-
 culosis  clinics  with  Central  aid  during
 1959-60;  and

 (९)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Health  (Shri
 Karmarkar}:  (a)  No  T.B.  clinic  with
 Central  Government  aid  was.  estab-
 lished  in  the  Bombay  State  during
 1958-59.

 (b)  and  (oe).  The  State  Government
 intend  to  establish  one  T.B.  clinic  each
 at  Akola,  Wardha,  Yeotmal  and
 Aurangabad  during  1989-60.  The
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 question  of  supply  of  X-Ray  and
 laboratory  equipment  to  these  clinics
 will  be  considered  along  with  the
 requests  of  other  State  Governments
 after  the  necessary  buildings  have
 been  constructed  and  staff  provided
 by  the  State  Government.

 Electrification  of  Stations  on
 Ferosepur  Division

 328l,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Raflways  be  pleased  to
 state:

 (a)  the  names  of  stations  electrified
 upto  3lst  March,  959  on  the  Feroze-
 pore  Division  of  Northern  Railway;
 and

 (b)  the  names  of  the  stations  on  the
 above  Division  of  the  Northern  Rail-
 ‘way  proposed  to  be  electrified  during
 the  remaining  periog  of  the  Second
 Hve  Year  Plan?

 The  Deputy  Minister  of  Railways
 (Shri  8.  च्  Bamaswamy):  (a)  and
 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  VI,
 annexure  No  138)

 Family  Planning

 3282.  Shri  Sanganna:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 grants  made  to  the  different  States
 for  Family  Planning  Programme
 during  the  year  1958-59  have  not  been
 utilised  and  surrendered  to  Govern-
 ment;

 (b)  the  amounts  so  surrendered  by
 each  State;  and

 (c)  the  reasons  therefor?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  information  on
 the  amounts  actually  utilised  by  the
 State  Governments  during  1958-59  for
 family  planning  programme  is  not  yet
 available.

 Accoridng  to  the  revised  procedure
 amounts  are  released  in  advance  as
 ‘ways  and  means  advances’  periodi-
 cally  on  the  basis  of  the  tentative
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 allocation  made  by  the  Planning  Com-
 mission  for  the  respective  States.
 Grants  are  sanctioned  at  the  end  of
 the  financial  year  to  be  adjusted
 against  these  advance  payments.  The
 information  in  regard  to  the  actual
 expenditure  incurred  by  the  State
 Governments  on  family  planning
 during  1988-59,  has  not  yet  been
 received,

 (b)  Does  not  arise  at  this  stage.

 (c)  Some  State  Governments  may
 not  have  utilised  the  amount,  tenta-
 tively  allocated  to  them  by  the  Plan-
 ning  Commission,  mainly  due  to  non-
 availability  of  qualified  personnels.

 Safety  Organisation  on  Kastern
 Railway

 $288.  Shri  Sublman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  Safe.
 ty  Organisation  has  been  opened
 recently  to  prevent  accidents  on  the
 Eastern  Railway;

 (b)  if  so,  how  many  Gazetted  and
 non-Gazetted  officers  are  working  in
 this  Organisation;

 (c)  whether  any  accident,  major  or
 minor,  happened  on  the  Eastern  Rail-
 way  since  after  the  opening  of  this
 Organisation;

 (d)  if  so,  how  many;

 (e)  what  concrete  suggestions  nave
 been  given  by  this  Organisation  for
 the  prevention  of  accidents;

 (f)  how  many  complaints  this
 Organisation  has  up  till  now  made
 against  employees  in  this  Zone;  and

 (g)  the  nature  of  offences  brought
 to  the  notice  of  the  authorities  by  this
 Organisation  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  8.  ्,  Ramaswamy):  (a)  A
 Safety  Organisation  has  been  set  up
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 on  every  Railway,  including  the
 Eastern  Railway,  to  concentrate  ex-
 clusively  on  measures  for  the  promo-
 tion  of  safety  in  operation.

 (b)  Safety  Officer  Gazetted~—One.

 Safety  Inspector,  non-Gazetied)
 (excluding  clerical  and

 j
 ०0

 class  IV  steff)

 The  above  information  pertain  to
 Eastern  Railway  only.

 (c)  and  (d).  During  the  9
 months  from  June  1958,  when  the
 organisation  started  functioning,  to
 February  ‘1958,  two  cases  of  minor
 collisions  and  !  of  minor  derailmenta
 took  place  on  an  average  per  month.

 The  effect  of  this  working  of  the
 organisation  is  however,  expected  to  be
 reflected  on  the  incidence  of  accidents
 only  in  due  course.

 (e)  and  (f),  This  Organisation  is
 principally  concerned  with  an  analyti-
 cal  study  of  problems  =  concerning
 accidents,  carrying  out  intensive  ins-
 pection  of  the  line  and  stations  with  a
 view  to  ensure  strict  observance,  by
 all  concerned,  of  safety  rules  end
 regulations  in  every  sphere  of  tailway
 operation,  impart  instructions  and
 guidance  to  staff  by  personal  contact
 and  issue  of  written  material,  check  up
 unsafe  or  irregular  working  in  every
 field,  and  generally  to  instill  and
 develop  safety  mindedness  amongst
 staff  of  all  grades  and  categones.  The
 functions  and  objectives  of  the  Organi-
 sations  do  not  thus  envisage  mere
 making  of  suggestions  or  complaints
 Nor  is  the  number  of  such  suggestions
 and  complaints  any  criterion  therefore
 for  judging  the  working  of  the  Organi-
 sations.

 (g)  The  nature  of  the  offences
 detected  by  the  Officers  and  Inspectors
 of  the  Organisation  varies  from  failure
 of  staff  to  observe  rules  and  rcgula-
 tions  laid  down  inter  alia  for  safe
 working  of  trains  to  dereliction  of
 duties,  laxity,  indifference  and  indiscl-
 Pline  among  staff.
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 अलीयुर  बिका त  हण्य

 ३५८४.  ही  मबल  प्रभाकर  :  कया  लाल

 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  के

 झलीपुर  के  विकास  खंड  के  किसानों  ने  यह
 दिकायत  की  है  कि  रबी  प्रागदोलन  के  सिलसि  +
 में  उन्हें  जो  २०१  सी  बीज  दिया  गया  था  वह

 उस  बंड  की  मूमि  के  लिये  उपयुक्त  नहीं  है;

 (ख)  मदि  हां,  तो  क्या  दिल्‍ली  प्रशासन
 को  इस  सम्बस्ध  में  कोई  हिंदायतें  दी  गयी  हैं;
 झौर

 (ग)  उन  हिंदायतों  का  स्वरूप  क्‍या  है  ?

 साध  तथा  हचेनंत्री  (भो झ० wo  प्र०  लग )  :

 (क)  जो  नहीं  ।

 (ख)  भौर  (ग.  प्रश्न  ही  नहीं  होता  ।

 उत्तर  प्रदेश  के  पहाड़ी  जिलों  मे  डाक  झौर  तार
 को  सुधितायें

 ३२८५.  थी  भक्त  दर्शन  :  क्या  परिधहस
 तथा  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  वर्ष  १६५८-५६  के  वित्तीय  वर्ष

 में  उत्तर  प्रदेश  के  पांच  पव॑तीय  जिलों  यथा,

 गढ़वाल,  अल्मोड़ा,  नैनीताल,  देहरादून  भौर

 टिहरी-गढ़वाल  में  से  प्रत्येक  जिले  के किन-किन
 स्थानों  पर  नये  शाखा  डाकधर,  उप-डाकघर,
 सावंजनिक  टेलीफोन-गृह,  टेलीफ़ोन  एक्सचेंज
 भौर  तारधर  खोले  गये;  झभौर

 (ख)  उपरोक्त  जिलों  के  लिये  उपरोक्त

 सुविधाओों  का  विस्तार  करने  के  उद्देश्य  से  सम्‌
 १६५९-६०  के  वित्तीय  बर्ष  के  लिए  गया

 कार्यक्रम  बनाया  गया  है  ?

 परिषहन तथा  संचार  मंडी  (शी te  का०

 पाटिल)  :  (क)  शौर  (ख).  इस  सम्बन्ध  में

 एक  विवरण  पत्र  सभा  पटल  पर  रल  दिया

 जाता  है  ।  दिखिये  परिष्षिय्ट  ६,  भनुबस्थ
 हंस्या  ११८]
 है  LSD—S.

 उसर  प्रदेश  में  तिब्बत  सीमा  तक  सड़कों  का
 निर्माण

 ३२८६.  भी  भक्त  दक्कंत:  क्या  परिथहन
 तथा  संचार  मंत्री  यह  बताने  की कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश
 की  जो  सीमा  सिम्बत  से  मिलती  है,  वहां  तक

 पहुंचने  के  लिए  कुछ  सड़कों  के  निर्माण  का
 निश्चय  किया  गया  है  ;

 (ख)  यदि  हां,  तो  क्‍या  ऐसो  प्रत्येक

 सड़क  का  स्थान,  लम्बाई  व  खख्े  के  भ्रनुमान
 झादि  बताने  वाला  एक  विवरण  सभा-पटल
 पर  रखा  जायेगा  ;

 (ग)  उन  सड़कों  के  निर्माण  के  लिए

 ब्या  व्यवस्था की  गयी  है  ;  शौर

 (घ)  उनका  निर्माण  कार्य  कब  तक

 पूरा  हो  जाने  की  ध्ाशा  है  ?

 परिवहन  तथा  संचार  मंत्रालय  में  राज्य
 मंत्री  थी  राज  बहादुर):  (क)से  (5)
 सम्भवतः  माननीय  सदस्य  का  आशय  उत्तर
 प्रदेश  के  पहाड़ी  इलाके  के  विकास  की  सड़क
 योजनाप्रों  से  है  जिनके  लिये  केन्द्र  से  इस
 प्रदेश  को  सरकार  ने  सहायता  के  लिये  भ्रनुृदान
 मांगे  थे  |  इनमें  से  १६  योजनाभों  के  लिये

 १६०  ५३  लाख  रुपये  के  पनुदान  मंजर  किये

 जा  चुके  हैं।  इन  योजनाभों  की  सूचो  सभा  पटल
 पर  रख  दी  गई  है  ।  [देखिये  परिशिष्ट  ६,

 भनुबन्ध  संझया  १४०]  इनमें  से  कुछ  तो  हाल  हो

 ही  में  पूरी  हो  चुकी  हैं  और  बाकी  बहुत  सी

 योजनाझों  पर  काम  तेज़ी  से  हो  रहा  है  ।

 इस  क्षेत्र  के  लिये  सड़क  की  योजनाधों  के  कुछ
 झौर  सुझाबों  पर  विचार  किया  जा  रहा  है
 झौर  भाषा  की  जाती  है  कि  इस  बारे  में  जल्दी

 ही  फैसला  हो  जावेगा  इन  में  से  बहुत  सी

 सड़कें  तो  पहले  से  हो  बनी  हुई  हैं  झौर  विकास

 के  सामान्य  कार्यक्रम  के  झन्तगंत  इनको  सुघारा
 जा  रहा  है  ।
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 Munitipal  Water  Supply  for  Chupra
 Town

 $287.  Shri  Rajendra  Singh:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Executive  Engineer,  Public  Health
 Division,  Muzaffarpur  had  requested
 the  General  Manager  of  the  North-
 Eastern  Railway,  Gorakhpur  to  pro-
 vide  him  passage  to  supply  municipal
 water  to  that  wing  of  the  Chupra  town
 which  lies  on  the  work  shed  of  Rail-
 ways;  and

 (b)  if  so,  what  action  has  been  taken
 so  far  in  this  respect?

 The  Deputy  Minister  of  Railways
 (Shri  S.  ्,  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  Plans  and  estimates  are  being
 finalized.

 Family  Planning  Centres  in  Himachal
 Pradesh

 3288.  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  number  and  location  of  family
 planning  centres  in  Himachal  Pra-
 desh?

 The  Minister  of  Health  (Shri
 Karmarkar):  Eight  family  planning
 centreg  are  functioning  in  Himachal
 Pradesh  at  the  following  places:—

 qd)  Himachal  Pradesh  Hospital,
 Snowdon,  Simla.

 (2)  Solan  Mahasu  District.
 (3)  Sundernagar,  Mandi  District.
 (4)  Mandi,  Mandi  District.
 (5)  Chamba,  Chamba  District.
 (6)  Bilaspur,  Bilaspur  District.
 (7)  Nahan,  Sirmur  District.
 (8)  Paonta,  Sirmur  District.

 Khandsari  Industry

 3289,  Shri  Shivananjappa:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Union  Government
 have  considered  the  interim  report  of
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 the  Fact-Finding  Committee  on  the
 Khandsari  Industry  appointed  §  in
 June  1958;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not  when  the  report  will  be
 considered?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b),
 Yes,  Sir,  the  Government  of  India
 have  considered  the  interim  report  of
 the  Fact-Finding  Committee  on
 Khandsari  Industry  and  powers  have
 been  delegated  to  the  Government  of
 U.P.  to  license  establishment  of  power
 crushers  including  bels.  Under  these
 powers,  the  U.P.  Government  have
 issued  the  U.P.  Khandsari  Sugar
 Manufacturers’  Licensing  Order,  3959
 on  24th  February,  i959.  This  Order
 applies  to  the  reserved  areas  of  Sugar
 Factories  in  the  30  khandsari  produc-
 ing  districts,  Copies  of  the  report
 have  already  been  placed  in  the
 Library  of  the  Parliament.

 (c)  Does  not  arise.

 National  Shipping  Board

 Shri  Tangamani:
 3200  Shri  Ss.  M.  Banerjee:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  National  Shipping
 Board  has  held  its  first  meeting;  and

 (b)  if  so,  what  are  the  decisions
 taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 The  National  Shipping  Board  held  its
 first  meeting  in  New  Delhi  on  the  l0th
 April  1959.  The  important  decisions
 taken  by  the  Board  at  the  meeting
 were—

 {i)  to  appoint  a  sub-committee
 under  the  Chairmanship  of  Shri
 A.  Ramaswamy  Mudaliar  to
 recommend  the  target  to  be  set
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 for  expansion  of  Indian  shipping
 during  the  Third  Five  Year
 Plan;  and

 (2)  to  recommend  to  Government
 that  shipping  should  be  includ-
 @d  in  the  hard  core  of  the
 third  Five  Year  Plan

 Railway  Lawyers
 ‘3zel.  Shri  Damani:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:
 (a)  the  system  of  recruitment  of

 Railways  lawyers  which  45  being
 followed  at  present;  and

 (b)  whether  there  has  been  any
 deviation  from  previous  practice?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  and
 (b).  Prior  to  958  the  system  in
 regard  to  the  appointment  of  Lawyers
 for  Railway  work  differed  from  Rail-
 way  to  Railway,  but  in  no  case  were
 they  Railway  employees  The  follow-
 ing  uniform  procedure  has  since  been
 introduced:—

 (i)  At  each  place  where  there  is  a
 Civil  Court  (except  at  places
 where  very  few  Rai'way  cases
 are  filed)  one  or  more  Advocates
 are  nominated  to  whom  al!  Ra:l-
 way  cases,  are  entrusted  on  the
 basis  of  fees.

 (ii)  The  Advocates  are  chosen  by
 Chief  Commercial  Superinten-
 dents  on  the  advice,  generally  of
 the  Divisional  oor  Regional
 Superintendents  concerned

 Baktu  Kahl  in  Chini,  Himachal
 Pradesh

 $298  Shri  Nek  Ram  Negi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  reasong  as  to  why  the  con-
 struction  of  the  Baktu  Kuhl  in  Chini
 (Himachal  Pradesh)  was  stopped;

 (b)  when  will  the  construction  of
 this  Kuhl  be  resumed;

 (e)  when  will  it  be  completed;  and

 (d)  how  much  area  will  be  bene-
 fited  by  it?

 The  Minister  of  Food  and  Agricul-
 ture  (Bhri  A.  ्  Jain):  (a)  Work  on
 the  scheme  was  taken  up  last  year

 during  Summer  but  it  could  not  go
 ahead  as  there  was  some  opposition  to
 the  construction  of  the  new  Kuhl  by
 local  cultivators  and  land-owners
 whose  lands  are  already  being  irri-
 gated  by  private  kuhls  but  who  are
 afraid  that  after  the  Boktu  Kuhl  is
 constructed  they  will  get  less  water
 and  may  have  to  pay  water  charges
 and  betterment  levy.  In  order  to  ob-
 tain  the  consent  of  the  majority  of  the
 beneficiaries,  the  matter  had  been  re-
 ferred  to  the  District  Development  and
 Planning  Committee  (consisting  of
 officials  and  non-officials)  whose  deci-
 sion  is  awaited.

 (b)  After  it  has  been  approved  by
 the  District  Planning  and  Develop-
 ment  Cornmittee.

 (c)  As  the  working  season  is  limited
 to  only  6  months  in  the  year  due  to
 Chini  getting  snowbound  in  winter,
 it  is  expected  that  the  scheme  will
 take  two  years  to  complete,  after  the
 work  on  its  is  resumed.

 (d)  The  scheme  is  expected  to
 command  a  culturable  are  of  3000
 acres.

 Minor  Irrigation  Schemes  in  Himachal
 Pradesh

 3293.  Shri  Nek  Ram  Negi:  दि ८11 क  the
 Munister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  how  many  minor  irrigation
 schemes  in  the  dry  zones  of  Chini
 (Himacha|  Pradesh)  have  been  under-
 taken  so  far;

 (b)  whether  it  is  a  fact  that  the
 villagers  of  Murang  in  Chini  (Hima-
 chal  Pradesh)  voluntarily  undertook
 a  considerably  big  water  supply  pro-
 ject  for  irrigation  and  sought  some
 aid  from  the  Administration;  and

 (ec)  if  so,  the  action  taken  thereon?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  Only  one
 scheme  viz  Baktu  canal  in  Chin:  has
 been  undertaken  so  far.

 (9)  and  (c).  It  is  true  that  a  few
 villagers  had  offered  to  construct  the
 kuhl  on  payment  of  full  labour  wages
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 but  no  offer  of  doing  the  work  with
 free  labour  was  ever  made.  Free
 technical  help  and  advice  will  be
 given  by  the  Administration  if  the
 villagers  are  prepared  to  do  the  work
 at  their  own  cost.

 The  irrigation  scheme  for  the  vil-
 lagers  of  Murang  in  Chini  was  investi-
 gated  by  the  Public  Works  Depart-
 ment  but  it  was  not  taken  up  for  exe-
 cution  due  to  following  reasons:

 (i)  There  is  an  intervening  high
 mountain  range  due  to  which
 the  kuhl  will  be  very  long
 and  considerable  length  would
 run  through  an  area  which  is
 not  irrigable.

 (ii}  The  cost  of  constructing  the
 kuhl  is  prohibitarily  high  due
 to  unsuitable  terrain  and  hard
 rock  formation.

 (iii)  The  area  is  snow-bound  for
 nearly  half  the  year.

 (iv)  The  scheme  is  not  considered
 economical  due  to  its  high
 cost  and  low  yield

 Railway  Hockey  Team

 $204.  Shri  P.  C.  Boroosh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  steps,  if  any,  taken  to
 honour  the  members  of  the  Railway
 hockey  team  that  won  the  National
 Hockey  Title  at  Hyderabad  on  the
 2ist  March,  1959?

 The  Deputy  Minister  of  Railways
 (Shri  8  V.  Ramaswamy):  The  Indian
 Railways  Hockey  Team  were  ac-
 corded  a  reception  by  the  Railway
 Sports  Control  Board  at  New  Delhi
 Station  on  their  arrival  on  the  27th
 of  March,  ‘1959.  The  same  evening  a
 reception  was  given  in  their  honour
 on  the  Jawns  of  the  Baroda  House,
 New  Delhi.  Each  of  the  members  of
 the  Hockey  Team  wag  presented  with
 a  Souvenir  consisting  of  a  silver
 hockey  ball  and  a  hockey  stick.

 Reduction  of  Freight  Rates

 Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
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 refer  to  para  46  of  his  Budget  Speech
 for  1959-60  delivered  on  the  i8th
 February,  859  and  state:

 (a)  whether  the  Standing  Committee
 of  senior  officials  of  the  different
 Ministries  to  deal  with  the  question
 of  reduction  of  freight  rates  for  ex-
 port  traffic,  has  been  set  up;

 (b)  if  so,  who  are  the  members;

 (e)  how  many  meetings  have  since
 been  held;  and

 (d)  the  subjects  discussed  at  those
 meetings?

 The  Depaty  Minister  of  Raitways
 (Shri  झ,  Bamaswamy):  (a)  Yes,
 Sir

 (b)  (i)  Shri  8.  R.  Kalyanaraman,
 Additional  Member  Com-
 mercial,  Railway  Board.

 Qi)  Shri  C.  T  Venugopal,
 Director,  Finance,  Rail-
 way  Board

 (iti)  Shri  R.  Venkateswaran,
 Dy.  Secretary,  Planning
 Commission.

 (iv)  Director  Export  Promotion.
 (v)  Shri  E.  Kolet,  Dy  Secre-

 tary,  Ministry  of  Finance.

 (c)  One  meeting.

 (d)  The  requests  so  far  received  for
 reduction  in  freight  rates  on  goods
 intended  for  export  were  broadly  ex-
 amined  The  general  procedure  to  be
 adopted  for  dealing  with  the  requests
 was  decided  upon  and  the  nature  of
 the  additional  information  to  be  col-
 lected  in  respect  of  each  request  was
 also  discussed.

 हिमालल  प्रदेश  में  ह... अ  oraz  एशेग्सिया

 ३२१६.  थी  ध... द  देव  :  कया  रेलवे  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिमाचल  प्रदेश  में  कितनी  रेसबे

 झाउट-एजेंसिया  हैं  ,

 (ख)  क्‍या  यह  सच  है  कि  हिमाचल  प्रदेश
 के  लोगों  ने  झझौर  झाउट-एजेंसियों  की  मांग

 की  है;  भौर
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 (ग)  इस  .देशा  में  सरकार  क्‍या  कार्ये-

 वाही  कर  रही  है  ?

 रेलवे  जपती (थी (at  Wo  To  शामस्थामी)  :

 (क)  सात  1

 (छल)  केवल  थानेदार  में  एक  नयी

 झाउट-एजेन्सी  खोलसे  के  लिये  एक  सुझाव
 मिला  है  ।

 (ग)  इस  सुझाव  पर  विचार  किया
 जा  रहा  है

 हिमाचल  प्रदेश  में  फलों  को  डिब्यों  में
 रद  करना

 ३२६७.  भी  पद्म  देव  :  क्‍या  qe  तथा

 कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिमाचल  प्रदेष्  में  वर्ष  १६९५८-
 ५६  में  फलों  को  डिब्बों  में  बन्द  करने  के  उद्योग
 के  विकास  के  लिये  सरकार  ने  क्या  प्रबन्ध
 किये  है  ;  भौर

 (ख)  इस  प्रदेश  के  कितने  स्कूलों  में
 फलों  को  डिब्बों  में  बन्द  करने  का  प्रशिक्षण
 दिया  जाता  है  ?

 wre  तथा  कृषि  मंत्री  (ली  wo  प्र०

 जंग)  :  (क)  १६५८-५६  में  हिमाचल
 प्रदेश  में  २  छोटे  पैमाने  वाली  फल  संरक्षण

 दुकड़ि पों पौं  की  स्थापना  के  लिये  २०,०००  रुपये
 की  रकम  का  उपबन्ध  कर  दिया  गया  हैं  ।

 एक  टूकड़ी  शी  ध्र  ही  स्थापित  कर  दी  जायेगी  ।
 प्रशासन  एक  पिक-अ्रप  गाड़ी  में  लगी  हुई  एक
 चलती  फिरती  फल  संरक्षण  टुकड़ी  की  सहायता
 से  स्कूल  के  विद्यार्थियों  को  भौर  दूसरों  को  जो
 फल  संरक्षण  को  गृह  उद्योग  के  रुप  में  दिल-
 चस्पी  रखते  हैं,  प्रशिक्षण  भी  दे  रही  है  ।

 मंशोषरा,  भंगरोट  धौर  चीनी  के  फल  अनु-
 संघान  स्टेशनों  पर  मी  फल  संरक्षण  में  छोटे
 कोर्सेज  भोर  प्रैक्टिकल  प्रदर्शन  भी  दिये  जाते  हैं।

 (ल)  डिब्बों  में  फलों  को  बन्द  करने  के
 प्रशिक्षण  का  प्रबन्ध  भरी  तक  स्क्तों  में  नहीं
 है  परम्तु  झनेक  स्कलों  में  चलती  फिरती

 दूकड़ी  द्वारा  फल  संरक्षण में  ट्रेलिग  दो  जाती है  ।

 हिमाचल  प्रदेश  का  बत्स्प-पालन  विभाष

 हैरर८.  भरी  परम  देश  :  कया  खाल  तथा
 क्च  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिमाअल  प्रदेश  के  मत्स्य-पालन
 विभाग  से  गत  वर्ष  १६५८-५९  में  कितना
 व्यय  किया  तथा  इस  अवधि  में  उसे  कितनी

 भाग  हुई;  शौर

 (ख)  ड्राउट  मछली  के  शिकार  के  लिये
 पर्यटकों  को  अाकबित  करने  के  लिये  विभाग
 द्वारा  इस  भ्रवधि  में  क्या  उपाय  किये  गये  ?

 साथ  तथा  कृषि  मंत्री  (ली  Wo  wo

 wm)  :  (क)  १६५८-५६  के  वर्ष  में  हिमाचल
 प्रदेश  प्रशासन  के  मत्स्य  विभाग  को  १०,०००
 रुपये  की  प्राय  हुई  भौर  १,१२,७००  रुपये  खर्च

 हुए

 (ख)  प्रशासन  ने  नियम  बनाये  हैं  जिन
 के  भझनुसार  मछली  उदारतापूर्वक  पकड़ने  की
 इजाजत  है  ।  उदाहरण  के  तौर  पर  ढ्राउट
 मछली  पकड़ने  के  लिये  नाम-मात्र  फीस  सी
 जाती  है  |  बरोत  बाके  मडी  जिला  शोर  रोहरू
 बाके  महासू  जिला  में  झावश्यक  सामान  को
 नाम-मात्र  दरों  से  किराये  पर  दिया  जाता  है  i

 दूसरी  पंचवर्षीय  योजना  काल  में,  प्रशासन
 बरोत  बाके  मंडी  ड्िला  झौर  चिरगांव  बाके

 महासू  दिला  के  स्थानों  पर  ट्राउट  मछली

 पकड़ने  की  योजनाभों  को  १,४५,०००  रुपये
 की  लागत  से  कार्यान्बित  कर  रहा  है  |

 इन  तीनों  केन्द्रों  पर  (रोहरू,  चिरगांव

 झौर  बरोत)  अच्छे  फरनिइड  र्स्ट  हाउसिज

 (  furnishsd  rest  houses  )  भी  मौजद

 है।

 हिभाचल  प्रदेश  मकलियों  को  डिस्यों  में
 बन्द  करना

 ३२६९.  थी  ह... द  देख  :  कया  खास  तथा

 हथि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  हिमाचल  प्रदेश  में  मखलियों

 को  डिब्बों  में  बन्द  करने  सम्बन्धी  कोई  योजना

 सरकार  के  विचाराधीन  है  ;  भौर
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 (=)  यदि  हां,  तो  उसकी  रूप-रेखा

 बया है?

 ere  तथा  कृषि  मंत्री  (भी  Wo  To

 er):  (6)  भौर  (ज),  मछलियों  को  डिब्बों
 में  बन्द  करने  सम्बन्धी  किसी  भी  योजना  पर
 मी  तक  विचार  नहीं  किया  गया  है  क्योंकि
 इस  कार्य  के  लिये  ,मछलियां  काफी  मात्रा  में
 उपलब्ध  नहीं  है  ।

 बद्ापुन  गदो  में  मध्ुलियों  का  सर्थक्षण

 ३३००.  थ्दी  पफ्स  देव  :  कया  खास  तथा

 कृषि  मन्त्री  १  दिसम्बर,  १९५८  के  भताराकित
 प्रश्न  सख्या  ६०८  के  उत्तर  के  सम्बन्ध  में  यह
 बताते  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अह्ापुत्र  नदी  में  मछलियों
 के  ज्रोतों  के  बारे  में  सर्वेक्षण  पूरा  हो  चुका  है  ;
 झौर

 (ख)  यदि  हा,  तो  क्‍या  उसकी  एक
 प्रति  सभा-पटल  पर  रखी  जायेगी  ?

 खाद्य  तथा  कृषि  मंत्री  (प्री  Wo  wo

 बेन)  :  (क)  जी  हा,  से  (  survey  )  का

 कार्य  मार्च,  १६५६  के  तीसरे  सप्ताह  तक  पूरा
 कर  दिया  गया  था  I

 (a)  सर्वे  करने  से  मछियारों  की

 झाबादी,  मछली  कला  तथा  सामग्री  और

 मछली-उद्योग  की  आजकल  की  स्थिति  के

 सम्बन्ध  में  डेटा  मिल  गया  है  t  इस  डेटा  के

 झाधार  पर  सर्वे  रिपोर्ट  तैयार  की  जा  रही  है  t

 ज्यों  ही  यह  3यार  हो  जायेगी  शभ्ौर  इसकी
 प्रसिलिप्रिया  बन.  जापेंगी,  इसको  सभा  को

 टेबल  पर  रख  दिया  जायेगा  |

 T.  B.  Clinics  in  Himachal  Pradesh

 230l.  Shri  Daljt  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  T.  B.  Clinics  in
 Himachal  Pradesh  at  present;  and
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 (b)  the  number  of  T.  B.  clinics
 which  are  expected  to  be  set  up  in  the
 next  year?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  There  are  four  T.  B.
 Clinics  at  the  following  places:

 Q)  Mandi.
 (2)  Mashobera  (Simla).
 (3)  Nahan.
 (4)  Snowden  (Simla).

 (b)  None.

 Pe  tal  Berviecs

 3802  Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  ang  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  villages  in  Kangra  and  Hoshiar-
 pur  districts  of  Punjab  where  deli-
 very  of  posta!  articles  is  made  once
 or  twice  a  week;

 (b)  whether  Government  have
 Plans  to  extend  postal  facilities  in
 such  places;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Transport  ang  Com-
 munications  (Shri  8.  K.  Patil):  (a)
 Yes,  it  is  so  in  Kangra  district;  but  in
 Hoshiarpur  District,  villages  are  serv-
 ed  twice  or  more  than  twice  a  week.

 (b)  and  (c).  Yes,  by  opening  more
 post  offices  and  employing  more  Extra
 Departmental  Delivery  Agents.

 Lighthouses  in  Andaman  and  Nicobar
 Islands

 3303.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  ang  Com-
 munications  be  pleased  to  state  whe-
 ther  the  Chief  Commissioner  of  Anda-
 man  and  Nicoba¢  Islands  has  submit-
 ted  detailed  particulars  in  respect  of
 lighthouses  in  the  area  having  in
 view  the  recommendations  made  by
 the  Estimates  Committee?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Cemmanications
 (Shri  BRaj  Bahadur):  The  Estimates
 Committeee,  in  paragraph  30  of  their
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 4%h  Report  on  Lighthouses,  had  re-
 commended  that  in  view  of  the  fact
 that  the  Chief  Commissioner,  Anda-
 man  and  Nicobar  Islands  has  no  or-
 ganiaation  to  deal  with  the  repairs  and
 maintenance  work  of  lighthouses,  the
 feasibility  of  all  the  lighthouses  in  the
 area  being  taken  over  by  the  Direc-
 tor  of  Lighthouses  and  Lightships,
 Calcutta  should  be  examined.  The
 Chief  Commissioner,  Andaman  and
 Nicobar  Islands  was  accordingly  asked
 to  furnish  full  particulars  on  all  the
 existing  navigational  aids  in  the  area.
 These  particulars  have  since  been
 furnished  by  him  and  a  scheme  for
 taking  over  these  aids  to  navigation
 by  the  Department  of  Lighthouses  and
 Lightships  ३38  now  being  formulated
 by  that  Department.

 Flashers  for  Lighthouses

 $364.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  whe-
 ther  Government  have  succeeded  in
 getting  the  required  flashers  for
 lighthouses  manufactured  in  India?

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  Yes,  Sir.  The
 flasherg  are  now  being  manufactured
 at  the  workshops  of  the  Department
 of  Lighthouses  and  Lightships.

 Power  Drilling  Rigs

 3365.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Health  be  pleased  te
 state:

 (a}  whether  it  is  a  fact  that  the
 State  Government  of  Orissa  have  ap-
 proached  the  Central  Government  for
 power  drilling  rigs  for  sinking  of
 fallen  wells  in  drought  affected  areas
 of  the  State;

 (b)  if  so,  when;  and

 te)  the  action  taken  thereon?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes.

 (b)  23th  February,  1988.

 (c)  One  unit  of  Medium  Rotary
 Well  Drilling  Rig-Model  500-M  Porta
 Drill  was  allotted  to  the  Government
 of  Orissa  for  this  purpose.

 Food  Storage  Godowns

 Shri  Assar:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  taken  decision  to  con-
 struct  new  godowns  for  storage  of
 foodgrains  all  over  India;

 (bd)  if  so,  the  total  number  of  go-
 downs  to  be  constructed;

 (c)  the  number  of  godowns  to  be
 constructed  in  Bombay  State;

 (d)  whether  it  is  a  fact  that  con-
 tract  for  constructing  godowns  in
 Bombay  State  has  already  been  given;
 and

 (e)  if  so,  the  name  of  the  firm  and
 the  estimated  cost  of  godowns?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  The  total  number  of  godowns
 to  be  constructed  has  not  been
 decided.  Godowns  are  being  and  will
 be  constructed  in  different  areas  on  an
 assessment  of  the  needs  of  that  area
 for  storage  of  foodgrains  on  Govern-
 ment  account.

 (c)  There  are  already  some  Centrai
 Government  godowns  in  Bombay.  It  is
 intended  to  expand  the  capacity  of
 some  of  the  existing  godowns  and
 also  to  construct  some  more.  The  de-
 tails  are  being  worked  out.

 (d)  and  (e).  The  estimated  cost  of
 new  construction  already  sanctioned
 is  about  Rs.  l  crore.  The  Central
 P.W.D.  is  responsible  for  the  construc-
 tion  It  is  understood  that  contracts
 have  not  yet  been  awarded.

 Co-operative  Societies  in  Manipur

 $807.  Shril.  Achaw  Singh:  Will  the
 Minister  of  Community  Development
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 and  Co-operation  be  pleased  to  state:

 (a)  how  many  large-sized  co-ope-
 rative  societies  have  been  organised
 in  Manipur  during  1988-59;

 (b)  whether  these  societies  are  en-
 gaged  in  the  work  of  procurement  of
 paddy  and  rice;  and

 (c)  how  much  loan  has  been  grant-
 @d  to  each  co-operative  society  by
 the  Co-operative  Apex  Bank  in  Mani-
 pur  during  ‘1958-59?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  8.  Murthy):  (a)  to  (c).  The  infor-
 mation  is  being  collected  and  will  be
 placed  on  the  table  of  the  Sabha.

 New  Stations  on  Ferozepore  Division

 Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  names  of  the  new  stations
 constructed  in  Ferozepore  Division  of
 the  Northern  Railway  during  ‘1958-59;
 and

 (b)  the  names  of  new  stations  to  be
 constructed  during  the  remaining  pe-
 Tiod  of  the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V.  Ramaswamy):  (a)  Two
 new  stations  have  been  opened  dur-
 ing  1988-59,  viz

 (i)  Piple  Pakkhi  Kalan  between
 Gulehwala  and  Faridkot  sta-
 tions  on  Bhatinda-Feroze-
 pore  Cantt.  Section;  and

 (ii)  Bhanobad  Punjab  between
 Mallanpur  and  Baddowal  on
 Ludhiana-Ferozepore  Cantt.
 Section.

 (b)  Two  new  stations  are  proposed
 to  be  opened,  namely—

 a)  Rohira  between  Kup  and  Ah-
 madgarh  stations  on  Ludhi-
 ana-Jakhai  Section.
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 (ii)  Rayya  between  Buteri  and
 Beas  stations  on  Ludhiana-
 Aroritsar  Section.

 Water  Taps  at  Stations  on  Northern
 Railway

 3809.  Shri  Daljit  Singh:  Will  the
 Minister  of  Raflways  be  pleased  to
 state:

 (a)  the  names  of  the  stations  where
 water  taps  exist  on  the  section  from
 Rupar  to  Nangal  Dam  and  from
 Pathankot  to  Joginder  Nagar  on  the
 Northern  Railway;  and

 (b)  the  narnes  of  the  stations  where
 this  facility  will  be  provided  during
 1959-60?

 The  Deputy  Minister  of  Railways
 (Shri  8.  १.  Ramaswamy):  (a)  Water
 taps  exist  on  the  following  stations:

 (i)  Pathankot-Jogindernagar  sec-
 tion;  Nurpur  Road,  Nagrota,  Palam-
 pur  (Punjab)  and  Baij  Nath  Paprola.

 (ii)  Rupar-Nangal  Dam  _  Section:
 Rupar  and  Nanga!  Dam.

 (b)  NiL

 Rallway  Schools

 $$3l9.  Shri  Dajit  Singh:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  the  number  of  schools  opened
 on  the  Northern  Railway  during
 ‘1958-59;  and

 (b)  the  number  of  schools  to  be
 Opened  during  1989-60,  on  the  Northern
 Railway  with  the  names  of  places?

 The  Deputy  Minister  ef  Railways
 (Shri  8,  १.  Ramaswamy):  (a)  Nil.

 (9)  9  new  Primary  Schools  on
 austerity  standard  are  proposed  to  be
 opened  on  the  Northern  Railway  dur-
 ing  1959-60.  A  statement  showjng  the
 places  where  these  schools  are  pro-
 posed  to  be  opened  is  laid  om  the
 Table  of  the  Sabha.  [See  Appendix
 VI,  annexure  No,  141),
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 Babies  Born  in  Running  Trains

 Shri  Ram  Krishan  Gupta:
 Shri  A.  M.  Tariq:

 33i,  Shri  Hem  Barua:
 Shrimati  Na  Palcheudhuri:
 Sh.i  Bhakt  Darshan:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  fact  that  25
 babies  on  an  average  are  born  in  each
 month  in  running  trains  in  Nagpur
 Division  of  Central  Railway;

 (b)  if  so,  whether  it  is  also  a  fact
 that  the  birth  of  babies  in  trains  has
 affected  the  punctuality  of  trains;  and

 (6)  the  steps,  if  any,  taken  or  pro-
 posed  to  be  taken  in  regard  thereto?

 The  Deputy  Minister  of  Railways
 (Shri  V.  Ramaswamy):  (a)  No;  but
 while  there  were  no  such  cases  in  the
 year  1957-58,  there  were  three  cases
 in  the  year  1958-59.

 (b)  As  there  were  only  three  cases
 in  the  year  ‘1958-59  the  effect  on  the
 punctuality  performance  of  passenger
 trains  was  negligible.

 (c)  It  is  not  practicable  to  take  any
 steps  in  this  regard.

 Thefts  on  Railways

 3332  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Delhi
 Railway  Police  have  discovered  a
 well  near  Shahdara  where  passengers’
 trunks  that  disappeared  from  running
 trains  or  at  Delhi  Railway  Station
 were  dumped;

 (b)  if  eo,  whether  any  stolen  pro-
 perty  has  also  been  discovered;  and

 (ce)  whether  any  person  has  been
 arrested  in  this  connection?

 The  Deputy  Minister  of  Rallways
 (Shri  8.  झा,  Ramaswamy):  (a)  to  (०).
 Yes,  in  all  9  trunks  connected  with  5
 cases  registered  by  the  Government
 Railway  Police,  Delhi  under  379  IPC

 were  ‘recovered.  Eight  persons  from
 whose  possession  the  contents  of  the
 trunks  were  recovered  during  the
 month  of  September  1958,  were  arrest-
 ed  and  were  sent  up  for  trial  in  court.

 Buffer  Stock  of  Foodgrains
 33i8.  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Cen-
 tral  Government  are  building  up  a
 buffer  stock  by  internal  procurement
 and  imports  to  control  the  foodgrains
 market  during  the  current  financial
 year;  and

 (b)  if  so,  the  quantity  of  wheat  to
 be  imported  and  procured  for  the
 purpose?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है  Jain):  (a)  Yes,  Sir.

 (b)  It  is  not  in  the  public  interest
 to  disclose  information  about  the  pro-
 gramme  of  future  import  or  internal
 procurement  of  foodgrains

 Wheat  Prices

 38i4.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  have  taken
 decision  regarding  the  fixation  of
 wheat  purchase  prices;  and

 (b)  if  so,  the  details  of  the  pur-
 chase  prices  fixed?

 The  Minister  of  Food  and  Agricul.
 ture  (Shri  A.  P.  Jain):  (a)  A  decision
 in  the  matter  is  expected  to  be  taken
 very  shortly.

 (b)  Does  not  arise.

 Purchase  of  Wooden  Sleepers  from
 Jammu  and  Kashmir

 3335
 Shri  A.  M.  Tariq:

 है... ह  Ram  Krishan  Gupta:

 Will  the  Minister  of  Eallways  be
 pleased  to  state:

 f(a)  whether  it  is  a  fact  that  Rail-
 way  Ministry  has  decided  to  purchase
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 wooden  sleepers  from  Jammu  and
 Kashmir  State  Government;

 (9)  if  so,  the  total  value  of  the
 sleepers  to  be  purchased;

 (c)  the  number  of  sleepers  whieh
 have  so  far  been  purchased;

 (d)  the  value  of  the  sleepers;  and
 (९)  the  nature  of  the  facilities

 provided  or  to  be  provided  to  timber
 merchants  in  this  regard?

 The  Deputy  Minister  of  Railways
 (Shri  8S.  द  Ramaswamy):  (a)  Yes,
 Sir.

 (b)  In  ail,  9  lakh  wooden  sleepers
 will  be  purchased  from  Jammu  &
 Kashmir  State  Government  from
 ‘1.1.58,  to  31.12.59  and  their  total  value
 would  be  approximately  Rs.  .8  crores.

 (c)  About  4  lakhs  of  sleepers  nave
 been  procured  from  11.58  to  31.3.59,

 (d)  Approximately  Rs.  80  lakhs.

 (९)  The  sleepers  are  being  purchased
 from  Jammu  and  Kashmir  State  Gov-
 ernment.

 Railway  Officials

 $3i6.  Shri  Ram  Shanker  Lal:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  number  of  Railway  officials
 employed  temporarily  through  the
 Union  Public  Service  Commission
 since  ‘1955;

 (b)  the  scheme  of  their  promotion
 and  absorption;  and

 (c)  the  progress  so  far  made  with
 the  scheme  of  absorption?

 The  Deputy  Minister  of  Railways
 (Shri  द  Ramaswamy):  (a)  479.

 (b)  Promotion:  Temporary  Asstt.
 Officers  are  eligible  for  promotion  to
 senior  scale  posts,  if  otherwise  suit-
 able,  on  reaching  Rs  470,  correspond-
 ing  to  the  7th  year’s  pay,  in  the  junior
 scale,

 Absorption:  Temporary  Asstt.  on.
 cers  are  eligible  for  abgorp-
 tien  in  the  permanent  cadres,
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 if  suitable,  against  a  certain
 number  of  posts  earmarked  for  them
 which  would  otherwise  be  filled  by
 direct  recruitment,

 (९)  Recommendations  have  been  re-
 ceived  from  the  Railways  and  are
 under  consideration,  in  consultation
 with  the  U.P.S.C.

 CORRECTION  OF  ANSWER  TO
 UNSTARRED  QUESTION  NO.  955
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawas  Khan):  With  your
 permission,  Sir,  I  beg  to  lay  a  state-
 ment  correcting  the  Reply  given  on
 the  4th  December,  958  to  part  (a)  of
 Unstarred  Question  No.  055  by  Shri
 Daljit  Singh  regarding  the  number  of
 foreigners  employed  in  Railway
 Workshops.

 SvaTEMENT

 Number  of  Foreigners  employed  in
 Railway  Workshops  at  present.  149.

 343  hrs.

 PAPERS  LAID  ON  THE  TABLE

 STATISTICAL  INFORMATION  RE:  WORKING
 oF  Preventive  Detention  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  On
 behalf  of  Shri  G.  B.  Pant,  I  beg  to  lay
 on  the  Table  a  copy  of  Statistical
 information  regarding  the  Working  of
 the  Preventive  Detention  Act,  4950
 during  the  period  from  the  30th
 September,  957  to  the  3lst  Decem-
 ber,  ‘1958,  [Placed  in  Library,  See  No.
 LT-357/59].

 ANNUAL  Report  or  Invian  TESLEPRONE
 Inpusrrizs  Private  ‘Lyarre>

 The  Minister  of  Transport  and
 Communications  (Shri  8.  K.  Patil).
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (l)  of  section  689  of  the  Com-
 panies  Act,  1956,  a  copy  of  Annual
 Report  of  the  Indian  Telephone  In-
 dustries  Private  Limited  for  the  year
 ‘1957-58  along  with  the  audited
 accounts.  [Placed  in  Library,  See  N-
 Lt-858|89.}
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 STATEMENTS  SHOWING  ACTION  TAKEN  BY
 GOVERNMENT  ON  ASSURANCES  ECT.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  statements
 showing  the  action  taken  by  the  Gov-
 ernment  on  various  assurances,  pro-
 mises  and  undertakings  given  by  the
 Ministers  during  the  various  sessions
 of  Second  Lok  Sabha: —

 (i)  Supplementary  Statement  No.
 4  Seventh  Session,  ‘1959;  [See
 Appendix  VI,  annexure  No.
 142].

 (ii)  Supplementary  Statement  No.
 ्  Sixth  Session,  ‘1958;  [See
 Appendix  VI,  annexure  No.
 143),

 (iii)  Supplementary  Statement  No.
 IX  Fifth  Session,  ‘1958;  [See
 Appendix  VI,  annexure  No.
 144),

 (iv)  Supplementary  Statement  No.
 XVIU  Fourth  Session,  ‘1958;
 [See  Appendix  Vl,  anncxure
 No.  145).;  and

 (v)  Supp'ementary  Statement  No.
 XXIV  Second  Session,  1957;
 {See  Appendix  VI,  anaexuwe
 No.  146).

 NOTIFICATION  UNDER  Bompay  Porr
 Trust  Act

 Shri  8.  K.  Patil:  On  behalf  of  Shr;
 Raj  Bahadur,  I  beg  to  lay  on  the  Table
 a  copy  of  Notification  No.  8.0,  425
 dated  the  2lst  February,  959  issued
 under  the  Bombay  Port  Trust  Act,
 ‘1879,  (Placed  in  Library,  See  No.  LT-
 1364/59}.

 STATEMENT  SHOWING  ACTION  TAKEN  OR
 PROPOSED  TO  BE  ‘TAKEN  ON  RECOM-
 MENDATIONS  MADE  BY  COMMISSIONER
 ror  Scugpu.en  CasTts  AND  SCHEDULED

 Tarars

 Shri  Datar:  On  behalf  of  Shrimati
 Alva,  I  beg  to  lay  on  the  Table  a
 copy  of  the  Statement  showing  the
 action  taken  or  proposed  to  be  taken
 on  the  Recommendations  made  by  the

 Matter  of  Urgent
 Publie  Importance

 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes,  in  his  Report
 for  the  year  ‘1956-57.  [Placed  in
 Library,  See  No,  LT-365/59].

 one

 2.03  hrs.

 PRES:DENT’S  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 copies,  duly  authenticated  by  the
 Secretary  of  Rajya  Sabha,  of  the
 following  four  Bills,  passed  by  the
 Houses  of  Parlhament  during  the
 current  Session,  and  assented  to  by
 the  President,  since  a  report  was  last
 made  to  the  House  on  the  23rd  March,
 959:-—

 qd)  The  Delhi  Land  Reforms
 (Amendment)  Bull,  ‘1959;

 (2)  The  Workmen’s  Compensation
 (Amendment)  Bil,  ‘1959;

 (3)  The  Delhi  Panchayat  Raj
 (Amendment)  Bill,  1959;  and

 (4)  The  Parliament  (Prevention
 of  Disqualification)  Bill,  1959,

 2.03)  hes.

 ESTIMATES  COMMITTEE
 Forry-NIntH  Report

 .
 Shri  8.  6.  Mehta  (Gohilwad):  I  beg

 to  present  the  Forty-ninth  Report  of
 the  Estimates  Committee  on  the  Min-
 istry  of  Finance-‘Organisation  of  the
 Department  of  Revenue—Central
 Board  of  Revenue’.

 32.04  bys.
 CALLING  ATTENTION  TO  A

 MATTER  OF  URGENT  PUBL‘!C
 IMPORTANCE

 Accent  ro  Cocuiw  Express  पी  ERODE
 OW  l67TH  APRIL,  959

 Shri  Hem  Baraa  (Gauhati):  Under
 rule  197,  I  beg  to  cal)  the  attention  of
 the  Minister  of  Railways  to  the
 following  matter  of  urgent  public
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 {Shri  Hem  Barua]
 importance  and  I  request  that  he  may
 Make  a  statement  thereon:

 “Accident  to  the  Cochin  Express
 at  Erode  Junction  on  the  i6th
 April,  1959,  resulting  in  injuries
 to  several  people.”.

 The  Deputy  Minister  of  Railways
 (Shrr  8.  द (क  Ramaswamy):  |  regret  to
 inform  the  House  of  the  unfortunate
 accident  to  No.  9  Down  Madras-
 Cochin  Express,  which  took  place  at
 Erode  station  of  the  Olavakkot  Divi-
 sion  of  the  Southern  Railway  in  the
 early  hours  of  lth  April,  19859.

 The  Madras-Cochin  Harbour  Ex-
 press  arrived  at  Erode  station  at
 4.00  hours.  When  the  train  was  about
 to  start  from  platform  No.  3  of  the
 station,  the  outgoing  engine,  booked
 to  work  No.  Down  Madras-Manga-
 lore  Mail,  ex-Erode  to  Shoranur,  while
 being  berthed  on  the  same  line,  be-
 hind  the  Express  train  bumped  into
 its  rear.  As  a  result  of  the  impact,
 43  persons  including  five  railway
 employees  received  injuries.  Initially,
 four  injured  persons  were  suspected
 to  have  rece;ved  grievous  injuries,  but
 subsequent  examination  revealed  that
 only  one  of  them,  namely  a  lady
 passenger,  had  sustained  grievous  in-
 juries.  Except  five  of  the  injured
 persons,  all  others  were  allowed  to
 continue  their  journey,  after  having
 been  rendered  necessary  medical  aid,
 by  the  same  train,  namely  the
 Madras-Cochin  Express  which  left
 Erode  after  a  detention  of  5  hours.
 Even  the  lady  passenger,  who  had
 received  grievous  injuries  was  allow-
 ed  to  continue  her  journey  on  account
 of  her  insistence.  The  Railway  Ad-
 ministration,  however,  deputed  two
 Assistant  Surgeons  to  look  after  her
 injuries  during  the  journey  प  to
 Coimbatore,  her  home-town.

 Five  injured  persons  with  minor  in-
 juries  were  admitted  in  the  Erode
 Railway  Hospital  on  i6th  April,  ‘1989.
 Two  of  them  were  discharged  on  the
 game  night  and  the  remaining  three
 were  removed  to  Podanur  Railway

 Calling  Attention  APRIL  20,  989  toe  a  Matter  of  Urgent  33288
 Public  Importance

 Hospital  for  further  medical  examina-
 tion,  They  have  also  since  been  dis-
 charged.

 An  ex-gratia  payment  of  Rs.  100/-
 has  been  made  to  a  lady  passenger
 who  had  sustained  minor  injuries.

 The  Government  Inspector  of  Rail-
 ways,  ‘Bangalore,  commenced  his
 enquiry  at  Erode  on  l7th  April,  i959
 and  concluded  it  on  8th  April,  ‘1059.
 His  report  is  awaited.

 Shri  Tangamani  (Madurai):  On  a
 point  of  clarification.  In  his  state-
 ment,  the  Deputy  Minister  has  stated
 that  there  was  @  spare  engine  stand-
 ing.  I  would  like  to  know  whether
 this  engine  was  scheduled  for  the
 train  which  was  to  arrive  forty
 minutes  later,  namely  the  Madras-
 Mangalore  Mail.

 Shri  8.  द  Ramaswamy:  It  is  not  a
 Spare  engine....

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Before  the  hon.  Minister  answers,  may
 I  also  ask  one  question?  I  thought
 that  this  information  would  have  been
 included  in  the  statement.  I  want  to
 know  whether  the  interlocking  appa-
 ratus  at  the  station  was  the  electric
 track  circuit  or  not.

 “ghri  8.  द  Ramaswamy:  This  inter-
 locking  is  electric  circuit.  This  is  the
 normal  procedure.  But  unusually,
 this  engine  has  come  and  bumped  into
 the  rear  of  another  train  which  was
 moving.

 Shri  Tangamani:  My  point  has  not
 been  answered.  If  this  train  was  sche-
 duled  to  arrive  forty  minutes  later,  I
 would  like  to  know  why  this  parti-
 cular  engine  was  stationed  there.

 Shri  8.  ्,  Ramaswamy:  It  is  the
 normal  procedure  to  bring  this  engine
 on  the  line  earlier  to  the  arrival  of
 the  other  train,  so  that  this  train,
 namely  the  Madras-Mangalere  Mail
 may  be  worked  by  this  engine.  This
 is  the  normal  procedure.  The  uausual
 thing  is  the  bumping  into  the  rear  of
 the  train.

 enema
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 7  #  की.  .  मे
 DEMANDS  FOR  GRANTSt—contd.

 Monsrxy  or  Fneawnce  contd.

 Mr,  Speaker:  The  House  will  now
 resume  discussion  on  the  Demands  for
 Grants  relating  to  the  Ministry  of
 Finance.  Out  of  8  hours  allotted  for
 these  Demands,  2  hours  and  0
 minutes  now  remain.

 How  long  would  the  hon.  Minister
 take?

 The  Minister  of  Finance  (Shri
 Morarfi  Desal):  About  one  hour.

 Mr,  Speaker:  So,  I  shall  call  him  at
 °28  p.at.  After  that,  the  cut  motions
 will  be  disposed  of,  and  the  Demands
 put  to  vote.

 Shri  Chandak  may  continue  his
 speech  now.

 Shri  Khadilkar  (Ahmednagar):  On
 a  point  of  order.  We  are  discussing
 the  Demands  for  Grants  relating  to
 the  Ministry  of  Finance  and  the  Min-
 istry  of  Planning.  So,  far  as  the
 Planning  Minister  is  concerned,  un-
 fortunately,  he  has  not  been  present
 in  the  House.  Would  you  kindly  ask
 the  Minister  concerned  to  show  a
 little  more  courtesy  and  respect  to  the
 House,  because  we  are  discussing  the
 Demands  for  Grants  relating  to  two
 Ministries?  On  the  former  occasion,
 you  had  given  a  ruling  to  that  effect.

 Mr.  Speaker:  I  did  not  follow  the
 hon.  Member  fully.

 Shri  Khadilkar:  We  are  discussing
 the  Demands  for  Grants  relating  to
 two  Ministries,  namely  the  Ministry
 of  Finance  and  the  Ministry  of  Plan-
 ning.  Throughout  the  discussion,  the
 Minister  of  Planning  hag  not  been
 here,  nor  does  it  seem  from  the  posi-
 tion  now  that  he  is  going  to  reply  at
 all.

 Mr,  Speaker:  He  may  or  may  not
 reply.  Y  cannot  force  him  to  do  s0.
 I  can  only  request  the  hon.  Ministers
 to  continue  to  be  present  here.  I  can-
 not  ask  the  planners  to  be  here.

 Demands  CHAITRA  30,  88i  (SAKA)  for  Grants  32290

 Shri  Morarji  Desai:  May  I  say  that
 I  am  also  a  Member  of  the  Planning
 Commission,  and,  therefore,  I  can
 also  reply?  Moreover,  my  hon.  friend
 is  also  here.  Therefore,  both  of  us
 ate  here.  I  do  not  know  why  it  is
 said  that  they  are  not  represented
 here.

 Shri  Nath  Pai  (Rajapur):  It  is  not
 the  Planning  Commission’s  Derhands
 that  we  are  discussing  but  it  is  the
 Planning  Ministry’s  Demands  which
 we  are  discussing.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  The  Chairman  of  the
 Planning  Commission  is  also  present
 here.  But  we  want  the  Minister  con-
 cerned  to  be  present.

 Mr.  Speaker:  As  far  as  possible,  all
 hon.  Ministers,  the  Demands  relating
 {©  whose  Ministries  come  up  for  dis-
 cussion,  will  kindly  participate  in  the
 discussion  or  at  any  rate  be  present
 in  the  House.

 wt  डक  (सिंगयाड़ा)  :  मानतीय
 स्पीकर  महोदय,  इस  समय  फाइनेंस  शौर
 प्लानिंग  की  जो  डिमाण्ड्स  हाउस  के  सामने  हैं,
 उन  डिमाष्ड्स  पर  मैं  दो  चार  बातें  कहना

 चाहूंगा।

 पहली  बात  तो  यह  है  कि  कुछ  महीनों

 पहले  मुल्क  में  एक  ऐसा  वातावरण  पैंदा  हो
 गया  था  कि  जब  फारेन  'एक्सचेज  का  प्रभाव
 सा  प्रतीत  होने  लगा  था  और  इधर  हमारे

 मुल्क  में  खाद्याप्नों  का  उत्पादन  घट  जाने  के

 कारण  भाव  मी  काफी  बढ़  गये  थे  ।  उस  वक्‍त

 हम  यह  सोचने  पर  बाध्य  हो  गये  थे  कि  हमारी

 यह  जो  द्वितीय  पंचवर्षीय  योजना  है  यह  किस

 प्रकार  से  पूरी  होगी  ।  लेकिन  हम  देखते  हैं
 कि  हमारे  बिस  मंत्री  जी  के  प्रयत्नों  से  वह
 स्थिति  झब  टल  गई  है  ।  इस  वर्ष  के  बजट

 tMoved  with  the  reccmmandation  of  the  President.
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 (श्रो  आंडक]

 प्रोपोजल्ज  को  जब  हम  देखते  हैं  तो  हम  पाते  की  कोई  गुंजाइश  नहीं  है  t  लेकिन  यह  भी  सच

 हैं  कि  कई  भच्छी  बातें  की  जा  रही  हैं।  एसेस-  है  कि  जितने  भी  बड़े  बड़े  बांध  बांधे  जा  रहे
 मेंट  के  जो  बहुत  सारे  केसिस  पेंडिग  थे  उनकी  हैं  उनमें  से  प्रधिकांश  का  पानी  भभी  तक  लेतों
 संख्या  घट  गई  है  नए  सिरे  से  इंटरनल  रिसो-  में  नहीं  पहुंचा  है  श्रौर  जितनी  बिजली  पैदा
 सिस  को  मज़बत  करने  के  लिये  प्रयत्न  किये  गये  हुई  है  या  हो  रही  है  उसमें  से  केवल  छः  प्रतिष्त

 हैं  और  टैक्स  इबैजन  जो  होता  था,  उसके  बिजली  ही  इरिगेशन  के  काम  में  श्ाती  है
 लूपहोल्स  को  बन्द  करने  की  भी  कोशिश  की  गई  श्रौर  ७४  प्रतिशत  बिजली  उद्योगों  के  उपयोग

 है  इसी  तरह  से  लगभग  २३  करोड़  रुपयें  के  में  भा  रही  है  |  मेरा  प्रनुमान  है.  कि  खेती  के

 नए  टैक्स  लगाने  के  भी  सुझाव  रखे  गये  हैं  ।  उत्पादन  या  कृषि  सम्बन्धी  जो  गोजनायें
 इसके  साथ  ही  साथ  हमारे  वित्त  मंत्री  महोदय
 ने  बाहर  जाकर  हमारे  फारेन  एक्सचेंज  के
 सवाल  की  भी  लगभग  हल  कर  लिया  है।
 हमारा  भौद्योगिक  उत्पादन  भी  काफी  परि-
 माण  में  बढ़  रहा  है  ।  लोहा  प्रौर  इस्पात  के
 तीन  कारखाने  जो  लगे  हैं,  वे  भी  प्रोडक्शन
 करने  लगे  है  शौर  श्रादषा  की  जाती  है  कि  अब
 योजना  की  पूर्ति  में  भाने  वाला  संकट  टल  गया

 है  भौर  हमारी  योजना  जो  कि  झाथिक  ौर
 सामाजिक  सुधारों  की  दृष्टि  से  बहुत  श्राव-
 इयक  है  शौर  उस  ओर  एक  ठोस  कदम  है,
 बह  सफल  होगी  भौर  हम  श्रागे  बढेंगे  |  इसमें

 मुझे  कोई  सन्देह  मालूम  नहीं  देता  है  ।

 लेकिन  उसके  साथ  ही  साथ  कुछ  और
 बातें  भी  हैं  जिनकी  झोर  हमारा  ध्यान  जाना

 चाहिये  t  सारी  योजनायें  हमारी  पूरी  हो  रही
 हैं  या  निश्चित  कदम  हम  उनको  पूरा  करने
 की  झोर  बढ़ा  रहे  हैं,  इसमें  कोई  सन्देह  नहीं
 हैं  ।  लेकिन  जहां  तक  खेती  के  उत्पादन  का
 सवाल  है,  हमारा  उत्पादन  नहीं  बढ़  रहा  है
 और  यह  कहा  जाता  है  कि  खेती  के  उत्पादन
 को  दृष्टि  से  प्रथम  पंचवर्षीय  योजना  में  उस  पर
 काफी  जोर  दिया  गया  था  ।  बात  सही  है  भौर
 ज्ञोर  दिया  भी  गया  था  t  लेकिन  क्या  कारण

 है  कि  हमारा  खेती  का  उत्पादन  बढ़  नही  रहा
 है।  बड़े  बड़े  बांध  भी  बांध  जा  रहे  हैं,  इरिगेशन
 झौर  पावर  प्राजैक्टस  भी  बड़े  बड़े  कायम  किये
 जा  रहें  हैं  भौर  इन  सब  को  भी  अगर  हम

 दृष्टि  में  रखें  तो  यह  कहा  जा  सकता  है  कि
 जरूर  कुछ  प्रयत्न  हो  रहा  है  शौर  इसमें  सन्देह

 बनाई  गई  हैं,  उनको  बनाते  समय  कुछ
 प्र्यो  रटीज़  की  झोर  ध्यान  कम  दिया  गया  है
 यह  कहा  जाता  है  कि  यह  नैशनल  एक्सटेंशन
 सस्‍्कीम्स  भर  कम्यूनिटी  प्राजैक्ट्स  की  जो
 स्‍्कीमें  है,  उन्होंने  देहातों  में  एक  क्रान्तिकारक
 परिवर्तेन  किया  है  t  लेकिन  जहां  तक  मैंने
 देखा  है  भौर  भ्रनुभव  किया  है,  इन  योजनाझों
 के  पभ्न्तर्गत  स्‍्रव्य  कुछ  काम  देहातों  थें  हुआ
 है  लेकिन  वह  इतना  कम  हुप्रा  है  कि  उनका
 झसर  कृषि  के  उत्पादन  पर  तो  शायद  बिल्कुल
 पड़ा  ही  नहीं  है  1  जरूर  कुछ  कच्ची  सड़कें
 देहातों  में  बन  गई  है,  कुछ  नए  प्राइमरी  स्कूल
 खुल  गये  हैं  और  बीज  श्रौर  खाद  का  कुछ
 बटवारा  किया  गया  और  कुछ  तकाबी  भी
 बांटो  गई  है  लेकिन  इनके  भ्रतिरिक्त  देहातों
 की  सुधारने  के  लिये  जिन  चीज़ों  की  श्रावरयकता

 थी,  वे  बहुत  ही  कम  हुई  है  भ्रौर  उस  भोर
 ध्यान  नहीं  दिया  गया  हैं  1  एक  काम  करने
 वालों  की  बड़ी  फौज  की  काम  जरूर  मिल  गया

 है,  इसमें  सन्देह  नहीं  है  लेकिन  जो  हम  चाहते
 थे,  जो  हमारा  उद्देश्य  था  कि  ये  योजनाये  देहातों
 का  नक्शा  ही  बदल  देंगी,  एक  क्रास्तिकारी
 परिवतंन  वहां  ला  देंगी  वह  चीज़  नहीं  हुई  है
 यह  बात  निविवाद  है

 में  भर  करना  चाहता  हूं  कि  यह  मानी

 हुई  बात  है  कि  न्य  कोई  भी  साधन  उपलब्ध

 हों,  लेकिन  जब  तक  पानी  और  खाद  की  पूरी
 व्यवस्था  नहीं  होती  है,  बिजली  देहातों  में

 नहीं  पहुंचाई  जाती  है,  तब  तक  प्रश्न  का
 उत्पादन  या  खेती  का  उत्पादन  भ्रधिक  नहीं
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 बढ़  सकता  है  |  यदि  इन  बड़े-बड़े  बांधों  के
 साथ-साथ  छोटी-छोटी  योजनाओं  की  ओर  भी
 अधिक  ध्यान  दिया  गया  होता,  प्रथम  ध्यान
 दिया  गया  होता  तो  झाज  जो  खाद्ान्नों  की
 कमी  महसूस  की  जा  रही  है,  मेरा  भ्रनुमान
 है,  बहू  कमी  न  हुई  होती  ।  झाज  हम  जिस
 संकट  में  फंसे  हुए  है,  वह  संकट  हमारे  सामने
 न  होता  ।  इसलिये  मै  अर्थ  मंत्री  जी  से  विनय-

 पूर्वक  प्रार्थता  करना  चाहता  हूं  कि  यदि  खेती
 का  उत्पादन  बढ़ाना  है---श्रौर  बढ़ाना  श्राव-
 दयक  है,  यह  निविवाद  है,  क्योंकि  हमारी  सारी
 योजनायें  खेती  के  उत्पादन  पर  निर्भर  करती  है
 झौर  इस  बात  को  सभी  ने  माना  है-तो  सबसे

 पहले  झौर  भ्रधिक  से  भ्रधिक  ध्यान  हमें  देहातों
 को  तरर  देना  चाहिये।  देहातों  की  हालत
 को  सुधारने  की  कोशिश  की  जानी  चाहिये  और

 छोटी-छोटी  जो  सिंचाई  की  स्कीमें  हैं  उनको
 प्राथमिकता  दी  जानी  चाहिये  ।  जहां  जहां
 सम्भव  हो,  श्राप  बड़े-बड़े  बाण  भी  बाधे  लेकित

 इन  स्कीमों  की  झोर  प्रविक  ध्यान  दे  ।  आज
 लोग  हम  से  पूछते  हैं  कि  भाखड़ा  बांध  का  पानी
 तो  हमारे  खेतों  में  भ्राने  वाला  नही  है  तो  क्या
 कारण  है  कि  हमारे  लिए  छोटी  छोटी  स्कीमे

 शुरू  नही  की  जाती  हैं।  जहा-जहां  पर  बडे-बडे
 बांधो  का  पानी  नहीं  पहुंच  सकता  है,  वहा
 झग्रावश्यकता  इस  बात  की  है  कि  नाले  खोदे

 जायें,  नहरे  खोदी  जायें,  तालाब  बनाये  जायें,
 जो  चीज़  भी  सुविधापूरवक  बनाई  जा  सकती

 है,  बनाई  जाए  ताकि  उन  क्षेत्रों  को  पानी
 मिल  सके,  जहां  पाती  बड़ें-बड़े  बांधो  का

 पहुंचाया  नहीं  जा  सकता  है।  इस  वास्ते  मै

 चाहता  हूं  कि  छोटी-छोटी  सिंचाई  योजनाप्रों
 की  तरफ  सब  से  पहले  ध्यान  दिया  जाए

 इसे  तरह  से  गांवों  में  बिजली  की
 झत्यम्त  क्‍ग्रावश्यकता  है।  इतनी  बिजली  पेंदा

 हुई  है  लेकिन  फिर  भी  देहातों  में  बिजलो  की
 झावश्यकता  पूरी  नहीं  हो  पाई  है  भौर  वहां

 पर  बिजली की  बहुत  प्रथ्रिक  मांग  है।  जितनी

 बिजली  झाण  पैदा  होती  है,  उसमें  से  केवल
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 @:  प्रतिशत  बिजली  इरिगेशन  के  काम  में
 झाती  है।  मैं  निवेदन  करना  चाहता  हूं
 कि  इस  रूरल  इलैक्ट्रिफिकिशन  के  काम  को

 बहुत  जल्दे  किया  जाए  और  जल्द  से  जल्द

 देहातों  में  बिजली  तथा  पानी  पहुचाया  जाए  ।

 इसी  तरह  से  खाद  का  भी  इंतिज्ञाम  किया

 जाए  जिस  की  सब  से  धिक  प्रावश्यकता

 है

 वैसे  ही  एक  दूसरी  बात  की  ओर  भी
 में  आप  का  ध्यान  झ्राकषित  करना  चाहता

 हूं  और  वह  यह  है  कि  अभी  किसानों  को  उन
 की  जरूरत  के  भ्रनुसार  अपनी  खेती  को  सुधारने
 के  लिये  कर्ज  नहीं  मिलता  ।  जहां  तक  मैं  ने

 फाइनेन्स  मिनिस्ट्री  की  रिपोर्ट  को  देखा  हैं,
 उससे  मालूम  हुआ  कि  श्र्ब  हमारे  रिजर्व
 बैक  ने  कोआपरेटिव  बैक  के  ज़रिये  २८  करोड़
 Bo Vy  करोड  रु०  लांग  ट्मं  कर्ज  और  ३

 करोड़  रू०  हार्ट  टर्म  कर्ज---की  व्यवस्था  की

 है  ।  श्राप  सोच  सकते  हैं  कि  यह  कितनी
 कम  व्यवस्था  है  ।  इस  से  किसानों  को  जो
 कर्ज  मिलता  है  वह  कम  परिमाण  में  मिलता  है
 शौर वे  अपनी  खेती  का  विकास  नहीं  कर  सकते
 मेरा  भाप  से  निवेदन  है  कि  इस  भर  भ्रधिक
 ध्यान  दिया  जाय  ।  ३०  जून,  १६५८  तक  के
 लिये  २८  करोड़  हठ  की  व्यवस्था  की  गई  थी,
 इस  वर्ष  के  लिये  शायद  ६  करोड़  रु०  की
 व्यवस्था  रिजर्व  बेक  और  करने  वाला  है  ।
 लेकिन  यह  व्यवस्था  बहुत  लप  मात्रा  में  है
 ऐप्रिकल्चरिस्ट  को  जो  कजें  मिलता  है  वह
 रिजवे  बैंक  से  तो  डेढ़  परसेन्ट  ब्याज  पर  दिया
 जाता  है,  लेकिन  किसानों  क॑  हाथ  में  वह  कर्ज

 पहुंचता  है  तो  उन  को  €  या  १०  परसेंट

 ब्याज  देना  पड़ता  है  ।  मेरी  भाप  से  विनय  है
 कि  इस  ब्याज  की  जो  दर  है  उस  को  घटा
 दिया  जाय  q

 साथ  ही  मुझे  श्राप  से  बह  कहना  है
 कि  ऐग्रिकल्बरिस्ट्स  को  मदद  करने  के  लिये

 झाप  को  और  भी  कदम  उठाने  चाहिये  ।

 जिस  प्रकार  से  इंडस्ट्रीज  को  मदद  करने  के

 लिये  ाप  ने  इंडस्ट्रियल  फाइनेंस  कारपोरेशन
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 [at  view]

 कायम  किया  है  उसी  तरह  से  ऐप्रिकल्चरिस्ट्स  जब  तक  यह  नीज़  नहीं  होंगी  तब  तक  देहातों
 की  मदद  करने  के  लिये  एक  एप्रिकल्थरल  की  तथा  कृषि  की  हालत  नहीं  सुधर  सकती  है  1
 फाइनेन्स  कारपोरेशन  भी  कायम  किया  जाय  |
 में  यह  भी  कहना  चाहता  हूं  के  लाइफ
 इंश्योरेन्स  कारपोरेशन  प्रतिवर्ष  सगभग  ४०

 करोड़  ०  इस्वेस्ट  करता  है।  इस  ४०  करोड़

 & अ  में  से  ५०  परसेन्ट  तो  उसे  गवर्नमेंट
 सिक्‍योरिटीज़  में  इन्वेस्ट  करना  पड़ता  है  लेकिन
 जो  बाकी  की  ५०  परसेन्ट  रकम  है  यदि  उस  में
 से  भ्राधी  रकम  भी  हस  ऐग्रकल्थरल  फाहनेन्स
 कारपोरेशन  को,  खेती  करने  वाल  किसानों
 को  कर्ज  देते  में  इन्वेस्ट  करने  के  लिये दी  दे
 जाय  तो  यह  फंड  ज्यादा  बढ़  सकता  है  ।  मैं
 झ्राशा  करता  हूं  कि  भापश  स  झोर  ध्यान  देंगे  ।

 मेरा  झाप  से  यह  भी  निवेदन  है  कि  भले

 ही  हमारी  दिल्‍ली  शहर  को  न्यूयाक  बनाने  की
 कल्पना  हो,  लेकिन  रूरल  हाउसिंग  की  स्कीम
 किसी  भी  प्रकार  मल  में  नहीं  थ्  रही  है  ।

 देहातों  का  नक्शा  झाज  भी  वही  पड़ा  हुआ  है
 जो  कि  पुराना  था।  भाप  स्वयम्‌  जा  कर
 देख  सकते  हैं  -  वही  टूटे  फूटे  घर  है  जहा
 स्लम  क्लिभरेस  नही  हुभा  है,  घास  फूस  के
 घर  शौर  कच्चे  मकान  हैं  जिन  में  उन  को

 रहना  पड़ता  है  if  देहातों  की  स्थिति
 को  सुधारने  के  लियं  जब  तक  आप  छोटे-छोटे
 उद्योग  धंषों,  ग्रामोद्योग  भौर  कुटीर  उद्योगों
 को  भ्रधिक  से  भ्रश्िक  नहीं  बढ़ायेंगे  तब  तक

 देहातों  की  हालत  सुधरने  बाती  नहीं  है  ।

 हर  एक  झादमी  इस  बात  को  प्रनुभव  करता  है
 कि  जो  खेतों  में  काम  करने  वाले  आदमी  है,
 यानी  किसान  और  देहातों  में  रहने  वा  त  या  दूसरे
 झादमियों  को  कोई  काम  नहीं  मिलेगा,  कोई

 सब्सटीट्यूट  काम  नहीं  मिलेगा  खेती  की  जगह
 पर  और  खेती  के  साथ-साथ  तब  तक  उन  की

 हालत  सुधरने  वाली  नहीं  है  1  मेरा  ऐसा
 क्याल  है  कि  छोटे  भ्रौर  कुटीर  उद्योग  धंधों  की

 झोर  बहुत  कम  ध्यान  दिया  गया  है  ।ईस  तरफ

 अधिक  ध्यान  दिया  जाना  चाहिये  a  हालांकि

 हम  बड़े  उद्योग  भंधों  की  जरूरत  है,  लेकित

 भरी  झाप  से  एक  भौर  विनरः  है  |  स्टेट्स
 रिह्रार्मेनाइजेशन  के  फलस्वरूप  हमारे  नये
 मध्य  प्रदेश  का  उदय  बुझा  ।  यह  बहुत  बड़ा
 प्रदेश  ह ैजिस  का  क्षेत्रफल  १  लाख,  ७१  हजार,
 २०१  बर्ग  मील  है  1 झप  जानते  हैं  कि  हस  में
 चार  यूनिट  शामिल  हैं  जिस  की  राजधानी
 भोपाल  बनाई  गई  t  केस  की  इच्छा  के

 प्रमुसार  भोपाल  राजधानी  बनी  है  ।  यह
 राजधानी  तो  बन  गई  लेकिन  राजधानी  बताने
 योग्य  साधन  वहां  उपलब्ध  नहीं  थें।  इस  कैपिटल

 प्रोजेकः  के  लिये  प्रयत्न  हौ  रहा  है  लेकिन  वहां
 पर  भ्राज  स्थिति  क्या  है  इसे  भाप  समझ  सकते

 हैं।  मध्य  प्रदेश  की  सरकार  भ्राज  ६  जगहों
 में  बटी  हुई  है,  उन  के  डाइरेक्टर  ६  जगह  बटे

 हुए  हैं।  कुछ  रायपुर  में  रहते  हैं,  कुछ
 ग्वालियर  में,  कुछ  इन्दौर  में,  कुछ  भोपाल  में,

 कुछ  रीवा  में  !  इस  तरह  से  ६  जगहों  में

 डाइरेक्टोरेट्स  बटे  हुए  हैं।  झ्ाप  कल्पना

 कर  सकते  हैं  कि  डाइरेक्टर्स  तो  एक  दूसरे  से

 ३००-३००  शौर  ४००-४००  मील  दूर  रहें
 भौर  सेक्रेटरीज  भीपाल  में  रहें,  हमारे  मंत्रिगण

 भोपाल  में  रहें,  तो  ऐडमिनिसद्रेशन  का

 कारोबार  किस  तरह  से  चलता  होगा  ।  सारे

 प्राफिसिेज  को  एक  जगह  पर  लाने  के  लिये

 जगह  नही  है,  जगह  का  भ्रभाव  है,  मकानों  का

 झमाव  है।  मध्य  प्रदेश  सरकार  ने  एक  बार,
 दो  बार  नही,  कई  बार  श्राप  से  विनय  की  है
 कि  उन्हें  कंपिटल  प्रोजेषट  के  सिये  झाप  से

 मदद  मिलनी  चाहिये।  जिस  तरह  से  चंडीगढ़
 झौर  भूवनेष्वर  आदि  नई  राजधानियां  बनी

 उसी  तरह  से  भोपाल  भी  नई  राजधानी  बनीं!

 केन्द्र  की  झोर  से  चंडीगढ़  भौर  भुगनेदवर  की

 राजधानियां  बनाने  में  मदद  दी  गई।  क्या

 वजह  है  कि  मध्य  प्रदेश  कौ  भोर  केम्द्रीय

 सरकार  ध्यान  नहीं  देती  जब  कि  दूसरी
 राजधानियों  को  बनाने  के  लिये  केश  की  झोर
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 से  मदद  दी  गई?  मैं  प्रार्थना  करना  चाहूंगा
 कि  'मध्य  प्रदेश  की  झोर  भी  झाप  ध्यान  दें।

 मध्य  प्रदेश  सरकार  भाज  कैपिटल  प्राजेक्ट
 के  प्रयत्त  में  लगी  हुई  है  ।  उस  की  शायद

 १५  करोड़  ०  की  स्कीम  है,  लेकित  वह  उसे

 पूरा  नहीं  कर  था  रही  है।  जब  केन्द्र  की

 इच्छा  से  भोपाल  राजधानी  बनाई  गई  तो  केन्द्र
 का  कर्तव्य  हो  जाता  है  कि  वह  इस  कैपिटल

 प्रोजेक्ट  को  पूरा  करने  के  लिये,  राजधानी

 को  फुलफ्लेज्ड  रूप  से  इस्टैब्लिश  करने  के  लिये

 यह  मदद  करे

 इस  के  साथ-साथ  १६१  करोड़  Fo  का  मध्य
 भ्रदेश  का  डेवेलपरमेंट  बजट  है  जिस  में  से,  यह

 कहा  गया  था,  १४४  करोड़  रु०  केन्द्र  की  शोर
 से  मिलेगा  शौर  ४७  करोड़  ₹०  उस  में  राज्य

 सरकार  को  लगाना  होगा।  राज्य  तो  भ्पना

 हिस्सा  पूरा  कर  रहा  है  लेकिन  मुझे  यह  पता
 लगा  है  कि  केन्द्र  की  भोर  से  द्वितीय  पंचवर्षीय
 योजना  के  लिये  प्रति  वर्ष  जिस  परिमाण  में

 हपया  मिलना  चाहिये  वह  नहीं  मिल  रहा  है  ।
 मै  निवेदन  करूंगा  कि  यदि  १४४  करोड़  ६०
 को  पांच  वर्ष  में  बांटा  जाय  तो  हर  वर्ष  के  लिये

 २६  करोड़  रु०  भाता  है।  कम  से  कम  इस
 |,  का  रूपया  तो  मध्य  प्रदेश  राज्य  को  मिलना

 ही  चाहिये  ।

 परसों  हमारे  मित्र  श्री  अशोक  मेहता
 ने  कहा  था  कि  मध्य  प्रदेश  में  इतना  फारेस्ट

 है  जो  कि  सारे  दे  के  फारेस्टस  का  चौथाई

 हिस्सा  है।  यह  तो  शाप  जानते  हो  है  कि  मध्य

 प्रदेश  में  बहुत  पार्टेशलिटीज  है,  वहां  बड़ी-
 बड़ी  नदियां  बहती  है,  वहां  बहुत  घने  जंगल  है,
 जगलों  की  बहुत  बड़ी  सम्पत्ति  है,  वेंसे  ही

 भूगभे  में  भी  अनेक  प्रकार  की  सम्पत्ति  भरी

 हुई  है।  लेकिन  उस  को  डेवेलेप  करने  के  लिये

 कोई  प्रयत्न  नहीं  हो  रहे  हैँ,  भोर  यदि  हो  रहे

 है  तो  बहुत  कम  1  केन्द्र  को  हस  के  उपर
 अधिक  ध्यान  देता  चाहिये  ।

 बैसे  ही  झाप  जानते  हैं  कि  वहां  डाकुभों
 का  बहुत  बड़ा  सवाल  है  fT  चम्बल  शौर
 6]  LS.D.—4.

 for  Grants  2298

 daar  नदियों  के  बीज  में  जो  बड़ें-बढ़े  टीले  बने

 हुए  हैं,  रेवाइन्स  पड़े  हैं,  उन  के  प्रन्दर  इन

 डाकुओं  के  रहने  दे  स्थान  है  |  यह  हजारों
 लाखों  एकड़  जबीन  हैं।  यदि  इस  जमीन
 को  रिक्लेम  किया  जाय  तो  मैं  समझता  हूं
 कि  एक  भोर  तो  वहां  पर  कुछ  भाबादी  बस
 सकती  है  भौर  दूसरी  भोर  जो  वहां  जमीन

 है  उस  से  पैदावार  भी  बढ़  सकती  है  साथ  ही  जो

 डाकुओं  का  संकट  है  वह  भी  टल  सकता  है  ।

 इस  पर  भी  केन्द्रीय  सरकार  को  ध्यान  देना

 चाहिये  ।

 प्रव  एक  दो  बातें  में  भाप  को  सेल्स
 टैक्स  के  सम्बन्ध  में  सुझाना  चाहता  हूं  (सब  तरफ
 से  भ्रावाज  झ्राती  है  कि  हमारी  सेल्स  टैक्स  की
 पद्धति  ऐसी  है  कि  हर  एक  प्रान्त  में,  हर  एक
 जीज  पर  झलग  झलग  सेल्स  टैक्स  लगाया  जाता

 है।  भाष  की  रिपोर्ट  से  भी  मा  यूम  होता  है  कि
 झाप  इस  तरफ  ध्यान  दे  रहे  है।  मेरा  भाप  से
 निवेदन  है  कि  यदि  सारे  प्रान्तों  में  एक  सा

 यूनिफार्म  सेल्स  टैक्स  हो,  शौर  सेल्स  टंक्‍्स

 ऐट  सोसे  हो,  जैसा  कि  भाप  ने  शुगर,  तम्बाकू,
 कपड़े  भादि  कुछ  चीड़ों  के  सम्बन्ध  में  किया

 है,  तो  इस  से  बहुत  सी  अड़चनें  भौर  उलझनें

 टूर  हो  सकती  हैं।  पैसा  अधिक  मिल  सकता

 है  और  जो  छोटे  छोटे  व्यापारियों  के  मार्गे
 में  अनेक  प्रकार  की  दिककतें  आती  हैं  वे

 दिककतें  मी  दूर  हो  सकती  हैं।  भौर  आसानी

 से  यह  सेल्स  टै  कस  का  पैसा  वसूल  हो  सकता  है
 में  धापका  ध्यान  इस  भोर  भाकवित  करूंगा

 कि  इस  प्रकार  से  यह  यूनिफार्म  सैल्स  टैक्स  लागू
 हो  और  सेल्स  टैक्स  ऐट  सोर्स  वसूल  हो,  इस
 प्रकार  की  कोई  योजना  बनाई  जाय  तो  ज्यादा

 ग्रच्छा  होगा  |

 में  एक  बात  की  शोर  आपका  ध्यान

 झाकरित  करता  चाहता  हूं  ।  प्रभी  में  ने

 देखा  कि  अ्ापके  जो  झंक  हैं  उससे  पता  चलता

 है  कि  गत  तीन  वर्षो ंमें  १२११  करोड़  रुपया

 बाहर  से  कर्ज  मिला  है,  बाहूर  से  मदद  के  रूप
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 में  मिला  है  लेकिस इस  कर्ड  में  के  केवल  ४७८

 करोड़  रुपये  का  उपयोग  हुआ  है  प्रथ्ति  केवल

 ४७८  करोड़  रुपये  युटिलाइज़  हुए  हैं  शौर

 ७३३  करोड़  रुपये  इस  तीसरे  वर्ष  के  शन्त  में

 भी  प्रनयुटिलाइज्ड  पड़ा  हुआ  है  ।  हमने
 देखा  कि  ऐस्टिमेट्स  कमेटी  की  रिपोर्ट  में  यह
 चीज़  शाई  कि  हमारे  तीनों  स्टील  प्लांट  प  की

 कीमतें  बढ़  गईं  भौर  वह  इस  कारण  ड्भा  कि

 चूंकि  समय  पर  पैसों  का  यूटिलाइज्रेशत  महीं

 हुआ,  समय  पर  पैसा  उपयोग  में  नहीं  साया

 मया ।  इतनी  बड़ी  रक्रम  जो  हमने  मेहनत
 करके  बाहर  से  प्राप्त  की  है  उसमें  से  केवल

 Yoo  करोड़  च्पये  युटिलाइज  हुए  भौर  ७३३६

 करोड़  रपये  तीन  साल  के  बाद  में  भी,  तीसरे

 शाल  के  फ़््त  में  जब  कि  हम  चौथे  साश  में  प्रदेश

 कर  रहे  हैं  तब  भी  हु  रुपया  भ्रनयुटिलाइज्ड  पढ़ा

 हुआ  है  ।  प्राखिर  क्‍या  कारण  है  झौर  क्‍यों

 बहू  रुपया  युटिलाइज़ नहीं  हुभा  है  ?  में  झर्ण

 करना  चाहता  हूं  कि  जिस  कास  के  लिए  जो

 च्पया  आये  मदि  समय  पर  उसका  उपयोग

 गहीं  होता  है  तो  जिस  तरह  से  तीतों  स्टीज

 ब्लॉट्स  की  कौमतें  बढ़  गईं  उसी  तरीके  से

 यह  कौमतें  भौ  बढ़  सकती  हैं  शौर  समय  पर

 क्पया  युटिलाइज़  नहीं  हो  सकता  |

 इन  झब्दों  के  साथ  में  इन  डिमांइस  की

 बाईद  करता  हूं  भौर  मंत्री  जी  को  बघाई  देता

 हैं  7  साथ  ही  भध्यक्ष  महोदय,  भापने  जो

 मुझे  बोलने  के  लिए  चन्द  एक  मिनट  दिये  उसके

 लिए  आपको  पनेकों  घन्यवाद  ।

 1  Barman  (Cooch-Bihar—Reserv-
 ed—Sch.  Castes):  Mr.  Speaker,  Sir,  a
 little  over  a  decade  has  now  passed
 since  independence.  Looking  at  the
 performance  of  the  Government  of
 India,  the  nation  is  confident  that  at
 Jesst  in  one  sector,  I  meas  the  in-
 dustrial  sector,  this  Government  has
 laid  the  foundations  on  solid  rock.
 We  have  now  established  our  steel
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 machine-making  industries.  We  are
 confident  that  when  this  bese  is  once
 Dullt,  in  the  coming  future  the  eoun-
 try  will  be  able  to  produce  large  num-
 bers  of  industrial  plants,  big  and
 small  and  cottage  scale,  with  which
 the  country  will  be  able  ta  march  for-
 ward  in  solving  poverty  and  misery.
 In  that  respect,  the  Finance  Ministry
 has,  all  along,  done  its  part  credit-
 ably.  ‘J¢  has  not  only  raised  finances
 within  the  country—revenue  and  capi-
 tal—but  has  also  succeeded  in  getting
 financial  assistance  fron:  abroad,

 But,  in  the  other  sector,  I  think  the
 Ministry  has  not  devoted  that  much
 attention  which  it  had  given  to  the
 industrial  sector.  We  know  the  diffi-
 culties;  we  know  the  drawbacks;  but,
 in  spite  of  that,  my  feeling  is  that
 the  Ministry  has  not  dane  that  much
 which  it  could  have  done.  I  am  not
 making  this  remark  simply  on  sup-
 position;  but,  I  want  to  bese  my  re-
 marks  on  certain  facts.  I  would  refer,
 therefore,  to  the  Report  of  the  Agri-
 culture  Ministry  of  last  year.  At  page
 3  of  the  Report,  it  is  said  that:

 “The  cultivators  are  increasing-
 ly  becoming  fertilizer-conscious
 and  the  demand  is  in  excess  of
 supply.  The  consumption  of  nitro-
 genous  fertilizers  has,  therefore,
 to  be  necessarily  restricted  and
 @oring  ‘1958-59  the  actual  con-
 sumption,  in  terms  of  sulphate
 ef  ammonia,  is  expected  to  be
 about  9  Iskh  tons.  The  demand
 for  1959-60  comes  to  about  38.6
 Iakh  tong  in  terms  of  sulphate  of
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 the  Joans  and  other  sorts  of  assistance,
 ‘we  find  thet  by  the  year  1059-60,  the
 eountry  will  be  incurring  a  loan  to
 the  extent  of  more  than  Rs.  600  crores
 or  Rs.  700  crores.

 Even  in  the  year  1959-60,  we  are  in
 need  of  more  than  Rs.  300  crores  of
 external  foreign  assistance.  I  do  not
 know  what  the  foreign  assistance  in-
 volved  in  procuring  from  outside  the
 extra  9  lakh  tons  of  sulphate  of  am-
 monia,  which  is  needed  for  the  agri-
 cultural  sector,  would  be.  From  this,
 I  am  constrained  to  observe  that  the
 Finance  Ministry  has  not  given  that
 much  bhnportance  to  food  production
 in  the  country  as  it  has  done  in  the
 case  of  industrial  development.

 We  find  that  this  country  is  deficit
 in  food  year  after  year  and  the  Minis-
 try  bas  to  incur  a  loan  on  account
 of  food  imports.  It  may  be  under
 PL  480;  but  that  is  after  all  a  loan  and
 every  year,  on  an  average,  about  3
 million  tons  of  foodgrains  are  being
 imported  into  this  country.

 When  we  make  a  comparison  of  the
 expenditure  that  is  involved  in  im-
 porting  foodgrains  with  the  expendi-
 ture  that  is  involved  in  importing  sul-
 phate  of  ammonia  and  other  chemical
 manure  that  is  needed  by  the  coun-
 try,  we  will  find,  taking  statistics,  that
 we  are  acting  in  a  miserly  way  in  the
 matter  of  this  fertilizer  import  and
 that  we  are  too  much  liberal  in  our
 food  imports.

 For  that  also,  I  would  like  to  cite
 some  figures  which  I  have  got  from  a
 publication  of  the  West  Bengal  Min-
 istry.  In  the  year  1957-58,  when  the
 results  of  crop  competition  were  out,
 we  got  these  figures.  In  the  year
 ‘1957-58,  in  an  acre  of  land,  about
 74.32  mds.  of  paddy  was  produced,
 though  the  average  yield  of  the  State
 was  %6:Il  mds.  only.  च्  terms
 of  percentage  it  is  460  per
 cent.  The  chemical  manure  involved
 is  one  maund  and  twenty  seers.  Of
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 eourse  there  are  other  manures  pro-
 duced  within  the  country,  green
 manure  and  other  things.  But  so  far
 as  sulphate  of  ammonia  is  concerned,
 the  particular  subject  which  I  have
 touched,  we  find  that  the  application
 of  43  maunds  of  this  manure  has  in-
 creased  the  yield  by  460  per  cent.  As
 regards  wheat  in  the  same  province
 in  ‘1957-58  the  average  yield  per  acre
 was  6.33  maunds.  By  a  similar  pro-
 cess  the  yield  has  been  increased  to
 33.20  maunds—500  per  cent.  Taking
 the  average  food  production  in  our
 vountry  at  65  million  tons,  and  com-
 paring  it  with  the  maximum  import
 figure  of  3.5  million  tons  we  find  that
 the  food  deficit  of  our  country  is  about
 five  or  six  per  cent.  Now,  we  should
 ponder  whether  we  are  not  doing  our
 part  in  increasing  our  food  production
 in  the  country.  We  find  that  we  can  in-
 crease  it  by  several  times  as  I  have
 already  explained.  Our  overall  deficit
 for  the  whole  of  India  is  only  five  or
 six  per  cent.  Therefore,  I  want  to  say
 that  in  this  respect,  in  making  our
 country  self-sufficient  in  food,  that
 amount  of  attention  which  requires  to
 be  paid,  has  not  been  paid.

 In  the  year  95l,  we  imported  food-
 grains  from  the  United  States  to  the
 value  of  about  Rs.  98  crores.  For  that
 we  could  not  pay  the  instalments
 that  fell  due  and  we  have  deferred
 the  payment  of  some  instalments.
 Simply  for  that  loan  alone,  we  shall
 have  to  exert  ourselves  till  the  year
 1998,  I  think,  or  somewhere  near-
 about  that.  Apart  from  that  fhere
 are  many  subsequent  loans  on  account
 of  food.  It  is  my  submission  that  in
 a  vital  matter  like  food,  the  Ministry
 hag  not  done  what  it  should  have  done
 or  could  have  done.  It  is  not  simply
 a  question  of  income  or  expenditure.
 On  the  increase  of  food  prodtction
 depends  largely  the  fate  of  our  agri-
 cultural  population  or  the  rural  popu-
 lation.  Seventy  per  cent  of  India’s
 population  is  dependent  on  agricul-
 ture.  Until  and  unless  the  Govern-
 ment  makes  serious  attempts  to  in-
 crease  food  production  which  is  the



 72303  Demands  APRIL  20,  959

 {Shri  Barman]
 only  economy  so  far  as  the  agricul-
 tural  population  is  concerned,  this
 large  population  of  our  country  will
 remain  in  a  straitened  condition  so  far
 83  the  economy  is  concerned.  Their
 improvement  or  development  is  de-
 pendent  upon  the  production  of  food
 and  if  we  neglect  this  sector  of  our
 economy  and  be  satisfied  with  import-
 ing  food  from  outside,  it  is  not  good
 By  selling  our  industrial  products,  we
 may  be  in  a  position  to  import  food
 from  outside  without  any  Joan  but  the
 fact  remains  that  the  large  population
 inhabiting  this  country  will  remain  in
 a  straitened  condition.  It  has  been
 once  said  by  the  Earl  of  Listowell,  the
 last  Se¢retary  of  State  for  India,  when
 he  observed  our  development  plans,
 that  India  is  under  the  greatest  ex-
 periment  so  far  as  democratic  social-
 ism  is  concerned.  The  success  or
 failure  of  this  democratic  process  will
 depend  largely  upon  the  rural  popu-
 lation  being  satisfied  with  the  process
 and  if  we  neglect  food  production  in
 our  rural  areas  We  are  at  the  same
 time  neglecting  the  psychology  of  the
 masses  that  inhabit  the  rural  area,  We
 are  quite  convinced  that  we  require
 at  the  same  time  industria!  develop-
 ment;  we  realise  that  our  resources
 are  meagre.  But  at  the  same  time,  we
 should  realise  that  the  psychology  of
 the  vast  masses  of  India  depends  on
 how  this  agriculture  sector  remains
 and  works  and  it  is  on  them  that  the
 success  or  failure  of  our  democratic
 principle  remains.  In  the  name  of  the
 rural  sector,  I  would  appeal  to  the
 Government  that  it  should  not  neglect
 this  agricultural  sector  any  more.  I
 do  not  know  what  is  the  amount  in-
 volved  in  indenting  the  chemical
 manure  and  I  do  not  know  whether
 we  should  always  be  indenting  this
 vital  necessity  of  the  agricultural  sec-
 tor  from  outside.  We  have  launched
 upon  so  many  big  schemes  and  we  are
 spending  so  much  on  our  steel  plants.
 Could  we  not,  instead  of  making  three
 stee]  plants,  cut  down  one  steel  plant
 and  with  that  amount  install  so  many
 Sindries  throughout  the  length  and
 breadth  of  our  country  and  make  this
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 country  self-sufficient  so  far  as  chemi-
 eal  manure  is  concerned?  These  are
 points  that  exercise  our  minds  and
 we  are  very  much  concerned  that  the
 Government  is  not  doing  its  bit  so  far
 as  the  rural  area  and  the  increase  of
 our  agricultural  economy  is  con-
 cerned.  I  appeal  to  the  Government
 to  consider  this  matter  seriously.

 थी  सिहासन  लिह  (गोरखपुर)  :

 ग्रध्यक्ष  महोदय,  भ्राज  बजट  की  डिमांइ्स
 की  मंजूरी  का  भ्रखिरी  दिन  है  भौर  भ्राज

 हमारे  विति  मंत्री  महोदय  झाश्चिरी  तौर  पर

 बजट  का  उत्तर  देंगे  भौर  भपने  बजट  प्रस्तावों

 में  झाज  जिन  संशोधनों  को  वह  उजित  समझेंगे

 उनको  स्वीकार  करने  की  घोषणा  सदन  में

 करेंगे।  मुझे  झादा  है  कि  हमारे  विल  मंत्री

 महोदय  हमको  निराह्  नही  करेंगे  शौर  इस  सदन
 के  भ्रणिकतर  सदस्यों  ने  यहां  पर  यह  झावाज

 उठाई  है  कि  छोटे  मोटे  व्यवसायों  भौर  गृह
 उद्योगों  पर  जैसे  कि  हमारा  खंडसारी  का

 उद्योग  है  उनको  प्रोत्साहन  देगा  सरकार  का

 फ़र्ज  है  भौर  इसलिए  जो  सरकार  ने  खंडसारी

 पर  टैक्स  खगाया  है  वह  उचित  नही  है  भौर

 सभी  सदस्यों  ने  खंडसारी  पर  से  इस  टैक्स

 को  हटा  लेने  की  मांग  की  है  1  खंडसारी

 पर  पहले  ८  आने  का  टैक्स  होता  था  जोकि

 सन्‌  १६५२  से  माफ  हो  गया  था  ।  लेकिन

 ह"; ल  यकायक  सन्‌  १६५९६  के  अजट  में  इस
 तमाम  खंडसारी  इंडस्ट्रीज  पर  जो  कि  पावर

 से  चलती  है  ५  रुपये  ६०  नये  पैसे  का  सरकार

 टैक्स  लगाने  जा  रही  है।  झभी  प्लानिंग  कर्मीशन

 ने  छोटे  व्यवसायों  की  परिभाषा  महू  की  है  कि

 ऐसे  उद्योग  जहां  कि  ५०  आदमी  पर  शिफ्ट

 काम  करते  हो  शौर  पावर  से  काम  करते  हों
 और  ऐसे  उद्योग  जहां  कि  too  झादनी  पर

 शिफ्ट  काम  करते  हों  नौर  जहां  हाथ  से  काम

 होता  हो,  वे  छोटे  व्यवसाय  माने  जायेंगे  लेकित

 इस  परिभाषा  का  कोई  भी  लिहाड़  मे  वररके

 सबको  इस  टैक्स  के  लिए  रख  सिमा  गया  है
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 इस  सम्बन्ध  में  मैं  श्राप  का  ध्यात  इस
 झोर  दिलाना  चाहता  हूं  कि  हमारे  देह  में

 हर  तरह  से  हस  बात  का  प्रयस्न  हो  रहा  है
 कि  बिजली  की  दाक्ति  भौर  बढ़ाई  जाये

 झौर  यह  दाबित  बढ़ेगी  तो  केबल  यह  बड़े

 बड़े  कस  कारसानों  के  लिये  ही  नहीं  काम

 झायेगी  बल्कि  छोटे  छोटे  ह्य  ब्यबसायों

 के  लिये  भी  काम  में  ध्रायेगी  ।  हम  इस  प्रयत्न

 में  होंगे  कि  जहां  हम  हाथ  से  काम  कर  रहे  हैं,

 वहां  छोटी  छोटी  मशीनें  लगा  कर  जली  से

 हम  काम  करें  t  एक  भवस्था  ऐसी  भासकती  है
 जैसे  कि  अम्बर  ग्ब्से  के  लिये  भी  किसी  ने

 सुझाव  दिया  है  कि  प्रम्बर  सा  बिजली  से

 चलाया  जाय  तो  हो  सकता  है  कि  भागे  जल  कर

 बह  बिजली  से  चलने  लगे  भौर  छोटे  छोटे

 हमारे  ग्रामो्योग  जो  कि  भ्राज  हाथ  से  चलते  हैं
 उन  को  भी  बिजली  से  चलाये  जाने  का  प्रयत्न

 होगा  ।  जैसा  कि  जापान  इत्यादि  मुल्कों  में

 होता  है  in  इसलिये  हमें  इस  बात  पर  विचार

 करना  होगा  कि  कौन  से  छोटे  गृह-उचद्योग
 ऐसे  हैं  जिन  पर  कि  हम  टैक्स  न  लगावें  क्योंकि

 यह  तो  मानी  हुई  बात  है  कि  अगर  किसी  में

 सब  से  भझषिक  क्षमता  सब  को  काम  देने  की

 है  तो  वह  इन  छोटे  गृह-उद्योगों  में  है,  बड़े
 उद्योगों  में  नहीं  है  ।

 प्लानिंग  कमीदान  ने  सवाल  जवाब  के

 रूप  में  यह  बताया  है  कि  सन्‌  १९६१  तक

 हमारे  देक्ष  में  बेकारों  की  तादाद  १  करोड़
 Yo  साल हो  जायेगी  ।  इतने  लोग  काम  लायक
 होंगे  ।  ३०  लाख  हर  साल  बढ़  रहे  हैं।  भव

 हर  साल  यह  जो  बेकारों  की  तादाद  बढ़ती
 जा  रही  है  इन  को  प्रगर  काम  देने  की  क्षमता
 किसी  में  है  तो  वह  छोटे  घंधों  में  है  मोर  याद
 लिये  जब  तक  सरकार  का  ध्यान  इन  छोटे

 खोटे  गृह  उचोगों  की  भोर  नहीं  जायेगा  तव  तक

 झाप  की  यह  बेकारी की  समस्या  सफलतापूर्दक
 हल  नहीं  हो  सकेगी  |  उन  छोटे  व्यवसामों  को

 उसी  तरह  का  प्रोत्साइन  देना  चाहिये  जैसे
 ६. ए  शाप  Gey  को  देते  हैं।  यह  ३  झाने  गज  का
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 प्रोत्साहन  देकर  यह  मानना  पड़ेगा  कि  जहां
 खेती  लाखों  में  पहुंचती  थी  भाज  वह  करोड़ों

 में  बन  रही है  और  कई  लाल  आदमी  उस  के
 झन्दर  काम  कर  रहे  हैं  लेकिन  भ्रगर  तीन  भाने

 विददा  कर  के  २  आने  उस  पर  नगा  दें  तो
 यकीन  मानिये  कि  वह  भी  बैठ  जायेगी
 अरब  छोटे  उद्योगों  को  बड़े  उद्योगों  के  मुकाबिले
 प्रोत्साहन  इसी  तौर  पर  दिया  जा  सकता  है  कि
 उन  को  ट्रेड  ड्यूटी  से  माफी  दे  दें  ।  श्राज  भाप
 बाजार  भाव  देखिये  ।  चीनी  जो  कि  मिलों
 द्वारा  तैयार  की  जातो  है  उस  का  भाव  ४०

 रुपये  प्रतिमन  है  जब  कि  खंडसारी  का  भाव

 ३०,  २४  रुपये  है।  दोनों  में  ४,  ५  रुपये  का  अन्तर

 है  श्र  झगर  यह  ५  रुपये  ६०  नये  पैसे  का
 टैक्स  खंडसारी  पर  लगा  दिया  गया  तो  खंडसारी
 उद्योग  पनप  नहीं  सकेगा  और  यह  इंडस्ट्री
 बैठ  जायेगी  अर  वह  चलने  वाली  नहीं  है
 झौर  इस  तरह  लाखों  झादमी  बेकार  हो  जायेंगे  ।

 इसलिये  मेरा  सुझाव  यह  है  कि  इस  खंडसारी

 में  जो  दो  तीन  तरीके  के  प्लादमी  काम  करते  हैं,
 ऐसे  झादमी  जो  मशीन  से  काम  करते  है  ौर

 कुछ  झोपेन  पैन  लगा  कर  सल्फर  से  साफ  करके

 चीनी  बनाते  हैं  भौर  जिन  की  कि  बनाई  हुई
 चीनी  करीब  करीब  मिल  की  चीनी  के  बराबर

 होती  है  ।  ह. ! ल  ऐसी  खंडसारी  इंडस्ट्री  पर
 जो  कि  सल्फर  द्वारा  चीनी  को  साफ  कर  के
 झोपेन  पैन  से  काम  लेते  हैं  भौर  जो  छोटी  मिलों
 के  रूप  में  हैं  उन  पर  यह  टैक्स  लगाया  जाय  तो

 कुछ  समझ  में  मी  भा  सकता  है  लेकिन  ऐसे
 सोगों  पर  जो  कि  १०  1.10  पावर  या  ५

 होरस  पावर  तक  की  मशीन  से  खंडसारी  बनाते

 है  उन  पर  यह  टैक्स  लगाना  उचित  नहीं  है
 झौर  उन  पर  यह  टैक्स  नहीं  लगना  चाहिये  ।

 झाज  सदन  में  वित्त  मंत्री  का  बजट  हिम।न्हस
 पर  जो  एनाउन्समेंट  होने  वाला  है  हमें  उम्मीद

 है  कि  ने  संड्सारी  उद्योग  पर  इस  टैक्स  को

 हटाने  के  सम्दन्ध  में  सदन  के  हर  पक्ष  की  झोर  से

 चाहे  वहू  कांग्रेस  का  हो  अथवा  विरोधी  दस

 का,  टैक्स  हूटाने  के  लिये  जो  मांग  की  गई  है
 उस  को  ध्यान  में  रख  कर  झपनी  घोषणा
 करेंगे  शौर  झाज  उन  की  घोषणा  से  ही
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 पी  सिहासन  सिंह]

 प्रजातांजिक  राज्य  का  सबत  भी  मिलने
 बाला  है  4  सुझे  उम्मीद  है  कि  साननीय  बलि

 मंत्री  महोदय  अपनी  घोषणा में  कम  से  कम  १०

 हीस  पावर  तक  के  जो  लंडसारी  के  कारखाने
 चलते  हों  उन  को  इस  टैक्स  से  छुट  देने  का

 ऐलान  करेंगे  ।

 दूसरी  तरफ़  में  झाप  का  ध्यान  दिलाना

 चाहता  हूं  कि  हमारा  उद्देश्य  शुरू  से  यह  रहा
 है  कि  बड़े  भौर  छोटे  के  झन्तर  को  दूर  करें,
 भाधिक  विषमता  को  दूर  करें  भौर  भाज  जो

 झसमानता  है  उस  को  काफी  हृद  तक  समाप्त
 करें  लेकिन  मुझे  बड़े  दुख  के  साथ  यह  कहना
 पड़ता  है  कि  हम  उस  दिशा  में  पूरी  तरह  काम-

 माब  नही  हुए  है  भौर  भाज  भी  रेलवे  स्टेहनों  पर
 यदि  प्राप  जायें  तो  पाप  को  भिखारियों
 की  भीड़  खड़ी  दिखाई  देगी  शाप  स्टेशन  पर

 उतरेगे  नहीं  कि  सामने  श्राप  को  भिखारियों

 का शुद  खड़ा  विनेगा।  मुसकिन  है  कि  माननीय

 मंत्रियों  को  यह  न  देखने  को  मिलता  हो
 क्योंकि  मिनिस्टर  लोगों  के  भ्रागे  पीछे  पुलिस
 तैनात  रहती  है  भौर  उस  हालत  में  उन  तक
 भिखमंगे  न  पहुंच  पाते  हो  1  भ्राप  भले  ही  बड़े

 बड़े  विदेशी  मेहमानों  को  बड़े  बड़े  नगरों  में
 व्यवस्था  के  साथ  घुमा  कर  भौर  बड़े  बड़े

 महलो  झौर  झ्रालीशान  होटलों  झौर  कोटियों

 में  ठहरा  कर  यह  सर्टिफिकेट  उत  से  लेने
 में  कामयाब  हो  जाते  हों  कि  हमारा  देदा
 काफी  प्रगति  कर  स्बुका  है  लेकिन  झ्ाज  कटु
 सत्य  यह  है  कि  देश  में  से  बेकारी,  भूख-
 मरी  भौर  नगापन  गया  नहीं  है  ।

 शाप  जहां  इतने  टैक्स  लगा  रहे  हैं  यहां
 झाप  एक  भिखमंगों  का  भी  एक  टैक्स
 लगा  दौजिये  जिस  के  कि  भनुसार  हर  एक
 के  १  प्राना'  भिखमंगे  का  टैक्‍स
 लिया  जाय  झौर  उस  टैग्स  के  जरिये
 प्राप्त,  होनेवाली  रकम  से  आप  ऐसी
 रचित उन  के  लिये  व्यवस्था  कर  दें  ताकि  किसी
 ह... ड  पर  जौर  कहीं  पर  भी  कोई  भिलमंगा
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 इधर  उधर  घूमता  शौर  भील  मांगता  दिलाई
 न  पड़े  ।  भाप  तमाम  मिलमंगों  को  इकट्ठा
 कर  के  उन  के  लिये  एक  मकान  की  व्यवस्था
 करें  जहां  कि  वह  रहते  हुए  थ्फ्  कर  के  झपनी
 रोजी  कमामनें  भौर  ने  देश  के  एक  भभच्छे  नाग-
 रिक  की  भांति  जीवनयापन  करें  ।

 गोरखपुर  में  इस  तरह  का  एक  कुष्ठ  आश्रम
 बना  हुभा  है  जहां  पर  कि  कोढ़ी  लोग  रहते  हैं
 और  सरकारी  मदद  झौर  लोगों

 के  सहयोग
 के  कारण  वह  स्वर्ग  समान  बना  हुभा  है  भौर

 वहां  की  व्यवस्था  को  देखते  हुए  कोई  यह

 कह  नहीं  सकता  कि  यहां  पर  कोढ़ी  लोग  निवास
 करते  हैं।  वहां  पर  उन्हों  ने  श्रम  कर  के  फूल
 झादि  लगाये  हुए  है,  सुन्दर  फुलवाड़ो  लगी

 हुई  है  भौर  वहां  पर  साग  सब्जी  श्रादि  पैदा
 कर  के  सैल्फ  सफिदिएंट  बने  हुए  है  झौर  वे

 भीख  मांगने  नही  जाते  ।  वे  एक  योग्य  नागरिक
 की  भांति  जीवन  यापन  कर  रहे  हैं  लेकित

 दूसरी  तरफ  दिल्ली  जो  कि  भारतवर्ष  की

 राजधानी  है  वहां  स्टेशन  से  उतरते  ही  आप  को

 कोढियों  भौर  भिल्लमगों  की  कतार  सामने

 खडी  दिखाई  देगी  t  ag  बड़े  शर्म  का  विषय  है
 कि  आज  दस  वर्ष  से  भ्रधिक  हमें  स्वतन्त्र

 होने  को  झ्राये  छेकिन  हम  उन  की  कोई  माकूल
 व्यवस्था  नही  कर  सके  में  चाहता  हूं  कि सरकार

 इस  झोर  गम्भीरतापू्वंक  ध्यान  दे  भौर
 उन  की  कोई  उचित  व्यवस्था  करे  ।

 हम  देख  रहे  हैं  कि  जहां  एक  द्रोर  हमारे
 देश  में  इतनी  गरीबी  भौर  भुखमरी  फैली  हुई
 है  वहां  देश  का  वह  धनी  वर्ग  दिन  प्रति  दिन
 झौर  भषिक  धनी  होता  जा  रहा  है  भी

 हमारी  कामस  मिनिस्ट्री  ने  कहा  कि  वह  प्राइवेट
 काम  करने  वाली  मैनेजिंग  एजेंसीज  की  कुछ
 झामदती  कम  करने  वाले  हैं  ।  भ्रव हम  देखते
 हैँ  कि  इस  प्राइबेट  मैनेजिग  एजेंसीज  कौ

 प्रामदनी  दिन  प्रति  दिन  बढ़ती  ही  जा  रही  है  ।

 यह  कहा  गया  है  कि  किसी  के  पास  १०  या  २०
 मैनेणिंग  ऐजेंसौज  से  ज्यादा  ग  हों  ेकिन  इस
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 at  भी  हम  देल  रहेहैंकि  बिड़ला  हाउस,  १५  रुपये  मन  पर  ले  रहे  हैं।  लेकिन  जद  दस

 डाटा  हाउस  फैलते  ही  जा  रहे  हैं  भौर  मगवान  दिन  के  बाद  हमारे  घर  से  गल्सा  निकल  जायेगा

 जाने  कसि  किस  के  नाम  से  ऐडैंसीज  बनाते  जा  ौर  किर  हम  को  बनिमों  के  भर  से  खरीदना
 रहे  है।  भ्रव एक  चोर तो  इन  को  झामदनी  पड़ेगा  तो  फिर  २८  धौर  ३०  रुपये

 बहुत  बढ़ती  जा  रही  है  भर  दूसरी  झोर  देदा  में  के  भाव  पर  मिलेगा  t  पता  नहीं  कि  गबर्बमेंट

 यू  रबत  कायम  है  झौर  जो  गरीब  हैं  वे  दिन

 थर  दिन  और  गरीब  होते  जा  रहे  है।  इस  दस

 बारह  वर्षों  के  प्रन्दर  हम  ने  जो  कुछ  तरक्की

 की  है  वह  बाहरों की की  की  है  देहातों की  तरक्की
 जही की  है  इसलिये भाप  का  ध्याथ  उधर

 जाना  चाहिये  |

 झगी  हमारे  पूर्व  वक्ता  ने  गल्ले  की  तरफ
 ब्यान  आकर्षित  किया  1  में  भी  इस  सम्बन्ध  में
 गवर्नेमेंट  का  ध्यान  दिलाना  चाहता  हूं  ।
 गबवर्नेमेंट  ने  भी  पास  किया  वा  कि  हम  स्टेट

 ट्रेडिय  करेंगे  ताकि  मिडिलमैन  निकाल  दिया
 जाये  |  हमारी  कल्पनायें  भच्छी  हैं,  मावनायें

 अच्छी  हैं,  लेकित  जब  उन  को  कार्य  रुप  में
 परिणत  करने  का  वक्‍त  झ्राता  है  तो  हमारा
 हाथ  रुक  जाता  है  स्टेट  द्वेडिग  के
 मसले  को  पास  हुए  प्राठ  नो  सहीने  हो  गये
 लेकिन  क्या  उस  दिशा  में  कुछ  कदम  उठाया

 गया  ?  कुछ  नहीं  !  भभी  परसों  जवाब  मित्ता
 कि  फूड  मिनिस्टर  साहब  ने  जो  स्कीम  बनायी

 है  वह  चलेगी।  फूड  मिनिस्टर  साहब  ने
 स्कीम  निकाली  है  कि  जो  खरीदने  वाले  बनिये  हैं
 उन  को  ही  लाइसेंस  दिया  जायेगा  और  वह
 सरकार  के  लिये  गल्ला  खरीदेंगे  ।  लेकिन  भाज
 सके  उन  को  लाइसेंस  नहीं  दिये  गये  शौर  वह
 मनमाने  ढंग  से  गल्‍ला  खरीद  रहे  हैं।  प्रमी

 दस  दिन  पहले  गेहूं  का  भाव  २८  रुपये  मन  था
 और  भव  १५  रुपये  मन  हो  गया  है।  भाप  समझ
 सकते  हैं  कि  भ्राज  किसानों  को  रुपये  की  जरूरत

 है,  शौर  छोटे  छोटे  काइतकार  भ्रपना  गल्ला
 बाजार  में  ला  रहे  हैं।  हापुड़  मंडी  की  रिपोर्ट

 है  कि  ३२००  या  ४००  मन  गल्‍ला  रोज  भा  रहा
 है  पर  कोई  शरीदने  वाला  नहीं  है।  महाजन
 नहीं  स रीदते  1  वह  कहते  हैं  कि  न  जाने  गवर्नमेंट
 का  रुख  क्‍या  होगा  ।  नतीजा  यह  हो  रहा  है
 कि  काइतकार  का  गल्‍ला  मनमाने  ढंप  से

 झपनी  सद्भावनाशों  को  का्बास्ित  करने  में
 बाये  क्‍यों  नहीं  बढ़ढी  ५

 एक  तरफ  प्राप  का  स्टेट  ट्रेडिय  कार-

 पोरेषन  है  +  वह  बार  भौर  भीतर  तमास

 बातों  में  काम  करता  है।  छेकिस  भाप  की  एक
 संस्था  जो  बनी  बनायी  थी  उस  को  आप

 काम में  नहीं  लक्ते  श्राप  न ेएक  वेयर  हाउसिंग
 कारपोरेदन  का  कानून  बनाया  था  कि  जिस  के

 झन्तर्येत  देहातों  में  काश्वकारों  का  यल्ला

 इकट्ठा  करने  की  व्यवस्था  करने की  बावे  थी
 ताकि  जब  प्रनाज  मंहगा  हो  तो  किसान  उस
 को  बाजार  में  लाकर  बेच  सकें  और  उस  को  इस

 तरह  भषिक  दाम  मिल  सके  ।  लेकिन  वह  श्राज

 तक  लागू  नहीं  हुआ  ।  हम  देखते  हैं  कि  जितनी
 स्कीमें  गरीबों  के  लाम  के  लिये  होती

 है  उन  को  लागू  करने  में  देरी  होती

 है।

 भरहर  की  दाल  जिस  का  भाव  १३  जाने
 सेर  तक  पहुंच  गया  था  दाज  हम  ने  प्रसबार
 में  देखा  है  कि उस  का  माव  १२  से  १६  रुपये
 मन  तक  हो  गया  है  |  तो  जब  हमारी  चीजें
 बाजार  में  भाती  हैं  तो उन  का  भाव  गिर  जाता

 है  भौर  बाद  में  उन  का  माव  बढ़  जाता  है  ।

 शाप  ने  बावल  का  भाव  निश्चित  किया  था

 झौर  उस  वबत  चाबस  का  भाव  काफी  तीया

 हो  गया  था  लेकिन  आज  फिर  बहुत  ऊंचा

 बला  गया  है।  भाज  धाप  गेहूं  का  जौ  का  दालों
 का  भाव  सिध्चित  करेंगे  सो  वह  नीचे  छला

 जायेगा  ।  जावल  का  भाव  जब  आप  ने

 निश्चित  किया  था  तो  वह  १८  से  २२  रुपये

 ल  तक  जला  गया  था  लेकित  भाज  भाप

 देखें कि  गह  २४  से  ४०  रुपये मन  पर  बिक

 रहा  है  लेकिन  आप  का  ध्यान  उधर  नहीं
 जा  रहा  है।  भाए  ने  जमींदार भौर  राजे  सहर



 32377  Demands

 कभी  सिहांसन  सिंह]

 राजों  को  निकाल  दिया  लेकिन  झमी  भी
 व्यापारी  मिडिल  मैन  के  रूप  में  कायम  हैं  ।

 इन  को  बीच  में  से  सिकालने  की  झोर  भी
 गवर्नमेंट  को  ध्यान  देगा  चाहिमे  पत्ता  तहीं
 कि  सरकार  पर  क्‍या  प्रभाव  पढ़ता  है
 कि  इधर  कदम  नहीं  उठाती  ।  दस  तरफ  में
 झाप  का  ध्यान  दिलाना  चाहता  हूं  ।

 दूसरी  तरफ  भाप  ने  कहा  था  कि  जो
 नये  टैक्स  लगाये  गये  हैं  वे  २३  करोड़
 रुपये  के  हैं।  क्या  हम  यह  माश  नही  कर  सकते
 कि  कोई  साल  तो  ऐसा  हो  जिस  में  नया  टैक्स
 न  लगाया  जाये  ।  जब  से  हम  भाये  हैं  बराबर
 जनता  पर  टैक्स  लगाये  जा  रहे  है।  लोग  तो

 यह  कहने  लगे  है  कि  शहर  में  तीन  चीजें

 हैं  नून,  खून  भौर  टैक्स  यह  चीजें  काफी  बढ़ती
 जा  रही  हूँ  7  नमक  तो  सस्ता  है  न्ौर  उस

 के  लिये  हम  सरकार  को  बधाई  देते  है  ।
 क्योंकि  उस  पर  टैक्स  नही  लग  रहा  है  लेकिन
 झर  टैक्स  बढ़ते  जा  रहे  हैं  1  प्रभी  हमारे

 एक  पूंजीपति  महोदय  ने  सरकार  से  मांग  की
 थी  कि  सरकार  व्यवसाय  की  उपन्नति  के  लिये

 कुछ  समय  के  लिये  टैक्स  लेना  बन्द  कर
 दे।  हम  भी  चाहते  हैँ  कि  टैक्स  कम  किये  जायें  ।

 यह  जो  २३  करोड़  का  टैक्स  लगाया  जा  रहा
 हैं  इस  को  क्या  हम  कम  नहीं  कर  सकते
 थे  ।  क्‍या  हम  अपने  खर्च  कम  कर  के

 इस  को  न  लेने  की  व्यवस्था  नहीं कर  सकते
 थे  ।  खर्च  कम  करने की  बात  तो  कही
 जाती  है  लेकिन  खर्च  कम  नहीं  हो  रहा  है  ।

 हम  देखते  हैं  कि  सात  सात  श्राठ  झाठ  स्टोरी

 के  भवन  बन  रहे  हैं  उन  में  कोई भी
 कमी  नहीं  है  ।  नाटक  अकादमी  के
 लिये  करोड़ों  रुपया  खर्च  किया  जा

 रहा  है,  कल्चुरल  कार्यक्रमों  पर  रुपया
 खर्च  किया  जा  रहा है,  इन  कार्यक्रमों

 पर सलाखों  रुपया  खर्च  किया  जा  रहा

 है ।  भगर  इस  तरह  के  क्षर्त्र  म  किये

 शाने  तोतया  टैक्स  न  लगाना  पढ़े  t
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 हम  में  देखा  कि  सन्‌  १६४८-४६  भें

 सिधिस  एडमिनिस्ट्रेस  पर  ३५४०  लाख
 रुपया  खर्च  हुआ  केकिन  झाज  बह  बढ़  कर

 २  झरन  २२  करोड़  ७३  साल  हो  गया  है

 यानी  करीब  ६  गुना  बढ़  सया  है  ।  इस  बढ़ते
 का  कारण  यह  हो  सकता है  कि  लोगों
 की  तनसवाहों  में  बृद्धि  हुई  है,  आदमियों

 में  भी  बृद्धि हुई  है।  हेकिम  प्रभर  हम
 खोज  खाज  करे  तो  हम  बहुत  प्रंशों  में  खर्चा

 कम  कर  सकते  हैं  लेकिन  कायद  लर्चा

 कम  करने  की  झोर  ध्यान  नहीं  दिया
 जाता  ।

 झभी  पंजाब  में  जो  इकानामी  कमेटी

 बैठी  थी  उस  ने  कहा  है  कि  सरकारी  अफसरों

 को  जो  भत्ते  दिये  जाते  हैं  वह  तमख्वाहू
 से  बढ़  जाते  है  ।  हमारे  यहां  भी  पबलिक

 झकाउन्ट्स  कमेटी  ने  कहा  है  कि  भत्ते  बहुत
 बढ़ते  चले  जाते  हैं  उन  को  कम  करने  की

 जरूरत  है  ।  हमारी  पबलिक  एकाउन्द्स
 कमेटी  हस  बारे  में  रिपोर्ट  देती  है,  एस्टी-

 मेट्स  कमेटी  रिपोर्ट  देती  है  कि  खर्च  किस  तरह
 से  कम  किया  जाना  चाहिये  लेकिन  हमारी
 गवर्नमेंट  इस  बारे  में  मौन  सी  हो  जाती  है  ।

 तो  मैं  निवेदन  करूंगा  कि  हम  को  अपने  खचों

 को  भी  देखना  चाहिये  भौर  जब  हम  जनता
 से  पेट  कसने  के  लिये  कहते  है  तो  हम  भी  उस

 के  सामने  भपना  खच  घटा  कर  उदाहरण  पेश

 करें  ।  झगर  हमारे  खर्च  घटाने  के  बाद  भौर

 सारी  कोशिश  कर  लेने  के  बाद  भी  हमारा
 +  काम  न  चले  तो  हम  जनता  के  सामने  भा  कर

 कह  सकते  हैं  कि  सब  हमारा  काम  नहीं  चल

 सकता  भौर  हम  को  गया  टैक्स  लगाना

 पढ़ेगा  ।

 श्र्म्त  में  अधिक  समय  न  छेते  हुए  मैं

 मंत्री  महोदय  से  यह  भ्नुरोध  करूँगा  कि  बहू
 ऐसी  कार्यवाही  करें  ताकि  हम  शामे  बढ़
 सकें  ।
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 सेठ  झजस  सिंह  (भागरा)  :  भ्रध्यक्ष

 महीदय,  जो  मांगे  हमारे  फाइनेन्स  मिनिस्टर

 साहब  ने  पेश  की  है  उत  को  पास  करना  बहुत
 जरूरी  है  हमारे  मौजूदा  फाइनेन्स  मिनिस्टर

 साहब  के  हाथ  में  हमारा  यह  विभाग  बहुत

 सुरक्षित  है  हमारे  मिनिस्टर  साहब  हिन्दुस्तान
 से  बाहर  गये  क्योंकि  सैकिड  फाइव  इअर
 ध्लाम  के  लिये  रूपये  की  सख्त  जरूरत  थी

 झौर  खन्हों  ने  पनी  कोशिशों  से

 झौर  प्रपनी  निपुणता  से  कई  सौ  करोड़
 रुपये  का  कर्ज  हिन्दुस्तान  के  लिये

 हासिल  किया  ।  यह  तो  ठीक  है  कि  मौजूदा
 फाइनेन्स  मिनिस्टर  साहब  के  हाथ  में  हमारा

 यह  विभाग  सुरक्षित  है।  छेकिन  जो  स्कीम्स

 हमारे  सेन्टर  से  पास  होती  हूँ  वह  झागे  चल  कर

 ह्टेट  या  डिस्ट्रिक्ट  लेविल  पर  अच्छी  तरह
 कार्यान्वित  नहीं  की  जातीं,  उन  का  वहां

 दुरुपयोग  होता  है  1

 यहां  एक्साइज  ड्यूटी  लगायी  जाती  है
 छेकिन  वह  उस  तरह  से  वसूल  नहीं  की  जाती

 जिस  तरह  से  कि  वसूल  की  जानी  चाहिये  ।

 स्टेट  में  ज्यादातर  इंस्पैक्टर  जो  यह  ड्यूटी

 वसूल  करने  जाते  हैं  वह  लोगों  से  मिल  जाते  है.
 और  पूरी  एक्साइज  ड्यूटी  वसूल  नहीं  करते  भौर

 जिस  से  स्टेट  को  काफी  नुकसान  होता  है  |

 33  hrs.

 हमारे  देदा  को  झाजाद  हुए  लगभग

 १२  साल  हो  गये  हैं  जरूरत  तो  इस  बात  को

 थी  कि  जनता  को  कुछ  राहत  मिलती,
 शेकिन  भाज  हम  देखते  है  कि  जनता  प्रपने  को

 बहुत  परेक्षान  महसूस  करती  है  क्योंकि  उस

 पर  काफी  टैक्स  लगाये  गये  है  1  यह  ठीक  है
 कि  टैक्स  लगाये  गये  हूँ  क्‍योंकि  जो  हमारी
 योजनायें  हैं  उन  के  लिये  रुपये  की  जरूरत भी
 है।  लेकिन  जो  जनता  टैक्स  की  प्रादी  नहीं

 थी  उस  पर  इतना  टैक्स  लगाने  से  बह  बेचन
 हो  उठी  है  भौर  आस  तौर  से  जब  कि  बल्ले

 झौर  कपड़े  ावि  के  भाव  बहुत  ऊंचे  हों
 गये हों  साप  ते  देखा  होगा  कि  प्राज  से
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 महीने  मर  पहले  गल्खे  का  क्या  भाव  था  ।
 लोगों  को  खाना  नहीं  मिलता  था  जब  तक

 कपड़े  की,  गल्ले  की  शौर  जीवन  की  दूसरी
 आवजयकताग्रों  की  उचित  उ4वस्त्रा  न  की
 जाये  तब  तक  जनता  को  राहत  नहीं  मिल
 सकती  t  लेकिन  हो  यह  रहा  है  कि  इधर
 तो  थोजों  के  दाम  बढ़ते  जाते  हँ  शौर  उधर  नये
 टैक्स  लगाये  जा  रहे  हैं।  इस  से  जतता  को  काफी
 बेचनी  होती  है  ।

 भोजन  जीवन  के  लिये  अत्यन्त  झावश्यक

 है।  लेकिन  उत्तर  प्रदेश  की  सरकार  ने  एक
 पैसा  रुपया  गल्‍ले  पर  और  दो  पैसा  रुपया:

 तिलहन  पर  टैक्स  लगा  दिया  है  1
 इस  से  जनता  परेशान  हो  रही  है  ।॥  इसी  तरह
 से  कपड़े  पर,  तम्बाकू  पर,  खांड  आदि  दूसरी
 चीजों  पर  जो  एक्साइज  ड्यूटी  लगायी  गयी

 है  उस  की  वजह  से  भी  लोगों  में  बहुत  बेचैनी

 है।  मेरा  निवेदन  यह  है  कि  हमारे  यहां  टैक्स
 इस  तरह  से  लगाये  जाने  चाहियें  कि
 जनता  झासानी  से  दे  सके  ।  इस  के  साथ-साथ
 चीजों  की  जो  कमी  है-खास  तौर  पर  गल्ले  की
 उस  को  पूरा  करना  बाहिये,  तभी  हम  जनता
 को  राहत  दे  सकते  है।  इस  स्थिति  से  अपोजी-
 शन  पार्टीज  मी  फायदा  उठातो  है  भौर  जनता
 को  मड़काती  है  1  भौर  हर  एक  झादमी  काग्रेस
 का  मुखालिफ  होता  जाता  है  एक
 तो  कुदरती  तोर  पर  चीजें।  की  कमी  के
 कॉरण  प्रसन्तोष  है  भौर  उस  में  भ्रपोजीशन
 वाले  भी  योग  देते  है।  इस  का  नतीजा  यह
 होता  है  कि  जनता  में  बड़ी  बेचेनी  भौर

 भवराहट  होती  है

 wa  में  बताना  चाहता  हूं  कि  डिस्ट्रिक्ट
 लेवल  पर  एडमिनिस्ट्रेशडन  का  क्‍या  हाल
 है  उत्तर  प्रदेश  में  यश्षपि  चरस,  शराब  भौर
 सांजा  बन्द  है,  लेकिन  इत्सिसिट  तोर  पर

 श्ब्रस,  गांजा  भौर  लिकर  गलत  तरीके  से
 बिकता  है।  पुलिस  भौर  इंस्पैक्टर  इस  में  मिले

 हुए  हैं  धौर  पैसा  लेते  हैं।  जब  इस  के  विरुद्ध
 झाग्दोलन  किया  जाता  है  शौर  स्षिकारियों:
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 सिठ  प्रचल  सिह]

 से  कहा  जाता  है,  तो  थोड़ा  बहुत  किसी  को
 गिरफ्तार  किया  जाता  है,  मुकदमा  चलाया
 जाता  है  भौर  मामला  खत्म  हो  जाता  है

 'लेकिन  हम  देखते  हैं  कि  दाराब,  श्रस  झौर  गांजे
 के  भट्ट  उसी  तरह  चल  रहे  हैं।  मैं  ने  मिवेदन
 किया  है  कि  स्कीम  तो  झच्छी  होती  है,  लेकिन

 झाहिस्ता  भाहिस्ता  उस  में  इतनी  खराबिया
 न्वैदा  हो  जाती  है  कि  जनता  में  बेचैनी  फैल

 जाती  है  भौर  वह  सोचने  लग  जाती  है  कि

 “यहां  पर  यवर्नमेंट  का  राज  है  या  क्या  हो  रहा
 है  मे  भाप  को  बताना  चाहता  हूं  कि  ागरे
 में  नाजायज  तौर  पर  काफी  दाराब  बनती  है
 और  चरस  नौर  गांजा  भी  बिकता  है  |  हम

 पुलिस  से  शौर  एक्साइज  डिपार्टमेंट  से  कहते  है  ।
 वे  थोड़ा  बहुत  करते  है,  लेकिन  इन  चीजों  की
 बिक्री  जारी  है-बन्द  नहीं  होती  है  ।

 इस  तरीके  से  में  बताना  चाहता  हूं  कि
 काइतकार  तम्बाक्‌  पैदा  करता  है  झोर  इस्पेक्टर

 वहा  जाता  है।  अगर  उस  से  बात  हो  जाती  है,
 तो  वह  कम  ड्यूटी  लगा  देता  है  भौर  मगर  बात

 नही  हुई,  तो  वह  ज्यादा  ड्यूटी  लगा  देता  है।
 इस  से  काइतकार  बड़ा  परेशान  होता  है
 और  मारा  मारा  फिरता  है।  रुद्ठ  पश्तकार

 झपने  लिये  तम्बाकू  पैदा  करा  हे,  नं  किन  उस

 पर  भी  डयूटो  लगा  दी  जाती  है,  जिस  से  उन  में

 बढ़ी  बेचेनी  और  परेशानी  होती  है  ।  वे  कहते
 है  कि  हम  ने  अपने  लिये  तम्बाकु  काइत  किया

 है,  लेकिन  उस  पर  भी  टैक्स  लगाया  जा  रहा
 है  ।  जसा  कि  में  ने  निवेदन  किया  है,  सैन्टर  से

 हमारे  कायदे,  कानन  प्रौर  रूलज  वगैरह  बहुत
 ठीक  बनते  है,  लेकिन  धागे  चल  कर  डिस्ट्रिक्ट
 छेवल  पर  उन  का  दृश्पयोग  होता  है,  जिस  से
 जनता  को  परेशानी  होती  है  1

 जहा  तक  स्मगलिंग  का  सम्बन्ध  है,
 आप  देखते  हे  कि  सोना  काफी  मात्रा
 में  बाहर  से  झाया  धौर  स्मगल  हुआ  ।  मझे

 शसी  है  कि  हमारी  सैंद्रल  गवर्नमे  ट  मे  उस  बारे

 में  काफ़ी  सख्ती  की भर  उसको  बन्द  किया  |

 इसका  फल  यह  है  कि  शाज  सोना  १२०

 शप  तोला  हो  गया  है,  जबकि  पहले  वह
 १००,  १०२  रुपए  तोला  बिक  रहा  था।

 इनकम  टैक्स  के  बारे  में  भी  मैं  दो  शब्द

 कहना  चाहता  हूं  ।  इनकम  टैक्स  इससिये
 लगाया  गया  है  कि  गवर्नेमेंट  को  इनकम  हो,
 लेकिन  हम  देखते  हैं  कि इनकम  टैक्स  भराफ़िसर
 समझते  हैं  कि  व्यापारी  बड़े  बेईमान  हैं,  चोर

 हैं  भौर  इसी  दृष्टि  से  उन  के  बही-खाते  देखते

 हैं,  जिससे  व्यापारियों  को  बड़ी  परेशानी  होती
 है  झौर  उन  में  बड़ी  बेचैनी  फैलती  है  में

 चाहूंगा  कि  इस  विषय  में  जितनी  मी  कम्प्ली-
 केशन्ज  भौर  उलझनें  हैं,  उनको  दूर  किया
 जाये  भौर  ध्नकम  टैक्स  वसूल  करने  का
 सीधा-सादा  तरीका  होना  चाहिये  ।  एक  एक
 डिले  में  लाखों  करोड़ों  रुपए  इनकम  टैक्स  के
 बाकी  है  ।  इनकम  टैक्स  झ्राफ़िसर्ज  एडवांस
 में  रुपया  जमा  करा  लेते  हैं  -  वह  बरसों  तक
 वापस  नही  होता  है  ।  इस  सम्बन्ध  में  मेरी  एक
 सज्जन  से  बातचोत  हुई  ।  उन्होंने  बताया  कि

 हम  ने  बीस  पल्चीस  हज़ार  रुपया  १६४६  में

 जमा  कराया  था,  वह  झाज  तक  वापस  नहीं
 किया  गया  है,  तारीख  पर  तारीख  दी  जाती

 है  ।  हमारे  मन्‍्त्री  महोदय  बड़  योग्य  है  भोर

 बहुत  भ्रच्छी  तरह  से  काम  कर  रह  हैं  I  वह
 इस  प्रकार  की  व्यवस्था  करें  कि  इनकम  टैक्स,
 वैल्थ  टैक्स  और  एक्सपेंडीचर  टैक्स  बगैरहू

 वसूल  करने  की  मशीनरी  भच्छी  बनाई  जाये,
 जिससे  जनता  की  परेशानी  में  वृद्धि  न  हो,
 क्योकि  जो  काम  करने  वाले  हैं,  वे  इस  तरह  के
 झादमो  हैँ  कि  int इस  के  सिवाय  कु  नहीं
 सोचते  कि  हमारा  किसी  तरह  फ़ायदा  हो  भौर

 हम  जनता  को  परेशान  करें  ।  इससे  जनता
 में  फ्रस्ट्रेशश  फैलती  है  भौर  उसमें  गबनमेट

 के  खिलाफ  भावना  पैदा  होती  हैं।  इस  तरफ

 ध्यान  दिया  जाना  चाहिए  |

 अभी  मुझे  मालम  हुआ  कि  कुछ  सोग

 नकसी  मोट  बनाते  हैं  भौर  एक  फ़ैक्डी  हाल  में

 पकड़ी  गई  है  1  मुझे  बताया  गया  है  कि  भौर

 भी  फैक्टरियां  हैं,  लेकिन  उस  तरफ  श्यादा
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 ध्यान  दिया  जाना  चाहिये  ।  उस  तरफ़
 ध्यान  देता  ग्रावदयक  है  |

 की  दी०  Wo  ant  (ग्रदासपुर)  :
 जाती  नोट  कहां  बनते  हैं?

 सेठ  अचल  सिह  :  आागरा  में  एक
 फैक्ट्री  पकड़ी  गई  है  !

 थ्ौ  दी०  Wo  wat:  भगवान्‌  कृपा  करे  I

 सेठ  झचस  सिंह  :  सेल्ज  टैक्स  स्टेट्स  का

 है  भौर  इफ्टर-स्टेट  सेल्ज  टैक्स  सेप्टर  का  हैं।
 उससे  बड़ी  गड़बड़ी  पैदा  होटी  है  ।  किसी

 जगह  कुल  सेल्ज  टैक्स  है  और  किसी  जमह
 कुछ  ।  इस  वजह  से  एक  जगह  के  लोग  दूसरी
 जगह  माल  ले  जाते  है,  ताकि  कम  सेल्श  टैक्स
 देना  पड़े  ।  फ़ाइनस  मिनिस्टर  साहब  से  मेरी
 प्रार्थना  है  कि  बहू  तमाम  स्टेट्स  के  वित्त
 मंत्रियों  की  एक  कान्फ्रेंस  करें,  जिसमें  इस  पर
 विचार  किया  जाय  कि  तमाम  स्टेट्स  में  एक

 सा--पूनिफार्म-टैकस  होना  चाहिए,  ताकि
 व्यापारियों  को  और  जनता  को  भसुविधा
 नहो।

 बेचैनी  की  एक  वजह  बेकारी  भी  है  ।

 हमारे  यहा  काफ़ी  लोग  बेकार  हैं,  जिस  की  वजह
 से  लोगो  में  परेशानी  है  ।  जैसा  कि  हमारे
 पूर्वबक्ता  महोदय  ने  बताया  है,  बेकारी  तभी

 दूर  हो  सकती  है,  जबकि  स्माल  स्केल  इडस्ट्रीज
 की  तरफ़  ज्यादा  ध्यान  दिया  जाये  भौर  उनको

 प्रोत्साहन  दिया  जाय,  ताकि  ज्यादा  से  ज्यादा
 लोग  उनमें  संग  सकें  ।  एक  बड़ी  इंडस्ट्री
 में  लाखों  करोड़ों  रुपए  लगते  है,  लेकिन  उसमें
 सिर्फ़  दस  बीस  फी  सदी  प्रादमी  काम  पर  लगते

 हैं,  जब  के  स्माल  स्केल  इंडस्ट्रीड  में  चार  पांच
 सौ  श्रादमी  लग  सकते  है  भौर  उसमें  रुपया  भी
 कम  सगता  है  ।  फ़ाइमेंस  डिपार्टमेंट  को  इस
 तरफ़  ध्यान  बेना  चाहिए,  जिससे  बेकारी  दूर
 हो,  बयो कि  झगर  बेकारी  दूर  होगी,  लोगों
 को  काम  मिलेया,  तो  सोर्गो  को  राहत  मिलेगी  ।

 भेरा  मिदेदन  है  कि  हम  को  स्टेट  को  इस

 तरह  मैनेज  करना  है,  जिससे  लोगों  को  साने
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 को  प्रश्न,  पहनने  को  कण्ड़ा  नझौर  रहने  को
 मकान  मिल  सके,  ता।के  तकी  बेचैनी  भ्ौर
 परेशानी  दूर  हो  सके  ।  मौजूदा  हालत  शोचनीय

 है  ।  मैं  आशा  करता  हूं  कि  मंत्री  महोदय  उस
 पर  विचार  करेंगे  भौर  ऐसी  व्यवस्था  करेंगे
 कि  लोगों  को  राहत  मिले  और  मे  हमारी
 गवर्नेमेंट  को  अच्छा  समझें  भ्रौर  उसकी  ताईद
 करें  ।  इन  शब्दों  के  साथ  में  इन  डिमान्डड़  की
 ताईद  करता  हूं  ।

 Minister,

 Shri  Sugandhi  (Bijepur  North’-
 Could  you  allow  me  speek  for  a  few
 minutes?

 Mr.  Speaker:  Has  he  not  spoken  at
 all?

 Shri  Sugandhi:  No,  Sir.

 Mr,  Speaker:  I  will  call  him  during
 the  discussion  of  the  Finance  Bill.  [I
 also  want  to  announce  to  the  hon.
 Members  of  the  House  that  those  who
 have  not  spoken  at  all  so  far—in  the
 discussion  of  the  President’s  Address
 or  in  the  general  discussion  of  the
 budget  or  the  railway  budget  or  in
 the  course  of  the  discussion  on  De-
 mands  for  Grants—may  send  chits  to
 me  and  I  will  give  them,  as  far  as
 possible,  preference  over  others  in  the
 Finance  Bill

 Shri  Morarji  Desai:  Sir,  I  am  very
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 [Shri  Morarji  Desai}
 a  question  is  raised  I  must  try  to  give
 the  point  of  view  of  the  Government,

 Ishat  start  first  with  my  hon.
 friend  from  the  Communist  party,
 Shri  Prabhat  Kar.  He  said  that  there
 is  no  system  in  the  taxation  policy  or
 there  is  no  planning  in  the  taxation
 policy  of  this  Government  and  that
 taxation  depends  upon  the  whims  of
 every  succeeding  Finance  Minister.
 He  gave  two  reasons  for  it  as  I  could
 understand  from  his  whole  speech.
 One  was  the  capital  gains  tax  and  the
 other  was  the  wealth  tax  and  the
 excess  dividends  tax.  I  do  not  think
 he  gave  any  other  reason  except  these
 two  for  making  a  sweeping  criticism
 that  taxation  is  changed  according  to
 the  whims  of  every  Finance  Minister.

 Shri  Prabhat  Kar  (Hooghly):  The
 limit  of  the  tax  base  was  also  given.

 Shri  Morarji  Desai:  I  agree.  I  stand
 corrected.  Well,  in  the  matter  of  the
 capital  gains  tax,  it  was  introduced
 first  in  946  and  given  up  again  in
 954  or  thereabouts.  It  was  given  up
 because  the  prices  of  properties  went
 down  and  were  going  down.  There
 was  no  point  in  keeping  it  up  and
 helping  a  downward  process  of  tne
 properties  because  that  will  not  benefit
 the  country  in  anyway.  But  again,
 when  the  trend  went  up  and  it  ap-
 peared  to  be  a  sharper  trend  of  price
 going  up,  this  was  again  introduced.  I
 do  not  see  how  it  can  be  argued  from
 this  that  it  was  due  to  the  whim  of
 any  particular  Finance  Minister  that
 this  is  levied,  given  up  and  egain
 levied.

 Then,  about  the  wealth  tax  and  the
 excess  dividends  tax,  the  argument
 has  no  strength  whatsoever,  We  have
 not  given  up  the  wealth  tax  and  the
 excess  dividends  tax,  which  were
 levied.  It  is  8  technical  giving  up  but
 we  are  continuing  to  receive  what  we
 had  levied.  It  is  now  merged  in  the
 corporation  taxes  which  are  newly
 levied  and  we  heve  done  that  in  order
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 to  simplify  the  process  of  taxation  in
 this  matter.  That  is  what  I  had  ex-
 plained.  But  in  spite  of  my  explana-
 tion,  if  a  criticism  has  to  be  made
 that  the  Finance  Minister  is  incompe-
 tent  or  that  the  Government  is  incom-
 petent  or  that  it  has  no  imagination  or
 that  it  has  no  plan,  simply  because
 they  do  not  coincide  with  the  purpose
 and  aims  of  the  hon.  Member  and  his
 party,  I  wish  him  joy  about  it.  I  ca.-
 not  say  anything  more  than  that  be-
 cause  it  is  not  possible  for  me  in  that
 case  to  bring  light  to  him  if  he  is
 walking  in  darkness.

 Shri  Prabhat  Kar:  He  is  not  still  ex-
 plaining  it.

 Shri  Morarji  Desai:  It  can  never  be
 explained  to  the  hon.  Member  because
 he  has  put  a  blank  wall  before  hin
 beyond  which  he  does  not  go.

 Shri  Prabhat  Kar:  The  argument  of
 Shri  T.  T.  Krishnamachari  was  quoted.

 Shri  Morarji  Desal:  Anyway,  there
 cannot  be  a  running  commentary  in
 this  matter.

 Mr.  Speaker:  The  hon.  Member  will
 be  satisfied  with  whatever  explanation
 is  given.  The  explanation  may  be
 given  any  number  of  times  and  the
 hon,  Member  may  not  be  satisfied
 with  it  any  number  of  times!

 Shri  Prabhat  Ear:  It  was  not  my
 argument.  The  argument  I  quoted
 was  from  Shri  श,  T,  Krishnamachari.

 Mr.  Speaker:  Hon.  Members  should
 not  give  running  commentaries;  other-
 wise  the  trend  ig  spoiled.

 Shri  Morar}i  Desai:  Fortunately,  I
 argue  for  a  moment,  and  therefore,
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 Shri  Prabhat  Kar:  We  shall  also  do
 20,

 Shri  Morarji  Desai:  I  hope  they  will
 take  the  lesson  sometime.

 Mr,  Speaker:  Even  this  is  an  inter-
 ruption.

 Shri  Morarji  Desal:  But  they  will
 do  so  only  when  they  know  that  it
 does  not  pay  to  interrupt.  Now  they
 are  realising  that  it  does  not  pay  them
 to  interrupt.

 Regarding  the  taxation  Limit,  the
 limit  which  was  lowered,  etc.,  there
 also  it  is  not  a  matter  of  any  whim
 of  any  Finance  Minister.  As  a  mat-
 ter  of  fact,  the  Finance  Minister  is  not
 a  dictator  at  all;  it  is  the  Government's
 policy  and  not  the  individual  Finance
 Minister’s  policy  that  obtains  in  this
 Government.  So,  it  would  not  be
 right  to  say  at  any  time  that  anything
 is  governed  by  the  view  of  one  per-
 son  and  not  by  the  view  of  the  whole
 Cabinet.  One  may  not  agree  with  the
 Cabinet's  view  or  with  Government's
 policy,  but  that  does  not  mean  that
 there  is  no  intelligence  in  what  the
 Government  does  and  there  is  intel-
 ligence  only  in  the  critic  and  in  no-
 body  else.  That  is  all  that  I  would
 plead  with  my  hon.  friend.  He  can
 say  that  there  is  something  with
 which  he  differs  and  he  would  like
 another  policy.  But  to  say  that  there
 is  nothing  in  the  other  policy  and
 to  arrogate  to  oneself  all  the  wisdom
 on  the  earth  is  wrong.  When  one  ar-
 rogates  to  oneself  all  the  wisdom,  it
 only  means  that  there  is  no  wisdom
 in  him,

 Shri  Prabhat  Kar:  I  quoted  C.  D.
 Deshmukh  also.

 Shri  Morarji  Desal:  Anybody  who
 has  nothing  in  himself  quotes  others.
 Otherwise,  one  can  give  one’s  own
 arguments;  it  is  not  necessary  to  take
 shelter  under  somebody  else  when
 one  finds  it  inconvenient.  Why  can-
 not  one  give  one’s  own  arguments?

 Mr,  Speaker:  Hon.  Members  have
 had  thelr  say;  let  the  hon.  Minister
 reply  in  his  own  way.

 for  Grants  2322

 Shri  Morarji  Desai:  The  hon.  Mem-
 ber  said  that  there  is  economic  chaos
 practically  and  we  are  well-nigh
 bankrupt.  He  was  careful  enough  not
 to  say,  we  are  bankrupt.  But  he  has
 led  the  people  to  infer  that  we  are
 bankrupt  by  saying  that  we  are  al-
 most  bankrupt.  This  phrase  may  be
 understood  by  him  as  something  diffe-
 rent,  but  the  ordinary  man  will  under-
 stand  it  as  having  only  one  implica-
 tion  and  that  is  that  we  are  now
 bankrupt.  I  do  not  see  where  we  are
 bankrupt,  Where  have  we  evaded
 any  dues?  Where  have  we  not  paid
 any  dues  to  anybody  either  in  the
 country  or  outside  the  country,  even
 including  my  hon,  friend?  We  have
 gone  on  paying  the  dues  to  everybody
 wherever  they  are  due.  If  it  is  argu-
 ed  that  because  we  are  taking  less,  we
 are  going  to  be  bankrupt,  then  again,
 sufficient  thought  has  not  been  given
 to  this  matter.

 What  is  expected  of  a  Government?
 Is  it  expected  of  a  Government  that
 it  should  not  borrow  at  afi?  Is  it  ex-
 pected  of  the  Government  that  it
 should  have  its  revenues  from  taxa-
 tion  and  such  incomes  that  it  can  have
 and  then  try  to  develop  the  country
 only  within  that  limit,  especialy  in
 an  undeveloped  country  like  ours?  [If
 that  is  the  argument,  I  can  only  say
 that  the  person  concerned  does  not
 think  of  development  at  all.  He  might
 only  think  of  carrying  on  a  Govern-
 ment  as  it  was;  not  even  at  that  stage,
 but  it  can  go  on  deteriorating  if  that  is
 the  policy  followed.  If  there  is  to  be
 development,  resources  have  got  to  be
 brought  and  such  large  resources  can
 never  be  got  from  taxation.  Resources
 can  come  only  by  way  of  loans,  in-
 ternal  or  external.  External  Icans
 become  necessary  especially  in  view
 of  foreign  exchange  requirements,  be-
 cause  we  have  to  get  capital  goods  and
 raw  materials  from  outside,  because
 ‘we  cannot  produce  them  here.  As
 long  as  we  sre  not  able  to  produce
 them  here,  we  have  got  to  get  them
 from  outside  and  that  will  require  ex-
 ternal  resources  and  foreign  exchange.
 Therefore,  the  only  condition  required
 would  be  that  it  must  be  prudent;  that
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 it  must  not  be  done  in  such  a  way
 that  we  cannot  repay  it.

 We  are  trying  to  take  all  this  help
 or  loans  from  other  people  only  with
 a  view  to  producing  more,  with  a
 view  to  increasing  our  resources  and
 with  an  eye  to  returning  all  these
 joans  from  the  extra  resources  pro-
 duced  from  the  utilisation  of  the
 resources  we  ate  borrowing.  So,  there
 is  no  question  of  misusing  these  re-
 sources  or  utilising  them  in  such  a
 way  that  we  will  not  be  able  to  pay
 them  back.  It  is  acknowledged
 throughout  the  world  be  every  coun-
 try  that  we  have  been  maintaining  our
 evedit  at  the  highest  level.  I  doubt
 if  any  country  has  maintained  its
 credit  at  the  Jevel  in  which  we  have
 maintained  ours,  This  Government
 has  a  proud  record  in  that  direction.
 Others  might  have  defaulted  in  their
 payments,  but  this  Government  has
 never  once  defaulted  in  its  payment
 and  it  will  not  in  future  default  in  its
 payments  as  long  as  those  who  are  in
 charge  of  this  Government  follow  the
 policy  that  they  follow.  If,  of  course,
 it  becomes  the  misfortune  of  the  coun-
 try  to  get  into  the  hands  of  people
 who  are  imprudent  or  who  do  not
 think  of  the  country,  but  think  of
 other  countries,  God  help  our  country;
 I  would  not  say  what  will  happen
 then.  But  that  is  not  likely  to  hap-
 pen;  that  day  is  not  going  to  dawn.  1
 have  no  doubt  about  it  and  so  we  are
 safe  in  regard  to  that  matter.

 The  question  was  raised  about  the
 ineffectiveness  of  the  Reserve  Bank
 in  controlling  the  banks.  That  also  is
 not  consistent  with  facts  as  they  are.
 The  Reserve  Bank’s  powers  of  con-
 trolling  the  banks  are  quite  sufficient
 and  the  Reserve  Bank  is  managing  its
 affairs  in  the  best  manner  possible,  as
 can  be  seen  from  the  stability  of  credit
 and  the  banking  system  in  this  coun-
 try.  I  know  my  hon.  friend  holds  a
 different  view;  he  can  hold  a  different
 yiew.  I  can  have  no  quarrel  with
 him,  because  everybody  is  entitled  to
 have  his  own  view  regarding  a  sys-
 tem  or  management.  In  his  system,
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 it  may  fit  in  to  nationalisa  banks.  But
 in  the  system  that  this  Government
 has  been  following  and  which  the
 country  at  large  has  been  accepting,
 there  cannot  be  any  question  of
 nationalisation  for  the  sake  of  nation-
 alisation.  If  the  purpose  is  only  to
 control  banks,  the  purpose  is  served
 by  the  powers  that  the  Reserve  Bank
 has  and  which  the  Reserve  Benk  is
 utilising  in  the  Wisest  manner  possi-
 ble.  If  the  idea  is  that  there  should
 be  no  credit  given  to  private  business,
 then  I  can  understand  the  argument,
 But  that  is  not  the  policy  that  we  are
 following.

 We  have  a  mixed  economy  and  that
 mixed  economy  is  the  only  good  way
 of  developing  this  country.  This  is
 the  conclusion  arrived  at  by  the  Gov-
 ernment.  We  are  pragmatic  in  this
 country  and  we  do  not  go  by  ideologies
 which  go  in  the  air  and  which  have
 no  basis  on  earth.  So,  we  have  got  to
 take  things  as  are  useful  to  us  and
 that  is  how  we  are  proceeding  on
 every  given  occasion.  If  we  nation-
 alise  the  banks,  how  are  we  going  to
 increase  the  resources?  I  do  not
 understand  how  these  resources  also
 can  be  used  in  a  better  manner  than
 they  are  being  used  at  present.  If  at
 all  the  banks  are  nationalised,  the  de-
 posits  might  get  less.  I  do  not  see
 how  they  might  get  more,  because  it
 might  create  a  different  climate.  It
 ig  neither  necessary  nor  useful  nor  in
 any  way  profitable  to  the  country  to
 take  the  step  which  my  hon.  friend
 wants  us  to  take.  So,  it  is  a  question
 which  is  absolutely  out  of  court  in
 my  view  and  I  only  hope  that  it  will
 not  be  brought  up  from  time  to  time,
 at  any  rate  as  long  as  they  see  that
 their  views  do  not  coincide  with  our
 views.  It  may  come  up  from  time  to
 time,  but  I  will  not  refer  to
 it  in  future  whenever  it  is  raised.

 It  was  also  said  that  the  recent
 trend  of  prices  of  the  daily  necessities
 of  life  also  show  that  there  is  chaos
 in  the  matter  of  prices.  Hare  too,  if
 the  facts  are  properly  scrutinised  and
 if  recent  history  also  is  property  taken
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 into  account  in  its  proper  light,  it  will
 be  seen  that  prices  have  risen  in  this
 éountry,  during  the  last  year,  of  food-
 grains  because  of  circumstances  which
 have  no  relation  to  deficit  financing  or
 which  have  no  relation  to  any  failure
 on  the  part  of  Government.  They
 were  due  to  the  fact  that  there  was
 fess  production  of  foodgrains  in  this
 country  in  the  year  1987-88  by  about
 OT  million  tons,  end  that  was  because
 of  bad  season,

 १8.88  hrs.

 (Mx.  Depury-Speaker  in  the  Chair  ]

 The  bad  season  which  came  last
 was  so  bad  when  compared  to

 ten  years.  As  a  matter  of  fact,
 i  was  an  unprecedentedly  bad  year.
 That  could  not  be  foreseen  by  any-
 body.  Yet,  in  spite  of  6-7  million  tons
 lees  production  in  the  country  this
 Government  managed  the  whole  situa-
 tion  by  importing  only  35  million  tons
 ef  foodgrains.  And  it  cannot  be  said
 that  the  prices  have  gone  abnormally
 high.  Look  at  the  adjacent  countries.

 that  acknowledgment  will  not  be
 made.  I  do  not  expect  that  it  will
 be  made.  But  let  there  not  be  exag-

 Demands  CHAITRA  30,  88l  (SAKA)  for  Grants  १2326

 at  the  cost  of  the  country  or  at  the
 cost  of  the  people.  If  we  do  not  do
 that,  any  amount  of  propaganda  is  not
 going  to  help  us,

 Foodgrain  production  has  got  to  be
 increased;  there  is  no  doubt  about  it.
 The  basis  of  prosperity  in  this  coun-
 try  is  certainly  increased  in  agricul-
 tural  production.  And  we  are  paying
 as  much  attention  as  we  can  be  in-
 creased  production.  But  can  we  not
 consider  one  aspect  of  this  case?
 Instead  of  telling  the  Government
 every  day  that  it  does  not  do  this  or
 does  not  do  that  in  the  matter  of  food
 production,  is  it  not  the  duty  of  all
 of  us  to  go  to  the  villages  and  see  that
 those  who  have  to  produce  really  pro-
 duce  more  and  they  are  enabled  to
 produce  more  by  propaganda,  by  edu-
 cation,  which  can  be  done  by  all  ser-
 vants  of  the  people  who  go  about  as
 servants  of  the  people?  And  the
 Central  Government  has  to  do  very
 little  in  the  matter  of  production  on
 land;  it  has  to  be  done  by  the  State
 Governments.

 We  are  telling  the  State  Govern-
 ments,  we  are  suggesting  to  the  State
 Governments,  all  the  measures  that
 are  to  be  taken.  They  ere  also  think-
 ing  of  that.  But  ultimately  their
 task  also  becomes  a  bit  difficult,  be-
 cause  they  have  got  to  deal  with  mil-
 tions  of  people,  individual  cultivators,
 who  have  got  to  be  convinced  in  the
 first  instance  about  the  efficacy  of  the
 methods  suggested.  Then  they  have
 got  to  be  provided  with  all  the  facili-
 ties,  which  ig  also  not  a  very  easy
 matter.  Growing  of  better  seeds  is
 also  not  a  matter  which  can  be  done
 within  a  day.  It  goes  on  from  year
 to  year  and  a  few  years  are  required
 in  order  to  supply  better  seeds  to  every-
 body.  Therefore,  in  all  these  matters
 a  regular  campaign  of  education  is
 necessary  and  not  a  regular  campaign
 of  criticism,  Criticism  is  healthy  and
 good  and  we  invite  it.  But  that  criti-
 cism  should  benefit  us  in  that  it  en-
 lightens  us  on  certain  things,  it  in-
 creases  the  capacity  of  the  people  to
 cultivate  more,  to  produce  more.
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 It  was  for  this  purpose  that  this
 Government  has  ssid  that  we  should
 have  service  co-operatives  in  every
 village  and  that  we  should  have  joint
 farming,  that  is,  in  a  co-operative  way.
 But  that  could  be  done  only  if  people
 are  educated  and  people  take  to  it
 voluntarily.  It  can  be  useful  if  this
 happens;  otherwise,  it  cannot  be  use-
 ful.  And  that  is  also  a  problem  where
 we  have  got  to  go  about  together  and
 not  merely  on  party  lines.  We  should
 not  go  on  party  lines  in  these  matters
 where  things  are  useful  for  producing
 snore.

 Then  the  criticism  that  this  Govern-
 ment  is  not  going  its  level  best  will
 not  be  a  correct  criticism  at  all.  If
 we  look  to  other  prices,  that  is,  other
 commodities  barring  foodgrains,  we
 will  find  that  the  rise  is  not  at  all
 such  as  can  be  called  very  heavy.  As
 a  matter  of  fact,  in  spite  of  the  rise
 of  price  in  foodgrains  to  that  extent,
 the  prices  of  other  materials  have  not
 gone  up  correspondingly  high.  ‘They
 remain  low.  That  certainly  is  an
 achievement  of  the  Government.  It
 cannot  be  said  that  is  also  freakish,
 or  it  has  happened  by  itself.  But  peo-
 ple  have  co-operated  in  it.  An
 achievement  of  Government  does  not
 happen  merely  by  a  law  or  by  simpie
 directions  given  to  anybody,  People
 have  to  co-operate  in  the  matter  and
 people  will  co-operate  in  everything
 provided  we  do  not  raise  discordant
 voices  in  fundamental  matters,  or  in
 matters  which  are  of  common  advant-
 age  to  everybody.  And  that  is  where
 I  plead  with  my  hon,  friends  that  if
 their  interest  is  to  see  that  this  coun-
 try  is  developed  on  its  own  lines  and
 that  the  country  becomes  prosperous,
 then  certainly  it  becomes  their  duty
 to  see  that  in  all  measures  of  Govern-
 ment  which  are  beneficial  to  the  peo-
 ple  there  should  not  be  discordant
 notes  but  there  should  be  only  supple-
 mentary  notes  and  there  should  be  an
 action  which  is  co-ordinated  and
 which  does  not  create  confusion  in  the
 minds  of  the  people.
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 Then  there  was  the  question  of
 planning.  It  was  said  thet  planning
 also  ix  not  going  on  as  well  as  it
 should  go  on.  In  this  connection,  my
 hon.  friend,  Shri  Asoka  Mehta,  made
 a  very  valuable  contribution.  He
 analysed  the  scope  of  planning,  or  the
 end  of  planning,  and  its  objectives,
 and  made  a  very  learned  contribution
 as  a  thesis  on  this  subject.  But,  here
 too,  if  the  work  of  the  Planning  Com-
 mission  is  analysed,  it  will  be  seen
 that  all  the  points  raised  by  him  are
 borne  in  mind  by  the  Planning  Com-
 mission  in  what  they  are  doing  to-
 day.  It  will  not  be  correct  to  say  that
 the  Planning  Commission  is  not  going
 on  with  its  work  as  it  should.  It  is
 possible  that  another  set  of  planners
 might  think  differently  or  might  view
 differentiy.  I  do  not  dispute  that.  But,
 it  cannot  therefore  be  said  that  the
 planners  that  are  there  have  no  views
 of  their  own,  or  capacity  of  their  own,
 and  others  outside  are  better;  you
 cannot  say  that  people,  because  they
 happen  to  be  in  the  Planning  Com-
 mission,  are  useless.  It  would  be  a
 very  strange  argument,  if  that  is  how
 we  consider  all  people  who  have  to
 deal  with  things  and  deal  with  mat-
 ters.

 It  was  also  questioned  here  why  the
 Planning  Minister  is  not  present  and
 what  his  functions  are,  I  have  said
 the  function  of  the  Planning  Minister
 is  different.  The  Planning  Minister
 has  no  separate  portfolio.  He  is  called
 the  Planning  Minister  in  addition  to
 his  other  duties.  He  replies  to  ques-
 tions  about  planning  in  this  hon.
 House.  He  has  no  separate  Ministry
 of  Planning.  But  he  has  a  separate
 staff  for  planning  purposes  in  the
 Planning  Commission  itself,  where  he
 looks  to  the  questions  of  planning.
 He  replies  to  those  questions  here;  or
 I  reply  to  them  because  I  also  hap-
 pen  to  be  a  member  of  the  Planning
 Commission.  And  as  the  Prime  Minis-
 ter  is  the  Chairman  of  the  Planning
 Commission,  anyone  of  us  could  reply
 to  these  questions.  It  should  not  be
 necessary  that  only  one  of  them,  of
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 any  particular  one  of  them  only,
 should  reply  at  any  time,  and  not  any
 one  of  them.  Therefore,  as  I  had  said,
 the  work  of  the  Planning  Commission
 had  been  properly  described  by  me  at
 that  moment.  So,  this  question  ought
 not  to  be  raised  from  t:me  to  time  in
 this  manner.

 In  the  matter  of  planning,  when  it
 first  started,  we  had  nothing  to  go
 by,  ‘that  is,  we  had  no  precedents.

 Therefore  we  had  to  start  from
 scratch,  The  First  Plan,  when  it  was

 tarted,  was  made  from  what  was
 obtainable  in  the  country.  Severa!
 schemes  were  joined  together  and  the
 Plan  was  framed.  Therefore  it  can  be
 said—it  would  be  a  legitimate  critic-
 ism—in  respect  of  the  First  Plan  that
 there  was  no  clear  idea  about  the
 planning  that  was  made.  Moreover.
 it  was  also  made  here  and  it  did  not
 come  from  below.  But  when  the
 Second  Five  Year  Plan  was  made,  it
 was  not  made  here  at  all.  It  came
 from  below.  There  are  District  Plan-
 ning  Advisory  Committees,  there  are
 State  Planning  Advisory  Committees
 and  they  do  their  work.  They  collect
 all  the  material.  They  make  their
 plans  and  then  send  it  to  the  Planning
 Commission  Then  the  Planning  Com-
 mission  has  to  co-ordinate  all  those
 proposals  received  from  the  whole
 country,  from  all  the  States  and  then
 “<x  a  plan  in  such  a  way  that  it  fits
 in  with  the  picture  that  we  have  of
 the  future  of  this  country,  fits  in  with
 the  economy  that  we  want  to  produce
 in  this  country  and  adjust  the  plan
 accordingly  after  discussions  with  each
 State.  That  is  the  procedure  which
 has  been  adopted.  That  is  the  proce-
 dure  which  is  adopted  also  for  the
 Third  Five  Year  Plan.  It  would  not,
 therefore,  be  proper  to  say  that  people
 are  not  consulted  in  this  matter.  It  {s
 not  possible  to  consult  every  citizen
 in  this  matter,  if  that  is  the  idea.  It
 is  not  possible  to  consult  every  or-
 ganisation  in  the  country  in  this  mat-
 ter.  But  we  are  trying  to  consult  85
 many  useful  institutions  as  is  possible.

 Shri  P.  R.  Patel  (Mehsana):  What
 are  these  useful  institutions  that  have

 €]  LSD.

 CHAITRA  30,  88l  (SAKA)  for  Grants  73330

 ae
 consulted  or  are  being  consult-

 Shri  Morarji  Desai:  If  the  hon.  Mem-
 ber  is  not  consulted  he  need  not  think
 that  he  only  is  useful.

 Shri  P.  B.  Patel:  I  want  to  know
 the  names  of  the  institutions  that  have
 been  consulted.

 Shri  Morarji  Desai:  The  institutions
 are  District  Local  Boards,  Municipa-
 lities  and  District  Development  Boards.
 If  the  hon.  Member  does  not  happen
 to  be  a  member  of  that  Development
 Board,  what  can  I  do?  It  is  not  my
 fault.

 Then,  we  have  also...

 Shri  P.  KR.  Patel:  May  I  submit  that
 the  way  in  which  the  hon.  Minister  re-
 plies  is  objectionable?

 An  Hon.  Member:  This  is  his  usual
 way.

 Shri  P.  B.  Patel:  I  wanted  to  know
 the  names  of  the  institutions  that  have
 been  consulted  and  that  are  being  con-
 sulted  in  framing  the  Third  Five  Yeer
 Plan.

 Mr.  Deputy-Speaker:  So  far  as  I
 know  the  hon.  Members  of  Parliament
 from  particular  areas  are  members  of
 the  Development  Committees.  There-
 fore  the  hon,  Member  is  always  con-
 sulted  there.

 Shri  P.  R.  Patel:  But,  Sir,

 Mr.  Deputy-Speaker:  I  follow  the
 hon.  Member.  He  wanted  to  know  the
 names  of  the  institutions  which  had
 been  consulted.  As  far  as  the  hon
 Minister  could  give,  he  has  just  now
 given  us  that  Municipal  Boards,  Com-
 mittees,  District  Development  Boards
 and  others  are  consulted.

 Now,  the  hon.  Member  has  objec-
 tion  to  certain  words  thet  he  added,

 Shri  Tumgamani  (Madurai):  That
 corollary  is  objectionable.
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 Mr.  Deputy-Speaker:  But  the  inter-
 ruption  might  also  have  been  taken
 in  that  sense.

 Shri  Rajendra  Singh  (Chapra):  The
 indignant  way  in  which  the  hon.
 Minister  replied  is  very  very  objec-
 tionable.

 Shri  Morarji  Desai:  Everything  that
 I  say  is  bound  to  be  objectionable  to
 my  hon.  friends.  I  have  no  quarrel
 with  it.  But  if  a  brick  is  thrown  at
 me  and  if  I  do  not  choose  to  accept
 it  and  it  recoils  on  the  person  who
 throws  it,  it  is  not  my  fault.  Let  there
 be  some  sportsmanship  in  the  matter.
 Why  is  it  objected  to?  I  do  not  object
 to  what  is  hurled  at  me.  I  am  not
 hurling  anything  against  the  hon.
 Member  as  this  hon.  Member  has  not
 spoken  anything.  Well,  if  he  gets  up
 and  says  something,  what  can  I  do
 about  it?

 Shri  P,  B.  Patel:  The  Governor  of
 Bombay,  in  his  speech  at  Bombay,  has
 stated  that  only  the  Development
 Boards  and  the  Regional  Boards  will
 be  consulted  in  framing  the  Third
 Plan.  This  was  what  he  said.  Now
 the  hon.  Minister  has  said  something
 quite  different.  So,  I  want  to  know
 whether  the  Governor  is  right  or  the
 hon,  Minister  is  right.

 Mr.  Deputy-Speaker:  We  should
 place,  if  there  is  a  conflict,  greater
 credence  on  what  is  said  here.

 Shri  Rajendra  Singh  rose—

 Mr.  Deputy-Speaker:  When  the  hon.
 Minister  has  said  that  there  ought  to
 be  some  sportsmanship,  I  thought  that
 there  was  nothing  left  behind.

 Shri  Rajendra  Singh:  Does  he
 observe  true  sportsmanship?

 Mr.  Deputy-Speaker:  Order,  order.
 Now  let  us  hear  the  hon.  Minister,

 Shri  Morarji  Desai:  There  is  no
 contradiction  between  what  the
 Governor  said  and  what  I  am  saying
 because  the  Regional  Board  and  the
 District  Development  Board  contain
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 representatives  of  all  those  institu-
 tions.  Therefore  they  also  would  be
 consulted.  But  these  bodies  are  con-
 sulted  and  if  the  Governor  has  said
 that,  I  do  not  know  as  to  why  then
 the  hon.  Member  should  have  raised
 this  question  here  and  why  he  was  not
 satisfied.  I  tried  to  explain  it  further
 and  when  IJ  tried  to  explain  it  further
 he  got  annoyed.  Now,  what  am  I  to
 do  with  it?  If  I  can  remove  that
 annoyance  by  any  means  I  am  prepar-
 ed  to  remove  that.

 Mr.  Deputy-Speaker:  That  is  all
 right.

 Shri  Morarji  Desai:  Then  for  the
 Third  Plan  the  Planning  Commission
 has  set  up  5  working  groups.  They
 study  different  subjects.  In  the  diffe-
 rent  groups  the  question  which  are
 studied  are  financial  resources,  agri-
 cultural,  irrigation,  power  and  things
 like  that.  But  we  also  consider  the
 overall  picture  and  the  requirements
 of  the  country  so  that  our  economy
 becomes  self-generating  and  from  that
 point  of  view  we  fix  priorities.  It  is
 possible  that  in  fixing  these  priorities
 there  can  be  a  difference  of  opinion
 But  ultimately  all  the  differences  of
 opinion  have  got  to  be  resolved  by
 the  Planning  Commission  according  to
 its  best  light.  There  can  be  some
 difference  of  opinion  in  the  matter.
 With  that  I  can  have  no  quarrel.  But
 because  of  that,  to  say  that  there  is
 no  planning  in  the  Planning  Commis-
 sion  would  not  be  a  correct  criticism
 at  all.  That  is  all  that  I  have  got  to
 say  in  this  matter

 It  would  not  be  correct  also  to  say
 that  the  Planning  Commission  is  mak-
 ing  up  its  report  only  sitting  in  Delhi
 and  is  not  being  in  touch  with  the
 people  as  it  should  be.  That  was  ail
 the  purpose  of  my  reply  as  I  gave  on
 this  question.

 Along  with  the  question  of  nation-
 alisation  of  banks  there  was  also  a
 question  raised  about  the  nationalisa-
 tion  of  general  insurance  and  some
 other  thing  also  which  I  do  not  quite



 79833  Demands

 remember  now.  But  there  were  two
 nationalisation  questions  which  were
 raised,  There  is  one  special  necessity
 of  nationalisation  and  that  is  the
 nationalisation  of  minds  in  this  coun-
 try.  I  hope  that  will  be  attended  to.

 4n  Hon.  Member:  Minds?

 Mr,  Deputy-Speaker:  Not  minds  but
 coal  mines.

 Shri  Morarji  Desai:
 ‘Minds’  M-i-n-d-s.

 Mr.  Deputy-Speaker:  He  under-
 stands  it  all  right.

 I  am  saying

 Shri  Morarjl  Desal:  I  will  now  come
 to  the  different  points  raised  on  parti-
 cular  matters.  It  was  said  that  while
 economies  are  effected  in  the  Finance
 Ministry,  no  economies  were  secured
 outside  it,  It  would  not  be  correct
 to  say  that  because  since  1956,  that  is,
 after  956  or  from  i957  onwards  a
 saving  of  Rs.  40  lakhs  per  year  has
 been  secured  by  the  Special  Re-
 organisation  Units  in  different  Minis-
 tries.  It  works  in  different  Ministries
 and  suggests  economies.  That  is  how
 it  goes  00  doing  it.  This  is  also  in
 addition  to  saving  of  additional  ex-
 penditure  of  about  a  crore  of  rupees.
 Therefore  this  is  being  done.  But  the
 expenditure  in  «  country  which  is
 developing  goes  on  increasing  in
 various  ways  and  in  various  directions.
 Therefore  the  economies  are  not  imme-
 diately  noticed.  We  are  trying  to  make
 stili  further  economies  because  there
 can  be  no  limits  to  economies  made
 and  we  must  go  on  doing  it,  otherwise
 extravagance  creeps  in.  In  order  that
 extravagance  does  not  creep  in  we
 have  got  constantly  to  see  that  econo-
 mies  are  made  and  economies  are
 realized.  From  that  point  of  view,  a
 Special  Re-organisation  Unit,  has  been
 established  in  the  Fimance  Ministry
 which  goes  through  the  working
 severally  of  every  Ministry  elong
 with,  members  of  that  Ministry  and
 then  finds  out  new  methods  of  work~-
 ing  and  tries  to  adjust  the  administra
 tion  .ecoardingly  so  that  economy  is
 effected.  This  work  is  going  on,  We
 have  strengthened  this  Unit  recently
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 and  we  hope  that  this  work  will  be
 finished  within  two  or  three  years  80
 that  there  will  be  a  more  scientific
 basis  of  the  administration:  which  is
 carried  on  in  this  country.  In  the
 matter  of  increasing  expenditure,  that
 is,  civil  expenditure,  it  has  been  @
 matter  of  criticism  and  a  matter  of
 worry  for  all,  including  myself,  includ-
 ing  the  Government.  I  may  make  one
 thing  clear,  that  we  are  very  clear
 about  the  necessity  of  keeping  down
 the  civil  expenditure  as  much  as  we
 can.  With  that  purpose  in  view,  we
 are  trying  to  see  that  unnecessary
 expenditure  is  not  incurred  and  that
 any  expenditure  that  is  incurred  is
 examined  every  time  and  it  is  seen
 that  all  extravagance  is  removed.

 In  this  connection,  if  I  give  one
 significant  figure  in  the  matter  of
 expenditure,  it  will  be  seen  how  things
 become  difficult  or  how  they  are
 necessary.  The  expenditure  in  res-
 pect  of  Parliament  was,  in  95i-52,
 Rs.  32,46,000.  In  1958-59,  it  was
 Rs.  ‘124,13,000.  In  ‘1959-60,  it  will  be
 Rs.  135,50,000.  From  Rs.  32  lakhs,  it
 goes  to  Rs.  35  lakhs.  It  is  all  neces-
 sary.  I  do  not  think  hon.  Members
 here  consider  that  the  expenditure
 that  ig  made  on  Parliament  is  unneces-
 sary.  I  do  not  think  any  bon.  Member
 will  say  that.  Therefore,  let  it  be
 examined.  I  do  not  mind.  We  are
 examining  that  too.  But,  there  I  will
 not  have  to  say  anything.  I  will  have
 to  depend  on  the  advice  of  others  who
 are  more  competent  to  do  so.  I  cannot
 myself  say  anything.  But,  this  is
 going  up.  It  cannot  be  said  that  this
 expenditure  is  done  unnecessarily  by
 the  Government.  In  the  same  way,
 in  other  departments,......

 Shri  Khaditkar:;  May  I  point  out,
 Sir,  this  is  an  argument  to  silence  the
 whole  House.  I  take  very  strong
 objection.  For  one  reason,  in  ‘1951-52,
 Parliament  was  just  beginning.  We
 have  to  develop  this  institution.  This
 is  bound  to  grow.  That  does  not  apply
 to  the  genera]  administration.  This  is
 not  the  way  of  replying.

 Mr,  Deputy-Speaker:  Order,  order.
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 Shri  Khadilkar:  This  is  not  an  धाइ

 Mr.  Deputy-Speaker:  There  is
 nothing  to  feel  so  much  offended
 about  it.  We  ought  not  to  be  so  sensi-
 tive.  I  do  not  know  whether  I  should
 say  it  from  the  Chair.  But,  I  have
 examined  the  whole  accounts  of  Parlia-
 ment.  We  had  appointed  a  Committee.
 There  was  a  reference  here  by  Shri
 Feroze  Gandhi  that  this  expenditure
 should  also  be  examined.  I  wrote
 to  Shri  Feroze  Gandhi,  to  the  Chair-
 men  of  the  Estimates  Committee  and
 the  Chairman  of  the  Public  Accounts
 Committee  that  they  should  bring  to
 my  notice  whether  any  retrenchment,
 any  decrease  could  be  made  in  the
 expenditure.  They  told  me  that  there
 was  no  scope  in  it.  I  had  invited  all
 opinions  on  that.  Whatever  retrench-
 ment  could  be  made,  I  have  done  that,
 and  there  is  a  report  and  any  hon.
 Member  can  see  it.  But,  the  argu-
 ment,  if  it  is  used  that  because  there
 is  general  development  and  increase
 on  all  sides  and  here  also  we  are  help-
 less  and  the  increase  has  come  as  in
 other  departments,  how  could  I  stop
 it?

 i
 Shri  Khadilkar:  In  order  to  meet

 the  argument  regarding  the  adminis-
 trative  expenditure  going  up,  he
 should  not  bring  in  that  Parliament
 expenditure  is  going  up.  This  is  not
 the  way  of  replying.

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  Why
 not?

 Mr.  Deputy-Speaker:  If  I  can  ans-
 wer,  I  need  not  invite  any  support.
 The  only  argument  is,  where  the
 Government  is  not  to  contro]  80
 strictly  and  the  administration  is  in
 the  hands  of  the  Speaker,  there  too,
 the  expenditure  has  gone  up.  It  does
 not  mean  necessarily  because  the
 expenditure  has  gone  up,  therefore,
 there  is  waste.  Perhaps,  that  was  the
 argument  that  was  being  used.

 Shri  Hem  Barua  (Gauhati):  What
 was  the  purpose  in  citing  the  epecific
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 case  about  Parliament?  Does  he  want
 to  justify  the  increase  in  administra-
 tive  expenses  in  other  departments
 simply  because  of  the  specific  instance
 cited  about  Parliament?

 Shri  Morarji  Desai:  I  cannot  under-
 stand  why  any  objection  is  taken.

 Shri  Hem  Barua:  There  is  no  objec-
 tion.

 Mr.  Deputy-Speaker:  If  I  were  frank
 myself  and  also  loyal  to  the  House,
 I  also  felt  a  little.  Really  that  ought
 not  to  have  been  referred  to.  I  also
 felt  it.  But,  I  could  not  stop  him
 from  using  the  argument.

 Shri  Morarji  Desai:  With  all  due
 respect  to  you  and  with  all  due  res-
 pect  to  my  hon.  friends,  my  sole  pur-
 pose  in  making  this  comparison  was
 this.  In  the  matter  of  this  expendi-
 ture  Government  cannot  be  charged
 with  not  thinking  about  it.  In  other
 expenditure  which  Government  is
 charged  with,  why  should  the  Goy-
 ernment  be  always  considered  as  not
 thinking  about  anything?  If  expendi-
 ture  increases  in  a  developing
 work,  in  Parliament  also,  why
 cannot  we  assume  that  some
 expenditure  increases  in  other  Minis-
 tries  also?  I  do  not  see  why  it  should
 be  sacrosanct  that  I  should  never
 mention  this  expenditure.  I  cannot
 understand  why  anybody  should  feel
 sorry.

 Shri  Hem  Barua:  We  now  under-
 stand

 Shri  Morarji  Desai;  If  I  am  able  to
 silence  my  hon.  friends,  why  should
 they  be  sorry  about  it?

 Some  Hon.  Members:  No,  no.

 Shri  Morarji  Desai:  Their  only
 argument  was  that  I  am  silencing  them
 and  this  is  a  way  of  silencing  them.
 I  do  not  in  any  wey  silence  them.  If
 I  can  meet  their  argument  in  an  effec-
 tive  manner  and  because  the  effective
 manner  goes  home,  I  do  not  think  one
 should  be  so  sensitive  about  it.  must
 plead  with  ali  the  humility  that  I  can,
 that  I  have  certainly  a  right  in  this
 bon.  House  to  mention  these  matters
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 which  are  mentionable.  I  do  not  see
 why  they  cannot  be  mentioned.  I  do
 not  see  there  is  any  breach  of
 privilege.

 Some  Hon.  Members:  No,  no.

 Shri  Morarji  Desai;  On  the  con-
 trary,  a  privilege  is  sought  to  be  taken
 away  from  me.  |  can  ask  for  pro-
 tection  from  the  Chair  in  this  matter.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 The  analogy  is  not  correct.

 Shri  Hem  Barua:  It  is  a  matter  ‘of
 economy  in  the  use  of  words.

 An  Hon.  Member:  It  is  not  in  good
 taste.  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order;
 let  us  hear.

 Shri  Morarji  Desai:  All  the  good
 taste  is  confined  to  my  hon.  friend
 which  is  exhibited  every  day.

 Shri  Dasappa  (Bangalore):  May  I
 know  whether  this  idea  of  economy
 is  also  taken  up  with  the  State  Minis-
 tries  and  they  are
 effect  economy?

 Shri  Morarji  Desai:  The  State
 Ministeries  are  concerned  with  it  and
 they  are  trying  to  think  about  it.
 They  are  doing  it.

 Mr.  Deputy-Speaker:  The  States
 must  be  doing  it.

 Shri  Rajendra  Singh:  May  I  know
 from  the  hon.  Minister  if  he  has
 applied  his  mind  w  the  TA,  DA,
 salary  and  other  expenses  on  the
 Ministers?

 Mr.  Deputy-Speaker:  That  is  what
 he  has  said  that  he  has  applied  his
 mind  in  all  directions.

 Shri  Morarji  Desai:  |  did  not  say.

 Mr,  Deputy-Speaker:  I  said.

 Shri  Morarji  Desai:  I  do  not  my
 that  the  civil  expenditure  which  is
 objected  to,  does  not  contain  any  items
 which  cannot  be  economised.  I  do  not

 Demands  CHAITRA  30,  88]  (AKA)

 also  enabled  to

 for  Grants  32338

 say  that.  We  are  trying  to  do  that.
 But,  it  should  not  be  imagined  that

 ‘all  the  expenditure  that  has  increaset
 is  extravagant  and  that  there  was  no
 justification  on  account  of  the  develop-
 ing  economy.  That  is  all  I  have  got
 to  say.  That  is  ail  that  I  wanted  to
 point  out.  Nor  can  it  be  said  that
 there  is  no  scope  for  economy  even  in
 the  expenditure  which  is  there  in
 Parliament.  It  cannot  be  said  by  any-
 body.  If  I  put  forward  that  argument,
 }  do  not  know  why  hon.  Members
 should  shout  about  it.

 Shri  Khadilkar:  I  want  to  raise  a
 point  of  order.  When  you  have  just
 now  said  that  whatever  economy  was
 possible  was  examined  and  effected,
 he  has  again  no  right  to  dispute  it.

 Mr.  Deputy-Speaker:  After  I  have
 said  that,  that  cannot  be  the  last  and
 final  word.

 Shri  Hem  Barua:  The  Minister  dis-
 putes  it.

 Mr.  Deputy-Speaker:  If  some  other
 hon.  Member  feels  there  is  yet  scope,
 where  is  the  harm?  Why  should  we
 feed  30  sensitive?  (Interruption)
 Order,  order;  let  us  proceed.

 Shri  Morarji  Desai:  I  have  always
 shown  the  greatest  respect  to  the  Chair
 more  than  han.  Members  opposite  do
 generally.  ire

 Shri  Hem  Barna:  That  is  very
 objectionable,  Sir.  We  have  been  so
 loyal  to  you.

 Mr,  Deputy-Speaker:  Hon.  Mem-
 bers  should  not  feel  it  so  much.  I  have
 no  complaint  against  anybody.  Why
 should  you  have?

 Shri  Hem  Barua:  This  is  an  asper-
 sion  on  the  opposition.

 Mr.  Depaty-Speaker:  I  assure  them,
 the  Chair  gets  all  respect  faom  every
 side  equally  well.

 Shri  Morar}i  Desai;  A  question  was
 raised  about  transferring  22  services
 to  the  Treasury.  I  do  not  think  tha.
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 {Shri  Morarji  Desai}
 work  will  be  done  better  if  the  ser-
 vices  are  transferred  from  the  Home
 Ministry  to  the  Treasury.  The  work
 of  the  Treasury  is  so  vast  and  diffi-
 cult,  that  I  do  not  think  any  addition
 to  it  will  make  it  more  efficient.

 Shri  Harish  Chandra  Mathur  (Pali):
 I  was  saying,  on  principle.

 Shri  Morarji  Desai;  I  am  trying  to
 explain  on  principle.  In  Britain  it  is
 different,  because,  there,  the  traditions
 are  different.  There,  it  is  a  unitary
 Government,  where  al!  the  services  are
 under  one  Government.  In  this  coun-
 try,  we  have  no  unitary  Government.
 We  have  a  Federal  Government.  And
 this  Government  is  responsible  also  for
 two  services,  namely  the  IAS.  and
 the  I.P.S.,  which  are  also  there  in  the
 States.  And  they  have  to  be  co-
 ordinated  by  the  Government  here.  So
 also  is  the  case  with  the  High  Courts.
 The  judges  are  appointed  by  the
 President,  but  they  are  in  the  States.
 Now,  all  this  co-ordination  work  can-
 not  be  done  by  the  Treasury,  and  it
 has  got  to  be  done  by  the  Home
 Ministry,  and  it  is  right  that  the
 services  are  under  it.

 Therefore,  I  am  saying  that  on  a
 matter  of  principle  too,  it  is  more
 advisable  to  keep  the  system  that  we
 are  working  as  it  is.  If  any  changes
 of  details  are  to  be  made,  that  is  a
 different  proposition.  But  I  do  not
 think  that  any  more  contro]  would  be
 coming  to  the  Treasury  as  a  result  of
 this  step  or  any  more  efficiency  will
 come  in  as  a  result  of  this  change.
 That  is  all  that  I  have  to  plead.
 44  hrs.

 Shri  Harish  Chandra  Mathur:  My
 point  was  this.  Does  it  not  become
 necessary  now  that  the  same  matter
 has  to  go  to  two  Ministries,  and  this
 means  references  and  cross-references?
 Matters  relating  to  the  conditions  of
 service,  the  pay,  emoluments  etc.  have
 got  to  go  through  two  Ministries,  and
 at  takes  @  considerable  lot  of  time.  If
 ®  fe  not  in  U.K.,  will  the  hon.  Minis-
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 ter  kindly  let  us  know  of  any  other
 democracy  where  it  is  under  the  Home
 Ministry?

 ‘Shri  Morarfi  Desai:  In  the  States
 themselves,  the  services  are  not  under
 the  Finance  Minister,  but  they  are
 under  the  Chief  Minister.  Why  go  to
 other  democracies?  Take  our  own
 country.  The  hon.  Member  has  never
 raised  any  question  about  it,  and  I
 think  nobody  will  raise  any  question
 about  it;  and  it  cannot  be  said  that  it
 should  be  under  the  Finance  Ministry.
 I  personally  feel  as  @  person  who  has
 an  experience  of  administration,  if  not
 more,  at  any  rate,  not  less  than  that
 of  my  hon.  friend....

 Shri  Harish  Chandra  Mathur:  I  do
 not  indulge  in  invidious  comparisons.

 Shri  Morarjl  Desai:  There  is  no
 question  of  comparison.  I  am  only
 trying  to  say  that  out  of  experience  I
 might  say  this;  there  is  nothing  else;
 I  am  not  saying  anything  else.  I  am
 only  trying  to  say  this  out  of  my
 experience.  Well,  every  person  gets
 sensitive  when  anything  gets  home.
 That  is  my  difficulty.  But  in  this
 House  at  any  rate,  that  should  not  be
 the  practice.  We  ought  to  be  able  to
 take  these  things  with  a  grain  of
 humour.

 I  am  trying  to  say  that  in  the  matter
 of  administration  ultimately  if  it  is
 concentrated  only  in  the  Treasury,  the
 Treasury  work  might  get  perhaps
 damaged.  That  is  all  that  I  am  think-
 ing  of.  That  is  what  will  happen  if
 they  have  to  look  also  to  the  problems
 of  the  services.  Therefore,  it  is  not
 proper  that  all  these  things  should
 come  to  the  Treasury.  They  should
 remain  with  another  Ministry,  and
 the  Home  Ministry  is  the  proper
 Ministry  for  it.

 Shri  Harish  Chandra  Mathar:  Has
 the  Comptroller  and  Auditor-General
 been  referred  to  in  this  matter?

 Shri  Merarji  Desai:  Then,  it  wus
 suggested  that  a  parliamentary  com-
 roittee  may  be  appointed  for  suggest-
 ing  wee-<enies.  Well.  we  are  accenting
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 all  suggestions  that  are  made  to  us
 for  economies  by  all  hon.  Members,
 and  even  by  others  outside  this  House,
 if  they  make  them  to  us.  But  appoint-
 ing  a  committee  is  not  going  in  any
 way  to  solve  the  problem.  On  the
 contrary,  it  will  add  to  the  expendi-
 ture  on  the  civil  side,  because  we
 might  thereby  be  appointing  further
 staff  for  that  committee;  and  then,  to
 look  after  the  work  of  that  committee,
 I  shall  have  to  appoint  another  com-
 mittee.  It  will  go  on  in  that  manner.
 I  do  not  think  it  is  a  very  useful
 proposition.

 Shri  Ferore  Gandhi  (Rai  Bareli):
 Some  committees  might  be  working
 free.

 Shri  Morarji  Desai:  Some  com-
 mittees  are  working  like  that.

 Mr.  Deputy-Speaker:  But  then  the
 staff  has  to  be  appointed.

 Shri  Feroze  Gandhi:  This  is  without
 appointing  any  staff.

 Shri  Morarji  Desai:  No,  without
 staff.

 Pandit  K.  C.  Sharma  (Hapur):  They
 are  self-staffed.

 Shri  Harish  Chandra  Mathur:  On  a
 point  of  personal  explanation,  I  would
 submit  that  I  never  suggested  any
 outside  or  extraneous  committees  to
 be  appointed.  What  I  said  was  that
 these  Demands  have  not  been  examin-
 ed  by  us  at  all,  What  was  suggested
 was  that  in  the  absence  of  the  Stand-
 ing  Finance  Committee,  committees  of
 this  House  should  be  appointed  to  go
 into  these  Demands,  sit  with  the
 Ministers  in  each  group  of  Ministries
 and  examine  the  Demands  and  then
 submit  their  report;  no  extra  expendi-
 ture  whatsoever  is  contemplated.  They
 may  be  the  consultative  committees;
 they  are  the  committees  of  this  House;
 they  should  examine  and  submit  their
 report.  Not  a  pie  of  extra  expendi-
 ture  is  contemplated.

 Mr.  Deputy-Speaker:  I  hope  now
 the  hon.  Minister  will  be  allowed  to
 proceed  uninterrupted.  We  should
 hear  him  now.
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 Shri  Morarji  Desal:  The  Estimates
 Committee  examines  all  the  estimates,
 and  then  the  Public  Accounts  Com-
 mittee  also  examines  them  afterwards,
 and  they  make  suggestions;  it  may
 be  said  that  the  latter  does  it  after-
 wards;  even  then  it  will  be  useful  for
 the  future.

 Immediately  when  the  estimates  are
 made,  it  is  not  possible  et  that  stage
 to  take  advantage  of  any  committee,
 because  then  the  whole  budget
 would  be  out;  I  do  not  see  how  that
 can  be  done.  It  can  always  be  done
 in  retrospect.  That  work  ig  done  by
 the  Estimates  Committee;  it  is  the
 function  of  the  Estimates  Committee,
 and  it  is  doing  that  in  great  detail.

 Then,  it  was  said  that  financial
 control  over  expenditure  was  inade-
 quate.  I  do  not  find  it  inadequate  in
 any  sense  myself.  It  may  be  that  it
 is  inadequately  performed.  I  am
 liable  for  it,  if  I  have  not  performed
 it  adequately.  That  is  all  that  I  can
 say,  but  I  cannot  say  that  the  powers
 are  inadequate.  If  that  is  argued  out
 from  the  fact  that  powers  have  been
 transferred  to  the  administrative
 Ministries,  and  changes  have  now
 been  made  from  the  past  practice,
 then  I  would  say  that  that  has  also
 been  done  in  order  to  see  that  expen-
 diture  is  made  more  quickly  and
 efficiently.  Formerly,  even  after  things
 were  provided  for  in  the  Budget,
 every  time  the  expenditure  was  to  be
 made,  it  used  to  be  referred  to  the
 Finance  Ministry.  Now,  that  is  not
 so.  Now,  every  Ministry  spends  from
 the  Demands  that  are  sanctioned  by
 this  House;  the  estimates  are  approved
 by  the  Finance  Ministry,  and  then
 they  are  included  in  the  Budget
 Demands,  and  after  that,  the  Ministry
 is  itself  competent  to  spend.  That  is
 the  change  which  has  been  made.
 But  even  there,  there  are  internal
 financial  advisers  appointed,  whose
 advice  is  taken  every  time  this  is  done.
 And  the  internal  financie]  adviser  is
 appointed  by  a  committee  of  which
 the  Finance  Secretary  is  a  member.
 If  his  advice  is  overruled,  then  those
 cases  are  reported  to  the  Finance
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 Minister  and  also  to  the  Comptroller
 and  Auditor-General.  Therefore,  it  is
 not  that  this  has  been  done  without
 any  purpose  or  without  any  safe-
 guards.  But  there  is  also  a  rule
 whereby  all  schemes  costing  over
 Rs.  50  lakhs  still  require  the  Finance
 Ministry's  concurrence,  when  expen-
 diture  is  made.  Therefore,  there  is
 adequate  provision  for  control  over
 expenditure.  And  what  is  required  is
 that  it  should  be  more  effectively
 used.  That  is  all  that  I  can  say.  And
 we  are  trying......

 Shri  Khadilkar:  I  have  made  a  point
 that  so  far  as  the  planting  or  the
 implanting  of  an_  internal  financial
 adviser  is  concerned,  he  is  acting  more
 or  less  in  a  subservient  manner.
 Wiil  the  Finance  Minister  enlighten
 us  how  many  occasions  have  arisen
 where  the  financial  advisers  with  the
 Ministries  have  reported  certain  things
 against  the  set-up  under  which  they
 are  functioning?

 Sbri  Morarji  Desai:  This  system  has
 come  into  force  only  very  recently.
 Therefore,  there  is  no  question  of
 giving  any  example.

 Shri  Khadilkar:  Not  even  a  single
 example  is  there.

 Shri  Morarji  Desai:  How  can  there
 be  any?  It  is  not  necessary  that  i!
 should  be  there.

 Mr.  Deputy-Speaker:  If  the  finan-
 cial  advisers  can  exert  their  influence
 and  get  the  Ministries  round  to  their
 views,  why  should  they  report?

 Shri  Morarji  Desai:  That  is  what
 the  general  purpose  is.

 Shri  Khadilkar:  They  are  acting  in
 a  subservient  manner,  and  I  gave  an
 instance  also.

 Shri  Thirumala  Rao  (Kakinada):
 May  we  know  on  what  facts  he  has
 come  to  this  conclusion?  Can  he  cite
 any  instance?

 Shri  Kbadiikar:  Yes,  I  had  quoted
 an  instance.
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 Sheri  Morarji  Desai:  Then,  there  was
 an  unkind  criticism  made  that  the
 recommendations  of  the  Public
 Accounts  Committee  and  the
 Comptroller  and  Auditor-General  are
 not  duly  respected.  There,  I  would
 make  a  very  humbie  protest,  that  it  is
 not  fair  to  us  to  say  that.  We  pay  the
 greatest  respect  to  whatever  ig  said  by
 the  Public  Accounts  Committee  or  by
 the  Comptroller  and  ‘Auditor-General.
 And  yet,  when  the  responsibllity  of
 government  is  on  Government,  Gov-
 ernment  have  got  to  discuss  with  them
 and  come  to  their  own  conclusions.
 And  where  we  differ,  we  say  we  have
 got  to  differ.  But  that  does  not  mean
 that  we  do  not  respect  them.  Other-
 wise,  government  will  have  to  be
 carried  on  by  other  agencies,  and
 there  will  be  the  charge  against  Gov-
 ernment  that  Government  do  not  per-
 form  their  functions.

 Therefore.  it  is  not  true  to  say  that
 this  is  not  done.  We  are  doing  it.
 Most  of  them  are  carried  out.  If  in
 some  matters  we  find  that  practically
 it  is  not  possible,  and  that  what  is
 said  may  be  ideally  all  right  but  prac-
 tically  impossible,  then  we  have  got
 to  say  that  we  cannot  carry  it  out.
 and  we  have  got  to  maintain  this  sort
 of  system.  Therefore,  there  is  no
 question  of  any  disrespect  or  want  of
 importance  attached  to  these  important
 bodies.

 One  criticism  was  valid  to  my  mind,
 and  that  was  about  loose  budgeting.
 It  was  said  that  the  budgeting  was  a
 bit  loose.  I  agree  that  that  criticism
 is  not  very  wrong,  but  there  also  we
 are  now  improving  the  system.  I  will
 have  to  specify  also  the  exaggerated
 picture  that  was  given  in  this  matter.

 It  was  said  that  50  to  70  and  even
 80  per  cent.  was  the  expenditure  not
 made,  or  was  the  saving  in  a  Demand
 which  was  sanctioned.  It  may  be  in
 one  item  in  some  Ministry  this  has
 happened,  but  on  the  whole  it  never
 went  beyond  20  per  cent.  There  too,
 we  are  now  trying  to  see  that  the
 Demands  are  properly  §  serutinised,
 and  provision  is  made  only  for  what
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 can  be  spent  in  the  year.  It  was  also
 with  a  view  to  see  that  this  expendi-
 ture  is  made  properly  and  efficiently
 and  at  the  time  that  it  has  to  be  made,
 that  we  have  this  decentralisation  of
 powers  from  the  Finance  Ministry  to
 the  administrative  Ministries,  and  I
 hope  that  as  time  goes  on,  we  will
 show  considerable  improvement  in
 this  matter,  and  that  there  will  be
 very  little  scope  left  for  any  complaint
 in  future  years  te  come.

 हु  is  true  that  sometimes  there  is  a
 rush  for  spending  in  the  last  month
 which  involves  wasteful  expenditure,
 put  that  was  happening  because  there
 was  always  a  fear  that  if  the  money
 was  not  used  rapidly  at  the  end  of
 the  year,  the  work  would  be  left  in
 the  next  year,  nothing  would  be
 coming  forward.  We  have  therefore
 told  the  departments  that  there  need
 not  be  any  fear  like  that,  that  if  any
 money  is  not  spent,  we  will  provide
 in  the  next  year’s  Budget,  and  that
 there  need  not  be  any  rush  in  spend-
 ing  in  the  last  months.  Yet,  some-
 times,  in  some  case  perhaps,  last
 minute  expenditure  is  made,  but  that
 is  sought  to  be  avoided,  to  be
 prevented.

 It  was  also  said  that  the  State
 undertakings  were  not  very  produc-
 tive.  I  would  not  say  that  this  criti-
 cism  was  quite  justified.  The  State
 undertakings  which  are  now  stabilis-
 ing  are  showing  more  and  more  profits
 every  year,  ard  as  time  goes  by,  they
 will  show  more  and  more  profits.  If
 the  Indian  Airlines  Corporation  does
 not  show  any  profits,  there  are  reasons
 for  it.  The  world  over  air  line  ser-
 vices  do  not  give  any  profit  because
 they  are  very  expensive  to  work,  and
 yet  we  have  to  maintain  these  services
 in  the  intereste  of  the  country  as  a
 whole,  and  the  services  have  got  to
 run.  Therefore,  there  are  bound  to
 be  some  losses  in  some  ventures  like
 this,  but  there  should  not  be  any
 scope  for  losses  in  State  ventures
 because  they  are  State  ventures.  At
 the  same  time,  in  the  first  two,  three
 or  four  years,  it  will  not  be  wise  to
 expect  large  profits,  but  as  they  gc
 on  stabilising,  profits  come  in,  and
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 that  is  what  is  happening  in  most  of
 the  State  ventures.

 It  was  said  that  the  Refinance  Cor-
 poration  was  not  functioning  prop-
 erly.  May  I  say  that  this  has  come
 into  existence  only  a  few  months  ago,
 and  during  that  time  to  say  that  it
 has  not  been  functioning  properly
 would  not  be  very  effective—that  is,
 there  is  not  sufficient  time  given  to  it
 to  pass  judgment  on  the  working  of
 this  Corporation?  Yet,  in  the  short
 time  that  it  has  been  working,  it  has
 already  sanctioned  Joans  of  Rs.  2°43
 crores.  Therefore,  it  is  working,  and
 there  is  no  reason  to  suppose  that  the
 Corporation  will  not  fill  an  increasing
 need  in  the  economy.

 There  is  some  worry  shown  about
 the  return  from  the  small  savings.  I
 am  glad  to  say  that  the  small  savings
 are  showing  better  results  now,  and
 the  various  steps  which  are  taken  are
 showing  better  and  better  results.  I
 have  every  hope  that  as  time  goes  on,
 we  will  have  more  and  more  returns
 from  this  source,  rather  than  less  and
 less.  And  in  that  the  help  of  all  hon.
 Members  will  be  very  effective.  I
 have  no  doubt,  and  I  hope,  they  will
 go  on  making  this  propaganda  where-
 ever  they  go  about  small  savings  and
 their  necessity.

 Such  matters  as  compulsory  savings
 or  the  issue  of  gold  bonds,  the  setting
 up  of  a  corporation  for  collection  of
 a@mall  bonds  etc.,  raise  many  other
 issues.  They  are  not  matters  which
 can  be  decided  quickly,  immediately
 the  propositions  are  made,  because
 there  are  various  implications  and
 complications  arising  out  of  them.
 Therefore,  they  are  always  under  the
 consideration  of  Government.  They
 are  never  rejected  completely,  because
 at  any  time  something  might  be
 workable,  and  it  can  be  taken  up;  they
 are  under  constant  examination,  and
 the  moment  it  is  found  that  any  one
 of  them  will  give  us  immediate  bene-
 fit  or  effective  benefit  we  will  cer-
 tainly  adopt  it.

 Great  anxiety  was  shown  about  the
 growing  volume  of  the  external  debt.
 I  referred  to  that  mattter  in  the  begin-
 ning;  I  should  like  to  refer  to  it  also:
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 im  the  end.  May  J  say  that  all  the
 figures  of  external  borrowings  and
 repayments  have  been  given  to  the
 thon.  House  from  time  to  time?

 As  I  said  before,  no  under-develop-
 ed  country  can  develop  without  taking
 such  help  from  other  countries.  It  is
 also  very  clear  that  we  have  borrowed
 only  within  our  capacity,  always  con-
 sidering  our  capacity  to  repay  in  time.
 We  are  not  borrowing  anything  where
 we  find  that  it  may  not  be  possible
 for  us  to  repay  in  time,  and  therefore
 there  need  not  be  any  undue  anxiety
 about  it.  It  is  good  to  have  anxiety
 about  it  so  that  we  do  not  over-run
 ourselves  or  over-reach  ourselves  and
 constantly  keep  within  our  limits  so
 that  in  trying  to  improve  ourselves
 we  do  not  harm  ourselves.  I  am
 therefore  always  grateful  to  hon.
 Members  who  keep  us  reminded  of
 wisdom  in  this  matter,  and  I  can
 assure  them  that  we  are  even  more
 carefu]  in  this  matter  than  they  can
 be,  because  ultimately  the  credit  of
 the  Government  depends  on  how
 these  matters  are  worked,  and  if  Gov-
 ernment  does  not  attend  to  this  matter
 in  as  serious  a  manner  as  it  should,  it
 -will  not  deserve  to  remain  in  power.
 May  I  say  that  we  are  very  con-
 scious  of  this  responsibility  and  assure
 this  hon.  House  that  we  will  carry  out
 this  responsibility  to  the  best  of  our
 capacity  and  with  honour  to  this
 country?

 Mr.  Depaty-Speaker:  Am  I  required
 to  put  any  particular  cut  motion
 separately?

 Shri  T.  B.  Vittal  Rao:  Cut  Motion
 No.  2046—delay  in  the  submission  of
 the  report  of  the  Second  Pay  Com-
 mission—by  Shri  Prabhat  Kar.  We
 want  to  press  this  for  a  division.

 Mr.  Deputy-Speaker:  Has  it  been
 moved?

 Shri  T.  B.  Vittal  Rao:  Yes.

 Mr.  Deputy-Speaker:  At  5  p.m.  the
 other  cut  motions  are  to  be  put.  There-
 fore  ten  minutes  before  5  p.m.  we  will
 take  this  up.
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 Now  we  can  pass  on  to  the  next
 item  on  the  Agenda.

 Shri  T.  B.  Vittal  Rao:  Incidentally
 we  will  get  more  Members.

 44.09  hrs.

 FINANCE  BILL,  959

 Mr.  Deputy-Speaker:  The  House  wil!
 now  take  up  the  Finance  Bill,  1988.

 As  the  House  is  aware,  45  hours
 have  been  allotted  for  all  the  stages
 of  the  Bill.  I  would  like  to  take  the
 sense  of  the  House  as  to  how  these
 5  hours  should  be  distributed  among
 the  various  stages  of  the  Bill.

 Shri  C.  D.  Pande  (Naini  Tal):  May
 I  say  that  the  time  may  be  increased
 by  two  hours  because  many  people
 have  to  speak,  and  they  could  not  get
 time  during  the  discussion  of  the
 Demands?  Ten  hourg  may  be  allot-
 ted  for  the  general  discussion,  and
 seven  hours  for  the  rest

 Shri  Khadilkar  (Ahmednagar):  I
 oppose  it  for  this  reason,  that  instead
 of  speaking  here,  hon.  Members  might
 speak  before  stone  walls!

 Mr.  Depnty~Speaker:  Something  is
 said  and  Members  become  sensitive,
 and  they  want  privilege  for  them-
 selves.  That  should  be  taken  equally
 on  both  sides.

 I  was  asking  for  Members’  opinion
 as  to  the  allocation  of  the  25  hours
 83  between  the  different  stages.  We
 will  have  45  hours  for  the  present.
 As  regards  extending  ‘that  time,  we
 will  see  as  the  debate  proceeds,  and
 not  decide  at  the  very  beginning.

 Sardar  A.  8.  Saigal  (Janjgir):  I
 would  suggest  42  hours  and  five  hours.

 Shri  Naushir  Bharucha  (Zast
 Khandesh):  Let  us  have  40  hours  for
 general  discussion.

 Mr.  Deputy-Spesker:  Let  us  have
 0  hours  and  five  hours  for  the  pre-
 sent.  Ags  the  debate  proceeds,  if  we
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 find  that  there  is  some  necessity,  we
 will  Jook  into  the  question  of  extend-
 ing  the  time.

 The  time-limit  for  speeches  will,  as
 usual,  be  i5  minutes  for  Members  and
 upto  30  minutes,  if  necessary,—both
 qualifications  are  there—for  Leaders
 of  Groups.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move.

 “That  the  Bill  to  give  effect  to
 the  financial  proposals  of  the
 Central  Government  for  the  fin-
 ancial  year  1969-60  फिट  taken  into
 consideration”.
 Since  the  Bill  was  introduced  5

 this  House  seven  weeks  ago,  the
 proposals  contained  thercin  have
 been  the  subject  matter  of  consider-
 able  discussion,  both  inside  and  out-
 side  the  House.  Some  of  the  proposals
 have  also  come  in  for  criticism.  I
 have  also  received  numerous  repre-
 sentations  on  the  verious  provisions
 in  the  Bill  from  Members  of  Parlia-
 ment,  chambers  of  commerce,  trade
 associations  and  individual  members
 of  the  public.  Even  though  it  has  not
 been  possible  for  me  to  reply  w  all
 these  representations  individually,  4
 may  assure  the  House  that  I  have  had
 examined  carefully  the  various  points
 of  criticism  and  suggestions  made  in
 the  communications  addressed  to  me
 and  I  have  also  given  much  thought
 as  to  how  I  might  afford  relief  where
 it  was  called  for.

 I  do  not  propose,  nor  is  it  necessary
 for  me,  to  dilate  on  all  the  provisions
 of  the  Bill.  A  detailed  explanation  of
 these  provisions  is  contained  in  the
 memorandum  on  the  Bill  circulated
 with  the  budget  papers.  I  shall,  there-
 fore,  confine  my  remarks  to  explain-
 ing  the  modifications  I  have  decided
 to  make  to  my  original  proposals
 and  meeting  some  bf  the  criticisms.

 To  take  the  indirect  taxes  first,  in
 regard  to  central  excise  duties,  the
 House  will  recall  that  a  besic  excise
 duty  of  Rs.  6.60  per  cwt,  with  an
 additional  duty  of  70  nP  in  Heu  of
 safes  tax  was  proposed  on  khandeari
 sugar  in  the  Finance  Bill.  During  the
 General  discussion  of  the  Budget,  this
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 impost  was  criticised  on  the  ground
 that  the  khandsari  industrv  in  gcr-
 eral  was  not  in  a  position  to  bear  this
 burden.  I  have  also  received  repre-
 sentations  from  the  industry.  I  have
 since  had  this  matter  thoroughly
 investigated,  and  I  am  glad  to  be  able
 to  announce  some  concessions  for  this
 industry.

 It  is  proposed  to  make  a  distinction
 between  khandsari  sugar  produced
 with  the  aid  of  sulphitation  plant  and
 khandsari  sugar  produced  without
 such  aid.  The  basic  duty  on  khandsari
 sug‘r  produced  with  the  aid  of  sul-
 phivation  plant  will  be  reduced  to
 Rs.  5°04  per  cwt.  and  on  Anundsari
 produced  without  such  aid  to  Rs.  3:92
 per  cwt.  Similarly,  the  additional
 excise  duty  on  Kkhandseri  sugar
 produced  with  the  aid  of  sulphi-
 tation  plant  will  be  reduced  to
 Rs.  0°63  per  cwt  and  on  knandsari
 produced  without  such  aid  to  Rs.  0.49
 per  cwt.  This  concession  will  cost  the
 exchequer  Rs.  6  lakhs  during  the
 year  1959-60  and  Rs.  8)  lakhs  in  a
 full  year  and  will  be  now  given  effect
 to  by  executive  notifications.  K  has
 also  been  decided  that  khandsari
 sugar  should  be  deemed  to  be  assess-
 able  only  when  power-driven  cen-
 trifiugals  are  used  in  manufacture.

 In  other  words,  it  is  of  no  conse-
 quence  if  ‘rab’  was  made  from  out
 of  juice  extracted  with  the  aid  vf
 power-driven  crushers,  khandsari
 sugar  produced  from  such  ‘rab’  with
 the  aid  of  handdriven  centrifiugals
 or  any  other  non-power  contrivance
 will  not  be  assessable.  By  way  of  sim-
 plification  of  procedure,  I  have  also
 in  mind  prescription  of  compounded
 rates  of  duty  in  respect  of  the  smaller
 units  in  lieu  of  standard  rates.  The
 details  are  being  worked  out  and  an
 announcement  will  be  mede  in  the
 near  future.  I  do  hope  that  the  indus-
 try  will  have  no  further  cause  for
 complaint.

 In  so  far  as  vegetable  non-essential
 oils  are  concerned,  some  anxiety  was
 expressed  regarding  the  ability  of
 the  smaller  units,  which  are  now
 brought  under  excise  contro}  for  the
 first  time,  to  maintain  a  large  number
 of  registers  and  otherwise  adhere  to
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 the  standard  procedure  prescribed  in
 the  excise  rules.  Orders  have  since
 been  issued  simplifying  considerably
 the  standard  procedure  and  dispens-
 ing  with  certain  registers  and  returns.
 In  the  matter  of  clearance  too,  forma-
 lities  have  been  reduced  to  the  bar-
 est  minumum.  Under  the  new  prv-
 cedure,  clearances,  m  fact,  are  per-
 mitted  under  Gate  Passes  signed  by
 the  manufacturers  themselves,  with-
 out  waiting  for  an  Excise  Officer,  By
 way  of  further  simplification,  orders
 are  now  under  issue  prescribing  com-
 pounded  retes  of  duty  for  units  pro-
 ducing,  without  the  aid  of  expellers,
 not  more  than  75  tons  per  year.  I  am
 sure  that  this  further  simplification
 will  set  at  rest  fears  of  harassment
 to  the  smaller  units.  This  simplifica-
 tion  will  cost  the  exchequer  Rs.  }
 lakhs  during  the  year  1959-60  and
 Res.  42  lakhs  in  a  full  year.

 So  far  as  art  silk  fabrics  are  con-
 cerned,  consequent  on  the  increase
 in  the  basic  excise  duty  from
 Rs.  0-0-6  to  6  nP  per  sq.  yard,  the
 rates  of  compounded  duty  in  lieu  of
 basic  rates  for  powerlooms  had  also
 been  increased  to  Rs.  50  for  the  first
 shift,  Rs,  35  for  the  second  shift  and
 Rs.  20  for  the  third  shift,  the  first  4
 looms  being  exempt  from  duty.  This
 exemption  was  really  intended  to
 benefit  the  owner-weavers,  the  truly
 cottage  type,  who  normally  work
 only  one  shift  in  their  own  cottages.
 But  in  extending  this  concession  to
 the  bigger  units,  such  units,  it  is
 found,  derive  an  unintended  benefit
 by  working  the  first  four  looms  also
 for  more  than  one  shift.  It  is,  there-
 fore,  proposed  to  restrict  the  conces-
 sion  to  the  truly  cottage  type  em-
 ploying  not  more  than  four  looms
 and  working  not  more  than  one
 shift.  However,  units  employing  not
 more  than  9  looms  will  continue  to
 enjoy  the  concession  in  respect  of
 the  first  four  lvoms  provided  they  do
 not  work  the  first  four  looms  for  more
 then  one  shift.  It  is  proposed  not  to
 extend  this  concession  to  units  em-
 ploying  more  than  9  looms.  To  ensure
 that  the  medium  size  and  bigger
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 units  may  not  have  to  bear  a  greater
 burden  of  duty  on  account  of  this
 rationalisation  and  also  by  way  of
 further  relief,  the  compounded  rates
 payable  by  them  are  being  suitably
 reduced  and  readjusted,  Suitable
 changes  are  also  being  made  in  the
 compounded  rates  in  lieu  of  addition-
 al  excise  duty.  These  changes  which
 are  now  being  given  effect  to  by  ex-
 ecutive  notifications  will  cost  the  ex-
 chequer  in  basic  excise  duty  Rs.  23
 lakhs  during  1959-60  and  Rs.  25  lakhs
 in  a  full  year  and  in  additional  excise
 duty  Rs.  44  lakhs  during  1959-60  and
 Rs.  5  lakhs  in  a  full  year.

 In  the  field  of  direct  taxation,  I  am
 glad  to  note  that,  by  end  large,  tke
 reactions  to  my  proposals  in  the  Bill,
 particularly  those  relating  to  the  sim-
 phfication  of  the  company  tax
 scheme,  have  generaily  been  favour
 able,  though  there  have  been  criti-
 cisms  in  regard  to  details

 Shri  Naushir  Bharucha:  No,  no.

 Shri  Moraji  Desai:  I  shall  answer
 some  of  these  criticisms.  It  has  been
 alleged  that  the  rate  of  20  per  cent
 imcome  tax  and  25  per  cent  super  tax
 (ne  45  per  cent  in  all)  proposed  for
 the  collection  of  advance  tax  represent
 too  high  a  burden  as  compared  to  the
 net  incidence  of  tax  borne  by  com-
 panies’  profits  et  present,  and  will
 act  as  a  disincentive  to  capital  for-
 mation.  This  criticism  has  reference
 to  my  budget  speech  where  I  had  said
 that  under  the  new  scheme,  we  would
 secure  the  same  tax  revenue  frog.
 companies  as  before.  I  am  sure  the
 House  will  agree  that  at  this  impor-
 tant  juncture  of  the  economic  deve-
 lopment  of  the  country,  we  cannot
 afford  to  reduce  the  present  level  of
 revenue  from  the  corporate  sector
 which  is  the  most  important  signle  tex
 paying  unit.  The  proposed  rates  of
 tax  have  been  devised  to  ensure  this
 But  subject  to  some  rounding  off,
 which  ig  inevitable  in  any  process  of
 averaging,  no  substantial  increase  ‘in
 the  incidence  of  tax  is  aimed  at  or
 expected.
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 It  i»  I  think  correct  that,  by  and
 larg.,  the  net  incidence  on  the  profits
 of  a  large  majority  of  companies  fol-
 Yowing  a  prudent  pohcy  of  dividend
 distribution  ३38  not  likely  to  undergo
 any  appreciable  or  significant  change
 It  is,  however,  possible  that  due  to
 certain  pecuhar  circumstances  per-
 taining  to  individual  cases,  for  exa-
 mple,  where  the  incidence  of  excess
 dividend  tax  or  wealth  tax  hes  been
 low  or  where  exemption  is  enjoyed
 by  certain  class  of  compantes  under
 wealth  tax,  or  where  the  dividend
 distributions  exhaust  the  bulk  of
 available  profits,  an  overall  rate  of
 45  per  cent  may  prove  to  be  some-
 what  high  On  the  other  hand,  the
 rate  may  prove  to  be  low  in  cases  of
 companies  where  the  imeidence  of  the
 exress  dividend  and  wealth-taxes  was
 high  But  such  minor  variations  im
 meidence  m  extreme  cases  are  mevi-
 table  in  devising  a  scheme  of  uni-
 form  rate  of  tax  applicable  for  all
 companies,  which  must  necessanly
 be  evolved  with  reference  to  the
 general  and  average  state  of  affairs,
 and  the  overall  tax  effect  on  the  cor-
 porate  sector  as  ४  whole  The  funda-
 mental  point  to  remember,  however,
 3५  that  m  future,  all  companies  will
 pay  tax  at  the  same  standard  and  uni-
 form  rate,  and  to  this  no  company
 can  have  any  real  or  justifiable  ob-
 jection

 Again,  fears  have  been  expressed
 that  the  return  to  the  shareholder
 will  be  substantially  reduced  under
 the  new  scheme  While  I  do  not  rule
 out  the  posstbility  of  diminution  in
 dividends  in  certain  cases,  it  is  not
 possible  or  even  desirable  to  provide
 for  extreme  situations  or  for  isolated
 cases  Companies  which  have  been
 making  moderate  dustributions  of
 dividends  will  be  in  a  position  to  en-
 sure  the  full  gross  return  to  the
 shareholders  as  before  without  being
 put  40  the  necessity  of  reducing  the
 amount  retaimed  as  reserves.  The
 new  scheme  will  indeed  be  favour-
 able  to  companies  which  have  been
 meking  prudent  distributions

 1  do  not  propose  to  go  mto  details
 in  regard  to  other  criticisms  When  a
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 new  scheme  is  introduced,  there  are
 bound  to  be  some  difficulties  of  a
 tnansitional  nature.  So  long  as  the
 House  35  agreed  that  the  new  scheme
 35  itself  desirable,  nothing  35  gained
 by  exaggerating  its  transient  difficul-
 ties  One  must  also  remember  _  that
 the  rates  prescribed  in  the  Bill  ere
 merely  for  purposes  of  advance  pay-
 ment  of  tax  and  do  not  represent  the
 final  rate  for  the  assessment  year
 1960-61  As  the  scheme  comes  into
 operation  we  shall  be  able  to  notice
 its  defects  and  we  shal]  certamly  take
 steps  to  correct  them

 For  the  present,  however,  a  few
 amendments  are  necessary  here  and
 there  to  clamfy  the  provisions,  so  that
 there  is  no  room  for  any  doubt  I  have
 given  notice  of  these  amendments  to
 the  House  These  amendments  are  only
 of  a  minor  character  and  will  be  self-
 explanatory  I  do  not  think,  therefore,
 there  is  any  need  for  me  to  explamn
 their  purport  at  this  stage

 Sir,  I  move
 Mr.  Deputy-Speaker.  Motion  mov-

 ed

 ‘That  the  Bill  to  give  effect  to
 the  financial  proposals  of  the
 Central  Government  for  the  fin-
 ancia!l  year  1959-60  be  taken  into
 consideration  -

 Sbri  Masan:
 Shri  M  BE  Masam  (Ranch)—E£ast):

 Mr  Deputy-Speaker,  Sir,  we  are
 suffering  under  a  disadvantage  of  nol
 having  with  us  the  amendments  which
 the  Fmance  Manister  has  given  notice
 of  and  which  he  just  now  mentioned
 IT  hope,  therefore,  he  will  be  patient
 enough  not  to  misunderstand  the  cn-
 ticism  which  may  be  made  without
 imowing  what  these  amendments  are
 I  think  it  would  have  been  happier  if
 these  amendments  had  been  in  our
 hands  at  least  half  an  hour  or  so
 before  the  hon  Finance  Minister  made
 his  speech.  I  am  speaking  subject  to
 that  and  if  I  eriticise  something  which
 the  Minister  himself  has  put  night,  he
 will,  no  doubt,  understand  this  diffi-
 culty

 We  also  labour  under  this  disadvan-
 tage  that  a  measure  that  should  have
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 been  sent  to  a  Select  Committee  has
 not  been  so  referred  to.  The  Finance
 Bill,  this  year,  does  many  fundament-
 al  things.  It  makes  very  basio  struc-
 tural  changes  in  the  system)  of
 income-tax  in  this  country.  Principles
 that  have  been  part  of  our  income
 tax  law  for  decades  and  generations
 ate  being  changed.  It  may  be  for  the
 good;  or  it  may  not  be  for  the  good.
 But  it  is  very  desirable  that  when
 changes  of  this  nature  are  made  they
 are  examined  and  scrutinised  by  a
 Select  Committee  of  this  House.  That
 procedure,  unfortunately,  has  not
 been  followed,

 The  Finance  Minister  has  claimed
 just  now  that,  by  and  large,  the
 scheme  of  simplification  as  it  is  called
 is  not  calculated  nor  intended  to  raise
 the  quantum  of  income-tax  or  com-
 pany  taxation.  And,  I  have  no  doubt,
 as  I  said  on  a  previous  occasion,  that
 the  hon.  Minister  is  perfectly  sincere
 in  his  intention.  I  do  believe,  how-
 ever,  that  the  facts  do  not  altogether
 justify  the  Minister's  confidence  on
 this  point.  Basically,  the  scheme  has
 offered  that,  in  return  for  the  share-
 holders  giving  up  the  privilege  or
 benefit  of  grossing  up,  the  general
 level  of  company  taxation  is  lowered.

 The  Government  have  adopted  a
 study  made  by  the  Reserve  Bank  of
 about  00l  companies  in  this  country
 as  being  representative  of  the  struc-
 ture  of  our  joint-stock  enterprise  in
 general.  I  think,  there,  they  are
 labouring  under  assumptions  which  are
 not  -wel)-founded.

 First  of  all,  the  Reserve  Bank  study
 was  made  in  respect  of  two  years,
 985  and  1956,  and  it  was  shown  that
 in  986  the  average  distribution  of  net
 profits,  after  paying  tax,  in  the  way
 of  dividends  was  of  the  order  of  60
 per  vent,  while,  by  and  large,  on  an
 average  again,  40  per  cent  of  the  net
 proftts  were  retained  by  the  compani-
 es.

 May  I  point  out  that  in  957  and
 ‘1958,  the  two  years  that  have  passed
 since  the  situation  has  undergone  a

 Finance  ह:  APRIL  20,  (1989  7४४०९  Bilt  22356

 change?  Owing  to  the  ह! 1...
 pattern  of  taxation  Which  we  have
 been  indulging  in  for  the  last  two
 years,  it  has  not  been  found  possible
 for  companies  generally  to  adhere  to
 that  rate  of  distribution.  In  order  to
 maintain  the  same  dividends  that
 were  paid  955  and  ‘1956,  it  has
 become  necessary  for  a  large  number
 of  companies  to  increase  the  ratio
 of  distribution  to  80  or  90  per  cent.
 or  even,  in  some  cases,  to  distribute
 the  profits  altogether.  A  proposal  that
 is  made  arbitrerily  on  the  basis  of  two
 years  does  not  seem  a  very  wise
 foundation  on  which  to  make  funda-
 mental  changes  in  our  income-tax

 Then,  again,  the  study  covered  only
 an  aggregate  capital  of  58  per  cent
 of  the  total  involved  in  the  joint-
 stock  structure;  42  per  cent  was  ig-
 nored.  These  are  very  doubtful  as-
 sumptions  on  which  to  come  to  de-
 cisive  conclusions,  as  the  scheme
 seems  to  do.

 Then,  I  would  like  to  suggest  to
 the  hon.  Finance  Mister  that  this
 is  8  very  important  pomt  and  raises
 a  matter  of  principle  to  which  I
 would  like  the  hon.  Minister  to  apply
 his  attention  if  he  would  be  allowed
 to  do  so.  The  point  I  am  making  35
 this,  that  it  is  not  a  wise  or  sound
 thing  to  ask  corporate  enterprises  to
 accept  a  fixed  ratio  of  distribution  of
 profits  to  undistributed  profits,  That
 is  an  artificial  measure  that  will  not
 be  conducive  to  giving  an  incentive
 to  enterprise.

 As  the  hon.  Minister  knows,  busi-
 ness  follows  a  cycle  of  boom  or  pros-
 perity  and  of  depression.  It  does  be-
 come  necessary  for  companies  to
 vary  the  ratio  of  distributed  profits
 to  undistributed  profits  from  year  to
 year.  A  company  that  may  retain  a
 larger  share  of  profit  in  one  year  may
 have  to  distribute  a  large  share  the
 next  year  because  of  the  change  in  the
 economic  situation,  even  im  order  to
 maintain  the  same  rate  of  dividend.
 Therefore,  to  ask  the  system  of  free
 enterprise  to  accept  the  idea  of
 rigid  ratio  of  distribution  of  profits
 to  undistributed  progts  is  to  ask
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 the  systen  to  go  against  its
 own  nature.  Free  enterprise
 demands  elasticity  and  flexibility
 and  this  kind  of  governmental
 regulation  or  strait-jacket  will  act
 as  a  great  disincentive  to  the  produc-
 tion  that  we  all  desire.  I  therefore
 suggest  that  the  very  basis  of  asking
 companies  not  to  distribute  more
 than  60  per  cent  of  the  net  profits
 efter  paying  taxes  is  not  a  very  wise
 policy  in  the  country’s  broad  inter-
 ests.

 Now,  on  a  question  of  fact  as  to
 whether  or  not  the  shareholders  will
 be  mulcted  more  than  they  have  been
 in  the  past,  there  are  two  studies  to
 which  I  would  like  to  draw  the
 attention  of  the  hon,  Finance  Minis-
 ter.  One  of  these  is  a  study  made  by
 Mr.  G.  P.  Kapadia,  the  Chairman  of
 the  Indian  Merchants  Chamber,  and
 in  his  own  right  a  very  distinguished
 accountant  and  auditor  in  our  coun-
 try,  under  the  auspices  of  the  Eco-
 nomic  Research  Foundation  of  the
 Indian  Merchants  Chamber.  The  other
 is  a  study  of  the  same  situation  made
 by  the  Indian  Institute  of  Public
 Opinion  in  its  recent  Quarterly  Eco-
 nomic  Report  No.  20  of  March-April,
 ‘1959.  In  these  two  serious  studies
 made  by  Mr.  Kapadia  on  the  one
 hand  and  the  Institute  of  Public  Opi-
 nion  on  the  other,  an  effort  has  been
 made  to  test  the  essumption  made  by
 the  Finance  Minister  that,  by  and
 large,  shareholders  will  neither  gain
 nor  lose  as  a  result  of  these  changes.

 Mr.  Kepadia’s  analysis  shows  that
 the  Finance  Minister’s  statement  that
 these  are  peripheral  and  extreme
 cases  to  which  we  draw  attention  is
 not  substantiated  by  the  study  of  Mr.
 Kapadia.  He  makes  a  claim  that  al)
 shareholders  however  situated,  will
 lose  as  a  result  of  this  change.  I  sug-
 gest  it  is  an  authority  that  will  have
 to  be  met  and  countered  by  the  same
 kind  of  detailed  analysis  like  that  Mr.
 Kapadia  has  himseif  made.  He  pro-
 vides  the  following  figures.  I  would
 try  to  simplify  them  for  my  own
 benefit  an  @  layman  and  that  of  the
 Houre.  According  to  him,  the  present
 rate  of  company  income  and  super-
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 tax  is  of  the  order  of  5.6  per  cent.
 If  you  add  to  that  wealth  tax  and
 excess  dividend  tax,  another  45  per
 cent,  you  get  a  total  rate  of
 company  taxation  of  56  per  cent,
 leaving  a  balance  of  44  per  cent
 undistributed.  If  this  44  per  cent
 is  distributed,  the  grossing  up  which
 is  at  present  enjoyed  by  the  share-
 holder  gives  him  benefit  of  the  order
 of  20:24  per  cent.  Thus,  Government
 retains  a  net  35.70  per  cent.  It  is  this
 figure  of  35.70  per  cent  that  has  to  be
 equated  against  the  figure  of  45  per
 cent  which  the  Government  now  pro~
 poses  to  levy.  9  appreciate  the  fact
 that  the  Finance  Minister  has  made
 a  point  that  45  per  cent  is  not  bind-
 ing.  The  actual  rate  will  be  fixed  next
 year.  But  45  per  cent  is  the  indication
 of  the  burden  to  be  levied.  If  that  is
 so,  then,  according  to  Mr.  Kapadia,
 the  loss  to  the  shareholder  is  of  the
 order  of  9.24  per  cent  because  the
 Government  today  retain  only,  allow-
 ing  for  grossing  up,  35.76  per  cent
 and  now  it  wants  something  like  45
 per  cent  which  would  mean  an  addi-
 tional  taxation  of  9°24  per  cent  on
 the  shareholders  of  this  country  by
 and  large.  I  think  these  figures  need
 to  be  met.  If  they  are  not  accurate,
 I  hope  the  Minister  will  show  where
 the  flaw  in  these  figures  is  when  he
 replies  to  the  debate  two  or  three  days
 from  now,  Mr.  Kapadia’s  calculations
 further  show  that  the  smaller  the
 shareholder,  the  bigger  the  addition-
 al  burden  that  falls  on  him  as  a  result
 of  the  simplification.  A  man  with  an
 income  of  less  than  Rs.  10,000  will
 suffer  most  acutely,  while  in  the  case
 of  a  man  with  an  income  of  Rs.  70,000"
 or  more  the  losses  will  be  very  smalL

 The  study  made  by  the  Indian  Insti-
 tute  of  Public  Opinion,  by  and  large,
 bears  out  the  conclusions  of  the  other
 study  to  which  I  have  referred.  It
 points  out  that  the  average  taken  as
 a  result  of  a  study  of  00l  companies
 is  very  misleading.  Actually,  no  com-
 pany  is  an  average  company;  no  com-
 pany  actually  distributes  60  per  cent
 and  retains  40  per  cent.  That  is  a  ste~
 tistical  average.  To  rely  on  this  aver-
 age  is  to  be  like  the  man  who  tried
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 to  plumb  the  average  depth  af  a  river  paid  by  the  shareholders.  This  is

 middie!  The  Institute's  study  points  tions  16,  i8  and  49-B  of  the
 out  that  there  are  many  major  indus-  Indian  Income-tax  Act.  But  for
 tries  where  the  distribution  is  much  those  sections,  the  shereholders
 more  than  sixty  per  cent  and  those  could  not  get  credit  for  the  tax
 industries  will  therefore  be  prejudi-  paid  by  the  company  since  the
 cially  affected  by  this  change.  Among  company  is  a  legal  entity  inde-
 these  industries  are  agriculture,  pro-  pendent  of  and  distinct  from  the

 cessing,  mining  and  the  general  range  shareholders.  Stnce  the  profits  of
 of  manufacturing  industries  except  the  company  ultimately  find  their
 for  metallurgy,  chemicals  and  a  few  way  into  the  pockets  of  the
 others.  Therefore,  the  Finance  Min-  shareholders,  it  would  virtually
 ister’s  confident  assumption  that,  by  result  in  double  taxation  if  in-
 and  large,  no  change  is  being  made  come-tax  is  recovered  both  front
 in  the  burden  of  taxation  is  not  one  the  company  and  from  the  share-
 ‘that,  on  a  reading  of  these  documents,  holders  With  a  view  to  avoiding
 one  can  accept  without  questioning.  double  taxation,  the  law  wisely

 On  the  question  of  ‘simplification  and  reasonably  provided  that  in-
 again,  the  experts  in  the  field  doubt  come-tax  paid  by  the  company
 whether  the  result  will  be  any  better  was  to  be  deemed  to  have  been
 than  it  is  today  in  terms  of  simplifi-  paid  by  the  shareholders,  with
 eation  alone.  There  is  no  more  able  the  result  that  the  shareholders  did
 tax  lawyer  in  this  country  than  Shri  not  pay  income-tax  over  again  on
 N.  A.  Palkhivala,  a  man  whose  opi-  those  dividends  which  were  dec-
 nions  are  respected  by  the  Central  lared  out  of  profits  on  which  the
 Board  of  Revenue  and  by  the  Fin-  company  had  already  paid  income-
 ance  Ministry  themselves.  He  has  tax  If  the  shareholders’  imcome
 described  the  change  that  is  being  was  below  the  minimum  taxable
 made  and  J  shall  read  to  you  a  pas-  limit  or  was  not  assessable  at
 sage  from  what  he  says.  As  he  puts  the  maximum  rate,  he  got  full  or
 it,  and  for  every  step  taken  towards  partial  refund  of  the  income-tax
 simplification,  there  are  two  or  three  paid  by  the  company.  The  new
 steps  taken  towards  further  complexi-  proposal  is  that  this  principle  of
 ty.  He  gives  an  example  about  these  credit  being  given  to  the  share-
 exemption  Certificates  which  are  to  holders  for  the  income-tax  paid
 be  given  to  shareholders  who  are  be-  by  the  company  should  be  done
 low  the  level  of  taxation.  May  I  away  with  The  result  would  be
 read  a  passage  from  his  illuminating  that  the  yield  on  shares  will  now
 address  on  this  subject,  about  the  be  reduced  and  the  company  and
 nature  of  the  change  that  is  being  the  shareholder  between  them
 made  This  is  what  he  say:  will  be  paying  more  by  way  of

 The  most  drastic  amendment
 tax  than  they  used  to  pay  so  far

 sought  to  be  made  in  the  Income-  This  35  the  testimony  of  three  per-
 tax  Act  by  the  new  Budget  is  the  sons  who  would  normally  be  consi-
 abolition  of  the  principle  of  the  dered  experts  in  this  field  and  I  think
 Srossing-up  of  dividends.  The  this  House,  or  at  least  some  Members
 Proposed  change  requires  to  be  of  this  House,  would  require  a  great-
 considered  at  some  length  because  er  authority  than  the  ipse  dirit  of
 it  affects  a  very  large  number  of  the  Finence  Minister  saying  that  in
 middle-class  people  who  have  his  view  it  is  not  so.  I  say  that  his
 made  investment  in  shares.  Since  advisors  owe  to  him  the  obligation  of
 the  commencement  of  the  Indian  satisfying  the  House  in  equal  detail
 Income-tax  Act  in  1922,  the  law  as  these  three  parties  have  done  that
 has  been  that  any  income-tox  paid  the  results  are  not  what  they  fore-
 by  a  company  is  deemed  to  be  cast.
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 and  the  imposition  of  a  tax  on  divi-
 dend  at  thirty  per  cent  in  the  hands  of
 the  company.  Next  year,  the  rate  of
 tax  on  the  companies  will  then  be
 finally  fixed.  If  |  may  say  33,  this  is
 like  putting  the  cart  before  the  horse.
 The  benefits  are  to  be  postponed  till
 next  year  and  the  added  burdex  or
 the  threat  of  that  burden  has  to  ke
 imposed  this  year.  I  suggest  tnat
 nothing  would  be  lost  if  the  Fisunce
 Minister  would  agree  to  postpone  even
 the  first  part  of  the  scheme  by  «ne
 more  year  and  introduce  the  whole
 scheme  as  one  package  next  year  a0
 that  we  have  the  credit  side  to  vut
 against  the  debit  side.  As  of  today,
 th:  divis‘on  into  two  parts  means  thet
 the  shareholders’  loss  is  definite  ond
 the  gain  to  the  company  is  prob/eniatic
 and  the  extent  of  the  gain  is  vet  not
 known.  Therefore,  the  Finance  Mur-
 ister  is  today  trying  to  prejudice  tne
 position  of  the  shareholder  ana  tne
 companies  without  comm  tting  him-
 eclf  to  a  rate  of  taxation  which  would
 compensate  for  this  extra  burden.  I
 do  appeal  to  him,  even  now.  not  १0
 ruch  into  this  hasty  and  I)-considered
 scheme  of  the  so-called  simplification
 wh'ch  none  of  the  parties  concerned
 welcome  or  want  to  accep’,  but  to  pust-
 pone  this  for  one  year,  to  withhold
 certain  clauses  ‘ike  clauses  2.  5.  7.  9
 to  18,  of  ths  Bll  for  one  year.  to
 refer  the  Bill  to  a  Select  Committee
 and  let  the  House.  in  consultation  with
 and  afer  the  examination  of  exnert
 witnesses,  come  to  a  conclusion  whe-
 ther  the  change  proposed  m  our
 income-tax  law  is  or  3s  not  tustifed,
 I  do  believe.—if  he  did  that—it  would
 be  an  act  of  statesmansh  ०  for  whch
 this  country  would  be  grateful.  Whe-
 ther  he  does  this  or  not—I  cannot
 pretent  to  be  very  optimistic  on  this
 score,  judging  by  the  general  rigidity
 and  unrespons'venese  of  the  Govern-
 ment  to  which  reference  was  made  by
 an  hon.  Member  twentv  minutes  ago
 while  speaking  of  “a  blank  wall”.  I!
 know  that  ‘he  hon.  Minister  is  certa‘n-
 ly  not  a  blank  wall  and  I  am  trying
 very  hard  to  make  some  dent  in  his
 resistance.  I  would  like.  therefore.  if
 he  does  not  accept  this  suggestion  to
 postpone  the  whole  scheme,  at  least
 to  acoept  mv  amendment  No.  32  which
 I  have  tabled  in  regard  to  clause  7.
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 This  clause  relates  to  tax  reserves.  I
 am  very  opt  mistic  that  on  this  point
 the  hon.  M  nister  will  modify  ihe  posi-
 tion  because  I  do  not  think  the  inten-
 tion  is  to  do  what  the  Bill  as  at  pre-
 sent  actually  does,  May  I  explain  that
 there  are  in  this  country  todav  accu-
 mulated  reserves  in  the  hands  of  ‘ont
 sock  companies  which  have  hven
 estimated  at  anything  from  Rs.  290  to
 Rs.  500  crores;  or  Rs.  2,000  to  5.000
 milion  .(Interruptions)  I  do  aot
 know.  There  are  different  est  mates
 and  I  am  not  in  a  position  to  accept
 the  one  or  the  other.  I  say  this  is  the
 range  of  the  estimates  given.  These
 reserve;  have  paid  tax;  they  have
 paid  tax  at  a  h  ghor  rate  than  the  one
 now  sought  to  be  imposed  which  is
 a  lower  rate  of  45  per  cent.  They  have
 borne  tax  at  56  per  cent  of  company
 taxat  on.  The  companies  which  have
 fo  lowed  the  prudent  policy  of  gv  ng
 les;  dividends  about  which  the  hon.
 Minister  is  so  fond,  are  in  danger  of
 being  punished  for  having  anticipat-
 ed  the  advice  of  the  hon.  Minister  if
 he  does  not  rectify  the  pos.tion  to
 which  I  am  drawing  his  attention.
 There  are  companies  which  have  paid
 small  dividends;  and  kept  more  reserves
 which  have  borne  6  per  cent  tax.  Sup-
 posing  the  condition  of  these  companies
 turns  adverse,  supposing  they  go  in
 for  expansion  projects  during  wh  ch
 period  they  cannot  produce,  supposing
 they  meet  w'th  adverse  bus  ness  con-
 d'tions  and  they  want  to  maintain  even
 the  modest  rate  of  dividends,  they  will
 naturally  have  to  draw  on  these  rc-
 serves,  and  that  is  what  the  reserves
 are  therefor.  As  the  Bill  stands  today,
 these  reserves  would  be  taxed  again
 in  the  hands  of  the  shareholder,  which
 would  mean  that  the  same  profits  are
 taxed  twice.  That  would  mean  dcubie
 taxation.

 To  put  it  in  another  way,  the  Fin-
 ance  Minister  wants  us  to  accept  the
 scheme  of  g  ving  up  grossing  up  in
 favour  of  the  shareholders  by  offering
 a  lower  rate  of  company  tax.  even  if
 it  is  not  declared  today.  But  these
 profits  have  not  borne  a  ‘ower  tax.
 These  profits  have  borne  56  per  cent.
 If  they  are  distributed  in  the  next  few
 years.  Is  it  fa'‘r,  is  it  equitable,  or  is
 it  mn  incentive  to  a  prudent  dividend
 policy,  if  they  are  to  be  taxed  &  second
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 time,  while  if  they  had  been  distr:but-
 ed  last  year  or  the  year  before,  they
 would  have  escaped  this  additional
 taxation?

 I  am  confident  that  the  Finance  Min.
 ister,  with  his  sense  of  fairness,  will
 not  fail  to  respond  to  this  plea,
 because  I  th'nk  this  was  not  the  inten-
 tion  with  which  this  Bill  was  intro-
 duced.  Therefore,  I  have  moved  my
 amendment  42  which  seeks  to  add
 af.er  clause  7  the  words:

 “provided  that  section  ‘16(2)  of
 the  Income-tax  Act  shall  continuc
 to  apply  in  respect  of  dividends
 declared  out  of  profits  of  the  cora-
 pany  assessable  for  the  year
 ‘1959-60  or  any  earlier  year”.

 If  the  Finance  Min'ster  wants  to  res-
 trict  he  stztus  quo  to  a  ‘im  ted  num-
 ber  of  years  like  six,  eight  or  ten,  let
 him  say  so.  I  am  not  saying  that  for
 perpetu'ty  thi;  safeguard  may  be
 given,  but  certainly  for  a  decade  or
 so,  during  which  time  it  would  be  legi-
 t  mate  to  use  these  reserves  par  ly  for
 dividend  purposes  to  meet  adverse
 cond  tions.  It  is  not  fair  that  these
 profits  which  have  already  borne  heavv
 tax  at  the  higher  rate  should  now  be
 denied  the  privilege  of  grossing  up
 which  is  being  taken  away.

 Tha‘  in  fact  would  mean  that  those
 companies  which  were  extravagant  in
 ther  dividend  pofcies  were  wise  in
 not  trusting  the  Finance  Minister  and
 the  Government.  while  those  who  had
 faith  in  the  stability  of  our  fiscal  policy
 were  miking  a  sad  mistake.  I  do  not
 think  that  the  F’nance  Minister  or  the
 Government  wth  their  eves  on  the
 future  wou'd  Ike  such  lesson  to  be
 learnt  by  reison  of  the  measure  that
 thev  have  produced  before  the  House.
 Therefor>,  I  woud  suggest  that  amg,
 amendment  may  be  made.  It  may
 no‘  be  my  amcndment,  but  some  am-
 endment  may  be  made  by  the  F  nance
 Minister.  I  am  subject  to  correction.
 but  if  there  is  no  such  amendment,  in
 the  Finance  Minister's  amendments,
 may  I  sugg2st  that  he.introduces  an
 amendment  which  would  safeguard
 that  for  the  period  of,  say,  ten  years,
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 companies  should  be  free  to  declare
 div  dends  out  of  tax  reserves  built  up
 in  the  years  before,  before  1959-60,
 that  they  should  not  be  required  ta
 deduct  tax  at  the  prescribed  taxat‘on
 for  such  dividends,  and  that  the  share-
 holder  should  get  credit  for  the
 income-tax  paid  by  the  company.  I
 think  this  is  a  proposal  which,  the  hon.
 Minister  would  hke  to  consider  and
 give  a  reply  to  in  detail  later.

 Before  I  conclude,  there  are  one  or
 two  points  to  be  made.  The  only
 other  tax  to  wh:ch  I  wsh  to  refer  is
 the  Expenditure  Tax.  I  happened  to
 be  on  the  Select  Committee  which
 examined  that  proposal.  Many  other
 hon.  Members  of  the  Select  Commt-
 tee  are  here.  I  understood  that  what
 we  have  said  two  years  ago  was  in
 the  nature  of  a  compromise.  Various
 groups  were  consulted,  the  members
 of  the  ruing  party,  Members  of  the
 Opposition  Group,  and  the  expert
 witnesses  who  came  before  the  Com-
 mittee,  were  I  stened  to  and  a  scheme
 was  prepared.  The  scheme  was-.-it
 was  unanimously  accepted  more  or  less
 by  the  House,  though  some  of  us  were
 opposed  to  the  princ  pie  of  the  Expen-
 dture  Tax-—-that  nobody  whose  net
 income  after  paying  tax  was  below
 Rs.  36,000  would  come  within  the
 mischief  of  the  law.  Now,  by  a  uni-
 lateral  stroke  of  the  pen,  without  so
 much  as  going  back  to  ano  her  Select
 Committee  of  this  House  or  the  same
 one,  it  is  sought  to  knock  the  very
 foundat’on  out  of  that  compromise  bv
 saying  that  the  income  of  the  whole
 fam:‘ly,  wife  and  dependent  ch'ldren
 included,  is  to  be  eompu'ed  as  to
 whether  it  comes  within  Rs  386.090  or
 not.  I  do  believe  that  this  i;  not  alto-
 gether  a  conscionable  policy.  I  think
 if  the  Government  wanted  to  shift  the
 very  nature  of  the  Expenditure  Tax.
 they  should  have  made  an  amendment
 in  the  Expenditure  Tax  Act.  brought  it
 before  the  House.  referred  it  to  Se’ect
 Committee  and  got  the  whole  th’ng
 examined  very  carefully.

 Similarly,  the  exemption  of  bullion,
 jewellery  and  cer‘ain  articles  of  that
 nature  which  were  excluded  from  the
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 purview  of  the  Act  are  now  sought  to
 be  brought  within  the  purview  of  the
 Act  by  a  similar  amendment.  May  I
 point  out  that  the  Min‘ster  here  is
 caught  in  a  self-contradiction.  The
 change  proposed  by  sub-clause  2  of
 clauiz  25  is  that  bullion,  precious
 stones  and  jewellery  shou  d  be  treated
 as  iems  of  expenditure,  instead  of
 being  treated  as  items  of  capital
 investment.  Now,  I  would  recall
 that  the  Joint  Committee,  after
 hearing  representative  interests,  was
 satsfied  at  the  time  wh-n  this
 measure  was  passed  that  these  items
 are  not  really  expenditure  but  capital
 investment.  It  wag  on  that  basis  that
 they  were  excluded.  Even  now,  under
 the  Wealth  Tax  they  are  not  cons  d-
 ered  as  cxpenditure.  For  the  purposes
 of  Wealth  Tax  thev  are  charged  ss
 assets.  They  cannot  be  both  assets  and
 expenditure  at  the  same  time.  I  do
 think  Government  owe  that  much
 fairncss  to  the  public  in  this  country
 to  decide  whether  these  are  capital
 asset:  or  they  are  expenditure.  You
 cannot  tax  them  under  the  Weal  h  Tax
 as  cap'ta)  assets  and  then  tax  them
 also  under  the  Expenditure  Tax  as
 expenditure.  These  are  the  ways
 whch  mike  one  begin  to  wonder
 whether  normal  cthics  are  or  not  sup-
 po-ei  to  apniv  when  it  comes  ta  a
 re  ationsh  9  between  this  Government
 of  ours  and  the  citizens  of  this  coun-
 trv.  If  private  industrialists  or  busi-
 nessman  were  to  indulge  in  these
 qu  bbles.  in  these  attempts  to  give
 words  double  meanjngs.  they  would
 be  called  black-markete>rs  and
 crooks  and  anti-social  elcm>nts.  But
 it  seems  that  when  Government  does
 it.  anvth'ng  is  moral  and  anything  is
 leg't'ma’e.  so  long  as  it  i;  onlv  the
 private  citizen  who  is  adversely  affect-
 ed,

 The  plea  that  I  am  making  is  against
 this  hastv  legistat‘on  cmbod’ed  in  the
 Finance  Bil’.  I  have  g  ven  two  exam-
 ples:  in  regard  to  compynv  taxation
 and  in  regard  to  the  Expend  ture  Tx,
 to  show  that  the  provisions  of  the  Bl?
 जप,  now  b-fore  us  are  hasty.  ill-con-
 sidered  and  ill-digested.  I  have  made
 the  plea  that  they  be  postno-ed  for  a
 year  if  the  Government  will  consider
 that.  If  they  do  not,  there  is  no  doubt
 in  my  mind  that  to  the  manv  diain-
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 centives  to  hard  work  and  enterprise
 whch  they  have  provided  year  after
 year  through  the  d  sas.rous  series  of
 Budgets  which  we  have  been  expert-
 encing  in  the  last  two  years,  they  are
 adding  one  more.

 There  was  an  old  saying  that  the
 Greeks  passed  their  laws  when  they
 were  drunk,  but  they  reconsidered
 them  later  when  they  were  sober.  That
 I  suppose  is  the  bas’s  of  the  proverb
 that  one  should  appeal  from
 Philip  drunk  to  Philip  sober.  J
 do  not  know  what  one  does  in  the  case
 of  our  Finance  Minister  who  is  a  total
 absta  ner.  In  his  case,  al  I  can  say
 is  that  I  can  only  appeal  from  Philip
 sober  to  Philip  a  little  more  sober.

 Shri  Parulekar  (Thana):  I  rise  to
 oppose  all  the  measures  of  indirect
 taxation  as  well  ag  the  measures  which
 abo'ish  the  wealth  tax  on  compames
 and  the  tax  on  excess  dividends  as  am-
 ended  by  the  announcement  just  now
 made  by  the  Finance  Min’ster.  These
 measures  of  indirect  taxation  are  esti-
 mated  ६०  increase  the  burden  of  in-
 direct  taxation  by  about  Rs.  79  crores,
 taking  ‘nto  consideration  the  conces-
 sion  which  have  been  made.  These
 measures  cannot  be  judged  in  isola-
 ton  and  in  a  piecemeal  way.  They
 have  to  be  judged  in  the  context  of
 the  structure  of  taxation  as  well  as  in
 the  context  of  all  the  proposa’s  of
 taxa  ion  contained  in  this  Bill  taken
 together,

 This  Bull  ra‘ses  some  basic  questions,
 and  I  will  raise  them  and  try  to  answer
 thom  because  it  will  enable  us  to
 decide  he  attitude  which  ought  to  be
 taken  in  regard  to  the  Bil.  The  first
 quest'on  is,  how  does  Government
 spend  its  revenues?  The  second  ques-
 tjon  is,  who  are  the  people  who  are
 called  upon  to  bear  the  burden  of
 adé.tional  taxation.  The  third  ques-
 tion  is,  who  are  the  people  who  have
 been  let  free.  The  last  question  is,
 besides  the  Government,  who  are  the
 people  who  will  be  benefited  by  the
 proposals  contained  in  this  Bill.

 5  hrs,
 I  will  take  the  first  question,  viz,

 Government  expenditure.  The  hon.
 Minister  during  the  course  of  his
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 speech  said  and  he  again  repeated
 today  that:

 “We  are  doing  our  best  to  see
 that  there  is  no  avoidable  increase
 in  non-development  expenditure
 and  in  the  Planning  Commission,
 we  have  a  machinery  for  secur-
 ing  economy  in  non-planned  and
 planned  expenditure.  I  would,
 however,  assure  the  House  that  I
 am  fully  conscious  of  the  impera-
 tive  need  for  tightening  control
 over  such  expenditure  and  it  is
 our  constant  endeavour  to  achieve
 the  utmost  economy  without  sacri-
 fice  of  efficiency.”

 Let  us  assess  the  value  of  this  assu-
 vance  given  by  the  Finance  Minister
 in  the  light  of  some  facts  and  figures.
 I  will  cite  some  figures  of  expenditure
 under  three  heads—civil  expenditure,
 civ  !  administration  and  miscellaneous:
 in  950-5i,  the  civil  expenditure  was
 was  87°3  crores;  in  ‘1951-52  Rs.  236°3
 crores;  in  1952-53  Rs.  26°7  crores;  in
 1953-54  Rs.  222°2  crores;  in  ‘1954-55
 Rs.  230°9  crores;  in  1955-56  Rs.  29°7
 crores;  in  ‘1956-57  Rs.  330°5  crores;  in
 1957-58  Rs.  427-0  crores;  in  ‘1958-59
 Rs.  528  crores  and  in  1959-60  Rs.  596-5
 crores.  I  will  refer  to  the  expendi-
 ture  under  another  head,  because  he
 referred  to  expenditure  on  Parliament,
 in  ovder  to  justify  the  increase  in
 expenditure.  Taking  civil  adminis-
 tration,  the  expenditure  in  ‘1950-51  was
 Rs.  48°30  crores;  in  95i-52  Rs.  53°67
 crores;  in  1952-53,  Rs.  53°7l  crores;
 in  1953-54  Rs.  64°7  crores:  in  ‘1954-55.
 Rs  5-11  crores;  in  1955-56  Rs.  94°8
 crores;  in  ‘1956-57,  Rs.  22°29  crores;
 jin  1957-58  Rs.  68  crores;  in  ‘1958-59,
 Rs.  ‘197-92  crores;  in  1959-60  Rs.  222°  22
 crores.  The  miscellaneous  expenditure
 also  has  increased  from  Rs.  52°87
 crores  in  1950-51  to  Rs.  00°62  in
 1959-60.

 What  do  these  figures  demonstrate?
 They  demonstrate  that  during  the
 period  of  9  years,  between  950-5i  and
 1958-59,  the  revenues  increased  by
 Rs,  30  crores;  the  civil  experditure
 increased  by  Rs.  284  crores  and  the
 miscellaneous  expenditure  by  Rs.  48
 crores.  The  administrative  machinery
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 has  swelled  up  to  such  an  extent  that
 it  has  started  eating  a‘l  the  additional
 revenues  that  we  are  collecting  by
 taxing  the  people.  It  has  become  ineffi.
 cient  and  it  has  also  become  wasteful
 in  expenditure  to  some  extent.  May  I
 tell  the  Finance  Minister  that  he  has
 ho  moral  right—legal  right,  of  course,
 he  has—to  tax  the  vast  mass  of  peo-
 ple,  the  toiling  millions.  He  has  no
 right  to  indulge  in  giving  mora)  ser-
 mons  that  everybody  should  be  pre-
 pared  for  sacrifices  unless  and  until
 he  estab’ishes  the  fact  that  the  reve-
 nues  which  are  collected  are  spent
 most  economically,  that  they  are  not
 wasted  and  that  they  are  spent  to  the
 utmost  advantage  of  the  people  and
 the  country.  Assurances  are  of  no
 use  and  of  no  value.  I  may  tell  the  F.n-
 ance  Minister  that  the  value  of  such
 stocks  has  gone  very  low  in  the  mar-
 ket

 In  this  connection,  I  would  like  to
 read  a  para  from  the  Taxation  Enquiry
 Commission's  Report,  Vol..I,  page  34

 “Besides,  it  appears  desirable  at
 the  outset  of  an  enquiry  encom-
 passing  among  other  things  the
 investigation  of  possibilit  es  of  fresh
 additional  sources  or  revenue,  to
 underline  the  need  of  ensurirg  the
 most  effective  utilisation  of  exist-
 ing  tax  resources  for  promoting

 the  community's  welfare  and  deve-
 lopment,  before  new  and  higher
 burdens  are  imposed  on  the  peo-
 ple.  This  last  consideration  em-
 phasises  the  vital  concern  of  a
 Commiss‘on  charged  to  enquire
 into  the  tax  system  with  the  evo-
 lution  of  proper  expenditure  poli-
 cies  by  Governments—Central  and
 State.  A  detailed  enquiry  into
 public  expenditure  from  th’s
 point  of  view,  however,  falls  be-
 yond  our  terms  of  reference.  It
 is  a  large  enough  subject  for  full-
 scale  separate  investigation.  The
 need  for  utmost  restraint  on  the
 growth  of  non-develapment  ex-
 penditure  can  hardly  be  over
 emphasised.
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 “Besides,  during  a  phase  of
 intensive  development  effort,
 when  targets  in  term3  of  expendi-
 ture  also  assume  a  certain  degree
 of  significance,  there  is  likely  to
 be,  even  within  the  development
 sector  of  expenditure,  some  loss
 in  effectiveness  and  possible  room
 for  economy  and  avoidance  of
 waste.  We  are  ourselves  impres-
 sed  with  the  need  for  thorough
 and  careful  enquiry  both  in  the
 Central  Government  and  the
 States  into  the  whole  question  of
 public  expenditure  and  suggest
 that  such  enquiries  should  be
 undertaken  and  entrusted  to  suffi-
 ciently  high-powered  bodies”

 I  would  hike  to  ask  the  Finance
 Minister  what  has  happened  to  this
 recommendation  It  has  gone  into
 cold  storage.  Government  has  _  per-
 fected  the  art  which  was  taught  by
 the  British  jmpenialists.  Whenever  a
 problem  became  acute,  a  commissiun
 was  appointed.  By  the  time  the
 Commission  submitted  its  report,
 Government  expected  some  long  time
 to  lapse,  so  that  the  sting  of  the
 problem  would  be  blunted  and  peo-
 ple  would  forget  the  problem.  When
 the  report  comes,  if  they  find  it  incon-
 venient,  they  appoint  some  other
 committee  to  examine  those  recom-
 mendat.ons  of  the  Commission.  In
 this  way,  time  5  allowed  to  lapse  and
 many  of  the  recommendations  of  the
 Commissions  and  committees  appoint-
 ed  remain  in  cold  storage.  This  was
 one  such  recommendation.  I  have
 already  said  that  mere  assurances  are
 of  no  value,  because  the  value  of  such
 stocks  among  the  people  has  gone
 very  low.

 The  next  question  is,  who  are  the
 people  who  are  being  called  upon  to
 bear  the  burden  of  additional  taxa-
 tion.  He  has  said  in  his  speech  that
 he  wants  to  raise  the  revenue  by
 indirect  taxation,  which  means  by
 taxing  the  common  people,  This
 question  must  be  considered  carefully.
 Do  the  common  masses  of  the  people,
 the  tolling  masses,  have  the  capacity
 to  bear  the  additional  burden?  In
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 the  light  of  relevant  facts,  my  sub-
 mussion  will  be  that  they  do  not  have
 that  capacity.

 In  this  connection,  I  will  cite  some
 figures  which  show  that  the  burden
 of  indirect  taxation  has  increased  and

 t  has  become  unbearable.  I  will  g  ve
 some  figures  regarding  excise  duties
 on  some  of  the  necessities  of  life.

 Excise  Cuty  (in Name  of  article  —  crores  of  rupees)

 I95I-§2  7958-59

 Kerosene  0.26  4.20
 Sugar  ®  8.49  58  8५
 Cloth  ही  «  36.33  63  85

 Matches  8.6xr  37  70
 Vegetable  oils  Nil  8.60

 Vegetable  products  2.49  3-96
 Tea  and  Coffce  5.09  7-40

 Soap  Ni  १.84
 Motor  spirit  2.03  32.29

 In  1949-50  the  total  revenue  through
 the  medium  of  excise  duties  was
 Rs  6790  crores  and  in  1958-59  it
 was  Rs  BOl15  crores,  an  increase  of
 Rs  233  25  crores.

 It  wil!  be  seen  that  the  capacity
 of  the  people  to  bear  additional  bur-
 den  in  the  form  of  indirect  taxation
 does  not  exist  The  burden  has
 become  unbearable.  Perhaps  the  hon.
 Finance  NMunister  will  ask  me:  what
 is  the  proof?  १  have  proofs  in  abun-
 dance,  but  the  time  will  not  permit
 me  to  place  all  the  proofs  here  in  the
 course  of  the  discussion.  But  I  will
 cite  one.  As  a  result  of  this  pheno-
 menon,  the  crisis  of  purchasing  capa-
 city  has  already  started  creeping  in
 and  the  home  market  has  started  con-
 tracting.  We  find  this  phenomenon
 expressing  itself  in  railways,  where
 the  earnings  have  gone  down.  Again,
 the  people  are  not  able  to  consume
 all  the  cloth  that  is  produced;  the
 people  sre  not  able  to  consume  all
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 the  sugar  that  is  produced  in  the
 country;  the  people  are  not  able  to
 consume  all  the  cement  that  is  pro-
 duced  in  the  country.  The  real  income
 of  the  masses,  the  vast  masses  of
 people,  has  not  risen.  It  is  going
 down.  In  addition  to  that,  the
 Finance  Minister  is  increasing  the
 burden  of  taxa‘ion  on  the  peop'e
 as  a  result  of  which  we  find  that  the
 crisis  of  purchasing  capacity  has
 started  creeping  in.

 You  cannot  tap  poverty  for  revenues.
 If  we  do  that,  it  will  recoil  on  our-
 selves  and  it  will  recoil  on  the  system
 of  which  the  hon.  Finance  Minister
 is  the  most  ardent  champion.  I  would
 like  to  ask  him  a  question.  Did  he
 ponder  for  a  minute  before  he  decided
 to  increase  the  burden  of  indirect
 taxation  on  this  aspect  of  the  ques-
 tion?  I  know  he  has  not.  Because,  in
 the  course  of  his  speech  he  says:

 “Our  record  in  the  matter  of
 raising  additional  resources  by
 way  of  taxation  for  the  Plan  has,
 I  venture  to  think,  been  quite
 impressive,  since  the  Second  Plan
 came  into  operation.”

 Out  of  Rs.  400  crores  of  additional
 revenue,  Rs.  75  crores  to  80  crores
 were  raised  by  way  of  indirect  taxa-
 tion,  and  yet  the  hon.  Finance  Munis-
 ter  says  that  this  is  an  impressive  per-
 formance.

 Assuming  for  the  sake  of  argument
 that  these  taxes  were  unavoidable
 and  inescapable,  even  then,  a  normal
 man  who  has  got  some  sympathy  for
 the  magses  of  the  people  would  have
 regretted  the  burden  of  tuxaton
 which  had  to  be  increased,  would  have
 a  word  of  apology  for  increasing  his
 taxes,  would  have  a  word  of  compas-
 sion  for  the  people  whom  he  was
 going  to  tax.  But  he  has  no  word  of
 either  regret  or  apology,  or  a  word
 of  compassion,  to  say  to  the  people
 whom  he  is  taxing.  He  says  it  is  an
 impressive  figure,  an  impressive  per-
 formance,  and  that  betrays  an  attitude
 of  mind  of  callousness  for  the  suffer-
 ings  of  the  millions  of  people  who
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 are  today  steeped  in  misery,  poverty
 and  wrethedness,  and  contempt  for
 them.  And  it  was  also  exhibited  in
 this  House  a  few  minutes  before.

 I  will  now  proceed  to  take  up  the
 third  question,  namely,  who  are  the
 people  whom  he  does  not  want  to
 tax.  He  does  not  want  to  impose
 increasei  burden  of  taxation  on  the
 rich,  that  class  of  people  who  can
 afford  to  bear  the  additional  burden
 of  taxation.  And  his  arguments  are
 two.  One  of  his  arguments  is  that  it
 is  not  necessary  to  tax  them,  because
 we  have  now  got  an  integrated  struc-
 ture  of  taxation,  the  one  which  is  now
 in  operation.  Another  argument  which
 he  advocates  is  that  as  a  result  of  the
 integrated  structure  of  taxation,  it
 will  be  possible  to  stop  the  evasion  of
 taxes  and,  therefore,  to  increase
 revenue.

 I  would  like  to  point  out  to  this
 House  in  this  connection  that  the
 percentage  of  direct  taxes  to  revenues
 is  falling  I  will  give  the  relevant
 figures  which  are  very  instructive.
 The  following  are  the  percentages  of
 direct  taxes  to  total  revenue:

 Year  Percentage

 ™949-50  :  बड़  व
 Tgso-5t  428
 TQSTH52  डे  35.6
 1952-५3  वि  1-7
 1953-54  39  2
 1954-55  35-7
 I955-56  4.4
 1956-57,  35.0
 1957-58  33-0
 1958-59  हे  मु  31.32.

 The  figures  definitely  demonstrate  the
 fact  that  the  percentage  of  direct
 taxes  to  revenue  is  going  down,  38
 falling.

 I  agrce  with  one  of  his  statements—
 because  generally  I  am  not  in  a  posi-
 tion  to  accept  anything  that  he  says,
 knowing  him  as  we!]  as  ]  do—on  this
 point  I  accept  one  of  his  propositions,
 and  that  is  this:  when  the  evasion  of
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 taxes  is  stopped,  the  revenues  of  the
 Government  will  increase;  I  accept  it
 They  will  increase  tremendously,  by
 hundreds  and  hundreds  of  crores  of
 rupees,  if  the  evasion  of  taxes  is
 stopped.  But  the  question  is:  Will
 they  stop  the  evasion  of  taxes?  The
 question  is:  Can  they  stop  it?  They
 will  not,  for  the  simple  reason  that
 the  Government  ig  not  prepared  to
 take  those  steps  which  alone  can  stop
 evasion.  Evasion  of  taxes  is  a  very
 complex  phenomenon.  There  is  illegal
 evasion,  there  is  legal  evasion.  Let
 me,  for  the  benefit  of  the  hon.  Finance
 Minister,  since  he  has  taken  up  this
 portfolio  recently,  and  for  the  benefit
 of  many  who  are  not  aware  of  it,
 read  certain  observations  made  by  a
 Commission  which  was  appointed  by
 Government.  I  wil]  read  a  small
 paragraph  from  the  Report  of  the
 Taxation  Enquiry  Commission
 (Volume  I):

 “Amvung  the  numerous  devices
 employed  for  tax  evasion  may  be
 mentioned  the:  (i)  omission  to
 Teport  taxable  income,  (in)  frau-
 lent  changes  in  account  books,
 {iii)  maintenance  of  multiple  sets
 of  account  books,  (iv)  opening
 of  bank  accounts  under  assumed
 names,  (v)  securing  of  contracts
 in  the  names  of  dummies  or
 figureheads,  and  (vi)  keeping
 transactions  out  of  account  books.”

 Does  he  expect  that  the  integrated
 tax  structure  will  be  able  to  tackle
 this  problem  in  all  its  aspects?  No.
 There  is  another  recent  report  by
 Kaldor.  Let  us  see  what  he  says  in
 this  respect.

 “Everyone  is  agreed  that  apart
 from  manipulation  of  various
 kinds,  which  are  broadly  classi-
 fied  under  the  term  ‘tax  avoid-
 ance’,  there  is  considerable  gmount
 of  evasion  in  India  due  to  fradu-
 lent  concealment  of  income
 secured  through  false  entries  in
 the  account  books  and  the

 accounts.
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 श्  is  fairly  generally  agreed
 also  that  such  practices  have
 become  more  widespread  since
 the  last  War.”

 Then  the  Report  proceeds  to  say~

 “There  ig  finally  the  question
 whether  a  great  deal  might  not  be
 achieved  through  more  powerful
 deterrents  to  fraudulent  practices,
 In  India,  as  in  Britain,  tax-ex  ders
 are  treated  very  leniently.  Very
 few  cases  of  fraudulent  evasion
 are  prosecuted  befure  the  courts,
 and  the  taxpayer  is  generally  pro-
 mised  immunity  both  from  prose-
 eution  and  publicity,  if  he  makes
 a  full  disclosure  and  is  willing
 to  pay  the  relatively  modest
 penalty  imposed.  I  suppose  that,
 just  as  in  Britain,  this  policy  is
 based  on  the  supposition  that  the
 Revenue  will  fare  better  and  col-
 lect  more  if  it  allows  the  careless
 and  sinful  to  come  forward  and
 confess  their  sins  than  if  it
 threatens  dire  punishment.”

 Then  it  proceeds  to  say—

 “l  very  much  doubt  whether
 the  policy  of  ‘softness’  is  of  much
 avail,  or  whether,  on  the  contrary,
 it  tends  to  increase  the  scope  of
 evasion.  For  it  leads  to  a  ‘heads
 I  win,  tails  I  do  not  lose’  atti-
 tude....”

 Further,  it  says—I  will  not  read  the
 whole  of  the  passage  but  only  the
 relevant  gortions  of  it:

 ‘Very  different  is  the  situation
 in  the  USA”—

 of  which  the  hon.  Finance  Minister
 is  very  fond  and  to  which  he  ४5  very
 much  attached.  I  will  quote  what  is
 done  in  USA  so  that  perhaps  he
 might  accept  it.

 “Very  different  is  the  situation
 in  the  USA  where  the  tax-payer
 is  left  to  assess  himself  to  tax
 but  if  he  is  discovered  having
 concealed  income,  he  can  be
 charged  to  an  enormous  penalty
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 (amounting  to  between  40  to  20
 times  the  tax  escaped)  and  is
 frequently  dragged  before  the
 courts  in  a  trial  attracting  a  great
 deal  of  publicity  and  ending  in
 long  terms  of  imprisonment....
 No  case  of  this  type  has  ever
 been  brought  before  the  criminal
 courts  either  in  Britain  or  in  India.
 I  feel  quite  certain  that  very
 heavy  penalties  and  prosecution
 with  a  great  deal  of  publicity  is
 an  infinitely  more  effective  method
 of  dealing  with  tax  evasion  than
 the  policy  of  deliberate  leniency
 and  avoidance  of  public  disclosure
 followed  in  Britain  and  India.”

 It  will  be  obvious  that  the  measures
 which  have  been  adopted  in  USA
 can  be  adopted  in  India.  They  do
 not  have  the  taint  of  anything  red
 in  them  and  so  the  hon.  Finance
 Minister  need  not  be  frightened  by
 the  measures  which  have  been  adopt-
 ed  in  USA.

 There  is  another  aspect.  Govern-
 ment  do  not  collect  arrears  of  taxes
 on  income  which  are  found  to  be  due
 to  them.  In  this  respect  I  w.ll  draw
 the  attention  of  the  House  to  the
 Seventh  Report  of  the  Public  Accounts
 Committee  (Volume  I),  where  the
 figures  of  arrears  are  given.  They
 are—

 Crores
 Rs.

 1948-49  72  4
 ¥940-50  १2  4
 I950-SI  200
 IQS1-52  .  .  20  2
 ‘19$2-53  20  9
 198455.  27  3
 1955-56.  वि  वि  40  8
 1956-57  वि  85  2

 I  have  not  got  the  latest  figures.
 Perhaps  in  reply  to  me  he  will  cite
 the  latest  figures  and  show  that  some
 of  the  arrears—and  a  large  amount
 of  arrears—have  been  collected.  But
 the  question  is  not  what  amount  of
 arrears  is  collected.  The  question  is
 what  ts  the  total  amount  of  uncollected
 arrears,  It  comes  to  about  Rs.  262
 crores.  There  is  no  reason  why  every
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 pie  could  not  be  collected.  If  these
 arrears  of  Rs.  262  crores  had  been
 collected  there  would  have  been  no
 reason  and  no  occasion  for  increasing
 the  burden  of  taxation  on  the  common
 mass  of  people,  on  the  toiling  people.
 He  was  the  Revenue  Minister  and  also
 a  revenue  officer  before  he  joined
 the  Congress  and  I  would  like  to  ask
 him  a  straight  question.  Can  a  pea-
 sant  escape  paying  land  revenue?  Can
 a  middle-class  person  escape  paying
 income-tax  on  his  salary?  They  can-
 not  escape  it.  The  only  persons  who
 escape  are  the  rich  classes.  Perhaps,
 the  hon.  Minister  might  reply—I  can
 antic’pate  his  reply—saying  that  there
 are  legal  difficult.es  in  recovering
 these  arrears.  But  that  is  a  lame  ex-
 cuse  because  the  law  can  be  amended.
 The  reason  why  the  arrears  cannot  be
 collected  and  the  reason  why  the  law
 is  not  amend:d  is  that  the  whole  ap-
 proach  to  those  who  evade  taxes  is
 who  ly  wrong.

 Mr.  Deputy-Speaker;  The  hon.
 Member's  time  is  up.

 Shri  Parulekar:  I  wil!  finish  within
 five  minutes.

 Those  who  evade  taxes  cheat  the
 State.  Those  who  evade  taxes  hnder
 the  progress  of  the  nat  on.  Those  who
 evade  taxes  are  the  persons  who  are
 re,pons.ble  for  the  increased  burden
 of  taxation  on  the  toiling  people.  Yes,
 the  law  as  well  as  the  Government,
 which  is  today  in  power,  consider  these
 cheats,  anti-social  elements  and  scums
 uf  the  society  as  respectable  and  hon-
 ourable.  That  is  why  the  law  is  not
 be'ng  amended.  That  is  why  it  is  not
 pussible,  to  collect  all  the  arrears  of
 income-tax  from  the  rich  peop'e  as
 well  as  to  siop  all  evasion  of  taxes.

 ?  will  come  to  the  last  point,  name-
 by,  besides  the  Government,  who  are
 the  people  who  are  likely  to  be  bene-
 titrd  by  the  vroposais  contained  in  this
 Finance  Bill.  The  wealth  tax  on
 companies  has  been  abolished  as  well
 as  the  tax  on  excess  divi-
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 dends.  Of  course,  here  _  there
 is  no  question  of  benefit  to  the
 Government,  but  it  will  be  very
 interesting  to  read  what  has  appear-
 ed  प्रा  the  Eastern  Economist.  The
 Minister  might  say  afterwards,  “Why
 dao  you  rely  on  others?  Why  do  you
 no.  advance  your  own  arguments?”  I
 know  that  my  arguments  will  not
 eonvince  him,  but  perhaps  the  argu-
 ments  which  are  advanced  by  his
 friends  m  ght  carry  some  weight.  That
 is  why  I  am  reading  it,  Ths  is  what
 the  Eastern  Eczonomust,  Budget  Num-
 ber,  says.  This  gives  a  clue  to  under-
 stand  ag  to  why  the  wealth  tax  on
 companies  has  been  abolished.

 “Changes  in  the  companies  taxa-
 tion  particularly  the  abohtion  of
 wealth  tax  on  companies  and  the
 excess  ते  vidend  tax  are  hailed  by
 all  sect  ons  as  the  most  redecming
 features  of  this  budget  and,  what
 Is  more,  85  an  invitation  to  foreign
 entrepreneurs  to  come  and  invest
 in  this  country.  It  may  be  noted
 hvre  that  these  aspects  of  the
 Ind'an  ‘ncome-tax  system  were
 being  pointed  out  particularly  in-
 hib  ing  foreign  investment  in  this
 country.  It  is  to  be  hoped  that  the
 removal  of  these  obnoxious  fea-
 tures  will  enab’e  more  and  more
 foreign  capital  to  fiow  into  this
 country,  the  need  for  which  will,
 if  anythng,  go  on  increasing  in
 the  years  to  come.”

 Here  we  find  the  clue.  Why  has  the
 weal  h  tax  on  companies  been  remov-
 ed?  It  is  removed  in  order  to  invite
 foreign  capital  and  in  order  to  make
 it  poss  ble  for  the  foreign  croital  to
 flow  in  this  country.  Whether  it  is
 right  to  do  so  or  not  it  is  not  the  occa-
 sion  for  me  to  discuss.

 Secondly,  it  will  enable  the  fich  to
 evade  taxes  as  it  opens  out  one  of
 the  loopholes  which  was  plugged.
 When  the  wealth  tax  on  companies
 was  being  levied  one  of  the  arguments
 which  was  then  given  was  that  it  was
 not  a  measure  to  yie'd  more  reve-
 nue—~of  course,  if  it  brings,  wetl  and
 good—but  the  ma'n  purpose  was  that
 it  should  serve  as  a  measure  to  stop
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 evasion.  This  measure  was  intended
 for  that  purpose.  This  was  58.0  only
 a  year  ago  and  here  we  find  that  one
 of  the  holes  which  was  then  plugged
 has  been  opened  out  so  that  wealth
 can  flow  through  it  and  the  State  may
 Jose  its  revenue.

 As  regards  the  tax  on  khandsari
 sugar,  why  was  it  levied?  Wnom  will
 it  benefit?  Whose  demand  was  it?
 Again,  it  is  the  same  journal  which
 says:

 “The  sugar  industry  has  also  had
 the  additional  advantages  of  see-
 ing  one  of  its  long-siand.ng
 demands  (for  the  imposition  of
 excise  duty  etc.  on  ‘khandsar’’
 sugar)  conceded.”

 So,  it  was  the  demand  of  the  b’g  busi-
 ness  that  this  tax  should  be  levied.
 Of  course,  he  has  now  gven  some
 concessions  which  are  of  no  substance.
 They  make  the  machinery  less  rigor-
 ous.  But  apart  from  that  it  has  to  be
 remembered  that  this  was  a  demand
 of  the  sugar  :ndustry  which  is  making
 fabu'ous  profits  and  the  hon.  Finance
 Minister  has  conceded  the  demand.

 As  regards  reduction  in  the  number
 of  power  looms  for  the  purpose  of
 levying  tax  that  was  the  demand  of
 the  textile  industry,  because  these
 power  looms  and  handlooms  were  able
 to  compete  with  the  textile  industry
 and  they  were  able  to  sell  a  yard  of
 cloth  at  a  rate  which  was  I5  naye  paise
 less.  Here  also  we  find  that  the  demand
 of  the  textile  industry,  big  business,
 has  been  conceded  wh  le  levying  the
 tax  and  taking  away  the  exemption.

 I  will  conc'ude.  I  oppose  these
 measures  because  they  will  benefit
 foreign  cap  tal  as  well  as  the  rich  in
 the  country.  I  oppose  these  measures
 because  they  increase  the  burden  of
 taxation  on  those  who  have  no  two
 meals  a  day,  not  enough  clothing  to
 clothe  them  and  no  house  to  live.  For
 these  reasons,  I  oppose  the  proposals
 contained  in  the  Finance  Bill.

 sh  लिरवनायराय  (सपेम्पूर)  मान-

 नीच  “पाध्यक्ष  सी  शाप  राष्ट्र  की  दसरी
 पचंपब्ीरि  योजना  के  तन  साल  बीतते  पर

 और  साल  के  बजट  सौर  काइरेंस  बिल  पर
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 विचार  हो  रहा  है  द्वितीय  पंचवर्षीय  योजना
 के  तीन  साल  बीतने  के  बाद  भी  हमें  झपते
 देश  की  यूज  में  कमी  जान  पढ़ती  है  और  उसके
 लिए  हमको  विदेशों  से  मुद्रा  लेते  की  ग्रावश्यकता

 पड़  रहो  है  1  ड्  कठिताइपों  के  कारण  जहां
 द्विवोय  योजना  ५:  लिए  ४८  झरब  रुपया  सर्व
 करने  की  बात  थी,  वहा  हम  उसने  बदले  बवल
 ४५४  झरब  स्पया  हो  खर्च  करने  वाले  हैं  ।
 जब  हमें  प्रपने  देश  में  पूजी  की  कमी  है,  भौर

 विदेशीमु rr  की  मांग  है,  उस  समय  यदि  कसी

 शमी  चीज  पर  जिस  पर  टैक्स  नहीं  खगा

 हुमा हैं,  भगर  बस  लगाया  जाता  है  वो  विरोधी
 पक्ष  वाले  भौर  कुछ  हमारे  साथी  भी  उस  पर
 शोर  करते  हूँ,  यहा  तक  कि  प्रबान  मन्‍्त्री  के
 पास  भो  जाते  है  और  वित्त  मत्रो  से  भी
 मिलते  है  प्रभी  हमारे  विरोधी  बैच  ५'  सठस्य
 ने  कहा  हूँ  कि  हिन्दुस्तान  में  जो  बुढ़े  बड़े
 बनी  मिल  के  मालिक  है  उनकी  माग  के
 कारण  खडसारी  पर  कर  लगाया  गया  हैं  जो  कि

 बहुत  प्नुचित  है  ।

 हमको  इस  मामले  को  इस  दृष्टिकोण  से
 देखना  चाहिए. कि  खंडसारी  के  उत्पादन  से

 क्या  किसानों  को,  जो  गन्ना  पैदा  करते  है,
 लाभ  होता  है,  या  जो  देश  क।  समाज  हैं  उसको

 से  ते  होते  ई,  या  इसके  द्वारा  हमको  विदेशी

 मुद्दा  मिलने  मे  सहायता  मिलती  हैं  भौर  इसमें
 जो  लाभ  होता  हूँ  उसका  कुछ  अंश  क्सानों
 को  मिलता  है  या  केवल  जो  खडसारी  का

 रोजगार  करने  वाले  हैं  उतको  ही  इसका
 लाम  होता  है  श्रभी  हमारे  एक  माननीय

 सदस्य  ने  कहा  कि  खड़सारी  पर  यह  कर

 मिल  मालिकों  की  माग  पर  लगाया  गया  है  1,

 बह  किसानो  शौर  मजदूरों  की  बात  बहुत
 करते  हैं।  में  उनसे  पूछता  चाहता  हू  कि  या

 इस  खंडसारी  के  रोजगार  से  किसानों  और

 मजदूरों  को  कोई  साम  होता  है  ।  मे  चाहता  हूं
 कि  वह  इस  बात  पर  ध्यान  दें  पिछने  ६  सालों

 में  इस  खंडसारी  पर  भ्रतिरिषत  कर  नही  लगता

 था  ।  इस  बीज  में  इसका  उत्पादन  ४००  प्रसि-
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 दत  बढ़  गया  है  सन्‌  १९५२  में  इसका  उत्पा-
 इन  एक  लाख  टन  था  यह  १६४५८  में  ढु  कर
 ४०,००००  टन  हो  गया  है  जहां  फैक्टरी  में
 सौ  मन  गन्ने  में  ्  मन  णौीपी  निकलती  है
 वहा  खंडसारी  में  सौ  मन  गन्ने  में  ७  मन  चीनी
 निकलती  है  |  इस  तरह  से  तीत  प्रतिशत
 गोती  का  नुऊुसान  होता  है  |  यही  नहीं  है
 कि  इस  तरह  शुगर  कम  निकलने  से  केवल

 उन्हों  का  tC कूसान  होता  है  ओ  खडसारी  का
 काम  करने  वाले  हैं  बल्कि  श्ससे  सारे  राष्ट्र
 झौर  समाज  का  नुकसान  होता  है।  इसके  साथ

 ही  साथ  उन  किसातों  को  भी  तुकसान  होता  है
 जिनके  बारे  में  हमारे  विरोधी  पक्ष  वाले  समय

 कुसमय  प्रावाज  उठाया  करते  हैँ  -  जो  लोग
 खंडसारी  का  झपने  हाथ  से  काम  करणपे  हैं
 ये  बहुत  थोड़े  है  ज्यादातर  लोग  पावर  से  यह
 काम  करते  हैं।  या  स्टोम  से  काम  करते  है  1

 यही  लोग  ज्यादातर  खंडसारी  पैदा  करते  हैँ
 ह्म  काम  में  जो  बचत  होती  है  उससे  उन  रोज-
 गार  करने  वालों  को  व्यक्तिगत  लाभ  होता

 हूँ  ।  जो  गन्ने  का  उत्पादक  है  उसको  उस  लाभ
 में  से  कुड  नहो  मिलता  ।  फैक्टरी  के  जोन  में

 जो  गन्न॑  के  उत्पादक  होम  है  उनको  अपनी  खेती
 झादि  की  उन्नति  के  लिए  जो  रुपया  मिलता  है

 वह  खड़सा री  कदा  करने  वाले  क्षेत्र  के  किसानों
 को  नहं  मिलता  ।  मोटे  तर  पर  श्राप  देख
 ले  जो  चोपी  फैक्टरी  में  कदा  होगी  है  उसका
 दाम  ३६  रुपये  मन  हैं  7  जो  लोग  पावर  से  खंंड-

 सारी  दा  करो  है  उनकी  चीपी  का  दाम

 ३३  रूयया  #  ।  लेकिन  जो  फैक्टरी  में  शीनी

 पैदा  होगी  हैँ  उस  पर  गवर्न॑तेट  को  १३  रुपये
 प्रति  मन  एक्साइज  डपूडी  झौर  सैस  के  भौर

 सैल्श  हम्स  के  तौर  पर  मिलता  है  ।  यहू  झपया

 खजाने  में  नहीं  रवा  जाता  हैँ  बल्कि  वह  किसानों

 को  किसी  न  किसी  रूप  में  लौटा  दिया  जाता  है,
 जैसे  उनकी  खेगी  के  विकास  के  लिए,  या  सड़क
 के  विकास  के  लिए  या  किसी  और  दूसरे  रूप  में  ।

 फैक्टरी  एरिया  में  तो  इस  प्रकार  प्रति  मन

 १३  रुपया  किसान  की  सहायता  के  लिए  खर्चे

 किया  जाता  हैँ  झौर  मिल  मालिक  को  केदल
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 २३  ear  प्रति  मन  रह  जाता  हैं  I  उसके

 मुकाबले  में  जो  लोग  खंडसारी  का  रोजगार
 करने  वाले  हैं  उनको  प्रे  का  पूरा  ३३  रुपया
 मिल  जाता  है  ।  इस  तरह  से  जो  हमारे  विरोधी
 पक्ष  वाले  किसानों  की  “गत  कहते  हैं  वे  देखें
 कि  फैक्टरी  एरिया  में  जो  १३  रुपया  प्रति
 मन  किसानों  को  सहायता  के  तौर  पर  मिल
 जाता  है  वह  खंडसारी  क्षेत्र  क ेकिसानों  को  नहीं
 मिलता  t  यह  बात  तो  गन्ना  उत्पादकों  की

 हुई।
 शब  शाप  सारे  समाज  की  बात  को  लें  ।

 एक  तो  खंडसारी  में  जो  तीन  प्रद्धिशत  चीनी
 कम  निकलने  के  कारण  नुकसान  हता  है  वह
 सो  है  ही।  इसके  साथ  ही  साथ  जो  सेल्स  टंबस
 झर  भ्तिरिकत  कर  गवर्नमेंट  को  मिलता  है
 बह  नहीं  मिल  सकता  है  t  तीसरी  योजना  में
 शामद  गुड  झौर  खंउसारों  का  Yo  लाख  टन
 का  टारजेंट  रखा  गया  है।  सरकार  को  अति-
 रिक्त  कर  अतर  सेल्स  टैबस  जो  मिलेगा  उससे

 बहू  वचित  रहेगी  और  इस  खडसारी  से  केवल
 उन  होगो  को  हो  बढ़ावा  मिलता  रहेगा  जो  कि
 इसका  रोजगार  चलाते  हूँ  -  उनकी  ही  उच्चति

 होगे।  ।  अब  यह  उद्योग  कोई  छोटा  मोटा
 उद्योग  नही  रह  गया  है  ।  हिन्दुस्तान  में  चौनी

 का  उद्योग  दूसरे  नम्बर  का  उद्योग  है  ।  हमारे
 देश  में  ५०  लाख  एकड़  भूमि  पर  गन्ने  की  खेती

 होती  है  जो  कि  दुनिया  के  दूसरे  देशो  को  इस
 को  ही  का  ३४  प्रत्तशत  हैं  |  हमारा  उत्पादन

 प्रति  एकड़  १६  हजार  टन  ही  हैं  जो  कि  न्य

 देशों  के  मुकाबले  में  कम  है  फिर  भी  हमारे
 इस  उद्योग  को  यह  अ्रवस्था  है  कि  हम  हिन्दुस्तान
 से  बाहर  भी  चीती  मेज  सकते  हूँ  -  और  उससे

 विदेशी  यू  जी  पैदा  कर  सकते  है  ।

 श्रब  झाप  विदेश:  प्‌  जी  के  वि4य  में  विचार

 कर  an  भाप  देखेंगे  कि  खड़सारी  की  चीनी  ऐसी

 ननहों  ई  जा  कि  विदेशों  को  भेजो  जाये  ।  प्रगर

 हमारी  फैक्टरी  की  वी  का  उत्पादन  बढ़े
 सो  हम  भ्रधिक  चं।ती  बाहुर  भेज  कर  विदेशी

 मुद्रा  कमा  सकते  हैं  1  लेकिन  खंडसारी  की
 अं  नी  से  पह  लाभ  महीं  हो  सकता  |  हम  यह

 हों  कहते  कि  जो  तोग  हाथ  से  काम  करते  है
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 उन  पर  भी  टैक्स  लगाया  जाये  ।  हम  तो  कहते
 हैं  कि  जो  पावर  से  यह  काम  नद  करते  उन  पर
 कोई  कर  ते  लगाया  जाये  ।  लेकित  जा  पावर
 से चर्त  तार  करते  है  या  जा  उसे  खदीद
 कर  जे  वे  है  उन  पर  कर  लगना  चाहिए।

 ग्रमोद्योग  की  रियोोर्ट  के  बारे  में  यहां
 चर्चा  हुई  प्रोर  कहा  गय्रा  कि  उसके  भ्रतुपार
 क्षइसार्  के  जरिये  गी  मोर  गुड़  ज्यादा
 (िकलता  हूँ  ।  हो  सकता  है  कि  यह  उन  लोगों
 के  बारे  में  कहा  गया  हो  जा  फि  हाव  से  काम
 करते  ६  ।  लेकिन  यह  उनके  बारे  में  नह  हूँ
 जो  कि  पावर  से  पह  काम  करने  है  या  मिडिल
 मैन  बन  कर  केका  रोजएपार  करत  हैं  |  जहा
 तक  उनका  सवाल  है  उनका  उत्पादन  मिल  से
 ज्यादा  होते  के  बात  सही  नहों  है  ।  किर  इसे
 उद्योग  में  जो  भी;  लाभ  हाता  है  वह  सारा  का
 सारा  वह  रोजगार  करते  बानों  के  पास  जाता

 हैं  इवनें  पूरा  ३३  रुपया  रोजगार  करने  बातों
 के  पास  जाता  है  प्रीर  किसातो  के  पाय  उसमें
 से  कुड  नहा  भिलता  t  तो  मे  ही  समझ्ञ  में  लहो
 श्ाता  कि  इपयें  किसानो  को  किस  तरह  से
 लाभ  ही  रहा है  इक  मुकाब ते  नें  जो  कैक्टरी
 से च  निकलते  2  उसते  गव ड  दक ले

 रही  हैँ  भोर  उसने  से  'किताता  का  सहापता
 दे  रह  हैं  जो  इउ  उद्योग  की  न.व  हैं  ओर  जो

 इप  उद्याव  के  लिए  कच्चा  माल  कैद  करनें  ६।
 किसाता  को  कई  प्रकार  से  गव केंट  दर्प  टैक्स

 से  सहायता  करते,  है।  सड़का  के  विकास  के

 रूय  में  कितातो  को  सहायता  मिलर्तः  है  जिनते
 उनकी  गाड़िया  को  जानें  जाने  में  सुविधा  होती
 है,  सहका  ह/  समितियों  के  द्वारा  उनको  लाभ

 पहुंच  रहा  है।  लेकत  यह  सारा  लाभ  पी

 एरिया  में  है  जो  कि  मिल  का  एरिया  है  ।
 जो  खंडसारी  का  एरिया  हैं  उतने  कितान

 इन  सारे  लाभों  से  इचित  है  शअगर  उसकी
 मात्रा  थोड़ो  होगें,  ममन/  हातो
 तो  एक  बात  थी,  लेकित  हम  यह
 देखे  हैं  कि  सुवीय  योजना  में  अगर

 ध (ह  तस  लाख  टन  बनाई  जायगी,  तो  गुड़
 भीर  लंडसारी  पचास  लाख  24  बताई  आयगी
 #  यह  निवेदन  करना  चाहता  हुं  कि  wear
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 के  नाम  के  कारण  हिन्दुस्तान  के  दूसरे  नम्बर
 के  व्यवसाय  को,  चाह  बह  पावर  से  चले,  चाहे
 बिजली  से  चलें,  यदि  मुक्त  रखा  जाय  अर
 जन-सावारण  झोर  गन्ने  के  खत्पाद  का
 ख्याल  न  किया  जाय,  यह  उचित  नहीं  होगा  ।
 ह  घिन  बेतों  के  झपते  साथियों  से  कहना
 चाहता  इं  कि  वे  किसाता  पर  मी  ध्यान  दे  ।

 इस  टैक्स  से  कुछ  हजार  भादमियों  का  नक
 सान  होगा,  बह  हो  सकत'  है  |

 शो  स०  Ho  बतर्जी  (कानपुर)  :  हम
 चाहते  है  कि  लाइपेंस  हो  ।

 शी  विध्वताथ  राय  :  यह  तो  प्रोसीड्यर
 रक  बात  है,  शासन  के  काम  करनें  के  तर्र  के

 की  बात  है  -  जहा  तक  पालिसी  बा  सम्बन्ध

 है,  जो  भी  उत्पादक  था  रोजगार  अपना

 फ़यदा  7र  रहा  है,  उस  पर  टैक्प  होना  चादिए.
 या  नही  घौर  गर  होना  चाहिये  तो  किस

 हद  तक  होना  चाहिये  |  जहा  तक  हद  क॑  बात

 है,  खडसार  का  मालिक  ३३  रुपये  फ  मन
 पा  रहा  है  श्लौर  मिल  का  मालिक  २३  साए
 फ्र॑मन  पा  रहा  है  ।  १३  झराए  समाज  के,
 फिसानों  शौर  मजदूरों  के  लाभ  के  लिए  जा

 ui  हैं  ।  इसलिये  यह  बहुना  कोई  प्र्थ  नहों  रखता

 हैं  कि  इस  डस्ट  को  खत्म  किया  जा  रहा  हैं  q

 इडस्ट्री  को  खत्म  करने  की  बात  नहों  हैं।  इस

 इदार्टू'  को  चलाने  में  जिनका  बहुत  बड़ा

 हाथ  है,  उन  को  भी;  हससे  लाभ  हूँ  q  प्रगर  ब॑  स

 हज,र  या  पचास  हज़ार  टन  की  बात  होती,
 ता  बात  दूसर:  थे,  लेकिन  दिन-प्रतिदिन  इस
 बा  टनेंज  बढ़  रहा  है  i  यह  कोई  छोटा  मोटा
 रोजगार  नहा  हैँ  ।  झाप  देखें  कि  ERY
 में  १०६.४  करोड़  रुपये  म्रोध् के  ईख  पैदा
 करने  वालों  का  गन्ने  के  दाम  से  मिले  थे  ।
 द्सी  साल  केन्ईय  सरकार  को  २०.३६

 करोड़  रुपए  एक्साइज़  के  रूप  में  मिले  थे  झौर
 प्रदेर्शय  सरकारों  को  ५.६६  करोड़  झपे
 सैस  के  रूप  में  मिले  थे  |  यह  रुपया  कई
 योड़ा  नहीं  है।  यह  काफ़ी  रुपया  हूँ  प्रौर  इसकों
 भौर  बढ़ा  सकते  हैँ  i  खंडसारी  के  रोजगार

 को  बढ़ाते  हुए,  उसका  विकास  करने  के  लिये
 उसको  सुधिथायें  देते  हुए  हम  इस  दपए  को

 बढ़ा  सकते  हैं,  जिससे  हमारे  रेवेन्यू  ह  में  वृद्धि
 हो  सकत,  हैं  भोर  झपर्त  योजनापों  को  चलाने

 के  लिये  जो  कसे  की  कमी  है,  उस  को  कुछ  हृद
 तक  पूरा  किया  जा  सकता  है  |  पिछने  बार्रव
 र्ब्स  बाईस  बरसों  में  शुगर  फैक्टरीज़  से  केन्दीय
 सरकार  को  लगभग  १३०  करोड़  सपए
 एक्साइव  व  रह  के  जरिये  मिल  चुके  हैं  प्रोर
 प्रदेरं्शय  सरकारों  को  लगभग  ५५  करोड़
 य्पए  मिले  है  1  यह  रुपया  जो  सरकार  कै  पास
 का  रहा  है,  वह  मालिकों  के  लान  के  लिये

 नहों  भिल  रहा  है,  वह  समाज  प्रापर  देश  के
 लाभ  शीर  उन्नति  के  लिये  श्ीर  पोजता  को
 सफल  बनाने  a:  लिये  ा  रहा  है

 ety  तिहापन  ह  (गोरखपुर)  :  मिल
 मालिका  की  भी  या  सागर  हूँ  1

 शी  विश्वनाथ  राय  :  हा,  वह  8,  जेकिन
 सवाल  यह  हैं  कि  ग्रगर  कोई  कह  दे  +क  यह  का
 किया  जाय,  तो  उसका  मतलब  यू  हा  कि

 अच्छे  काम  को  भी  बन्द  कर  दिया  जाय,  यह
 र््क  नहों  है  |  इस  बात  का  ध्यान  रखा  जाना

 चाहिए  कि  इसमें  समाज  भ्रीर  देश  ह.  कहां  तक

 सुविधा  हैं,  इसका  योजना  की  सकतता  पर
 क्या  प्रभाव  पड़ता  हँ  और  साथ  ही  साथ  उस
 रोजगार  के  लिए  कहा  तक  सुविव,  है  ।  हमारे
 विरेधी  साथी  कहतें  हैँ  कि  वहां  कर  लगाता

 र्द्क  नहीं  हैं,  वहा  कर  न  लगाया  जाये  |  झगर

 कोई  समझदार  और  भी  ग्रादरी  किप  बात
 को  कहे,  तो  उसको  मानते  से  इस  लिये  हंकार

 नहों  करना  चाहिए  कि  उस  को  किय।  बी

 झादभी  ने  कहा  हैं  |  यह  अनुचित  है  ।

 किसातों  के  दृष्टिकोण  से,  इस  इंडस्ट्री
 के  दृष्टिकोण  से,  विदेशी  मुद्दा  के  दृष्टिकोण  से,
 उस  व्यवसाय  के  दृष्टिकोज  से,  किसी  मी

 दुष्टिकोण  से  यह  ढक  नहूं।  हैँ  कि  उस  पर  कर

 ने  लगाया  जाय  1  ज्यादा  से  ज्यादा  दो  बार

 हजार  भादमी  होंगे,  उनको  जो  सारी  झामद  शी
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 इस  वश्त  हो  रही  है,  उस  को  कोई  क्षति  न  हो,
 इप  दृष्टिकोग  से  भते  हूं!  यह  संगत  हो  सकता

 है  1  लेकिन  झगर  हम  झपते  देश  के  दूसरे
 मम्बर  के  इत  ब्यव ताय  को  बढ़ाता  चाहते  हैँ
 या  प्रपर्ती  योजना  को  अपने  बल  पर,  अपने

 @  देश  पर  ज्यादातर  विर्भर  रह  कर  सकत
 बनना  जाहे  हैं,  तो  यह  जो  रोजगार  पनप

 रहा  है,  उसक  लाभ  का  हिस्सा  लेता  ज़र्री

 हो  जाता  हैं।  इप  दडस्ट्र  पर  इतना  कर  नहीं
 लग  रहा  है,  कि  वह  रोज़गार  ही  खत्म  हो
 डायगा  !

 आपकी  याद  होगा  कि  हमारे  मानवीय
 सदस्य  ते  किपिटलिस्ट्स  की  चर्चा  रक  माने  ये
 सदस्य  के  यहा  चार  शुर  फैक्टरीज्ञ  है  -  उसकी
 बगल  में  देवरिया  में  १४  फैक्टर्र  जे  है  वहा  जो

 छोटे  मोट  खडसारी  का  काम  करते  वावे  थे,

 बह  बहुत  पहने  विदेशों  के  कार्म्प  शन  से---
 मारेशस  शोर  जावा  से  माल  झाते  के  कारण
 खत्म  हुए  ।  फिर  हमारी  यह  इडस्ट्री  बड़ी  भोर

 हमारे  देश  की,  पूरज।  रुकते  लगी  |  भव  बह  इस
 व्या  में  श्र  गई  हे  कि  हम  बाहर  भेजें  ।
 पझगर  हमने  सचमुच  अ्रन्र्रॉ्ट्र य  ये  प्रानदाश्दिता
 में  ठहरना  है,  विदेशा  से  मुकाबला  करना  है,
 विदेशा  कोर्च  ज  भेजर्त  है,  ते।  हमको  किसानो
 को  प्रोत्माहन  देना  होगा  कि  ते  ऑ्रार  अधिक
 ह: ६15  करें  और  साथ  हू।  साथ  छा  माठ  रोडगार
 भी  चजे

 भ्न्त  में  में  यह  भी  चर्चा  करना  चाहता  हूं
 कि  दुनिया  के  मार्केट  में  हमें  कटिताई  का

 सामना  करना  पड़  रहा  है,  लेकिन  हमारा

 पड़ौसी  नैवाल  हमारी  सें  ले  सकता  है  ।

 जरा  उस  ओर  भी  सरकार  ध्यात  दे  प्रार  उन
 को  ॑.ती  खाने  की  भ्रादत  डा  ते  जे  चाय  का

 प्रवार  किया  गया  था,  47  हू  रच.  का  भी

 यहां  प्रबार  किया  जा  सकता  है  प्रोर  उसको

 बहा  भेजा  जा  सकता  है  ।

 Shri  3.  R.  Mehta  (Jodhpur):  Mr.
 Deputy-Speaker,  Sir,  I  am  happy  that
 you  have  been  good  enough  to  give
 me  an  opportunity  to  speak  on  the
 Finance  Bill.  I  am  happy  because  J
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 am  told  that  one  can  talk  on  any
 subject  under  the  sun  while  speaking
 on  this  Bill.

 Mr.  Deputy-Speaker:  Is  it  a  fore-
 warning  to  me  that  I  should  not
 interfere?

 Shri  त.  R.  Mehta:  Then  the  proposi-
 tion  will  not  be  correct,  Sir,  which
 I  have  just  mentioned.

 Sir,  this  august  House  has  now
 passed  the  Budget  for  ‘1959-60.

 An  Hon.  Member:  Not  yet.

 Shri  J.  R.  Mehta:  The  Demands  at
 least  have  been  passed.  This  meant
 a  whole  month  or  so  of  strenuous
 labour  on  the  part  of  everybody  in
 this  House.  Each  Minister  has  got  all
 he  wanted,  thanks  to  our  system  of
 parlianentary  democracy,  but  not
 witheit  having  passed  under  piercing
 searchlight  from  all  sections  of  this
 House.  7

 While  there  are  a  few  Ministers
 who  have  come  out  with  distinction,
 there  are  others  who  have  not  rared
 so  well.  It  may  be  a  matter  of  mere
 coincidence  that  all  those  Ministers
 who  are  present  here  are  not  among
 those  who  have  not  fared  well.

 But,  be  that  as  it  may,  this  House
 has  left  none  of  them  in  doubt  as  to
 what  is  expected  of  them  and  in
 what  direction  their  performance  has
 fallen  short  of  expectation  Let  us
 hope  that  each  one  of  them  will  take
 care  to  see  that  they  are  able  to  make
 up  and  give  a  better  account  of  them-
 selves  when  they  seek  the  vote  of  this
 House  on  the  next  occasion.

 *
 bel  eve,  Sir,  I  can  say  without  fear

 of  con  radirt  on  that  the  two  broad
 considerations  that  emerge  out  of  this
 discussion  on  whch  we  are  all  agreed
 are:  firstly,  that  the  tempo  of  our
 development  shou  d  not  be  allowed  to
 slow  down,.and  we  should  be  prepar-
 ed  to  tighten  our  belts  and  carry  all
 the  burdens  that  would  be  necessary
 in  order  to  be  able  to  advance  as
 speedily  as  poss'ble  towards  the
 soc  alist  objective  which  we  have  all
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 set  ‘for  ourse.ves;  and,  secondly,  that
 all  wasteful  expenditure  must  be
 avoided  and  all  possible  economies
 should  be  effected  in  the  administra-
 tion.  I  am  very  happy  to  learn  from
 hon,  Shri  Morarji  Desai  this  morning
 that  there  is  a  special  establishment
 in  his  Ministry  to  look  after  the  ques-
 toa  of  effecting  economy  in  expendi-
 ture  in  the  administration,  and  that
 serious  efforts  are  be.ng  made  to
 effect  economies  in  the  administrative
 expenditure.  May  I  submit,  Sir,  that
 this  is  a  very  wide  problem  and  that
 this  question  is  .nt  mately  :inked  up
 with  the  quest’on  of  the  reorientation
 and  overhaul  of  our  entire  administra-
 tive  machinery,  decentralisation,
 simplification  of  procedure,  cutting
 out  of  red-tape  etc.  The  machinery
 that  we  have  got  today  }s  a  mach  nery
 which  we  have  inherited  from  our
 erstwhile  foreign  rulers.  It  was  con-
 ce  ved  to  serve  an  imperialist  order
 and  it  is  high  time  we  changed  it  to
 serve  the  objectives  which  we  have
 now  embarked  upon.  Therefore,  I
 submit  that  a  special  committee  or  a
 spec  al  comm‘ssion  should  be  asked
 to  go  into  this  question.  It  is  neces-
 sary  that  we  should  have  a  fresh
 approach  and  a  new  outlook  in  regard
 to  these  problems.  With  due  defer-
 ence  to  our  abe  and  competent
 officers  in  the  adm  nistration,  I  would
 like  to  point  out  that  the  official  mind
 is  apt  to  look  at  matters  from  a  cer-
 tain  bias.  It  is  natural  for  them
 because  they  have  hved  and  they
 have  developed  and  grown  :n_  that
 system.  I  plead  w  th  the  hon,  Finance
 M  nister  to  give  consideration  to  this
 suggest.on.

 I  would  I’ke  to  talk  about  another
 important  matter.  This  does  not
 relate  to  profits  and  Income-tax.  I
 have  no  profits  to  seek  or  distribute.
 Y  have  no  other  tax  to  pay  except
 the  income-tax  which  I  pay  through
 this  House.  But  I  would  jike  to  invite
 the  attenton  of  this  hon.  House  and
 the  hon.  F  nance  Minister  to  certain
 considerations  which  are  vtal  for
 aettng  the  maximum  advantage  of
 the  moneys  we  are  getting  from  the
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 tax-payers.  Certain  vital  conaidera-
 tions  have  to  be  looked  into  if  we
 are  to  ensure  the  success  of  our
 budgetary  policies  and  programmes
 and  the  fruit‘on  of  the  Second  Five
 Year  Plan  and  the  Third  Five  Year
 Plan.  I  beleve  it  will  be  agreed  on
 al]  hand;  that  the  most  salient  feature
 of  our  budgetary  position  .¢  the  ever-
 increasing  gap  between  our  estimated
 expenditure  and  actual  expenditure
 and  between  our  resources  and  our
 needs.  We  raise  additional  taxation
 from  year  to  year,  try  our  best  to
 get  financial  ass  stance  from  friendly
 countries,  and  try  to  supplement  our
 re,ources  by  interna!  loans  and  sav-
 ing:  campa  gn  and  we  ६  ghten  our
 belts  in  all  poss  ble  ways.  Yet  we
 find  as  time  pa3ses  that  our  resources
 are  not  able  to  keep  pace  with  our
 needs.  The  situation  is  described
 diversely  by  diverse  people.  Some
 ca.l  it  a  crisis  of  resources.  There  are
 others  who  say  it  is  a  crisis  of  faith.
 There  are  st  ll  others  who  are  inclin-
 ed  to  call  it  a  crisis  of  planning.  My
 humble  submission  is  that  it  is  essen-
 tially  a  ९३३३३  of  prices.

 What  I  wish  to  emphasise—and
 emphasise  wth  all  the  earnestness
 that  I  can  command—is  that  many  of
 our  ils  on  the  econom  ९  and  financ  al
 front  are  due  to  the  fact  that  we  have
 failed  to  hold  the  price-line  n  check.
 In  other  words,  we  have  failed  to
 keep  the  prices  of  essential  commodi-
 ties  in  check  and  on  an  even  keel.
 It  ig  not  a  new  proposition  that  I  am
 putting  forward.  The  fact  remains
 that  the  mportance  of  this  problem
 has  not  been  properly  appreciated  and
 that  we  have  not  taken  t  melv  act  on
 and  the  best  possible  act  on  to  secure
 the  object  in  view.

 Now,  Sir,  let  us  see  what  happens
 at  the  moment.  We  prepare  our
 budget.  We  iay  down  targe‘s  under
 the  Plan—monetary  targets  as  well  as
 physical  targets.  Prices  go  up  as  time
 passes.  As  prices  go  up,  monetary
 targets  go  up,  and  physical  targets  20
 duwn.  That  means  need  of  more
 money  if  the  physica)  targets  are  to
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 be  realised.  And,  if  we  cannot  find
 the  additienal  money  required,  the
 Plan  has  to  be  pruned,  and  we  have
 to  be  sat  sfied  with  the  mere  core  of
 the  Plan.  That  has  been  the  story  of
 our  budgets  in  the  past.

 T  plead  w  th  al)  the  earnestness  that
 I  can  command  that  it  is  time  we
 rea.ised  the  urgent  need  to  hold  the
 price-line.  We  should  not  only  realise
 the  need,  bu!  we  should  make  a
 sérious  attempt  to  hold  the  price-line
 in  check.  Otherwise,  I  dare  say,  the
 present  race  between  our  resources
 and  our  actual  expenditure  will  con-
 tinue  and  it  will  be  a  perpetual
 losing  battle  for  us  from  the  pont
 of  vew  of  resources  and  real  sation
 of  our  objectives.  I  have  no  doubt  in
 my  mind  that  it  was  mainly  due  to
 our  failur>  to  hold  the  price-line  that
 we  had  trouble  with  our  Second  Five-
 Year  Plan.  We  should  take  effective
 steps  in  time  to  ensure  the  success
 of  our  Third  Five-Year  P.an.

 The  hon,  Finance  Mnister,  in  h's
 open  ng  speech,  wh  le  speaking  on  the
 economic  review,  has  himself  referred
 to  the  need  of  recourse  to  “curbs  and
 counterva.ling  measures”.  Shri  Asoka
 Mehta  wanted  to  know  what  curb;
 the  Finance  Mimster  had  in  mind.  I
 humb‘y  submit  that  ho:ding  the  pr  ce
 line  is  the  man  curb  to  be  resorted
 to  without  which  all  other  curbs  w.ll
 be  of  no  ava.l.

 It  is  not  for  me  here  and  now  to
 propound  a  dztailed  scheme  as  to  how
 this  is  to  be  done.  I  would  ony  hke
 to  emphasise  that  this  i;  a  very  vital
 matter  and  I  do  hope  that  the  hon.
 Finance  Minster  will  evolve  a
 machinery  .n  order  to  achieve  the
 object  which  we  have  .n  v.ew.  We
 have  just  adumbrated  a  scheme  for
 State  trading  .n  foodgrains.  I  wel-
 come  the  scheme  so  far  ag  it  aims  at
 the  stabilisation  of  food  prices.

 Another  point  I  would  like  to  draw
 the  attention  of  the  hon,  House  to
 5  that  of  fooi  production.  All  are
 agreed  that  food  production  must  be
 increased.  We  talk  of  so  many  ways
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 of  increasing  food  production.  We  talk
 of  co-operat  ve  farming,  better  seeds,
 better  manure,  better  irr  gation  faci.i-
 ties  and  so  on  and  80  forth.  All  these
 steps  may  be  good  in  their  own  ways.
 But  there  is  one  important  matter  to
 which  I  am  afraid  we  have  not  given
 sufficient  attention  so  far.  The  major-
 ity  of  our  cultivators  suffer  from  tne
 malady  of  contentment.  Unless  we
 are  able  to  remove  from  the  mind  of
 the  Ind  an  pea‘ant  this  atttude  of
 contentment,  we  will  not  be  able  to
 achieve  any  great  success  in  our  food
 production.  If  I  may  put  the  same
 idea  in  a  more  positive  manner,  1
 would  say  that  unless  we  can  create
 in  our  peasants  a  feeling  of  self-
 consciousness,  or  ambition,  or  craving
 for  a  better  standard  of  :  ving,  we  will
 not  succeed  very  much,  whatever
 other  measures  we  might  adopt,

 I  hope  hon.  Members  wil  agree
 with  me  that  the  yield  per  acre  is  not
 uniform  all  over  the  country.  There
 are  dispar.ties  from  region  to  region,
 from  clas3  to  class  and  from  ind:v;duaj
 to  individual.  If  we  analyse  these
 matters,  we  will  find  that  the  craving
 for  a  h  gher  standard  of  life  always
 goes  w  th  higher  y.ed  per  acre.  Let
 me  illustrate  this.  Take  the  Punjabi
 farmer.  Aga  rule,  he  is  a  better  pro-
 ducer  of  foodgrains  than  others.  That
 is  the  case  wherever  he  goes.  H2
 came  to  my  State  of  Rajasthan,  and
 everybody  knows  that  in  Ganganagar,
 he  is  producing  far  more  than  other
 peasants  there.  I  can  multiply
 instances  like  this.  You  will  be
 surpmsed  to  learn  that  in  some  parts
 of  my  div«‘on,  the  Jodhpur  Div  sion,
 which  is  supposed  to  be  more  or  less
 an  arid  area,  some  of  these  peasants
 have  produced  more  than  what  others
 produce  perhaps  in  Kotah,  where  the
 land  is  better  and  the  rain-fall  i
 greater.

 6  hrs.

 Y  sha‘l  give  another  illustratiae
 hefore  I  conclude.  Io  am  a_  little
 interested  in  a  new  mine  in  my  State.
 There  was  a  labourer  who  ued  to
 live  on  the  outsk  rts  of  the  mine.
 When  I  went  there  last  t.me.  I  found’
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 that  he  was  not  com  ng  to  the  mine.
 I  enquired  why  he  was  not  coming,
 and  I  wae  told  that  we  had  hired  his
 pair  of  bullocks,  and,  therefore,  he
 was  not  coming  for  labour.  and  he
 was  gettng  Rs  3  to  Rs  3-8-0  by  way
 of  hire  charges,  and  this,  he  thought,
 was  enough  for  his  hving.

 What  I  would.  therefore,  submit  is
 that  we  have  to  shake  this  mentaiity,
 and  we  have  to  produce  a  crav  ng  for
 a  better  standard  of  life  among  other
 people.  if  our  food  production  dr.ve
 is  to  be  successful.

 a  अजित  पिह  (मटण्डा--रक्षित--

 अतुपूचित  जा  तया)  जनाब  डिप्टी  स्पीकर

 साहब,  मैं  इप  बिल  को  स्पोर्  करने  के!  लिए
 खड़ा  हुए हू  1  चूकि  वक्‍त  कम  है  इप  वार  में
 सब  चं  जो  को  एक्सप्ेन  नही  कर  सक्‌गा  और
 अपने  सुझाव  पेश  करके  हो  अपने  भाषण  को
 समाप्त  करूगा  ।

 सब  से  पहली  बात  जो  में  कहता  चाहता

 हूं  वह  डिफेंस  बजट  +'  बारे  में  है  ।  इस  में  जो
 फमी  को  गई  है,  वह  मेरें  खयाल  oT  ठक  नही  है  1
 बेशक  हम  ने  डिफेप  वजट  को  डिमाड्स  को
 पास  कर  दिया  है  लेकिन  आजकल  जो  हालात

 है  उनको  देख  77  मैं  समझता  है  कि  वह
 कमी  न  की  जाये  1  हमारे  सम्बन्ध  पाकिस्तान
 से  पहले  ही  से  अच्छे  नही  हैं  मौर  प्रब  दलाई
 लामा  की  वजह  से  पता  नहीं  चोन  के!  साय

 हमारे  कैसे  सम्बन्ध  रह।  हैँ  7  इस  वालो  में
 समझता  हू  कि  डिफेंस  में  कमी  करने  हम
 ठीक  नहो  किया  है  भ्ौर  वह  कमी  नहीं  को
 जानी  चाहिए।

 पझब  मैं  ख्वडसारी  और  कोहजुओं  के  बारे
 में  कुझ  कहता  चाहता  है  a  माननोप्र  वित्त  भतरी

 महोदय  ने  सवडसारों  पर  छवी  कुद  कम  को  है
 शौर  इसके:  7  लाए  म  उनको  धन्यवाद  देता  हू  ।
 लेकिन  साथ  &  साथ  मैं  यह  भो  कहना  चाहता

 हैं  कि  इस  इडस्ट्रो  को  बड़ावा  देने  के  लिए
 और  ज्यादा  कमी  करने  की  गुआशश  है  भोर

 वह  को  जानी  चाहए  ।  काईलुओ  पर  जो
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 हमने  टैक्स  लगा  रखा  है,  वह  भी  हम  को  कम
 करना  चाहिए,  वह  काफी  ज्यादा  है।  कोहलू
 पर,  मैं  समझता  हूं  यह  टैक्स  बिल्कुल  खत्म
 कर  दिया  जाना  चाहिए  श्चकि  यह  'बिल्लेज

 द््स्ट्री  है  भौर  इसे  हमें  तकबीयत  देनों  चाहिए  |

 हम  कहो  है  कि  हम  स्माल  स्केन  हृइस्ट्रोज
 को  बढ़ावा  देता  चाहते  है  झोर  चू  के  यह  भी
 उनमें  से  एक  है,  हम  बस्ते  इप  पर  कोई  डैक

 नही  लगना  चाहिए  1  गरोब  किसान  या  दूसरे
 गरीब  लोग  झपने  घरों  में  एक  एक  दो  कहनू
 लगा।  है  श्रौर  झपना  गुजारों  कर।  है  श्र

 इस  टैक्स  से  उनको  नुक्सान  होगा  ।  यह

 घरेलू  घथा  है

 Wo  mn  fag  (रोहतक)  गन्ने के

 पहलू  पर  कोई  टैक्‍स  नहों  है  i

 ay  प्रस्तित  तह  में  उन  कोहनुप्रो  को

 बात  कर  रहा  हू  जो  सरसो  का  ४ल  बनाते  ने
 लिए  लगाय  जा  ;  हैं।  मैं  चाहता  ह  कि  इव  तरह
 का  जो  टैक्स  है  वह  छ  टे  छठ  श्  पर  नहा
 लगाया  जाना  चाहिए  ।

 हमने  डोज़न  पर  भी  टैक्स  लगाया  है  ।
 इमसे  ग्राम  जनता  पर,  बैपेंजर्स  पर  असर  पड
 बिना  नहीं  रह  सकता  है  यहो  लःग  हैं  जकि
 सफर  बरगे।  जा  गाडियों  वाल  हैं  in  a
 ar  है  वे  उन  से  ज्यादा  किराया  लना  शुरू
 कर  दे।  ।  इप  तरह  के  टैक्स  लोगो  में  कु
 इस  तरह  को  भावना  वैदा  कर  दे  ,  हैं जैमे  किसो
 ज़माने  में  कारू  बादशाह  के  जमाने  में  ड््प्रा
 था  कारू  भ्ररव  दुनिया  में  एक  लम्बा  देश
 था  1  वह  एफ  मुस्लिम  देश  था  |  वहा  एक
 बड़े  गजा  हो  गुजरे  है  |  उस  जमाने  में  कड़  में

 जब  प्रादमी  का  दबाया  जाता  था  तो  उसके

 मुह  में  एक  रुपया  डाल  रिया  जाता  था  ।
 कारू  बादशाह  ने  ऐसा  हुक्म  दिया  कि  जो  मह
 रुपया  मुर्दे  के  मूंह  में  रखा  जाता  है,  इसको  14

 निकाल  लाया  जाये  भौर  उसको  भी  निकाल

 लाया  जाता  था  ।  उस  वक्‍त  हमारे  गुरु  लान #
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 साहब  मे  उसको  समझाने  के  लिए  ह  बाल
 कही  थी

 कीजे  नेक  नामी  जो  देवे  खुदाए।
 जो  “से  जमी  पर  सो  हो  सी  फनाए  1
 सस्ती  उजाडें  फेर  न  बसाये।

 चूके  पुकारे  तो  दाद  न  पाये।
 नित  है  तेंकू  ब तेंडी  कमाई।
 दगे  बाज़ी  करके  दुनिया  लूट  खाई।

 पिए  पयाल  खाए.  कबाब  t
 देखो  रे  लोकों  कारू  होता  खराब  1

 अगर  इस  तरह  की  भावना  झाज  लोगो  में
 झा  गई  तो  बहुत  मुश्किल  हो  जायेगी  |  लोग

 इस  तरह  के  टैक्सो  को  बरदादहत  नहीं  कर  पायेंगे।

 श्य्कि  इस  तरह  की  भावना  लोगो  में  शा  गई  थी,
 इस  वास्ते  इसने  बड़े  गुरू  को  वहा  जा  कर  यह
 कहना  पढा  था  an  में  चाहता  है  कि  झाज  इस

 तरह  की  भावना  लोगो  में  पैदा  न  होने  दी  जाये  y

 arm  हम  यह  भी  देखते  हैं  क  बहुत  ज्यादा

 टैक्स  इवेजन  होता  है,  काफी  टैक्स  इवेंड  किया

 जाता  है  ।  बडें-बडे  पूजीपति  यह  काम  करते  हैं
 मैं  कहता  चाहता  हू  कि  इसको  रोकने  के  लिए
 हमें  एक  ऐसा  महकमा  कायम  करना  चाहिय
 जिस  तरह  से  कि  सी  ०  ाई०  डो०  का  महकमा
 है,  जो  मजरिमों  को  पकड़ने  के  लिए  गवनेमेंट
 की  मदद  करता  हैं,  ताकि  यह  इस  तरह  के

 हवेंजन  को  रोकले  में  भापकी  मदद  कर  सके  |

 इस  तरह  से  टैक्स  इनबंस्टीगेशन  डिपार्टमेंट
 अगर  फाइनेंस  मनिस्ट्री  कायम  करे  तो  बड़ें-बड़ें

 पूजोपति  जो  बच  निकलते  हैं,  ये  बच  नहीं
 निकल  सकेंगे  ।

 एक  विधय  में  बड़ी  चर्चा  सुनी  जाती  है  ।

 महू  कहा  आता  है  कि  गबर्तमेंट  हिपाटमेंट्स
 में  काफी  बेस्: फुल  ए+्सपेजिचर  ह्ात्व  है  1

 गव्नैप्नेंट  की  तरह  से  यह्  कई  आर  हा
 जागा  है  कि  इस  एफिगेसी  को  बन  ये  भ्

 के  लिए  खर्बे  में  मं  नहीं  दर  ल्कते  हैं  ।

 प्रक्रामात  को  बैंक  करते  क  लिए,  मुझे
 खुशी  है  चि  कब्रिस  कटो त  एक  मड़े  धडे

 सुमहे  हुए  भ्रादमियों  की  कमंटी  बनाई  है
 सो  इस  जौज  कौ  जांच  करेंगी  !  मे  ब्याइता

 #  Lap—?.
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 हु  कि  इसके  लावा  एक  इडिपेंडेंट
 पाणियामेंटरी  कमेटी  और  च्नाई  जाए  जिस
 में सभी  पाटिगा  शामिल  हो  ता.  इस  तरह
 की  चं।जो  को  ष्बैप  किया  जा  सके  1

 हम  हिन्दुस्तान  में  कम्युनिटी  डिवेलेपर्मेंट
 भी  करने  जा  रहे  है  ।  हम  कहते  है  कि  आम
 लोगो  के  लिए,  उन  लोगों  के  लिए  जोकि
 गावों  में  रहते  है  और  जो  ७०-८०  परसेंट  हूँ,
 हम  ने  सब  कुछ  करना  है  लेकिन  में  कहना
 चाहता  हू  कि  हम  ने  एनविरनमेंट्स  को  ध्यान
 में  नही  रखा  है  |  हमें  चाहिए  कि  हम  उनके
 दिलो  को  चेंज  करे  ताकि  वे  लोग  अपने  श्राप
 सोच  सके  कि  उनको  किस-किस  चीज  की
 जरूरत  है  |  उन  लोगों  को  हमेशा  ही  गवरनंमेंट
 पर  डिपेंड  नहीं  करना  चाहिए  और  हमेशा  हो
 गवननमेंट  के  पास  प्रा  कर  पैसे  की  माग  नहीं
 करनी  चाहिए,  सडक  बनाने  के  लिए,  स्कूल
 बनाने  के  लिए  या  कम्युनिटी  हाल  बनाने  के

 लिए  |  मेँ  अर्जे  करता  चाहता  हु  कि  हम  लोगों
 को  उन्हें  ऐसे  ढग  से  एजुकेट  करना  चाहिए
 कि  वे  खुद  अपनी  रिसपासिबिलिटी  को  महसूस
 करे  भौर  खुद  ही  इस  बात  का  फैसला  करे  कि
 किस  तरह  से  उन्हें  रहना  वाहिए,  उनके  रहने
 सहने  का  क्‍या  ढग  होना  चाहिए  ।  इसके  लिए
 हमें  उनके  झन्दर  उत्साह  वैदा  करना  होगा  ।

 उत्साह  पैदा  करने  के  लिए  कई  चीज़ें  की  जा

 सकती  &  ।  आज  हम  जो  रिक्रूटमेंट  करते  हैं
 अौर  जिन  झादमियों  को  रखते  हैं,  वह  शहर
 बालों  को  रखते  है  और  उन्हों  को  गावो  में

 भेजते  हैं।  जितने  भी  tho  डी०  श्रो०  होते  हैं,
 शाम  सेवक  होते  हूँ,  ग्राम  सेविकारयें  होती  है.
 या  विलेज  लेवेल  वर्कर  होते  हैं,  उन्हें  हम  शहरों
 से  गावों  में  भेजते  है  t  में  भर  करना  चाहता

 है  कि  गावों  में  से  ही  ऐसे  लोगो  की  भरती

 होनी  चाहिए  न  कि  शहरो  में  से  ।  शहरो  से

 हमें  खोगो  को  गांवों  में  सही  मेजना  चाहिए  |

 इसके  साथ  ही  साथ  मैं  वह  भी  कहता

 चाहता  हूं  कि  ो  ब्लाक  डिवेलपरेंट  इत्यादि
 कमेटीड  होती  हैं,  उनके  नान-भ्राफिशल्ड  ही
 बेझरभैन  होने  चाहिनें  न  कि  आफिसत्स
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 में  4ह  भी  कहना  चाहता  है  कि  हमारे
 स्टाफ  में  बहुत  इनसिक्योरिटी  हैं  t  उनमें

 ऐसी  भ,  ता  है  कि  थोड़े  दिन  के  बाद,  एक
 साल  या  दो  साल  के  बाद  उनको  नौकरी  से
 झलग  कर  दिया  जायेगा  |  ऐसी  भावना  जब

 बर्के  में  पैदा  हो  जाती  है  तो  कोई  भी  काम

 अच्छी  तरह  से  नहीं  चल  सकता  है  ।  मै  चाहता

 है  कि  इस  तरह  की  भावना  स्टाफ  में  पैदा
 न  होने  दी  जाये ।

 हमारी  जो  प्रोपैगडा  मशीनरी  है,  उसके
 बारे  में  मैं  कुछ  कहना  चाहता  हू  ।  देयर  इज
 ब्लैक  आफ  प्रापैगडा  ।  हम  हमेशा  इसी  पर
 डिपेंड  करते  है  कि  मिनिस्ट्री  आफ  इनफामशन
 और  ब्राइकास्टिंग  जो  है  वही  हमारे  लिए
 स्ब  प्रावैगडा  करती  रहे  ।  मगर  हम  देखते  हैं
 कि  गावो  के  जो  लोग  है  उनके  पास  झापके
 जो  जनंल्‍स  है  जैसे  योजना  है,  कुम््षेत्  है
 भगीरथ  है  स्वास्थ्य  है,  पहुचते  नहों  है  यही  पर
 पड़े  लिखे  लोगों  तक  थे  7?  जाते  है  t  दस  वास्ते
 में  भ्र्ज  करना  चाहता  टू  कि  जो  प्रापगडा
 का  हमारा  a  है,  भमकों  बदता  जानता  चाहिए
 और  उसको  बदलने  के  लिए  क््में  कन्यूनिटी
 मेले  करने  चाहियें,  जिन  में  क्बड़ी  कुष्ती
 तथा  दूसरी  ऐसी  गम्स  करनी  चाहिये  ताकि

 इन  गैदरिग्स  में  गवर्नमेंट  द्वारा  बनाई  गई
 स्कीमों  का  प्रचार  लोगों  में  किया  जा  सके
 और  थे  इन  स्कीमों  से  लाभ  उठा  सकें  ।  हमें
 सिनेमा  वैस  के  जरिये  से  भी  लोगों  को  झपनी
 स्कीमों  के  बारे  में  जानकारी  करानी  चाहियें  |

 ड्ामि  करने  चाहियें  भर  म्यूज़िकल  पार्टीज
 तथा  एग्जीबिशस  के  जरिये  से  भी  लोगो  तक
 अपना  प्रोग्राम  पहुचाना  चाहिये  ।

 से  यह  भी  कहना  चाहता  हु  कि  जो  हम
 काम  करते  है,  उसको  'शीजनल  सैगुएजिज्  में

 छपवा  करके  हम  लोगों  में  मुफ्त  बाट  दिया
 करें  तो  इससे  लोगों  में  यह  भावना  पैंदा  होगी
 कि  हमारा  मुल्क  तरक्की  कर  रहा  है  झौर
 खतको  पता  ब्बठेगा  कि  हमारे  सुल्क  से  कितनी
 शरबती  को  है  |

 323976

 मैं  यह  भी  कहना  चाहता  हू  कि  हमारा
 जो  पैदर्न  अाफ  डिवेजपमें>  है  बह  एक  ही  तरह
 का  है  |  में  पूछना  चाहता  ६  कि  केरल  में
 या  मद्रास  में  या  बगाल  में  सडकें  बनाने  की
 क्या  जरूरत  है  ?  वहा  पर  इसनी  ज्यादा  जरूरत

 नहीं  है  जितनी  कि  पंजाब  शौर  राजत्यान
 जैसे  प्रदेशों  में  है  या  मुल्क  के  दूसरे  हिस्सों  में  है  t
 में  समझता  2  कि  जो  कंडिशेड्ध  जिस  जगह  पर
 प्रिवेल  करती  है,  उनके  मुलाबिक  ही  हमारा
 पैटर्न  आफ  डिवेलपर्मेट  होना  चाहिए  ।  हम
 एक  ही  दवाई  से  अलग-प्रलग  बीमारियों  का

 इलाज  नहीं  कर  सकते  है,  प्रलग-धलग  किस्म  के
 मरीजों  को  फायदा  नहीं  पहुचा  सकते  है  ।

 अ्रव  मे  कोप्राप्रटिबव  फामिंग  के  बार  में

 कुछ  कहना  चाहता  है  1  इसके  बारे  में  बहुत
 कुछ  कहा  गया  है  ।  हमारी  गवर्नमेंट  ने  बहत
 मी  जगहो  पर  जमीन  पर  सीलिग  लगाई  है  1
 तो  सीजिग  करते  का  जो  ढ़ग  है  वह  विल्कुल
 राय  है  1  ठीक  ढ्  तहां  है  7  हम  पड़ले  प्रना उस
 कर  24  हैं  कि  आज  से  फतवा  तारीख  तक
 सीलिंग  होगी  तो  जिस  जम्तीन  की  हमें  सी  or
 करती  हाती  है  उस  जमीन  का  मालिक  पहल
 से  उस  जपीन  जग  बच  देता  है  या  श्पन
 रिनेदारों  का  बाद  देता  है|  क्‍या  काई  भी
 ग्रादपी  यहा  कह  सकता  है  कि  किलली  जम्तीन
 गवर्ननेट  ते  सीलिंग  करने  के  बाद  किसी  4
 ली  ओर  क्तिनी  जमीन  को  हम  ने  लोगों  में
 बाटा  ?  मेरा  खयाल  है  कि  कोई  ऐमा  आदमी

 नहों  है  जो  यहा  पर  पूरे  झाकडे  दे  सके  कि

 हम  न  कितनी  जमीन  देश  में  पाई  ।

 कोप्रापरेटिव  फामिंग  का  ओ  हम  ने

 रेजोल्यूशन  नागपुर  में  पास  किया  है  उस  के
 बारे  में  हमारे  यहा  बहुत  बड़े-बड़े  क्रिटिसिज्म

 होत  है  ।  कोई  कहता  है  कि  यह  रूसी  बन्दी

 सिस्टम  है,  रशियन  टाइप  झाफ  फामिग  है,
 कोई  कुछ  कहता  है,  कोई कुछ  कहता  है  |

 लेकिन  यह  बात  बिल्कुल  गसत

 कप

 यहा  पर

 रशियत  टाइप  ores  फामित  नही  हो  रही  है  |

 यहां  पर  यह  ई... ह  वालम्टरी  वेशिस  पर  ही
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 रही  है।  लेकिन  मैं  भ्र्ण  करना  चाहता  ह  कि

 हालाकि  हमारे  नेता  प्राइम  मिनिस्टर  साहब  ने

 कहा  है  कि  यह  ,वालन्टरी  बेसिस  पर  होगा
 झोर  वह  डोर  टु  डोर  जमीदारों  दरवानों
 पर  जा  कर  दस्वस्ति  करेंगे  कि  वह  कोझाप-

 रेटिव  फामिग  में  ञ््रा  जाये  लेकिन  कुछ  जमी-

 दारी  फे  दिल  में  डर  है  |  उस  डर  को  दूर  करने
 के  लिए  हमें  चाहिए  कि  कुछ  न  कुछ  करे  ।  एक
 तो  यह  कि  प्राइम  मिनिस्टर  साहब  या  गवर्नमेट
 की  तरफ  से  एक  डेफिनिट  ऐड  कंटेगारिकल

 स्टेटमेंट  होना  चाहिए  जिस  में  वह  यह  कहें  कि
 लैंड  झोनरशिप  ऐजालिश  नहीं  की  जायेगी,

 डूसरे  यह  कि  वह  कहे  कि  वालन्टरी  बेसिस  पर
 आप  स  में  था  कर  ज्वा”त  हो  जाये  लेकिन
 झाण्कोप्रस्यार  हगा  ।  आप  चाहे  आप
 कोग्रापरेटिव  फामिंग  ल  +४ट्रा  कर  सकते  है
 और  तीसरी  बात  इस  में  यह  होनी  चाहिए  कि
 जमीदार  को  पूरा  हक  हो  कि  वह  भरण्नी  जमीन
 को  बै  कर  सके  या  मार्टगेज  कर  यवे  |  झगर  हम
 यह  तीन  बाते  कर  सकते  है  तो  में  सनझता  ह
 कि  हमारा  बोझआपर्टिव  फाररिग  वा  प्ॉग्राम
 फाफी  सजब्रती  से  चल  सकेगा  |

 इसी  तरह  से  संविस  काप्मापर्रेटिब्ज  की
 बा।  है।  उस  को  तो  हमे  चलाना  ही  पड़ेगा  ।
 जब  तक  हम  काझापरेटिव  फा/मग  को  अच्छे
 पैमाने  पर  नहीं  चला  पाने,  जैसा  कि  हमारा
 >जोल्ट्शन  है,  जितनी  हमारी  सप्लंस  जमीन  है
 उस  जमीन  को  लैडलेस  ऐग्रिकल्चरिस्ट्स  को
 है बर  उस  में  कोआपरेटिव  फामिंग  गवर्नसेट
 को  वरनी  चाहिपे  ft  में  चाहूगा  कि  वह  कम  से
 कम  तीन  साल  तक  चले  ताकि  लोग  उस  से

 तजुर्बा  हासिल  करे  ।  सीलिग  के  बारे  में  एक
 ध्वाहट  मेरे  मन  में  है।  जब  में  आम  जमीदारो
 से  बात  करता  हू  तो  पता  लगता  है  कि  उन  के
 झन्दर  यह  भी  फीलिग  है  कि  हमारी  जमीनों
 पर  सीलिंग  कर  के  तो  गव्तमेंट  में  उसे  ले  लिया,
 लेकिन  जो  पूजीर्षात  हैं  उन  की  पूजी  पर  पता

 नही  कोई  सीक्तिग  लगने  जा  रही  है  मा  नहीं  ।
 इसलिये  से  मिषेदन  करूगा  1 अ  ३०००  स०
 न्तक  की  यह  सीलिंग  सगाई  जाती  चाहिए  ।
 इनकम  टैक्स  कुछ  ऐसा  हो  कि  ३०००  द 2  के
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 बाद  जो  कुछ  भी  हो  वह  सरकार  के  कब्ज  में

 खुद  ही  श्  जाय  ।  जहा  तक  तन्स्याह  की  बात  है,
 सीलिंग  झान  पेमेंट  भी  होनी  चाहिए  |  मैं
 चाहत।  ह  कि  ज्यादा  से  ज्यादा  तन्ख्वाह  हो
 १५००  Fo  और  कम  से  कम  लन्ख्वाह  हों
 {yo  To  |  अगर  हस  से  ज्यादा  तन्म्वाह  हम
 रखते  ई  तो  लोगों  में  यह  भावना  बैदा  होगी
 कि  हम  गरीब  को  मारना  चाहते  है  |

 हमारे  द 1-16  Go  या  ८०  फीसटी  लोग  गायों
 में  रहते  €  (aa  हम  सचमुच  इस  हिसाव  से
 उन  के  लिए  अपने  अजट  से  पैसा  दे;  हैं  ?  में
 समझता  हू  वि  बिल्कुल  नहीं  देते  ।  में  झर्ज
 करना  चाहता  ह  कि  हमारे  सारे  टैक्स  का
 कम  से  कम  ८  ६  परसेन्ट  लैंड  कबन्द  से
 आता  है  जो  कि  श्ाज  कल  के  हिसाब  से
 ७०  चारो  Te  दनता  है  |  वह  बम  से  कम
 शाप  गाव  पचायनी  को  दे  ।  यह  कोर्ट  बहुत
 जाशदा  म्पया  नहीं  है  ।  उस  से  गाव  प्राय
 <पना  चाम  बग  सबंगी  i  पचापतों  के  मेत्ता-
 ल्लिक  में  ग्रज  करना  चाहता  7  पबा  क्षम  वा
 पचायनों  को  टेवलप  करने  के  लिए  बहन
 कोशिश  करनी  है  t  हमारे  गाव  पचाण्तों  रे
 जो  सरपच  होत  हैं  उन  के  लिए  एक  मसिनिमम
 न्टैन्डई  आफ  एजवैशन  रखना  चाहिए  साथ  हो
 एक  सरपच  को  बराबर  बहल  दिनो  तवा  नहीं
 रसना  चाहिए  ।  उसे  को  हमेशा  के  लि,
 सरपच  नहीं  बनाना  चाहिए  1  सरपच  का

 दुबारा  दो  साल  »  बाद  एलेक्ट  करना  चाहिए  It
 इसी  तरह  से  जा  सरपच  होता  है  उस  को

 कर्टूबट  ब्रौर  एग्जिक्यूटिव  दोनों  अ्रथारिटीज़

 नही  होनी  चाहिणे,  बल्कि  जो  फनल
 कोपग्मापरेटिव्ज  हैं  गाव  में,  वह  सारा  काम  करे
 शौर  वह  पचायतो  के  मातहत  हो  ।  में  समझता

 हू  कि  इस  तरह  से  पचायतों  का  काम  बहुत
 ठीक  ढग  से  चल  सकेगा  t  पचारतों  में  हरिजनो
 भौर  भौरतो  के  लिए  रिजवंशन  होना  चाहिए  i
 जब  तक  हम  यह  नहीं  करेगे  तब  तक  हमारे
 मबों  में  मह  भावना  चलती  ्ह्यी  कि  हरिजनों
 और  शौरतों  के  साथ  बिल्कुल  झच्छा  सुलक
 नही  होता।  में  गवर्नमेंट  से  यह  भी  भर्ज  करना

 भझाहता  हूं  कि  लोगो  को  wer  मसला  तो  है  ,
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 [ओ  अजित  सिंह]

 कुल्ली,  गुल्ली  धौर  जुल्ली  ।  हम  से  बड़े-बड़े
 प्लैन्स  बनाये  है  ।  हमारे  मुल्क  की  जो  बड़ी
 इन्डस्ट्री  है  वह  है  ऐग्रिकल्चर  इंडस्ट्री  ।  हमारा

 मुल्क  ऐंग्रिकल्थरिस्ट्स  का  मुल्क  है  ।  हमारी
 एकानमी  इसी  पर  कस  करती  है।  so  फी  सदी
 लोग  ऐग्रिकल्चरल  एकानमी  में  रहते  है  ।

 इसलिए  मैं  झज  करूंगा  कि  हम  को  ज्यादा  से
 ज्यादा  फटिलाइजर  फैक्ट्रीज  बनाने  पर  जोर
 देना  चाहिए  t  हम  जो  भी  चाहें  प्रोजेक्ट्स  बनायें
 लेकिन  साथ-साथ  इस  तरफ  भी  ध्यान  देना

 हमारे  लिए  झअजहद  जरूरी  है  !

 भ्राविर  में  मैं  जनाबवाला,  आ्राप  का

 बहुत-बहुत  घन्यवाद  करता  हूं  कि  आप  ने

 मुझे  बोलने  का  मौका  दिया  और  जो  बिल

 हमारे  वित्त  मंत्री  महोदय  यहा  लाये  है  उस  को
 त्तते  दिल  से  सपोर्ट  करता  हूं  ।

 Shri  Achar  (Mangalore):  Immediat-
 ely  after  the  hon.  Finance  Minister
 moved  for  taking  the  Finance  Bill
 into  consideration,  we  had  two
 speeches  from  the  opposition  side,  one
 speech  opposing  the  other,  ४  I  may
 say  80.  *

 Hon  Member,  Shri  Masam,  in  sub-
 stance,  complained  that  the  corpora-
 tions  were  being  taxed  too  much,  that
 the  new  grossing  system  would  affect
 badly  the  small  shareholder.  So,  on
 the  whole,  he  was  against  taxing
 corporations.  On  the  question  of
 income-tax  also,  he  more  or  less
 expressed  opposition.

 Immediately  after  that,  the  hen.
 Member  who  spoke  on  behalf  of  the
 Communist  Party  complained  that  the
 common  man—I  do  not  know  what
 exactly  38  meant  by  that  phrase—was
 very  heavily  taxed;  and  he  was
 against  indirect  taxation.  If  would  like
 to  say  a  word  or  two  on  these  aspects
 of  the  question  before  I  suggest  a
 few  points  and  argue  in  their  favour.

 In  this  country,  if  we  are  to  omit
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 average  people  with  average  income
 —I  do  not  know  whether  we  will  be
 able  to  raise  any  taxes.  The  extre-
 mely  poor  section  I  know  cannot  be
 taxed;  they  have  no  capacity  to  pay
 at  all.  But  can  we  omit  taxing  the
 common  man?  After  all,  the  country
 Is  comparatively  poor,  Most  of
 the  people  are  common.  The
 uncommon  men  with  large  incomes
 are  very  few  in  number.  This  posi-
 thon  has  to  be  realised,  unless  our
 friends  go  to  the  extent  of  saying
 that  we  should  give  up  not  only  the
 Plan  but  should  also  say  that  the
 administration  also  should  not  go  on.
 With  all  respect  to  Memberg  on  the
 other  side.  I  would  request  them  to
 consider  this  aspect  of  the  question,
 whether  this  country  can  nave  suffi-
 cient  resources  without  taxing  cor-
 porations.  After  all  this  country  has
 only  got  a  large  population  of  common
 men  with  average  income.  If  we
 consider  this  aspect,  I  submit  the
 excise  duty  and  the  indirect  taxes  are
 absolutely  necessary.

 Shri  M.  B.  Thakore  (Patan):  How
 much?

 Shri  Achar:  I  did  not  catch  what
 the  hon  Member  said.

 Mr.  Deputy-Speaker:  An  interrup-
 tion  that  does  not  reach  the  hon  Mem-
 ber  35  not  intended  for  him.

 Shri  Achar:  Yes,  I.  will  try  ०
 ignore  it,  the  more  so  because  I  have
 got  only  a  limited  time  at  my  disposal

 With  regard  to  income  tax  or  cor-
 poration  tax,  no  daubt  we  have  to
 have  them.  If  we  look  into  the  figures,
 especially  with  regard  to  income  tax,
 we  find  that  they  are  getting  static.
 The  income  is  not  showing  any  pro-
 gressive  trend  whatsoever.  We  are
 for  a  socialist  State.  In  feet,  we  wan‘
 to  bring  down  the  income  of  the  richer
 classes  while  we  reise  the  income  of
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 should  increase.  Specially  when  we
 see  the  income  tax  figures,  we  feel
 very  much  disappointed.  I  find  hardly
 any  progress  made  in  this  respect.
 The  figures  of  income-tax  receipts  are
 as  fo.lows:  1885-56  Rs.  76  crores,
 1956-57  ह: भी  92  crores,  1057-58  Rs.  90
 crores  and  1958-59,  Rs,  86  crores.  The
 income  from  this  source  budgeted  for
 this  year  is  only  Rs.  87  crores.  It
 ought  to  make  more  progress.

 I  have  heard  the  argument  often
 put  forth  that  the  minimum  in  the
 slab  should  be  reduced.  I  do  not
 agree  with  that  proposition.  After  all,
 if  we  take  the  average  income  of  a
 person  in  our  country,  it  is  poor.  In
 fact,  people  getting  an  income  of
 Rs.  3000  or  Rs.  3500  per  year  are  prob-
 ably  small  in  number,  and  people  with
 a  higher  income  are  much  less.  The
 former  Finance  Minister,  while
 introducing  the  new  system  of  taxa-
 tion  often  repeated  that  we  must  have
 a  system  which  will  be  very  elastic
 and  he  suggested  this  system  of
 taxation  so  that  we  may  have  a  very
 elastic  source  of  income.  By  raising
 half  a  per  cent  or  one  per  cent  we
 must  be  able  to  raise  the  money
 required.  There  must  be  machinery
 ready  to  collect  it,  so  that  if  there  is
 a  contingency  or  extraordinary  cir-
 cumstance  arising,  the  country  must
 be  in  a  position  to  tap  that  source  and
 get  the  money.  From  that  point  of
 view,  the  persons  with  higher  incomes
 are  very  few  and  those  who  could  be
 considered  as  very  rich  are  still  fewer
 in  number,  and  the  country  will  not
 be  able  to  get  all  the  resources  it
 wants  from  taxing  them.  At  the  same
 time,  we  have  to  remember  this  fact
 that  these  richer  people  should  be
 taxed  more.  There  is  no  doubt  about
 it,  though  we  cannot  go  to  the  extent
 of  cutting  down  all  incentives.  If  we
 look  into  the  budget,  we  find  that
 our  total  deficit  is  something  like
 Rs.  222  crores.  Even  the  revenue
 account  deficit  is  Rs.  82  crores.  By
 the  taxation  proposals  of  this  year,
 we  are  hardly  making  Rs.  28  crores.
 T  am  not  thinking  of  the  overall
 deficit,  but  even  if  we  think  of  the
 Tevenue  account  deficit,  it  is  some-
 thing  Tike  Re.  88  crores.  When  this
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 is  the  position,  I  ask  with  all  respect:
 is  it  ever  possible  for  any  Finance
 Minister  to  reduce  the  indirect  taxes,
 whether  it  be  excise  or  customs?  In
 addition,  we  have  the  problem  so  far
 as  customs  revenue  is  concerned,  on
 account  of  reduction  of  imports.
 Licences  cannot  be  issued  and  on
 account  of  that  the  income  from
 import  duty  is  going  down.  When
 that  is  the  position,  unless  we  are
 to  be  driven  to  the  position  of  giving
 up  the  Plan—which  nobody  advocates
 —it  is  not  possible  either  to  avoid
 this  indirect  taxation  or  the  taxes  on
 income.

 One  important  feature  which  T
 would  lhke  to  mention  regarding  the
 present  Finance  Bill  is  with  regard
 to  an  increase  in  wealth  tax  rate  of
 only  half  per  cent.  This  c.eauy
 indicates  the  elasticity  which  the
 former  Finance  Minister  was  probably
 th  nking  of.  By  increasing  the  rate
 by  only  half  per  cent—the  incidence
 of  this  falls  on  people  with  fairly  big
 property—we  get  an  income  of  Rs.  2°5
 crores.  No  doubt,  we  have  not
 realised  from  other  taxes,  the  estate
 duty,  expenditure  tax  and  other  forms
 of  taxes  as  much  as  we  ought  to  have,
 probably  because  the  machinery  for
 collection  is  net  sufficiently  equipped
 as  yet;  but  all  the  same,  we  see  this
 indication  that  by  raising  the  wealth
 tax  by  only  half  per  cent,  we  are  able
 to  realise  Rs.  2°5  crores.  I  would
 consider  this  aspect  of  the  Bill  a  very
 important  aspect  and  I  think  this  will
 give  us  more  scope  in  future  years.

 Then  I  would  like  to  mention  that
 we  have  to  be  a  little  careful  about
 taxing  the  poorest.  When  we  got  a
 windfall  of  about  Rs.  730  crores  in
 respect  of  ०४,  specially  petrol  and
 petroleum  products,  I  plead  with  our
 Finance  Minister  that  some  relief
 must  be  given.  With  regard  to  kero-
 sene  oil,  I  also  submitted  last  time
 that  it  is  one  of  the  most  essential
 items  specially  required  in  the  village
 parts.  The  Finance  Minister  was  very
 sympathetic.  He  said  he  would  have
 g  ven  that  relief  put  for  the  fact  that
 it  would  not  reach  down  the  poor
 man.  With  all  respect,  I  submit  that
 that  may  not  be  a  very  correct  poal-
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 tion.  In  fact,  his  own  junior  colleague,
 Shri  K.  D.  Malviya,  when  arguing  that
 point  said  that  they  did  not  want  to
 reduce  the  tax  because  that  would
 increase  consumption.  If  I  may  sub-
 mit,  practically  one  argument  cuts  the
 other.  If  the  price  goes  down,  Shri
 K.  D.  Malviya  says  that  consumption
 will  increase.  That  means  the  benefit
 goes  down  to  the  poorest  man.  The
 benefit  is  not  taken  away  by  the
 middleman.  That  has  been  the  history
 not  only*of  this  kerosene  oil.  I  will
 give  the  instance  of  salt.  In  our
 country,  salt  is  such  an  essential
 thing—now,  of  course,  no  tax  35  there
 on  that—and  an  increase  of  even  2
 or  3  pies  meant  that  the  poor  man
 could  not  purchase  his  salt.  Con-
 sequently,  consumption  decreased  and
 such  a  life-giving  material  could  not
 be  purchased.  That  is  the  reason  why
 Mahatmaji  took  up  salt  as  a  symbol
 of  satyagraha  and  marched  to  Dandi.
 Similarly,  I  would  submit  that  some
 relief  should  be  given  on  such  essen-
 tial  items  like  kerosene  and  others.

 There  is  only  one  more  point  which
 I  want  to  deal  with.  There  seems  to
 be  a  school  of  thought  that  people  in
 the  agrarian  parts  are  not  substantial-
 ly  taxed.  I  find  that  even  Prof.
 Mahalanobis,  our  economic  expert
 seems  to  be  of  that  view.  In  a  recent
 article  in  the  Hindusthan  Standard  he
 writes  that  agriculture  contributes
 more  than  50  per  cent  of  our  national
 income  but  it  has  not  been  possible
 yet  to  tax  the  agriculturist  to  realise
 adequate  resources  to  pay  for  the
 Pian.  3  submit  that  this  proposition
 seems  to  be  that  of  a  city  dweller.

 I  do  submit  that  the  villagers  are
 sufficiently  taxed—taxed  to  their.
 capacity.  I  am  not  thinking  whether
 it  is  more  or  less.  So  far  as  excise
 and  customs  are  concerned,  every-
 body  is  taxed.  So  far  as  other  items
 like  income-tax  and  others  are  con-
 cerned,  the  richer  people  87९  taxed.
 But,  look  at  the  agriculturist.  His
 income  is  not  taken  into  considera-
 tion.  Even  if  he  has  a  small  amount,
 hardly  an  income  of  Rs.  200  to  Rs.  300,
 he  is  made  to  pay  the  land  revenue.
 Income  is  not  the  consideration.
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 Take  the  result  of  the  recent  land
 reforms.  Even  with  regard  to  small
 landholders  with  an  income  of
 Rs.  1,000  or  Rs.  1,500,  or  even  Rs.  2,000
 --the  hon,  Finance  Minister  coming
 from  Bombay  knows  it  very  well—
 the  rent  from  property  has  been  re-
 duced  to  one-sixth  whereas  it  was
 formerly  one-half.  Consequently,
 what  has  happened  this  year?  The
 small  Jandholder  is  taxed  so  highly—
 even  30  per  cent  or  more—much  more
 than  what  is  levied  from  the  bigger
 landlords  or  other  people  living  ip
 towns,

 As  I!  said  previously,  it  is  not  the
 amount  that  matters.  It  is  really  the
 capacity,  the  income  of  the  people
 and  what  they  can  afford  to  pay  and
 what  source  of  living  they  have  got.
 From  that  point  of  view,  I  submit
 that  this  theory  of  so  eminent  an
 economist  as  Prof.  Mahalanobis  that
 the  villagers  are  not  taxed  highly  does
 not  seem  to  be  correct.  I  hope  his
 idea  that  a  new  scheme  of  taxation
 must  be  brought  in  to  tax  the
 agrarian  people  will  not  do  bhim
 credit.

 sit  erat  ant  (देवरिया)  :  उपाध्यक्ष

 महोदय,  मुझे  आपसे  यह  निवेदन  करना  है  कि
 श्राज  मुल्क  में  कर  भार  बढ़  रहा  है।  जब  हम
 देखते  है  पढ़ते  है  शौर  सुनते  हैं  कि इस  मुल्क  का
 भौसतन  कर  भार  उतना  ही  है  जितना  कि

 बड़े-बड़े  मुल्कों  में  है  तो  भाषचर्य  होता  है  कि

 एक  गरीब  देश  की  जनता  और  लोगों  की
 पाकिटों  से  इतना  पैसा  निकालना  कहां  तक
 उचित  है  ?  लोगों  पर  कर  लगाने  से  सरकारी
 खज़ाना  जरूर  बढ़ता  है  नभौर  उससे  सरकारों
 कार्य  भी  होते  है  किन्तु  कया  जनता  में  इतना
 दम  रह  जाता  है  कि  बह  अपने  कर  भार  को

 लेकर  जल  सके  ?  में  समझता  हूं  कि  बुनियादी
 यही  ग़लती  है  कि  जब  से  स्वाभीनता  प्राप्त

 हुई  है  सरकार  ने  झपने  खज़ाने  को  निरन्तर

 बढ़ाया  है  सरकार  ने  बड़े-बड़े  काम  किये  है  ।
 जनता  से  रुपये  लेकर  शौर  बाहर  से  कर्जा
 लेकर  काम  किये  गये  किन्तु  जनता  इस  योग्य

 नहीं  रह  गई  कि  वह  अपने  कॉर्य  को  सम्हाल
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 सके  t  sed  सम्हलने  की  क्षमता  भर  हनि-
 शियेटिव  दूर  होता  जा  रहा  है  1  यह  बडे  खतरे
 की  बात  है  क्‍योंकि  यदि  जनता  में  खुद  भी

 उत्साह  न  हों,  उमग  न  हो,  इतिशियेटिव  लेने
 की  भावता  न  हो  तो  चाहे  बडे  से  बड़ा  कोई
 प्लान  बाहरी  मुल्क  की  बदौलत  झाप  इस

 मुल्क  में  खड़ा  कर  दीजिये,  उससे  इस  मुल्क  की
 तरक्की  नहीं  हो  सकती  ।  एक  दूसरे  प्रकार  की

 गुलामी  होगी  जिससे  कि  नीचे  हम  दब  जायेंगे  t

 इसलिए  में  भापसे  यह  निवेदन  करना  चाहता

 हैं  कि सरकार  चलाने  के  लिए  भाप  कर  भार
 उतना  ही  रखिये  जितना  कि  जरूरी  हो  और
 जैसे  कि  गाय  से  दूध  लेते  समय  उसके  बछडे
 के  लिए  दूध  छोड  देना  चाहिए  जिससे  कि
 झागे  भी  दूध  मिलता  रहे  शौर  गाय  के  थनो  से
 तमाम  दूध  एकदम  न  निचोड  लेना  चाहिए  ।

 द... थ  यदि  सरकार  की  क्षमता  बढ़ी  है  तो
 जनता  की  क्षमता  किस  प्रकार  घटी  है  इसके
 लिए  एक  ही  उदाहरण  में  भ्रापके  सामने  देना
 चाहता  हु  और  वह  देश  में  प्रनाज  का  उत्पादन
 है  ।  श्राप  कहेगे  कि  इस  मुल्क  में  गल्ले  का
 उत्पादन  बढ़ा  है  लेकिन  मै  पूछना  चाहता  हू
 कि  क्‍या  बढ़ा  है  -  जब  सन्‌  १६४७  में  हमारे
 देश  में  स्व॒राज्य  आया  उस  समय  २६  लाख  टन
 गलला  बाहर  से  आता  था  |  स्वाधीनता  के  बाद

 सन्‌  १६४८-४६  में  झापने  ग्रो  मोर  फूड  कैम्पेन
 के  लिए  करोड़ो  रुपये  स्व्च  किये  लेकिन
 स्ाद्यान्न  का  उत्पादन  कितना  बढ़ा  ?  चाहे
 कुछ  भी  बढा  हो  लेकिन  सन्‌  १६४६  में  भ्रापको

 ३७  लाख  टन  अनाज  बाहर  से  मगाना  पड़ा  |

 सन्‌  ५०  में  कुछ  कम  हुआ  ।  फिर  RL RKD
 में  अपको  ४७  लाख  टन  अनाज  विदेशों  से
 मगाना  पड़ा  ।  हकीकत  यह  है  कि  हर  साल

 भापको  आहर  से  गल्ला  मगाना  पड  रहा  है
 भऔर  मालूम  ऐसा  देता  है  कि  बिना  बाहर  की

 सहायता  के  झाप  जी  नहीं  सकते  ।  लेकिन

 मेरी  समझ  में  यह  नही  शाता  कि  इडिपेंडेंस
 के  पहले  यहां  के  लोग  भपने  गल्ले  शौर  बाहर
 का  कम  गल्ला  मंगा  कर  जीवित  रह  सके

 तो  कोई  कारण  नहीं  दिखाई  देता  कि  स्वाधीनता
 के  पश्चात्‌  झापको  बाहर  से  यह  करोड़ो  टन
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 गल्ला  क्‍यों  मगाना  पड  रहा  है  ?  मै  सदन  को
 यह  बतलाना  चाहता  हु  कि  २  करोड,  ८५  लाख
 और  ५८  हजार  टन  अनाज  हम  ने  भाज़ादी  के
 बाद  से  इस  देश  में  मगाया  है  पौर  उस  पर
 कई  झरब  व  करोड़ो  रुपये  खर्च  किये  है  भौर
 मैं  समझता  हु  कि  श्राप  भी  इसको  अच्छी  तरह
 से  जानते  है  |  मेरा  यह  कहना  है  कि  आपका
 ग्रो  मोर  फूड  कैम्पेन  फेल  हुआ  और  झाप  इस
 देश  में  किसानों  द्वारा  खाद्यान्न  का  उत्पादन
 काफी  तौर  पर  नहीं  बढ़ा  सके  और  इसका
 कारण  यह  है  कि  इस  सम्बन्ध  में  सरकार  ने
 जो  करोडो  रुपये  भ्रपने  अफसरों  के  जरिये
 खर्च  किये  वह  किसानों  तक  पहुच  भी  नहीं  सके  ।
 किसानों  में  उन  से  दम  नहीं  आया,  दिलासा

 नहीं  आया,  उत्साह  नही  बेदा  हुआ  भौर  उनमें

 इनिशियेटिव  पैदा  नहीं  हुआ  ।  इस  तरीके  से
 योजनाझों  के  पीछे  श्राप  जब  किसानों  की
 दबाते  जायेंगे  तो  वे  उमर  नहीं  पायेंगे  ।  अगर
 भ्राप  यह  समझते  हैं  कि  इस  मुल्क  को  हस
 दिल्ली,  लखनऊ,  कलकत्ता  भौर  बम्बई  झादि
 बड़े-बड़े  नगरो  में  बैठ  कर  बना  लेंगे  तो  झाप
 गलती  पर  हैं।  मुल्क  को  बढ़ाने  के  लिए  प्लौर
 देश  में  खाद्यान्न  का  उत्पादन  बढ़ाने  के  लिए
 ग्राप  अपने  मौजूदा  काम  के  तरीकों  झौर

 पालिसी  को  बदलिये  भौर  ऐसी  नीति  भ्रखत्यार
 कीजिये  जिससे  कि  गरीब  किसान  और  मजदूरो
 में  काम  करने  के  लिए  उत्साह  झायें  और  वे

 खूद  आगे  बढ  कर  कमर  कस  कर  मुल्क  को

 बनाने  में  जुट  जायें  और  में  यह  समझने  लगें

 कि  उनको  यह  काम  करना  है  a

 मैं गर  वक्‍त  मिला  तो  सहयोगी  खेती

 के  बारे  में  भी  कुछ  कहगा  ।  लेकिन यहा  पर
 इतना  जरूर  कह  देना  चाहता  हु  कि  इसके

 जरिये  फसरों  को  खेती  न  बना  दीजियेगा

 जिससे  कि  किसान  शौर  तबाह  हो  जाये  ।

 सहयोगी  खेती  ची  चीज़  है।  उस

 का  हस  समर्थन  करते  हैं  भौर  वह  होनी

 चाहिये  लेकिन  वह  किसानो  की  दी

 साइड  से  उन  से  एक  प्रकार  से  सहयोग

 करके  ही  भपनी  लेती  चलाते  हैं।  इस  मुल्क में
 झाप  जानते  हैं  कि एक-एक  गज  के  जमीन  के
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 टुकड़े  पर  किसान  खेती  करता  है  झर  उसको  उत्पादन  खर्च  ३१  रुपये  २६  नये  पैसे  पड़े  उनसे
 जोतता  है  भौर  वे  भापत  में  एक  दूसरे  से  सहयोग  भी  ४  दुपये  टैक्स  लिया  जाय  शौर  जिसका
 करके  खेतीबाड़ी  करते  हैं।  में  चाहता  हूं  कि  कि  उत्पादन  खर्च  २२  रुपये  पड़ें,  उत्पादन

 'भाषस
 में  किसानों  की  इस  सहयोग  की  भावना  सच  २२  रुपये  के  भी  कम  पड़े  उससे  भी  इतना

 को  डवलप  किया  जाय,  उनकी  सहायता  की  ही  लिया  जाय  यह  कोई  हिसाब  है  ?  में  समझता
 जाय  |  उनके  हाथ  पकड़  कर  उन्हें  ऊपर  उठाइये

 ऐसा  यदि  झाप  करेंगे  तो  देश  झागे  बढ़  सफेगा
 अस्यथा  नहीं  ।

 में  झापसे  यह  निवेदन  कूं  कि  इसी
 गलती  के  कारण  कि  इस  टैक्सेशन  से  सरकारी
 खज़ाने  में  प्रभिवृद्धि  होती  है  शौर  भागे  भी

 हो  और  उसी  गलत  खयाल  को  लेकर  हमारे
 एक  साथी  ने  खंडसारी  के  सवाल  को  उठाया

 शर  उन्होंने  कहा  कि  यह  टैक्स  लगना  चाहिये

 उन्होंने  उसके  लिए  दलील  यह  दी  कि  चीनी
 जब  ३६  रुपये  मन  बिकती  हैं  तो  उससे  १३
 झुपये  का  सरकार  को  मुनाफ़ा  होता  है  शौर
 खंडसारी  ३३  रुपये  प्रति  मन  बिकती  है  तो
 क्‍या  सरकार  को  उससे  मुनाफ़ा  नहीं  मिलना

 बाहिये  ?  प्रगर  बात  इतनी  ही  सी  हो  तो  यह

 बहुत  सुन्दर  जंचती  है  कि  उनसे  ज़रूर  टैबस

 लेना  चाहिये  किन्तु  में  भापसे  निवेदन  करूं  कि

 १३  रुपये  टैक्स  देने  के  बावजूद  भी  २२  रुपये

 बर  जो  यहां  मिलों  की  चीनी  बिकती  है  तो

 खाद्य  मंत्री  महोदय  ने  एक  मर्तेबा  झपनी  स्पीच
 में  कहा  था  कि  हमको  विदेशों  में  जो  चीनी
 भेजनी  पड़ती  है  वह  विदेस  में  श्न्य  देशों  के

 मुकाबले  में  १७  रुपये  पड़ती  है  |  २२  रुपये  पर
 भी  पैदा  करके  उनको  मुनाफ़ा  है  तो  क्या  भाप
 मिल  की  चीनी  और  लंडसारी  शक्कर  को

 एक  ही  तुला  पर  रख  देंगे  ?  उत्तर  प्रदेश

 में  संडसारी  बालों  का  एक  भसोसियेश्न  है
 जिसका  कि  मास  go  fo  ae  एंड
 खंदसारी  भ्रसो(सयेशन  हैं  उनकी  तरफ
 से  एक  पैम्फलेट  शाया  हुमा  है
 जिसंसे  उन्होंने  सरकार  से  अपील  की  है  भौर

 सब  बातों  की  तकलीफों  का  रोना  रोया  है  ,

 उन्होंने  दिखलाया  है  कि  हमारी  खंडसारी

 का  जो  उत्पादन  है  वह  ३१  रुपये  भौर  २६  मये

 पैसे  पर  मांड  पड़ता  है  तो  भव  जिसका  कि

 +

 हैं  कि  जिसके  कि  हाथ  में  शासन  की  बआागडोर

 हैं  उसको  इसी  तर्क  झर  इसी  हिसाब  से  चलना

 होगा  ।  मै  यह  नहीं  कहता  कि  ३१  रुपय  और
 २६  नये  पैसे  उनके  कहां  सके  जायज  हैं
 लेकिन  आपके  ज़रिये  में  वित्त  मंत्री  महोदय  से

 इतना  जरूर  निवेदन  करना  चाहता  हूं  कि
 उनके  इस  हिसाब  में  भ्रगर  कोई  गलती  है  तो
 मंत्री  जी  कोई  कमेटी  बसा  कर  या  किसी  झभौर
 तरीके  से  इसकी  जांच  करा  लें  और  जो  सही
 उनका  उत्पादन  खयं  हो  उसके  भ्रनुसार  टैक्स
 लगायें  नहीं  तो  नहीं  लगाना  चाहिये।  मै  तो
 आपसे  कहूं  कि  खंडसारी  पर  टैक्स  मही  लगाना

 चाहिये  ।  मिलों  पर,  बडे-बड़ें  जो  उद्योग  धंधे  है
 बढ़े  बड़े  प्रामदनी  के  ज़रिये  है  उन  पर  आप
 टैक्स  लगाहये  लेकिन  खंडसारी  पर,  छोटी-छोटी
 स्मौल  स्केल  इंडस्ट्रीज  पर  शौर  कौटेज  इंडस्ट्रीज
 पर  भी  यदि  आप  टैक्स  लगाते  है  तो  मेरा  पहना

 &  कि  उसमें  छोटी  शौर  वडी  झौर  इडस्द्रीज  में
 टैक्स  के  बारे  में  कुछ  मेंद  तो  होना  चाहिये।  उन-
 का  कुछ  हिसाब  तो  होना  चाहिये,  कोई  तारतम्य
 तो  होना  ही  चाहिये  झ्रापको  टेक्स  लगाना  है
 तो  बड़े  बड़े  उस्तोगों  भौर  कारणानों  पर  लगा-

 इये  ।  लेकिन  झ्ापको  यह  याद  रखना  भाहिये
 कि  हमारे  देश  में  जो  छोटे-छोटे  गृह  भौर  कुटीर
 उद्योग  चलते  हैँ  भौर  जिनमें  कि  हमारे  लाखों
 लोग  रोजी  कमा  रहे  हैं  उन  पर  झाप  बजाय
 टैक्स  लगाने  के  उनको  पनपने  शौर  प्रोत्साहन
 देने  की  कोशिश  कीजिये  ।  यह  बड़े  खतरे  की
 चीज़  होगी  झगर  भाप  इसके  विरुद्ध  आचरण
 करते  हैं।  प्मी  मेरे  एक  मित्र  ते  ल'  कहा

 उसको  सुन  कर  मुझे  बड़ा  दुःख  हुआ  ।  उन्होंने
 कहा  कि  ये  उस  खिले  से  झाते  है  जहां  कि  १४
 चीनी  फ़ैक्टरीज़  हैं।  मैं  भी  उसी  जिले  के  झाता

 हूं  जहां  कि  १४  चीनी  मिलें  हैं  सौर  साथ  हमारा
 उनका  यही  झगड़ा  है  t  पता  नहीं  हसारे-झानरे-
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 ae  सदस्य  कैसे  इन  १४  फैक्टरियों  से  प्रभावित

 हो  गये  ?  किन्तु  मै  तो  कहता  र्  कि  यही  झगडा

 है  हमारा  ।  हम  कहते  हैं  कि  ऐ  मिल  वालो

 सुम  यह  २२  रुपये  पर  जो  चीनी  पैदा  करते  हो
 उससे  कौस्ट  आफ  प्रोश्वशन  जनता  के  सामने
 रखो  क्‍या  तुमने  कभी  बतलाया  कि  तुम्हारा
 सही  मायने  में  क्या  कौस्ट  झाफ  प्रोडक्दान  है  ?

 सी  बाल  पर  वहा  हमारा  क्षगड़ा  शुरू  होता  है  ।

 इसी  तरह  से  गई  की  कास्ट  झाफ  प्रोडक्शन

 शर  उसकी  प्राइस  का  सवाल  है  ।  इसके  लिये

 हुर  साल  हड़तालें  होती  है,  अनशन  होता  है,
 लोगो  को  जेल  जाना  पडता  है,  साधारण

 किसान  को,  मेम्बर्स  को,  एम०  एल०  एज०
 को  शौर  एम०  वीज  को  t  यह  सब  सरकार
 का  इस  झोर  ध्यान  दिलाने  के  लिए  किया  जाता

 है  लेकिन  कभी  कभी  सरकार  इसको  पोली-

 टिकल  सवाल  बता  कर  टाल  देती  है  भौर

 कहती  है  कि  यह  पार्टियों  का  झगडा  है
 भर  इसके  पीछे  पोलीटीकिल  स्टर है 1  मैं

 आपसे  नमता  के  साथ  निवेदन  करना  चाहता

 हूं,  मनत  जी,  कि  यह  पार्टी  का  सवाल  नही  है,
 यह  किसानों  का  सवाल  है,  यह  गन्ने  का सवाल

 है  भौर  यह  उठते  हुए  हिन्दुस्तान  के  गरीब
 लोगों  का  सवाल  हूँ  शौर  यह  उस  उद्योग  चे
 का  सवाल  है  कि  जिसमें  हजारो  नही,  लाखों

 नहीं  बल्कि  करोड़ों  लोग  लगे  हुए  है  |  यह
 उनकी  जीविका  का  सवाल  है  t  से  भापसे  निवे-

 दन  करता  हूं  कि  भाप  एक  कमेटी  बनायें,

 इसकी  जांख  कीजिये  शौर  उसी  में  ते  कीजिये
 कि  खंडसारी  वालो  को  क्‍या  पड़ता  है  भगर
 उनको  बहुत  मुनाफा  है  तो  उनसे  ले  लीजिये,
 शौर  उसी  में  यह  ते  कीजिय  कि  ग्झे  वालों  को

 क्‍या  पड़ता  हैं  और  शूगर  केन  फैक्टरीज़  उनको

 कितना  श्य्स  रही  हैं|  तो,  मंत्री  जी,  मैं  झापसे

 यह  बहुत  ही  ममता  के  साथ  कहना  चाहता  हू
 कि  यह  सवाल  टालने  का  नही  है  I  भाप  खड़-
 सारी  पर  यह  कह  क्र  टैक्स  लगा  सकते  हैं
 कि  वह  ३६  रुपये  पर  बेचते  हैं  भौर  यह  ३२
 अपन  पर  देचते  हैं  भौर  उससे  हम  को  १३
 रुपया  मिल  जाता  है  t  भाप  इन  से  भी  १३
 रुपमा  से  लौजिये  भोर  मे  छोटे  सोग  हैं  इनसे
 आप,  २१  रुपया  से  लीजिये  बौर  उनके  लिये
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 ६4 अ  रुपया  ही  छोड़  दोजिये  क्योंकि  ये  ज्यादा
 बोल  नहीं  सकते  ।  लेकिन  इस  तरह  से  टैक्स
 लगाने  से  और  इस  तरह  से  अन्धाधुन्ध  करने  से
 काम  नहीं  जल  सकता  ।  इस  हाउस  को  भी  यह
 देखना  चाहिए  कि  यह  हिन्दुस्तान  के  गरीबों
 की  बात  है,  इस  तरफ  आपको  तवज्जह  देनी
 चाहिए  t  में  तो  झाप  से  बहुत  ही  नग्रता  के
 साथ  पून  यह  निवेदन  करता  हूं  कि  यदि  हो
 सके  तो  आप  उदारता  के  साथ  इस  खडसारी
 के  टैक्स  को  स्थगित  ही  कर  दीजिये  शौर  इस
 बात  की  जाव  कौजिये  कि  इसकी  कास्ट  आफ
 प्रोडक्शन  कया  है  t  इसमें  हमारा  सवाल  भी

 हल  हो  जायेगा  ।  हम  गन्ने  बाले  हर  साल  जेल
 जाते  हैं,  हडताल  करते  हैं  किसानो  के  आग्रह
 पर  उनके  हित  के  लिये  हमारा  प्रश्न  भी  इस
 तरह  से  हल  हो  जायेगा  ।  उत्तर  श्रदेश  की
 सरकार  ने  इस  दिशा  में  कदम  उठाने  का
 विचार  क्रिया  था  ।  वह  एक  द्विपारटाइट
 कानफरेंस  बुलाता  चाहती  थी  जिसमें  मिल
 वालों  गन्ने  वालों  भ्रोर  सरकार  तोनो  के  प्रति-
 निधि  हो  ।  लेकिन  पता  नहीं  वह  स्कीम  कहा
 दब  गयी  ।  इस  समय  प्रधान  मत्री  जी  भी

 हाउस  में  मौजूद  है  t  में  भ्रापसे  भौर  प्रधान  मन्त्री
 जी  से  नम्रता  के  साथ  निवेदन  करना  चाहता
 हैं  कि  जब  इस  मुल्क  की  खाद्य  समस्या  बिगडी
 भर  भाप  कहते  थे  कि  नहीं  खाद्य  समस्या

 हमारे  हाथ  में  है,  उस  समय  जब  भाव  बढ़े
 और  पोलीटिकल  प्रार्टज़  के  लोग  जेल  जाने
 लगे,  तो  हमारे  प्रधान  मन्त्री  जी  ने  झागे  बढ
 कर  सब  पार्टीज़  की  एक  कमेटी  बुलायी  थी
 और  इस  समस्या  के  बारे  में  सबसे  राय  ली  थी  1
 में  समझता  हू  कि  गन्ने  भर  खडसारी  का

 सवाल  भी  कोई  छोटा  सवाल  नही  है  ।  यह  उस
 उद्योग  से  सम्बन्ध  रखता  है  जो  कि  दोटे
 लोगों का  उद्योग है  -  इसलिये  झाप हसे  टालिए
 मत  1  यह  राष्ट्र  निर्माण  में  बहुत  ही  सहायक
 चीज़  है  i  इसलिये  2  भापसे  निबेदन  करता  हूं
 कि  झाज  इस  टैक्स  को  स्थगित  कीजिये  भौर

 एक  कमेटी  बनाइये  कि  जिसके  जरिये  से  इस
 मसले  को  हल  किया  जाय

 में  कुछभौर  भी  आपसे  निवेदन  करना

 चाहता  &  n  हम  लोग  देहात  में  रहते  है  I  हम
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 जानते  हैँ  कि  भ्गर  देश  का  उत्पादन  बढ़ेगा  तो
 तो  आपकों  भी  टैक्स  मिलगां  ।  से  प्रापका
 ध्यान  खाश  समस्या  की  भोर  दिलाना  चाहता
 हैं  7  ताश  समस्या  से  घबरा  कर  झाप  कोझाप-
 रेटिय  फाभिग  को  तरफ  जा  रहे  है  ।  कोझ्माप-
 रेटिव  फासिंग  बहुत  भ्च्छी  चीज़  है  ।  हम  लोग
 भी  उसको  सपोर्ट  करत  हैं,  लकिन  एक  बात
 में  झापसे  निवदन  करू  और  बह  यह  हैं  कि  इस

 मुल्क  में  क्रेडिट  कोझ्ापरेटिव  सोसाइटीज़  ने
 जो  काम  किया  है  उसे  उनको  बहुत  बदनामी
 मिली  है!  इसका  परिणाम  यह  हुआ  है  कि  लोग
 झाज  कोझापरेटिव  का  नाम  सुन  कर  घंबराते

 है  t  इस  मुल्क  में  कोझापरेटिव  मारकेटिंग
 फेडरेशन  बना  था  शझौर  गन्ने  के  बारे  में  सोसाइ-
 टिया  बनी  थी  ।  इन  सोसाहटियों  ने  गन्ना
 बढ़ाने  का  काम  नहीं  किया  बल्कि  गन्ने  को
 बेचकर  नफा  उठाने  का  काम  किया  जैसे  कि
 ठेकेदार  करते  हैं  5 तो  इस  कारण  लोग  कोआप-
 रेटिव  शब्द  से  घबराते  हैं  /  फिर  भी  चूफि  यह
 चीज़  सिद्धान्त  में  अच्छी  है  शौर  चुकि  आज

 मुल्क  के  लिए  यह  जरूरी  है  कि  जिन  किसानों
 के  पास  छोटी  छोटी  जमीनें  हैं  उतको  मिलाया
 जाय  और  फिर  उस  पर  खेती  की  जाये,  इसलिये
 हम  इसका  समर्थन  करते  है।  लेकित  इस  दिदा  में
 कदम  उठाने  के  पहले  बहुत  समझदारी  से  काम
 लेना  चाहिये  और  देहात  के  लोगो  के  सहयोग
 से  ही  इसको  भागे  लाना  चाहिए  4 धन  तक
 जो  कोझापरेटिव  को  चलाने  वाले  लोग  रहे
 है  उन्होने  विदेशी  सिद्धान्तों  को  मोटी  मोटी
 कितावों  में  पढ़ा  है  ।  लेकिन  जो  काम  इस
 दिया  में  मुल्क  में  हुभा  हैं  उसमें  उनको  नेकनामी

 नहीं  मिली  है  ।  लेकिन  में  भ्रमी  भी  कहता  हू
 कि  इस  मुल्क  में  कोझापरेटिव  का  तत्व  है  t

 यहा  पर  गाव  गाव  सें,  घर  घर  में,  पड़ौस  पड़ौस
 में  लोग  स्वयं  सहकारी  लेती  करते  है  ।  भ्रगर

 ऐसा  नकरेंतों  वे  खेती कर  ही  नहीं  सकते  t

 अगर  प्रानी  जलाना  होता  है,  सिंचाई  करनी

 होती  है,  या  बीज  देना  होता  हूँ  तो  सब  एक

 दूसरे  से  मिल  कर  काम  करते  है  |  तो  जो  यह
 तत्व  देश  में  हैँ  उसका  भी  भ्रापकों  भ्रध्ययम
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 करना  चाहिए  t  क्या  झापने  कोई  कमेटी
 बिठायी  हूँ  कि  जो  देहा  के  हम  कोश्मापरेटिव
 तत्वों  का  झब्ययम  करे  t  आपने  ऐसा  नहीं
 किया  यह  समझ  कर  कि  यह  तो  गुलाम  मुल्क
 रहा  है  इसमें  कुछ  है  नहीं,  यहां  तो  बेद  है,
 शास्त्र  हैं  भर  बडे  बड़े  प््स्थ  हैं,  कल्चर  हुं,
 धौर  हस  पर  दाप  शर्च  करते  हैं  ।  लेकिन  मैं
 बताऊ  कि  इस  मुल्क  में  कोझ्ापरेशन  का  भी

 बहुत  तत्व  है।  उसका  झाप  अध्ययन  कीजिये  |
 गाव  गाव  में,  जाति  जाति  में,  संमाज  समाज  में
 यहा  यह  तस्व  काम  कर  रहा  है  ।  उसी  को  बढाने
 में  श्राप  सहयोग  कीजिये  ।  ध्रीर  उसके  बाद
 विदेशी  तत्वों  को  भी  भाप  ले  ले  r  में  इससे
 इंकार  नहीं  करता  q  झप  विदेशी  सिद्धान्तों
 की  भी  लेकर  यहां  पर  कोझापरेटिव  के  काम
 को  बढ़ायें  -  यह  उत्पादन  बढ़ाने  के  लिए  जरूरी

 है  भौर  जब्  तक  उत्पादन  नहीं  बढ़ेगा  तब
 तक  देश  का  कल्याण  महीं  हो  सकता  ।  हम
 झमरीका  से,  धास्ट्रेलिया  से,  जापान  से  धौर
 ष्स  तथा  दूसरे  देशों  से  गल्ला  मगा  कर  बहुत
 दिनों  तक  यहा  के  लोगो  को  पेट  नहीं  भर
 सकते  ।  श्राप  जानते  है  कि  हिन्दुस्तान  एक
 खतिहर  देश  हैं  t

 उपाध्यक्ष  महोवय .  क्या  माननीय  सदस्य
 शर  दो  तीन  मिनट  में  खत्म  कर  देगे  ।

 शी  रामजी  वर्मा  बहुत  भच्छा  |

 तो  &  कहना  चाहता  हूं  कि  यह  मुल्क
 एक  खेतिहर  मुल्क  है  किन्तु  झाज  कल  यहा
 सबसे  बडा  सवाल  हमारे  सामने  यह  है  कि  यहा
 की  भाबादी  बहुत  बढ़  रही  है  भौर  यह  एक
 प्राबलम  हो  गया  हुँ  7  ग्राज  सरकार  के  सामने

 यह  प्रायलम  है  कि  इस  मुल्क  की  झाबादी  को

 किस  तरह  से  घटाया  जाये  क्योकि  प्रम्यथा  यहां
 की  खाद्य  समस्या  का  सबाल  हल  नही  हो  सकता,

 यह  बुद्धिमान  लोयों  की  बातें  है,  यह  उन  लोगो

 की  बातें  है  जो  कि  बड़े  बड़े  रिसच  करते  है  1

 किन्तु  मे  एक  चीज  आपके  से  निवेदन  करना
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 चाहता  ह,  मत्री  जी,  कि  इस  मुल्क  में  जो
 ३६  कराठ  लोग  रहते  है  वे  कमेंठ  है,  कार्यशील

 है,  वे  लोग  कमजोर  नहीं  हैं  भौर  इृम्पोर्टेट
 नही  हैं  1  वे  सब  कुछ  कर  सकते  है  ।  किन्तु  जब
 तक  इन  ३६  करोड  लोगों  की  इनर्जी  को  श्राप
 किसी  योजना  के  अन्दर  नहीं  लगासेंगे  जिससे
 देश  का  उत्पादन  बढ़े,  तब  तक  ये  लोग  प्रपना
 उत्पादन  ही  बढ़ाते  रहेंगे  ।  और  इसको  झाप

 नही  रोक  सकते  ।  तो  मन्री  जी  गुस्ताखी  माफ

 हो  तो  मे  यह  कहना  चाहता  ह  कि  यह  दो
 प्रकार  का  सघर्ष  है  i  खेती  भ्रापके  हाथ  में  है,
 रोजगार  देना  आपके  हाथ  में  है,  इडस्ट्रीज
 आपके  हाथ  में  है,  बिना  सरकार  के  हाथ  लगाये

 कोई  इडस्ट्रीज़  इस  मुल्क  में  नही  चल  सकती  ।
 जब  प्रादमी  किसी  काम  को  पकडना  चाहता
 है,  कोई  रोजी  रोजगार  करना  चाहता  है,
 काम  लेना  चाहता  है,  कोई  सरविस  लेना  चाहता
 हैं  तो  वह  भ्रपनें  को  प्रसहाय  पाता  है  ।  उसमें
 झाप  उसकी  मदद  नहीं  कर  सकते  |

 Division  No.  7]

 Banerjee,  Shri  Pramathehath
 Banerjee,  Sher  S  M.
 Bharucha,  Shn  Neusher
 Chandraman:  Kalo,  Shs:
 Chaudhuri,  Shri  T  K
 Davita,  ShriP  5
 Elias,  Shr  Muhammed
 Ghose,  Shri  Subunan
 Godsoea,  Shn  SC.

 Abdur  Rehman,  Molvi
 Achar,  Shri
 Agarwal,  Shri
 Avit  Singh,  Shs:
 Alva,  Shri  Joechim
 Ashanna,  Sbri

 Bhagwan  Din,  Shri

 Tyer,  Shr:  Easwere
 Kar,  Shri  Prabhat
 Mabt,  Shn  R.  C
 Mukenree,  Shn  H  N
 Nair,  Sher  Yasudevan
 Panigrahi,  Shri
 Paculckar,  Shri
 Patu,  Shri  Balasaheb

 NOES
 Das,  Shri  N  T
 Das,  Shn  Shree  Narayan
 Dassppa,  Shri
 Desa,  Shri  Morarji
 Dinesh  Singh,  Shri
 Dube,  Shn  Muichand
 Facharan,  Shri  }
 Gandhi,  Shri  Feroze
 Harven:,  Shn  Ansar
 Hansda,  Shri  Subodh
 Heda,  Shri
 Hem  Ray,  Shri
 Hukam  Singh,  Sarder
 Thulan  Sinha,  Shri
 Jhunjhunwala,  Shri
 Karmarker,  Shri
 Kasliwa!,  Shri
 Kotoks,  Shri  Liledhes
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 उपाध्यक्ष  भहोदय  *  भाप  अपना  भाषण
 बाद  में  जारी  रखे  ।

 DEMANDS  FOR  GRANTS—contd

 Munistry  or  Frxance—contd.

 36.58  brs

 (Mr.  Speaker  in  the  Chair  ]

 Mr.  Speaker:  3  will  now  put  cut.
 motion  No  2046  moved  by  Shri
 Prabhat  Kar  The  question  5

 “That  the  Demand  under  the
 head  ‘Ministry  of  Finance’  be  re-
 duced  by  Rs  00  (Delay  in  sub-
 mission  of  Report  of  the  Second
 Pay  Commisston)  ”

 The  Lok  Sabha  divided  Ayes  25; Noes  06

 [26°583  hrs,

 Pillm,  586  Anthony
 Rajendra  Singh,  Shr:
 Reo,  Shri  द  B  Vittal
 Seth,  Shn  8  cou
 Siagh,  Shr  L  Achaw
 Tangamam,  Shri
 Verma,  Shr  Rams:
 Waror,  Shr

 Khan,  Shr:  Sadath  Ah
 Khwaye,  Shri  Jamal
 Knshna  Chandra,  Shr
 Kureel,  Shr  BLN
 Lach:  Ram,  Shn
 Madhusudan  Rao,  Shn
 Mast,  ShriN  B
 Malaviya,  Pandit  Gonnd
 Manaen,  Shr:
 Mandal,  Shri  J
 Mathew,  Shri  M
 Mathur,  Shri  Harch  Chandra
 Mehdi,  ShriS  A
 Mehta,  Shri  JR.
 Mishrs,  500  5  N
 Misre,  Shn  7  9
 Misra,  ShriR.  R.
 Morarka,  Shri
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 Maniswamy,  Shri  N.  R.
 Noir,  Shri  Kuttikrishoan
 Nenjappa,  Shri
 Nathwani,  Shri
 Nehru,  Shri  Jawahertal
 Nehru,  Shrimati  Uma
 Neswi,  Shri
 Padam  Dev,  Shri
 Pande,  Shri  C.  0.
 Pandey,  Shri  द्,  च,
 Penna  Lal,  Shri
 Patel,  Shri  N.  N.
 Patel,  Shri  Rajeahwar

 Petel,  Sushri  Maniben
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 Ramaswamy,  Shri  K.  S.
 Ranbir  Singh,  Ch.
 Rangerao,  Shri
 Rao,  Shri  Jaganathe
 Rao,  Shr  Vinayak
 Reddy,  Shri  K.  C.
 Reddy,  Shri  Viswanatha
 Roy,  Shri  Bishwanath
 Rup  Narain,  Shri
 Seagal,  Sardar  ही  S.
 Samanta,  Shri  S.  C.
 Satish  Chandra,  Shri
 Satyabb:  Devi,  Shri
 Shah,  Shri  Manabendra
 Shah,  Shrimati  Jayaben

 for  Grants

 Sharma,  Shri  D.C.
 Sharma,  Shri  ह ग  C,
 Shukla,  Shri  ्,  C.
 Singh,  Shri  K.  N.
 Sinha,  Shei  B.  P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshw  ह ल
 Sinbasan  Singh,  Shri
 Gaatak,  Shri  Nardeo
 Sublearayan,  Dr.  क्
 Subremanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Thirumais  Rao,  Shri
 Tiwari,  Shri  R.  S.
 Tiwary,  Pandit  70.  लब,
 Umreo  Singh,  Shei
 Wasnik,  Shri  Balkrithus

 I24:6

 Rajiah,  Shri
 Ram  Krishan,  Gupte  Shri  Shankarelya,  Shri
 Rem  Saran,  ह... ह  Sharma,  Shri  Pandit  K.  C.
 Ramanend  Shastzi,  S

 The  motion  was  negatived.

 Mr.  Speaker:  All  other  cut  motions
 are  treated  as  withdrawn.

 37  hrs,

 Shri  S.  M.  Banerjee  (Kanpur):
 Take  voice  vote.

 Mr.  Speaker:  Very  well.

 All  the  other  cut  motions  were  put
 and  negatived.

 Mr.  Speaker:  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  Marth,  1900,  in  respect  of
 the  heads  of  demands  entered  in
 the  second  column  thereof  against
 Demands  Nos.  2]  to  38  and  I2
 to  8  relating  to  the  Ministry  of
 Finance.”

 The  motion  was  adopted.

 {The  motions  for  Demands  for  Grants
 which  were  adopted  by  the  Lok

 Sabha  are  reproduced  below-—-£d.]}

 Desanp  No,  2]—Mrusray  or  Fovance

 “That  a  sum  not  exceeding
 Ra,  ‘1,35,71,000  be  granted  to  the
 President  to  complete  the  sum

 necessary  to  defray  the  charges
 which’  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Slst  day  of  March,  1960,  in  respect
 of  ‘Ministry  of  Finance’.”

 Demanp  No.  22——Custroms

 ‘That  a  sum  not  exceeding
 Rs.  3,63,52,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  respect
 of  ‘Customs’.”.

 Demanp  No.  23—Union  ExcrsE  Dutins
 “That  a  sum  not  exceeding

 Rs.  '7,41,79,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  in  respect
 of  ‘Union  Excise  Duties’.”

 Demanp  No.  24—TAxes  ON  INCOME
 INCLUDING  CORPORATION  TAX,  ETC.

 ‘That  a  sum  not  exceeding
 Rs,  5,17,40,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  yeer  ending  the
 8ist  day  of  March,  1960,  in  respect
 of  ‘Tax  on  Income  including  Cor-
 poration  Tax,  etc.’.”
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 Demand  No,  25—Ortum

 “That  a  sum  not  exceeding
 Rs.  36,01,000  be  granted  to  the
 President  .o  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  end.ng  the
 3lst  day  of  March,  1960,  in  respect
 of  ‘Opium'.”

 DEMAND  No.  26—STaMps

 “That  a  sum  not  exceeding
 Rs.  2,55,52,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  Marcn,  1960,  in  respect
 of  ‘Stamps’.”

 Demand  No.  27—Aupit

 “That  a  sum  not  exceeding
 Rs,  9,69,89,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Audit’.”

 DEMAND  No.  28—CuRRENCY

 “That  a  sum  not  exceeding
 Rs.  3,57,71,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wall  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Currency’.

 Demano  No.  20—Minr

 “That  a  sum  not  exceeding
 Rs,  5,38,36,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Slst  day  of  March,  1960,  in  respect
 of  ‘Mint’.”

 Demaxp  No.  30—TemerronraL  anD
 Ponrricat  Pewsroos

 “That  a  sum  not  exceeding
 Rs.  22,22,000  be  granted  to  the

 DEMAND
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 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  in  respect
 of  ‘Territorial  and  Political  Pen-
 sions’.”

 Demanp  No,  3l—SuPrERANNUATION
 ALLOWANCES  AND  Pensions

 “That  a  sum  not  exceeding
 Rs.  3,i3,72,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  endmg  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Superannuation  Allowances

 ce and  Pensions’.

 DEMAND  No.  32—MUISCELLANEOUS
 DEPARTMENTS  AND  EXPENDITURE
 UNDER  THE  MUINIsTRY  OF  FINANCE

 “That  a  sum  not  exceeding
 Rs.  40,33,55,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Miscellaneous  Departments  and
 Expenditure  under  the  Ministry
 of  Finance’.”

 Demanpb  No.  33-—PLANNING
 CoMMISSION

 “That  a  sum  not  exceeding
 Rs.  2,08,87,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  Planning  Commission’."

 No.  34—MUIScELLANEOUS:
 ADJUSTMENTS  BETWEEN  THE  UNION
 awp  Stare  Governments

 “That  a  sum  not  excee.  ng
 Rs.  16,57,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
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 B3ist  day  of  March,  ‘1960,  in  respect  Demann  No.  5—Comuren'  vALuE
 of  ‘Miscellaneous  Adjustments
 between  the  Union  and  State
 Governments’.”

 Demand  No.  35—Pre-Partivrion  Pay-
 MENTS

 “That  a  sum  not  exceeding
 Rs.  20,09,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wil:  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  :n  respect
 of  ‘Pre-partition  Payments’”

 Dimannd  No  22—Capita,  Outt.y  on
 Inpta  Security  PRESS

 “That  a  sum  not  exceeding
 Rs  10.08,000  be  granted  to  the
 President  to  complete  the  sum
 neces.ary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960.  था  respect
 of  ‘Capita!  Outlay  on  India  Secur-

 a9 itv.  Press’.”,

 Demanb  No.  3—-CaprraL  OuTLAY  ON
 CURRENCY  AND  COINAGE

 “That  a  sum  not  exceeding
 Rs  92,52,3i,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  end.ng  the
 3Ist  day  of  March,  1960,  in  respect
 of  ‘Capital  Outlay  on  Currency
 and  Coinage’”.

 Demanp  No.  ]4—Carrrat  Ovurtiay  on
 Mrvrs

 “That  a  sum  not  exceeding
 Rs.  44,50,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 ~which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in’  respect
 of  ‘Capital  Outlay  on  Mints’.”.

 DEMAND  No,

 OF  PENSIONS

 “That  a  sum  not  exceeding
 Rs,  41,57,000  9९  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  ‘will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  9€0,  in  respect
 of  ‘Commuted  Value  of  Pen-
 sions’.”.

 Demand  No.  i6—Payments  To  Re-
 TRENCHED  PERSONNEL

 “That  a  sum  not  exceeding
 Rs  5,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  comc  in  course  of  pay-
 ment  during  the  year  end.ng  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Payments  to  Retrenched
 Personnel’.

 Demand  No.  4497-—-OTHer  CaAPrmra.
 Outrsy  or  tHe  MINISTRY  OF
 FINANCE

 “That  a  sum  not  exceeding
 Rs  59,35,79,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wilt  come  in  course  of  pay-
 ment  during  the  year  end'ng  the
 3151  day  of  March,  1960,  in  respect
 of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Finance’.”.

 8—Loans  AND
 ADVANCES  BY  THE  CENTRAL  GOVERN-
 MENT

 “That  a  sum  not  exceeding
 Rs  1,94,38,28,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  in  respert
 of  ‘Loans  and  Advances  by  the
 Central  Government’.”.

 Mr.  Speaker:  The  question  is:

 ‘That  the  respective  sums  not
 exceeding  the  amounts  shown  if
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 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent’  to  complete  the  sums
 necessary  to  defray  the  charges
 that  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  1960,  in  respect
 of  the  heads  of  demands  entered
 :n  the  second  column  thereof
 against  Demands  Nos,  102,  103,
 05  and  06  relating  to  the
 Department  of  Parliamentary
 Affairs,  Lok  Sabha,  Rajya  Sabha

 ‘and  Secretariat  of  the  Vice-
 President.”

 The  motion  was  adopted.

 [The  motions  —  for  Demand:  —  for
 Gronts  which  were  adopted  by  the
 Lok  Stbha  are  reproduced  below—
 ed  }

 Dewanp  No,  i02—DeEraRTMENT  OF
 PARLIAMENTARY  AFFAIRS

 “That  8  sum  not  exceeding
 Ks  2,13,000  be  granted  to  the
 Pri  indent  to  complete  the  sum
 neces  ary  to  defray  the  charges
 which  wrli  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ls:  day  of  March  I960,  in  respect
 of  ‘Department  of  Pai  hamentary
 Affairs’.”.

 Drmanp  No.  !03—  Lox  SasuHa

 “That  a  sum  not  exceeding
 Rs.  91,686,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  in  respect
 of  ‘Lok  Sabha’.”.

 Demand  No.  05—Rarva  Sasa

 “That  a  sum  not  exceeding
 Rs,  3i,07,000  be  granted  to  the
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 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Rajya  Sabha’.”.

 Demand  No.  |06—SeEcRETARIAT  OF  THE
 Vick-PREsIDENT

 “That  a  sum  not  exceeding
 Rs,  59,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in  respect
 of  ‘Secretariat  of  the  Vice-Presi-
 dent’.”.

 Mr,  Speaker:  We  will  now  take  up
 the  Appropriation  Burl.

 7.02  hrs.

 APPROPRIATION  (NO  2)
 959

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  move  for
 leave  to  introduce  a  Bull  to  authorise
 Payment  and  approp..a.ion  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  services
 of  the  financial  year  1959-60.

 BILL*,

 Mr.  Speaker:  The  question  ts:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  cer-
 tain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  services  of  the  financial  year
 1959-60."

 The  motion  was  adopted.

 Shri  Morarji  Desai;  I  introduce  fthe
 Bill.

 “Published  in  the  Gexetie  of  ladies  Ruraosdinary Part.  Ll—Section  2  Dated  20-4¢-39.
 TIntroduced  with  the  recommendation  of  the  Ryesident.
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 [Shri  Morarji  Desai]
 I  beg  to  move:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  ‘Consoli-
 dated  Fund  of  India  for  the  ser-
 vices  of  the  financial  year  1959-60,
 be  taken  into  consideration.”

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  ser-
 vices  of  the  financial  year  ‘1959-60,
 be  taken  into  consideration.”

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:

 “That  clause  2,  clause  3,  the
 Schedule,  clause  l,  the  Enacting
 Formula  and  the  long  Title  stand
 part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  2,  clause  3,  the  Schedule,

 clause  1  the  Enacting  Formula  and
 the  Long  Title  were  added  to  the  Bill.

 Shri  Morarji  Desai:  I  move:
 “That  the  Bill  be  passed”

 Mr.  Speaker:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted
 Mr.  Speaker:  The  House  will  now

 resume  further  consideration  of  the
 Finance  Bill.  Shri  Ramji  Verma.

 17.05  brs.
 FINANCE  BILL,  958—contd.

 शी  राम  जी  बर्मा  (इवरिया):  माननीय
 भ्रध्यक्ष  जी  म॑भ्रमी  मंत्री  जी  से  यह
 निवेदन  कर  रहा  था  कि  मुल्क  की
 जो  उत्पादन  की  शक्ति  है,  उसको
 प्रापर  चैनल  न  देने  के  कारण,  उस  को  सही
 मार्ग  ने  देने  के कारण,  उसका  रुख  दूसरी  तरफ

 हो  रहा  है  भौर  जनसंख्या  बढ़  रही  है  ।  इसको
 रोकने  का  कोई  कृणिम  उपाय  न  करते  हुए
 धगर  सोगों  को  क्तम  करने  के  लिये  साधन
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 मिलें,  तो  झगर  पस्‍ाज़ादी  बढती  भी  है,  तो  भी

 भारत-भूमि  में  इतनो  ताकत  भ्रमों  है  कि  हू
 झपने  बच्चों  का,  अपनी  संतान  का  पालन
 करने  को  क्षमता  रखती  है,  यह  मेरा  वृढ़
 विश्वास  है  |

 में  ग्राप  से एक  निवेदन  और  करूं  कि  कुछ
 महीने  पहले  भें  गोरखपुर  में  नौतनवा  के  मोज
 गोदाम  पर  गया  था।  लोगों  की
 शिकायत  यह  भी  कि  उनको  जो
 बीज  दिया  गया  है  उसमें  फोका  दाना  हें,
 सरकारी  गोदाम  से  जो  बीज  दिया  गया
 उसमें  मे  '/,  पभ्रौर  vA  हिस्सा  गंदा  दाना

 है  में  पूजता  चाहता  हु  इस  तरह  से
 कैस  काम  चल  सकता  हैं।  इससे  तो  अच्छा

 यह  है.  कि  किसान  अपने  घर  सें  ही  बीज
 को  रख  ले  और  इसी  से  वे  उत्पादन  बढ़ा
 सकते  हैं  -  कई  जगहों  पर  मैने  देखा  है  कि
 लैट  पैडी  की  जगह  पर  प्रर्ली  दे  दिया  जाता  है
 पौर  भर्ली  की  जगह  पर  लैट  पैडी  दे  दिया
 जाता  है  जो  देने  वाले  होते  है  उनको

 इस  बात  से  कोई  मतलब  नहीं  होता  है  कि
 किस  किस्म  का  बीज  दिया  जा  रहा  है,  भ्राया
 ठीक  दिया  जा  रहा  है  या  नहीं,  उनको  तो
 इसी  से  मतलब  होता  है  कि  उनका  जो  एकाउट
 है,  वह  ठोक  होना  चाहिये,  ठीक  एकाउंट
 जाना  चाहिये  ।  इस  प्रकार  का  आफिशलवाद
 किस  तरह  से  हमारी  सहायता  कर  सकता  है,
 यह  सोचने  वाली  बात  है।  इससे  कुछ  काम

 नही  बनाया  जा  सकता  है।  आप  ग्रों  मोर

 फूड  करे  या  कुछ  भौर  कुछ  नहीं  हो  सकता

 है

 में  यह  भी  चाहता  हूं  कि  किसानों  पर
 भरोसा  किया  जाएं,  उन  पर  विध्वास  किया

 जाए।  आप  यह  न  समझें  कि  4  लोग  पढ़े
 लिखे  नहीं  है.।  मैं  कहना  चाहता  हूं  कि

 यह  समझना  कि  उसमें  चंधे  को  समझने  की

 बुद्धि  नही  है,  चीज़ों  को  &  भ्रल्छी  तरह  से

 समझ  नही  सकते  है,  गलत  है।  थे  सब  शीफों
 को  झच्छी  तरह  से  समझने  लग  गये  हैं।  इस

 Moved  with  the  recommendation  of  the  President,



 72455  Finance  Bill  CHAITRA  80,  88]  (SAKA)

 बास्ते  में  चाहता  हूं  कि  उन  पर  विश्वास
 किया  जाएं  पौर  उनकी  हर  सम्मव  सहायता
 की  जाएं  !

 श्र्स्त  में  मैं  एक  बात  कह  कर  समाप्त
 करता  हूं  ।  हमारे  प्रधान  मंत्री  महोदय  ने

 कहा  है  कि  न  सिर्फ  खेती  में  बल्कि  उद्योग
 धंधों  में  मी  हम  चाहते  है  कि  कोप्रेदन  को
 लायें  ।  4+  निवेदन  करता  चाहता  हूं  कि

 शूगर  फैक्ट्री  का  स्थान  इस  मुल्क  में  दूसरे
 नम्बर  पर  शता  है  ।  बहुत  दिनों  से  यह
 झावाज़  उठाई  जा  रही  हैं  कि हसको  कोशोप्रेंटिव
 बेसिस  पर  क्‍यों  नहीं  चलाया  जाता  है  ?
 क्यों  नहीं  श्ोभर्स  को  तथा  वर्कर्स  को  पार्टनर

 इस  इंडस्ट्री  में  बनाया  जाता  है  ?  मालिक
 भी  इसमें  शामिल  हो  सकते  हैं।  अगर  झाप

 इस  इंडस्ट्री  को  नैशनलाइज़  नहीं  कर  सकते

 हैं,  तो  कम  से  कम  कोश्रोप्नेंटव  बेसिस  पर  इसे
 तो  चला  ही  सकते  है  ।  मे  चाहता  हूं  कि  इस
 बेसिस  पर  इसको  जलाने  की  जल्दी  कोशिश
 की  जानी  चाहिये  ।  प्रगर  ऐसा  किया  गया
 तो  न  तो  खंडसारी  का  प्राजनैम  ही  रहेगा  और
 न  हर  साल  गन्ने  की  कीमत  निर्धारित  करते  का

 ही  सवाल  पैदा  होगा  ।  सब  प्रश्न  सरल  हो
 जायेंगे  ।

 अ्रब  मैं  उत्पादन  के  बारे  में  थोड़ा  सा  कह
 कर  समाप्त  करता  हूं  ।  इसके  सिचाई  भौर

 खाद,  ये  दो  खास  फैक्टर  है।  जहा  तक

 सिचाई  का  ताल्लुक  है  में  भ्रापकों  बतलाना

 चाहता  हूं  कि  हमारे  जिले  में  दो  सो  से  अधिक

 ट्यूबबैल  लगे  हुए  है  ।  उनमें  से  आपने  क्‍या

 यहू  जानने  का  कभी  प्रवत्त  किया  कि  क्‍या

 २४५  या  xo  भो  पूरा  पूरा  वर्क  करते  हैं  ?

 क्या  यह  पतला  लगाने  का  भी  कभी  प्रयत्न
 किया  गया  है  कि  जो  कमसाड  एरिया  है,  उस

 सब  को  पानी  पहुंचता  है  या  नहीं  पहुंचता है  ?
 इसके  साथ  ही  साथ  एक  यह  भी  बात  है  कि

 जो  रेट  होता  है,  बह  मंहगा  पड़ता  है।  दूसरी

 बात  1.)  भी  है  कि  नालियां  नहीं  बनी  हैं  ।
 तीसरी  यह  भी  बात  है  कि  किसान  उसके
 भम्यस्त  नेहीं  है,  उनको  धीरे  धीरे  उस  रास्ते
 6  LSD—8.
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 पर  लाने  की  कोशिश  भी  होनी  भाहिये  !
 इसके  लिए  झ्ापकों  जो  रेट्स  हैं,  उसको  सस्ता
 करना  पढेंगा  शौर  प्रजार  द्वारा  उनको  समझाना

 पढ़ेगा  ।  यह  भी  देखने  में  आाया  है  कि  जिस
 जिले  में  दो  सौ  या  ढाई  कौ  ट्यूबवैल  है,  वहां

 पर  पाती एक  खेत में  भी  रहीं  ता  है।
 जो  लोग  पानी  देने  वाले  है  वे  लोग  नजदीक
 के  खेतों  में  ही  पानी  देकर  संतोष  मान  लेते

 हैं  प्ौर  जो  दूर  के  खेत  होते  है,  उनमें  चाहे
 पानो  पहुंचता  है  या  नहीं  पहुंचता  है,  उनसे
 चार्ज  कर  लिया  जाता  है  और  यह  नहीं  देखा
 जाता  है  कि  बाहर  ही  पानी  बह  जाता  है  और
 किसी  काम  नहीं  झाता  है।  दूर  के  किसान
 को  कोई  फायदा  नही  पहुंचता  है  श्ौर  नड॒दीक

 ही  पानी  रह  जाता  है।  मैं  यह  भी  चाहता
 हू  कि  इसके  लिए  फ्लैट  रेट  होना  चाहिये  ।

 झन्त  में  में  आशा  करता  हूं  कि  जो

 सुझाव  दिये  गये  हैं,  उन  पर  माननीय  मंत्री

 महोदय  बिचार  करेगे  और  उचित  कार्रवाई
 करेगे।  में  आशा  करता  हूं  कि  खंडसारी  पर
 लगे  टैक्स  को  स्थगित  करने  पर  विचार  किया

 जाएगा  और  साथ  ही  साथ  जो  दाम  है  उनको
 कास्ट  बेसिस  पर  निर्धारित  करने  के  प्रदन
 पर  भी  विचार  किया  जाएगा  3

 शी  राम  कृष्ण  शुप्त  (म्हेन्डरगढ़ )  :
 जनाब  स्पीकर  साहय,  देश  की  तरक्की  और

 खसूसन  दूसरे  प्लान  को  कामयाबी  का
 दारोमदार  इस  बात  पर  है  कि  बहुत  सी  स्कीमें
 जो  बनाई  हैं,  उनको  पूरा  करने  के  लिए  पैसे
 का  कैसे  इंतिज़ाम  किया  जाता  है  -  इस  बिल
 में  इस  बात  की  कोशिश  की  गई  है  कि  जो
 स्कीमें  है,  उनको  पूरा  करने  के  लिए  फाहनेंशल
 अरेंजमेंट  किये  जायें  भौर  इसके  लिए  बहुत  से
 टैक्सिस  सो  लगाये  गये  हैं।  जहां  तक  टैक्सों
 को  लगाने  का  सवाल  है,  इसके  बारे  में  मै  सिर्फ
 इतना  ही  कहना  आहता  हूं  कि  हमारो  पालसी
 ऐसी  होनी  जाहिये  कि  इन  टैक्सों  का  बोझ
 गरीब  लोगों  पर  कम  से  कम  पड़े  ।  इसलिए
 मैं  अपील  करना  चाहता  हूं  कि  लंडसारी
 पर  जो  इयूटी  लगाई  गई  है  उसमें  कुछ  कभी
 तो  कर  दी  गई  है  लेकिन  झब  भी  वह  कार्फी
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 पी  राम  कृष्ण  गुप्त]

 है  और  उसको  और  भौ  कम  किया  जाए 1
 इसका  कारण  यह  है  कि  दूसरे  प्लास  का
 मकसद  यह  है  कि  हूम  इस  ढग  से  काम  करें,
 ऐसी  स्कीमें  बसायें  कि  जिस  से  भामदनी  भौर
 इनकम  के  अन्दर  जो  बहुत  मारी  डिसपैरिटीस

 हैंबे  कम  हो।  प्रगर  इस  तरीके  से  टैक्स  लगाये
 जायेंगे  जिस  तरीके  से  शब  लगाये  गये  हैं,
 तो  मुझे  भय  है  कि  हम  इस  मकसद  में  कामयाब

 नही  हो  सकेंगे

 इस  बिल  में  इस  बात  का  भी  शक्र
 किया  गया  है  कि  साल्ट  ड्यूटी  को  डिसकटिन्यू
 कर  दिया- जाए  और  उसको  डिसकेंटिन्यू  कर
 दिया  गया  है  1  यह  बहुत  भच्छी  तजबीज

 है  और  मै  इसका  स्वागत  करता  हू  क्योकि  ह्ससे
 गरीब  लोगो  को  रिलीफ  मिलेगा।

 तीसरी  बात  मैं  स्टेट  प्रडरटेकिग्स  के
 बारे  में  कहना  चाहता  है  ।  श्राज  शस  बात  पर

 बहुत  ज्यादा  जोर  दिया  जाता  है  कि  जो  बड़े
 बडे  अ्रडरटेकिग्स  हैं,  जो  इडस्ट्रीस  हैं,  उनको

 नैशनलाइज  किया  जाए।  लेकिन  हमें  इस
 बात  का  रुपाल  रखना  चाहिये  कि  हमारा  जो
 मकसद  नैशनलाइस  करने  का  है,  वह  पुरा
 हो।  मै  नैशनलाइजेशन  के  खिलाफ  नही  हू  ।

 लेकिन  मैं  समझता  हू  कि  जो  हमारा  मकसद

 होता  है  वह  यह  है  कि  उनसे  जो  भामदती

 होती  है,  उसके  भन्दर  गरीब  लोगो  का  भी

 हिस्सा  हो  ताकि  वे  लोग  भी  फायदा  उठा  सके

 हमारे  प्रधान  मत्री  जी  ने  भी  बम्बई  में  एक  दफा
 स्पीच  करते  हुए  इस  बात  की  तरफ  इशारा  किया
 था  कि  झब  तक  हमारा  जो  तजुर्बा  है,  उसको
 बिना  पर  में  यह  कह  सकता  हूं  कि  अगसें  बहुत
 से  झडरटेकिस्स  को  मैशनलाइज  किया  गया

 है  लेकिन  हम  अपने  मकसद  में  बहुत  कम

 कामयाब  हुए  हैं।  इस  बास्ते  मैं  कहना  चाहता

 हूं  कि इस  पर  हम  को  सीरियसली  ध्यान  देना

 पड़ेगा  क्योकि  देश  की  तरक्की  का  दारोमदार

 इस  बात  पर  है  कि  जो  भ्रड़रटेकिग्स  हम
 नैशनलाइज  करते  हैं,  उसका  हम  कैसे  इतिजाम
 करते  हैं।  प्रवसर  यह  देखने  में  दावा  है  कि
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 जिस  स्ंदश्टेकिसा  को  मैशनलाइड  किया
 जाता  है  उसका  इंतिज़्ाम  टीक  नहीं  होता,
 उसमें  बहुत  ज्यादा  बैस्टेज  होती  है  जिस  से
 फायदे  के  बजाय  नुकसान  होता  है  I  मैं  एक
 मिसाल  पेश  करना  चाहता  हूं।  सैंट्रल  गवर्नेमेंट
 ने  जो  झाडिट  रिपोर्ट  पेश  की  थी  उसमें  भी
 इस  बात  का  जिक्र  किया  मया  है  भौर  कहा
 गया  है  —

 “Delays  in  execution,  appreciable
 increases  in  estimates  of  costs  and
 financial  arrangements  of  a  disturb-
 ing  character  have  been  noticed  in
 some  of  the  major  projects  admin-
 istered  by  autonomous  authorities”

 इस  लिए  में  इस  बात  पर  जोर  देना
 चाहता  हू  कि  हमें  इस  मसले  पर  गौर  करना

 चाहिये  ताकि  इससे  पूरा  फायदा  हम  उठा  सकें  1

 इसके  बारे  में  मैं  दो  तीन  तजवीजें  पेश  करना

 चाहता  हु  ।  पहली  तजवोन  तो  यह  है  कि
 आझाज  हमारी  यह  शाम  पालिसी  है  कि  जिस
 झडरटेकिंग  को  नैश्नलाइज  किया  जाता  है
 झौर  जिन  लोगो  से  उस  इंडस्ट्री  को  लिया  जाता
 है  उन्ही  लोगे  को  बोर्ड  झाफ  डायरेम्टर्स  में
 रख  लिया  जाता  है,  बल्कि  सेयरमैन  भी  बना
 दिये  जाते  है  7  इससे  कोई  ज्यादा  फायदा

 नही  होता  भौर  इसकी  वजह  यह  है  कि  वे  लोग
 जो  इसका  इतिजाम  करते  हैं  उनकी  यह  कोशिश

 रहती  है  कि  यह  स्कीम  फेल  हो  जिससे  कि

 प्राहदा  इस  तरफ  ज्यादा  ध्यान  न  दिया  जाए  t

 इसलिए  मैं  अपील  करना  चाहता  हू  कि  इस
 तरफ  खास  तौर  पर  ध्यान  देने  की  जरूरत

 है  ।

 दूसरी  तजबीज़  इस  सिलसिले  में  मैं

 यह  पेश  करना  चाहता  हूं  कि  झगर  हमारी
 यह  ख्वाहिश  है  कि  यह  स्कीम  कामयाब  हो  तो
 सब  से  झच्छा  तरीका  यह  है  कि  इस  अंडरटेकिग्स
 के  इतिज्ञाम  में  सब  से  ज्यादा  लेबरंस,  वर्कर्स

 को  हिसस्‍्सेदार  बना  दें  भौर  इससे  हमारी
 स्कीम  कामयाब  हो  सकती  है  ।  हमें  यह
 साबित  करना  चाहिये  कि  मबर्ममेंट  एक
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 माइल  एम्पलायर  है  क्योंकि  जब  तक  हम  यह
 सादित  गही  करते  हे  तब  तक  प्राइज ट  कंसन्स  के
 झंदर  इस  स्कोम  को  लागू  नहीं  किया  या
 सकेगा  1  इस  बाल्ते  मे  कहना  चाहता  हूं  कि
 जितने  भी  अंडरटेकिस्स  को  नेशनलाइज़  किया
 जाये  उनके  इंतिजाम  के  झन्दर  मजदूरों  को  भौर
 वकिंग  कलासिज़  को  पूरा  हिस्सा  मिलना  चाहिए
 यह  बात  में  दूसरे  मुल्कों  की  मिसालें  दे  कर  भी
 बता  सकता  हूं  जिन  मुल्कों  में  कि सब  से  ज्यादा
 शती  तरबको  हो  रही  है  1  उसका  सब  से

 बड़ा  कारण  यह  है  कि  उन  मुल्कों  ने  मज़दरों
 को  सब  से  ज्यादा  कान्फिडेंस  में  लिया  है  ।
 श्राप  वेस्ट  जमंनी  को  ले  लीजिये,  वेस्ट  जर्मती
 की  हालत  हम  से  बहुत  खराब  थी  1  लेकिन  वह
 इंडस्ट्री  भौर  तरक्की  के  मैदान  में  हम  से  बहुत
 ज्यादा  झागे  बढ़  गया  |  इस  का  सब  से  बड़ा
 कारण  यह  था  कि  उस  ने  भपने  मजदूरों  पर
 विदवास  किया,  शौर  अपने  कारखानों  का

 इन्तजाम,  सुसूसन्‌  भायरन  ऐंड  स्टोल  इंडस्ट्री
 का  इन्तज़ाम  वहां  को  ट्रेड  यूनियनों  शोर

 मजदूरों  के  हाथों  में  दे  दिया  |  हमारा  एक
 इंलिगेशन  झभी  उन  मुल्कों  में  गया  था
 उस  ने  एक  रिपोर्ट  भी  पेश  को  थी  ।  उस
 रिपोर्ट  में  मी  इस  तरह  से  कहा  यया  है

 “The  German  workers’  feeling
 for  his  plant  and  the  fact  that  in
 spite  of  low  wages  and  bad  food,
 he  has  done  a  wonderful  job  of  re-
 habilitation  of  industry  are  factors
 which  have  impressed  both  emp-
 loyers  and  legislators.”

 इसी  तरह  कुछ  दूसरे  म्ल्कों  में  मी  जितनी

 नेंशनलाइएड  कनूसं्स  या  भ्रन्डरटेकिग्श  हैं  उन
 में  लेबरस  को  हिस्सा  दिया  जाता  है।  बल्कि

 यूगोस्लाबिया  के  ध्न्दर  तो  इन्तजाम  मजदूरों
 की  कॉसिल  करती  है  जिस  को  उस  कारखाने
 के  मजदूर  मित्र  कर  एलेक्ट  करते  हूं  -  इस  लिए
 में  इस  बारे  में  खास  तौर  पर  जोर  दंगा  कि  हमें
 भी  इस  तरफ  ध्यात  देना  चाहिए  में  यह  बात

 इस  लिए  ज्यादा  कह  रहा  हूं  कि  सेकेन्ड  फाइव
 इयर  प्लान  की  कामयाबी  का  दारोमदार  सद  से

 ज्योदा  बॉकित  क्लास  था  सेयरस  पर  है  ।
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 जब  तक  हम  उन  में  जोश  पैदा  नहीं  कर  सक  गे
 तब  सक  हमारा  काम  नहीं  हो  सकेगा  ।  भौर

 वहू  जोश  उन  में  मोकम्मिल  तोर  पर  पैदा  नही
 हो  सकता  जब  तक  पूरी  तरह  से  उन  को  कांफि-
 डेंस  में  नहीं  लिया  जायेगा।  कहीं  कही  मैने  जिग
 कौंसिल  बन  गई  है,  मं  उन  से  मुत्तफिक  नहीं  हू
 क्योंकि  उन  को  पूरी  ताकत  नहीं  दी  गई  |
 श्राज  हम  क्या  देखते  हैं  ?  न  तो  ब लेन्स  हीट
 उन  के  सामने  पेश  की  जाती  है  न  वह  कम्पनी
 के  प्राफिट  भौर  लास  में  हिस्सा  ले  सकते  हूं  ।

 यही  नहीं  कि  वह  उन  पर  विचार  भी  नहीं  कर
 सकते  बल्कि  जो  रोज  की  चोज  हूँ  जिन  पर
 कारखाने  के  काम  को  दारोमदार  होता  है,
 वह  उन  से  पलंग  रखो  जाती  हे  t  उन  को
 कान्फिडेंस  मे  नहीं  लिया  जाता  बल्कि  में  तो

 यह  कहूंगा  कि  वर्कर  कमेटीज़  को  जो  ताकत
 दो  गई  है  उस  में  और  मैनेजिंग  कौंसिल  के
 जरिये  उन  को  जो  भरुत्यार  दिये  गये  हूं  उस  में
 कोई  खास  फके  नहीं  है  a  इस  लिए  आज  सब  से
 ज्यादा  जरूरत  इस  बात  की  है  कि  उन्हें  सब  से
 ज्यादा  ताकत  दी  जाय  शौर  तमाम  बैतेंस  शीट
 उन  के  सामने  रखी  जाये  ताकि  उन्हें  यह  मालूम
 हो  सके  कि  दरझस्ल  कारखाने  में  मुनाफा
 हुआ  है  या  नुक्सान  ।  क्योंकि  भ्क्सर  यह  देखा
 जाता  हैँ  कि  जो  बैलेंस  शीट  पेश  की  जाती  है
 बह  तोड़  मरोड  कर  पेश  की  जाती  है  ।  इस
 किस्म  को  बहुत  सी  मिसाले  मिल  सकतो  हूं  ।
 झाडिट  बगैरह  में  मी  उस  का  कोई  हाथ  नहीं
 होता  1,  भिवानी  के  भन्दर  एक  टी ०  भाई०  टी ०
 मिल  है  जो  कि  विडला  कसर  है  ।  यहां  इस
 किस्म  का  एक  झगड़ा  पैदा  हुमा  था  वहां  के

 मजदूरों  भौर  मालिकों  में  बहुत  ज्यादा  बेचैनी
 थी  मजदूर  कहते  भर  कि  कारखाने  के  झन्दर

 बड़ा  मारी  मुनाफा  हुआ  है,  मालिक  कहता  था
 कि  न्‌  क्सान  हुझा  है  मजदूरों  ने  इस  किस्म  की
 दो  बेलेंस  झीट  भी  वहां  पैेक्ष  कीं ।  मेरा  इन
 तमाम  बातों  के  कहने  का  मच्सद  यह  है  कि
 झगर  मजदूरों  को  मुकस्मिल  तौर  पर  कांफिंडेंस
 में  लिया  जाता,  झगर  उन  के  सामने  तमाम

 हाल  रख  जाते,  तो  बह  ज्यादा  कोझापरेट
 कर  सकते  थे  शौर  कारखाने  के  श्रस्द्र  पैदावार
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 जी  राम  कृष्ण  मृष्त]
 भी  बढ़  सकती  थी  ।  म  यह  बात  इस  लिए
 कह  रहा  हुं  कि  झाज  हम  कया  देखते  हूँ  कि
 कारखानों  के  झन्दर  हड़ताजे  होती  हे  in  पिछले
 साल  भी  बहुत  ज्यादा  हड़तालें  हुईं  शौर  बहुत  से
 दिन  जाया  हुए  ।  अगर  ऐसा  किया  जाये  तो

 यह  तमाम  चीजें  रुक  जायेंगी  भौर  तमाम  देश
 पर  भी  इस  का  झ्रज्छा  झेसर  पड़ेगा  t

 ore  हिन्दूस्ताम  के  अन्दर  जितनो
 मैन  पावर  है,  शायद  दूनियां  के  किसी  भी  मल्क
 में  नहीं  -  लेकिन  इस  वः  साथ  साथ  यह  भी  झाप
 को  तसलीम  करना  पड़े गा  कि  जितनी  मै  न  पावर

 हिन्दुस्तान  में  वेस्ट  होता  है  रायद  उतनी  कही
 नहों  होती  |  इस  का  सम  से  मुख्य  कारण  यह  है
 कि  गरोब  झावमी  देश  की  तरक्की  ये!  जो  काम

 हैँ  उन  के  भ्रन्दर  ज्यादा  दिलचस्पी  नही  लेते  ।
 उनके  प्रन्दर  ज्यादा  जोश  नहो  है  |  प्रगर  हम

 मजदूरों  को  काफिडेस  में  ले  तो  उन  के  ऊपर  भी
 झच्छा  असर  पड़ेगा  भौर  वह  हिन्दुस्तान  +
 कामों  में  हिस्सा  से  मे  ।  इसलिए  आज  सब  से
 ज्यादा  जरूरत  इस  बात  की  है  कि  ए  सी  स्कीम
 तैयार  की  जाये  जिस  से  कि  हिन्दुस्तान  ov
 झन्दर  कम  से  कम  मैन  पावर  का  बे  सटे  ज  हो  भौर
 उन  को  ज्यादा  से  ज्यादा  पूटिलाइज  किया  जाय  ।
 भ्राज  हमारे  सामने  फाइन॑  न्सेज  का  सवाल  है,
 आाज  हमारे  सामने  फारेन  एमगस्चें  नज  का  सवाल

 है,  हमे  पक्का  विश्वास  है  कि  झगर  हम
 हिन्दुस्तान  के  मजदूरों  के  प्रन्दर,  हिन्दुस्तान
 की  ४०  करोड़  जनता  के  प्रन्दर  जोश  प॑  दा  कर
 खकते  है  तो  हमारे  महू  सवाल  लत्म  हो  जायेंगे
 क्योंकि  हमारे  पास  मेन  पावर  की  कोई  कमी

 नहीं  झगर  झाज  हिन्दूस्तात  का  हर  शब्स  जो-
 काम  कर  सकता  है,  तकरीबन  टे  रोजाना
 कास  करें  तो  उस  से  फरीब  Yoo  करोड़
 Fo  सालाना  का  फायदा  हो  सकता  है  भौर

 पहुं  तमाम  दिक्कतें  दूर  हो  सकती  हे  t  इस

 लिए  सेकेन्ड  फाइब  इर  प्सैम  को  कामयाव
 करने  के  लिए  सब  से  जरूरी  है  कि  हम  झपती

 ऐसकर  प्लैनेंबनायें  जिस  में  हम  मजदूरों  को
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 काफिडेंस  मे ंले  सकें  में  यह  बात  खास  तौर
 पर  इस  लिए  भी  कहता  हूं  कि  थई  काइव  इधर
 प्लैन  की  तैयारिया  हो  रही  है  t  इस  लिए  मैं
 झपने  देवा  के  तेताशों  पर  इस  बात  का  जोर

 दूंगा  कि  बहू  इस  बात  को  खास  तौर  पर  ध्यान
 में  रखें  भौर  वे  जो  मी  स्कीम  बनायें  उन  स्कीसों
 के  झम्दर  ऐसे  तरीके  होने  चाहियें  जिन  से  हम
 हिन्दुस्तान  की  मैन  पावर  को  ज्यादा  से  ज्यादा

 पृटिलाइज  कर  सके  ।

 इस  के  बाद  में  कुछ  कम्पनी  ला  ऐड-

 मिनिस्ट्रेशन  के  मुताल्लिक  भी  कहना  चाहता

 हु  ।  इस  के  लिए  एक  रिपोर्ट  भी  पेश  की  गई  है  1

 इस  के  प्न्दर  भी  इस  बात  का  जिक्र  किया  गया

 है  कि  कम्पनी  ला  ऐडमिनिस्ट्रेशन  के  तहत

 बहुत  सी  एन्वायरीज  हुई  हैं  प्रौर  उन  एन्क्वाय-
 रीज  के  दौरान  यह  मानूम  ह्भा  है  कि  कम्पनी
 ला  के  बहुत  से  क्‍्लाजेज  को  ऐब्यूज  कर  के
 किस  तरह  से  नाजायज  फायदा  उठाने  की
 कोशिश  की  गई  है  -  इस  सिलसिले  में  मेरी

 तो  एक  तजवीड़  है  ।  इस  साल  जो  रिपोर्ट
 पेश  की  गई  है  उस  के  प्रन्दर  यह  दर्ज  है  कि
 सैक्शन  २८७  की  तहत  कुछ  एन्नवायरीड़  हुई
 है  मैं  इस  बारे  में  पूछता  चाहता  हू  कि  झ्ाखिर

 एन्कक्‍्वायरी  करने  का  क्‍या  मकसद  है  ?  प्राज
 कम्पनी  ला  के  अन्दर  या  जो  कम्पनी  ऐक्ट  है,
 उस  के  भ्रम्दर  सब  से  बड़ा  डिफेक्ट  यह  है  कि

 एन्क्दायरीज  तो  हो  जाती  हैं,  रिपोर्ट  भी  पेश

 हो  जाती  है  भौर  यह  भी  साबित  हो  जाता  है
 कि  जिन  के  खिलाफ  एन्कवायरीज  हुई  हैं  वे

 कुसूरवार  हैं,  लेकिन  गवर्नमेंट  के  पास  कोई

 ऐसा  कानून  नहीं  है  जिस  के  जरिये  उन  के
 खिलाफ  ऐक्शन  खिया  जा  सके  ।  इस  खिए
 में  अपील  करूगा  कि  इस  तरफ  भी  हमें  पूरा
 ध्यान  देना  चाहिए  और  हमें  ध्रपने  कम्पनी

 ऐक्ट  को  इस  तरीके  से  अमेंड  करना  चाहिए
 जिस  से  सेक्शन  २४७  की  तहत  जिस  के  लिलाफ

 एन्क्वामरीज  हुई  हैं  भौर  जिन  के  खिलाफ

 ऐलिगेशन  साबित  हो  जाम,  उस  के  खिलाफ

 ऐक्शान  लिया  जा  सके  ।  सुझे  यह  जास  कर  बड़ी
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 खुशी  हुई  कि  जो  रिपोर्ट  फ्  की  गई  है  उस  में  भी

 इस  बात  का  जिक्र  किया  गया  है  भौर  गवर्नमेंट
 का  इस  तरफ  पूरा  ध्यान  है।  मुझे  पूरा  विश्वास

 है  कि  झगर  इस  तरीके  से  इस  ऐक्ट  को  प्रमेंड
 किया  गया  तो  उस  से  बहुत  ज्यादा  फायदा

 होगा  ।  मेरी  तो  इस  बारे  में  यह  तजवीज  है
 कि  जिस  तरीके  से  इंडस्ट्रियल  डेवलपमेंट  ऐंड

 रेगुलेशन  ऐक्ट  की  तहत  कारखानों  के  खिलाफ

 ऐक्शन  लिया  जा  सकता  है  शौर  उन  का

 इस्तजाम  अपने  हाथ  में  लिया  जा  सकता  है,
 कम्पनी  ऐक्ट  को  भी  इस  तरह  से  प्रमेंड  किया
 जाय  कि  कारखानों  के  खिलाफ  ऐक्शन  लिया
 जा  सके  ौर  जो  इस  किस्म  की  गलतियां
 करते  हैं,  अर  जिन  के  खिलाफ  ऐलिगेशन
 साबित  हो  जाय,  उन  कारखानों  के  इन्तजाम
 को  भी  गवर्नमेंट  अपने  हाथ  में  ले  सके  ।

 इस  के  बाद  मैं  थोड़ा  सा  पंजाब  के  बारे
 में  कहना  चाहता  हूं  ।  पंजाब  के  झन्दर  आज
 सबे  से  बड़ा  सवाल  बेटरमेंट  लेवी  का  है  |

 पिछले  दिनों  इस  सिलसिले  में  बढ़ां  बडे  जोर
 का  एजिटेशन  भी  हुझा  छेकिन  बड़ी  खुशी  को
 बात  है  कि  एजिटेशन  करने  वालो  ने  प्रपनी
 गलती  को  महसूस  किया  और  वह  एजिटेशन
 बन्द  हो  गया  लेकिन  इस  के  साथ  साथ  मे

 यह  अपीस  जरूर  करूंगा  कि  पंजाब  गवर्नमेंट
 को  बेटरमेंट  छवी  के  जरिये  जो  रुपया  वसूल
 करना  था  वह  बहुत  ज्यादा  तादाद  में  था  ।

 वहां  के  किसान  इसने  बड़ें  बोझ  को  बरदाइत

 नहीं  कर  सकते  ।  पंजाब  गवनेमेंट  की  तरफ
 से  भी  इस  बात  की  कोछिश  हो  रही  है  कि

 बेटरमेंट  लेवी  के  जरिये  जो  रकम  गवर्नमेंट
 को  देसी  है  उस  में  सूद  की  रकम  भी  काफी  से
 ज़्यादा  है,  इस  बास्ते  सूद  कम  कर  दिया  जाय  |
 मैं  यह  भ्रपील  करूंगा  कि  इस  सिलसिले  में
 श्जाय  कम्पाउंड  इंटरेस्ट  के  सिम्पल  इंटरेस्ट
 चार्ज  किया  जाय  घौर  सूद  कुछ  कम  कर

 दिया  जाये  ताकि  पंजाब  गवर्नेसेंट  कम  बेटरमेंट
 लेबी  वसूल  कर  सके  झौर  किसानों  को  रिलीफ
 मिरे  ।
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 इस  के  साथ  खाथमें  थोड़ा  सा  यह  मी
 कहना  चाहता  हूं  कि  पंजाब  की  तरक्की  के  लिए
 और  राजस्थान  की  तरक्की  के  लिए  दो  तीन
 स्कीमें  जारी  किया  जाना  बहुत  जरूरी  है  ।
 इन  दोनों  स्टेट्स  की  तरक्की  का  दारोमदार
 सब  से  ज्यादा  इस  बात  पर  है  कि  हम  व्यास,
 रावी  और  सतलज  दरियाझों  के  पानी  को

 मूकम्मिल  तौर  पर  युटिलाइज़  कर  सकें  ।
 इसके  बारे  में  मेरी  यह  तजवीज  है  कि  हमें  यह
 पूरी  कोशिश  करनी  चाहिए  कि  उन  तीनों
 दरियाप्रों  का  पानी  तमाम  हिन्दुस्तान,  यानी
 पंजाब  शौर  राजस्थान  के  लिए  इस्तेमाल
 हो  सके  ।  ्ापकों  यहू  जान  कर
 हैरानी  होगी  कि  दरिया  व्यास  हिन्दुस्तान  से
 निकलता  है  भौर  हिन्दुस्तान  में  ही  खत्म  होता
 हैँ  लेकिन  उसका  co  फीसदी  पानी  पब  भी

 नहरों  के  जरिये  पाकिस्तान  को  दिया  जाता  है  |
 आज  हमारे  सामने  सबसे  बड़ा  सवाल  यह  है  कि
 भाखरा  डैम  को  पूरा  पानी  दिया  जाय  t

 एक्सपर्ट  स  की  यहू  राय  है  कि  जो  पानी  सतलज
 से  मिलेगा  वह  उसके  लिए  काफ़ी  नहीं  होगा  :
 उसके  लिए  पंजाब  गवनेमेंट  ने  एक  स्कीम
 बनाई  है  1  उसका  नास  सतलज  व्यास  लिक

 है  ।  में  चाहूंगा  कि  गवर्नेमेंट  इस  स्कीम  को

 ए्प्र्ब  करे  ताकि  सतलज  झौर  व्यास  लिक  करने
 से  व्यास  का  जो  पानी  है  वह  वहां  स्टोर  हो
 सके  और  भाखरा  हम  के  जरिये  वह  मुकस्मल
 तौर  पर  समाम  साल  यूटिलाइज़  कर  सके
 क्योंकि  मौजूदा  एक्सपर्ट  स  की  राय  के  मुताबिक
 अगर  सतलज  नदी  के  पानी  से  ही  काम  लिया
 गया  तो  २०  सास  के  प्न्दर  सिर्फ  ८  साल  ऐसे
 ५  गे  जब  कि  हैमस  के  अन्दर  काफ़ी  पानी

 होगा  ।  हसलियें  मैं  इस  बात  पर  जोर  दूगा
 कि  इस  स्कीम  को  प्राएरिटी  दी  जाये  ताकि
 पंजाब  शौर  राजस्थान  को  काफी  पानी
 मिल  सके  प्लोर  ओ  फूड  का  ससला  है  वह  भी
 हल  हो  ।

 दूसरी  मेरी  इस  बारे  में  तजवीज  यह  है
 कि  पंजाब  गबर्नेमेंट  की  तरफ  से  इस  बात  पर
 भी  बड़ा  जोर  दिया  जाता  है  कि  भालरा
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 [ot  शाम  कृष्ण  थुष्हप
 डैम  पर  जो  राईट  बैंक  पावर  हाउस  बसावा
 जाता  है  उस  काम  को  भी  चालू  रखा  जाव
 धौर  यह  बात  सही  भी  है  क्योंकि  झगर  उस

 स्कीम  को  पोस्टपोस  कर  दिया गया  धौर  बाद

 में  शुरू  किया  गया  तो  उससे  खागत  भी  ज्यादा
 झायेगी  और  गवनमेंट  को  नुकसान  भी  काफ़ी

 हीगा
 37.27  hrs.

 (Sart  Barman  in  the  Chair  ]

 इसलिए  मे  ध्पील  करुंगा  थि
 इस  स्कीम  को  भी  स्तथ  साथ  लिया  जाय
 थौर  इसको  भी  पूरा  किया  जाय  ।  दूसरे
 अगर  एसा  नहीं  किया  गया  तो  वहां  के  किसानों
 को  बहुत  कम  बिजली  मिलेगी  क्‍योंकि  लेफ्ट

 बैक  पर  जो  पावर  हाउस  बनने  वाला  है
 उसकी  तकरीबन  तमाम  बिजली  राजस्थान
 स्टेट  और  नांगल  फटिलाइजरस  फैक्टरी

 कंज्यूम  कर  लेगी  भौर  गांवों  को  भौर  किसानों
 को  बहुत  कम  बिजली  मिलेगी  शौर  उनको

 इस  बाल  से  बड़ा  दुःख  होगा  कि  बेटरमेंट

 लेदी  के  लिये  तो  हमसे  रुपया  वसूल  करने
 की  कोशिए  की  जाती  है  लेकिन  बिजली  वगेरह
 की  सप्लाई  के  लिये  इन्तज़ाम  नहीं  हो  सकता  |

 वह  इन्तडाम  |  तभी  हो  सकता  हैं  कि  उस

 दूसरे  पावर  हाउस  को  भी  साथ  साथ  लिया
 जाय  शौर  उसको  भी  मुकस्मिल  किया  जाय

 झौर  ऐसा  करने  से  वहां  के  गरीब  किसानों
 को  मुकम्मिल  तौर  पर  पूरी  बिजली  मिल
 सकेगी  ।

 आखिरी  बात  मैं  यह  भी  कहना  चाहता

 हैं  कि  जहां  तक  इंडस्ट्रियल  डेबलपमेंट  का
 सवाल  है,  खास  तौर  पर  पब्लिक  सैक्टर  के
 झम्दर  पंजाब  को  बहुत  ज्यादा  इग्नोर  किया
 गया  है  t  झ्रापकों  यह  जान  कर  हैरानी  होगी
 कि  भव  तक  वहां  सिर्फ  पबलिक  संक्‍्टर  के  भ्रन्दर

 एक  ही  फैक्टरी  नांगल  के झन्दर  लगाई  जायेगी  1
 मेरी  इस  सिलसिले  में  अपील  है  कि  वहां  पब-

 लिक  सैक्टर  के  अझम्दर  ज्यादा  से  ज्यादा

 इंडरट्रोस  लगाई  जायें  ।  प्रोर  पंजाब  कट  को
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 ज्यादा  से  ज्यादा  सदर  की  शाव  वैसे  भी  वहां
 पर  इंडस्ट्रीज  ज्यादा  कामयाव  हो  सकती  हूं  t
 खास  तौर  पर  में  व्युद्अभरिट  फैक्टरीके  लिये
 सब  से  ज्यादा  और  दूंगा  क्योंकि  पिछले  दिनों
 फ़िसिश  एक्सपर्टस  का  एक  शडेलौगेशन  बहां
 पर  गया  था  धौर  उसने  चहा  का  सर्व  किया

 उन्होंने  उस  एरिया  को  देखा  शौर  उनकी  यह
 राम  है  कि  वहां  स्यृजरप्रिट  फैक्टरी  बहुत  भझच्छे
 तरीके  से  चल  सकती  है  ।  इसखिये  में  जोर

 दगा  कि  जिस  तरीके  से  ाग्घ्र  के  भम्दर

 न्यूज़प्रिट  फैक्टरी  लगाई  जा  रही  है  वहां  भी

 इसकी  तरफ़  ध्यान  दिया  जाय  भौर  ब्यास
 रीजन  के  झ्न्दर  एक  म्यूवप्रिट  फैक्टरी
 जरूर  पबलिक  सैक्टर  के  पग्रन्दर  लगाई
 जाय  |

 अन्त  में  में  यह  भो  कहना  चाहता  हूं
 कि  पंजाब  लाइट  इंजीनियरिंग  के  भ्न्दर  श्राज
 सब  से  ज्यादा  लीड  कर  रहा  है  लुधियाना
 और  जालन्धर  में  यह  इंडस्ट्रीज  बहुत  ज्यादा
 तरबकी  कर  रही  हैं  ।  इसलिये  गर  वहां
 घड़ियां  बसाने  का  कारखाना  चालू  कर  दिया

 जाय  खास  तौर  पर  पबलिक  संक्‍्टर  के  प्रन्दर
 तो  वहां  बहुत  ज्यादा  कामयाबी  हो  सकती

 है  t
 Mr.  Chairman:  Order,  order.  The

 bell  has  been  rung  twice.  The  hon.
 Member  must  have  noticed  it.  He  has
 taken  more  than  20  minutes.  I  can-
 not  give  him  any  more  time.

 oh  राम  क्ष्ण  मुथ्त  :  मुझे  पूरा  विध्वास

 है  कि झगर  इस  झोर  ध्यान  दिया  जाय
 तो  पंजाब  हिस्ट्स्वान  का  स्विटज्रलेंड  ग्राशित

 हो  सकता  है  ।

 Shri  Nathwani  (Sorath):  ३  rise  to
 welcome  the  concessions  announced
 now  by  the  hon.  Finance  Minister  in
 the  indirect  taxation  to  small-scale
 industries.

 For  a  balanced  growth  of  our
 economy,  it  is  necessary  to  develop
 simultaneously  village  industries,
 stnall-scale  industries  and  big  indus-
 tries,  and  taxation  concessions  are  one
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 of  the  major  steps  which  would  foster
 and  promote  the  development  of  these
 industries.

 I  know  these  concessions  will  not
 give  full  satisfaction  to  all  the  parties
 concerned.  Still,  it  is  likely  that  by
 the  working  of  the  compounded
 system,  it  would  be  possible  to  give
 relief  to  efficient  units  so  that  they
 can  thrive  and  prosper.

 I  want  to  say  a  word  about  this
 scheme  of  compounded  rates,  because
 it  is  going  to  be  resorted  to  very
 frequently  in  excise  matters.  As  far
 as  I  can  see  there  is  no  legal  warrant
 for  resorting  to  this  scheme  under
 the  Excise  Act.  Of  course,  the  rule-
 making  powers  empower  the  admunis-
 tration  to  grant  exemptions  in  respect
 of  all  or  part  of  the  excise  duty,  but
 I  cannot  understand  how  such  a  power
 can  enable  the  Government  or  the
 administration  to  compound  the  total
 liabihty  which  would  otherwise
 accrue  on  the  basis  of  standard  rates.
 I  want  the  hon.  Finance  Minister  to
 look  closely  into  this  matter,  because
 otherwise  it  is  obligatory  on  the  Gov-
 ernment  to  collect  rates  at  the  stand-
 ard  rates.  The  scheme  of  compound-
 ed  rates  is  a  wholesome  one,  it  33  con-
 venient,  it  avoids  harassment  and  it
 saves  considerable  time  so  far  as  col-
 lection  of  duties  is  concerned.  So,  it
 is  welcome,  but  he  should  see  that
 there  is  justification  for  the  adminis-
 tration  to  adopt  this  system,

 The  most  important  measure  is
 company  taxation.  Sufficient  has
 been  said  about  this  by  several  hon.
 Members,  and  I  do  not  wish  to  take
 the  time  of  the  House  on  this,  but  I
 would  only  refer  to  one  or  two
 things.

 Before  I  do  so,  I  may  say  that  it
 is  sdtisfying  to  know  that  the  hon.
 Finance  Minister  has  kept  an  open
 mind  so  far  as  the  total  rate  of  texa-
 tion  on  company  profits  is  concerned.
 It  may  be  that  in  the  light  of  experi-
 ence  gained,  or  developments,  it  may
 be  found  possible  hereafter  to  reduce
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 the  rates,  because  4  am  one  of  those
 who  fee]  that  in  the  long  run,  the
 proposed  scale  of  rates  would  operate
 to  the  prejudice  of  shareholders.  It
 may  bring  substantially  more  to  the
 Government,  but  this  is  a  matter  of
 opinion.  It  may  be  that  ultimately,
 ag  a  result  of  the  working  of  the
 measure  during  the  next  2  months,
 it  may  be  found  necessary  to  adjust
 the  rates  of  company  taxation.

 But  there  are  two  things  which  I
 wish  to  emphasize  in  this  connection.
 One  38  as  regards  the  exemption  of
 reserves  out  of  the  accumulated  pro-
 fits  which  have  been  taxed.  Really
 there  is  a  strong  case  for  exempting
 these  reserves.  But  still  stronger  is
 the  case  for  exempting  bonus  shares
 to  be  paid  out  of  premiums  collected
 at  the  time  of  further  issue  of  capital.
 It  as  rather  surprising  that  when  the
 proposal  was  mooted  in  the  Finance
 Bill  of  4956  for  bringing  into  the  net
 taxation  these  bonus  shares,  there  was
 no  exemption  given  to  bonus  shares
 issued  out  of  premiums  paid  at  the
 tume  of  further  issue,  but  subsequent-
 ly  it  was  realised  that  there  was  no
 justification,  and  exemption  was  there-
 fore  made  in  the  Act  in  respect  of
 bonus  shares  to  be  paid  out  of  pre-
 muiums.

 In  this  connection,  it  will  be  worth
 nothing  that  these  premiums  were
 insisted  upon  by  the  Controller  of
 Capital  Issues.  Therefore,  though  the
 company  wanted  to  issue  further
 share  capital  at  the  nomial  or  face
 value,  the  Controller  inmsted,  and
 shareholders  paid  more  money,  and
 when  they  are  being  returned  to  the
 shareholders  in  the  form  of  bonus
 shares,  it  would  not  be  quite  fair  to
 tax  them  on  the  footing  of  dividends.
 There  are  two  proposals  which  I
 wish  to  make,  One  is  as  regards  the
 necessity  for  revising  the  tax  struc-
 ture  on  tobacco.  We  know  that  in
 order  to  distribute  equitably  the  tax
 burden  on  hookah  or  chewing  tobacco
 and  bidi  tobacco,  we  have  got  differ-
 ential  rates  for  these  varieties.  What-
 ever  might  have  been  the  original
 justification  for  bringing  about  this
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 sort  of  distinction,  the  circumstances
 have  changed.  At  present  there  is  a
 difference  of  3३  annay  per  Ib,  in
 respect  of  these  two  varieties.  How
 far  this  difference  is  justified  has  to
 be  seen.  First  of  all,  in  order  to
 distribute  the  burden  equitably,  the
 rates  were  so  adjusted  that  in  terms
 of  ad  valorem  duty,  they  came  practi-
 cally  to  the  same  percentage,  namely,
 60-85  per  cent.  But  recently  there
 has  been  a  narrowing  down  of  the
 gulf  between  the  prices  of  these  two
 varieties.  Therefore,  at  present  the
 incidence  of  the  rate  on  bidi  tobacco
 has  increased  very  much.  The  differ-
 ence  between  these  two  varieties  im
 rates  comes  to  about  Rs,  0-85  per
 Bengali  maund,  which  is  the  average
 price  of  different  varieties  of  tobacco.
 So  that  there  is  a  temptation  for
 merchants  to  resort  to  malpractices,
 because  they  would  like  to  mx  tne
 lower  assessed  tobacco  with  b:di
 tobacco  and  thereby  save  consider-
 ably.

 Again,  the  production  of  the  lower
 assessed  tobacco  is  falling.  Its  per-
 centage  has  dwindled.  Secondly,
 there  is  a  change  in  the  habit,  may
 be  because  bidi  is  more  convenient
 than  hookah,  may  be  it  is  less  dirty
 than  the  chewing  tobacco.  There  is
 an  increased  tendency  on  the  part
 of  persons  to  smoke  bidis.

 In  view  of  these  altered  =  circum-
 stances,  though  it  may  not  be  possi-
 ble  to  remove  the  difference  between
 these  two  varieties,  at  least  there  is
 a  case  for  holding  a  thorough  investi-
 gation  into  the  tariff  structure  as  to
 whether  this  gulf  should  not  be  nar-
 rowed  down  so  that  there  is  no  ten-
 dency  on  the  part  of  merchants  to
 manipulate,  to  mix,  to  resort  to  cor-
 rupt  practices.  I  do  not  desire  that
 there  should  be  more  taxation  on  the
 lower  variety  of  tobacco,  but  the  rate
 on  bidi  tobacco  should  be  lessened,
 and  in  order  to  make  good  the  loss  in
 revenue  involved  there  is  room  left
 for  increasing  the  duty  on  cigarette
 tobaceo,  particularly  cigarette  to-

 bacco  meant  for  cheaper  brands  of
 cigarettes.  I  triad  to  study  the  figures
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 and  it  was  a  bit  of  a  surprise  to  me
 how  this  cheap  variety  of  cigarette
 has  been  given  a  preferential  treat-
 ment.

 I  will  give  some  figures.  Whereas
 bidi  tobacco  pays  a  duty  of  Re,  3
 per  Ib.  the  tobacco  for  cigarettes—of
 course,  I  am,  referring  to  the  cheap
 varieties—pays  excise  duty  ot  the  rate
 of  43  annas  per  lb,  Then,  for  manu-
 facturing  purposes,  for  biri,  it  is  Ras.
 al.  per  thousand  whereas  for  cigaret-
 tes  it  is  Re.  i|-  only.  The  additional
 excise  that  has  been  imposed  recently
 in  order  to  absorb  the  sales  tax  is  20
 nP.  per  lb.  on  bidi  tobseco;  but,  it
 comes  to  6  nP.  on  tobacco  for  cigaret-
 tes.

 These  advantages  are  not  set  off
 by  taxing  manufactured  varieties  of
 tobacco—for  it  comes  to  about  40  nP.
 Just  as  you  draw  a  distinction  in
 favour  of  those  who  use  hukka  and
 subject  them  ‘~  a  lesser  rate.  Like-
 wise,  those  wh.  smoke  bidis  and  not
 cigare  tes  should  be  subjected  to  a
 rate  of  duty  less  than  that  applied  to
 cigarettes.  The  cigarette  smokers  be-
 long,  of  course,  to  a  higher  strata  or
 society.

 The  point  I  am  wishing  to  raise  is
 this,  that  there  is  a  case  for  looking
 thoroughly  into  the  question  of  revis-
 ing  the  tax  structure  on  these  three
 varieties  to  see  that  the  burden  is
 equitably  distributed  so  that  the  fur-
 ther  advantage  of  avoiding  maiprac-
 tices  can  also  be  forthcoming.

 There  is  one  more  point  about  the
 duty  on  tobacco.  But  I  would  reserve
 my  remarks  and  comments  to  the
 clause  by  clause  discussion.  However,
 at  this  stage,  I  want  to  say  a  word
 about  the  duty  on  art  silk  fabrics.
 There  is  one  item  of  production  in  this
 industry  which  can  be  used  as  a  fur-
 ther  source  for  getting  more  revenue
 to  Government.  There  is  nylon  yarn.
 We  import  it  to  the  extent  of  20
 lakh  lbs.  per  year.  Half  of  it  is  used
 for  preparing  sarees.  During  the  last
 three  years  the  prices  af  these  sarees
 have  gone  down  by  &  per  cent  or
 even  75  per  cent.  Whereas  formerly,
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 only  three  years  before,  these  nylon
 sarees  were  being  sold  at  the  rate  of
 Rs.  ‘80|-  or  Rs,  60|-  per  piece,  now.
 they  are  being  sold  for  Hs.  l5j-  or
 Rs.  ‘16|-,  including  the  processing  and
 other  charges,  so  that  the  customers
 have  got  a  great  advantage.  Where-
 as  they  were  willing  to  pay  or  were
 going  for  sarees  wo:  about  Rs.  50
 or  Rs.  60j-  the  same  article  8  now
 available  for  Rs.  358  or  Rs.  16|-.
 Therefore,  there  is  sufficient  room  for
 taxing  further  there  sarees.

 Its  tota]  production,  in  yardage,
 comes  to  about  more  than  2  crors.
 If  you  were  to  tax  at  the  rate  of  4
 annas  or  6  annas  per  yard,  on  the
 whole  prices,  the  total  tax  will  come
 to  Re.  l|-  or  Rs.  i{8|-  which  can  easily
 be  borne  either  by  the  industry  or  can
 easily  be  passed  on  to  the  consumer,
 because  of  the  steep  fall'in  the  price
 of  nylon  sarees  during  the  last  three
 years.

 Then,  there  is  one  thing  more  to
 which  I  would  hke  to  advert  and  that
 is  regarding  the  proposed  changes  in
 the  Expenditure  Tax.  Really,  it  has
 baffied  me.  The  amendments  are  in
 clauses  5  and  6.  Investments  by  way
 of  gold  bars  and  precious  stones  ere
 sought  to  be  excluded  from  the  ex-
 emption  list  under  Expend’ufe  Tax
 and  they  are  sought  to  be  included  in
 the  list  of  allowances  and  deductions
 under  section  6(i)(a).

 We  have  to  understand  the  nature
 of  this  proposed  change.  When  I
 invest  money  in  gold  bars,  it  can,  by
 no  stretch  of  imagination  be  said  to
 amount  to  personal  expenditure,
 expenditure  on  personal  consumption.

 I  invest  them  to  get  income  oar  to
 get  benefit  of  capital  appreciation.  It
 is  just  in  the  nature  of  business.  How
 can  we  afford  to  remove  this  exemp-
 tion  in  favour  of  gold  bars  or  precious
 stones?  What  is  now  sought  to  be
 done  is  to  include  these  items  in  the
 category  of  expenses  of  a  capital
 nature.  Can  any  one  gay  when  I
 invest  in  the  gold  bars,  that  these  gold
 dars  are  meant  for  personal  consump-
 tio?  If  you  kindly  lock  at  clause
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 6(i)  (0),  all  the  articles  which  are
 referred  to  there  are  meant  for
 personal  consumption.  The  qualifica-
 tion,  namely,  that  these  goods  should
 be  for  personal  consumption  governs
 all  the  articles  mentioned  therein.  It
 may  be  a  dwelling  house;  it  may  be
 a  motor  car;  it  may  be  furniture;
 These  are  articles  of  personal  con-
 sumption  of  a  durable  nature,  there-
 for,  of  a  capital  nature.  Can  you
 include  these  items—gold  bars  and
 prec.ous  stones—as  things  meant  for
 personal  consumption?  Certainly,  it
 will  be  very  qd  fficuit  to  bring  these
 articles  in  this  category  of  expenses
 of  a  capital  nature  and  therefore,  there
 would  be  a  lacuna  created.  I  do  not
 know  how  you  can  fit  in  the  proposed
 change  with  the  whole  idea  of  expen-
 diture  which  is  meant  to  be  of  a
 personal  nature.

 This  is  al]  I  had  to  say  and  I  shall
 have  to  say  something  on  different
 clauses  about  spec  fic  proposais  and
 I  hope  to  take  them  up  when  clause-
 by-clause  discussion  comes  up.

 ot  ta  राज  (कागड़ा):  सभायति

 महोदय,  मैं  झापका  ग्राभारी  हूं  कि  आपके

 मुझे  बोलने  का  मौका  दिया  है।  मुझे  पालिया-
 मेंट  के  इस  सारे  सेशन  में  अभी  तक  बोलने
 का  मौका  नहीं  मिल  सका  t  इसलिये  में
 समझता  ह्  कि  बेैक-बैं तज़  को  हमेशा  ही
 इग्नोर  किया  जाता  है  t

 मैं  फ़ाइनेंस  बिल  कौ  प्रोपोड्नल्ज़  को
 सपोर्ट  करने  के  लिये  खड़ा  हुआ  हूं  ।  मैं  समझता

 हूं  कि  हमारे  वित्त  मंत्री  अपनी  घुन  के  पक्‍के

 हैं  in  जिस  बात  का  वह  फ़ैसला  कर  लेते  हैं,
 उससे  गिरते  कम  हैं।  हां,  यह  ज़रूर  है  कि

 जहां  भी  इन्साफ़  का  मामला  होगा,  वहां  पर

 झगर  उनको  कोई  दलील  जंच  जाय,  तो  वह
 हर  वक्‍त  उसको  मानने  के  लिये  तैयार  7हते  है  t

 झभी  भ्रभी  जो  उन्होंने  माषण  दिया  या,
 उसमें  उन्होंने  खंडसारी  के  टैक्स  में  कमी  कर

 दी  है  भौर  तेल  निकालने  के  कोल्टू  के  मुताल्लिक
 भी  उन्होंने  हमें  राहत  दी  है  1  लेकिन  मैं
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 समझता  हूं  कि  उन्होंने  जो  राहत  दी  है,  जो
 कमी  की  है,  वह  बहुत  थोड़ी  है  ।  १६४४  के
 साल्ट  एक्ट  के  दिड्यूल  के  झाटिकल  २३  के
 नीचे  बहू  लगाई  गई  थी  t  पहले  जो  सेल  के

 कोल्टू  पावर  से  श्लते  थे,  उनको  'एर्केम्प्ट
 कर  दिया  गया  था  पांच  सात  सास  पहले
 लेकिन  उसके  बाद  भाहिस्ता  भाहिस्ता  ७५
 टन  की  जो  एज्ज्रेम्शन  थी,  जो  लिमिट  भी,
 बहू  उन्होंने  हटा  दी--७५  टन  से
 १२५  टन  तक  की  जो  लिसिट  थी,  वह
 उन्होंने  हटा  दी  झब  जो  एग्ज्रेम्प्णन  ७५
 टन  की  उन्होंने  दी  है,  वह  बहुत  कम  है,  क्‍योंकि

 यह  इंडस्ट्री  गांवों  भें  चलती  है  भौर  स्माल-
 स्केल  इंडस्ट्रीज  को  गवनेमेंट  प्रोत्साहन  देना

 चाहती  है  झौर  प्गर  प्रोत्साह  देना  है,  तो
 बिजलो  निहायत  जरूरी  हो  जाती  है।  बिजली
 का  कोल्हू  मौजूदा  घानी  के  कोल्हू  से  दुगुना
 पैदा  करता  है।  आज  जिस  तरह  कास्ट  झाफ़
 लिविंग  बढ़े  रही  है,  जिस  तरह  हर  एक
 आदमी  के  इखराजात  बढ़  रहे  है,  उसको
 देखते  हुये  श्रगर  कोल्हू  चलाने  वाले  को  एक
 फ़ंमिली  के  लिये  गुज़ारा  देना  है,  तो  यह  जरूरी

 हो  जाता  है  कि  जिनके  पास  दो  कोल्हू  हैं,
 जो  दो  यूनिट  में  प्राते  हैं.  उनको  पूरे  का  पूरा
 माफ़  होना  चाहिये  ।  जिस  तरह  सरकार  ने

 हैडलूम  इंडस्ट्री  में  चार  हँडलूम््  को,  चाहे
 वे  पावर  से  चलते  हैं,  एग्ज्वम्प्ट  किया  है,  उसी
 प्रकार  पात्र  से  चलने  वाले दो  कोल्टरभो  को

 एग्जेम्पशन  होनी  चाहिये  t

 एक  बात  मैं  नहीं  समझ  पाया  हूं  ।

 यह  जो  ७४  टन  की  एग्डेम्प्शन  दी  गई  है,
 क्या  उसमें  मिल  वाले  भी  श्ा  जाते  है,  क्‍या

 उनको  मी  एण्ज्रेश्म्शन  मिल  जाती  है?
 ह.  बित  मंत्री  से इस  बात  की  क्‍्लैरिफिकेशन

 चाहता  हूँ.  कि  जो  ७५  टन  का  एम्जम्प्शन
 रखा  है,  क्या  बह  मिल  वालों  के  लिये  भी

 कायम  रहेगी,  या  उस  पर  लागू  नहीं  होगी,
 उनकी  ध्रामदमी  ७५  टन  से  ऊपर  से  सिनी

 जायेगी,  या  एक  से  ७५  टन  तक  ये  जो
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 तेल  मिकालेंगे,  बह  गिना  जायेगा  ।  में  समझता

 हूँ  कि  छोटे  स्‍भ्ाइमियों  को  लाभ  देते  के  लिये
 बड़े  ग्रादमियों  को  राहुत  नहीं  मिलनी  चाहिये  ।

 डीजल  झायस  पर  विस  मंत्री  जी  ने  छूट

 नहीं  दी  है  ।  डीजल  झायल  पर  छट  निहायत
 जरूरो  मालूम  होती  है,  इस  लिए  कि  तीन
 लीजों  के लिए  उस  की  जरूरत  पड़ती  है---
 एग्रीकल्चरिस्ट्स  के  लिए,  टूरिस्ट  इंडस्ट्री  के

 लिए  झौर  स्माल  स्केल  इंडस्ट्रीज  के  लिए  ।
 ये  ऐसे  'भरेलू  ह, भ  है,  जो  सिडिल  बलास  के
 झादमियों  के  गुजारे  की  चीज़ें  हैं।  मै ंसमझता  हूं
 कि  हमारी  झाज़ादी  की  लड़ाई  को  लड़ने  वाले
 सारे  के  सारे  मिडिल  क्लास  के  आदमी  थे  भाज
 उन  की  हालत--उन  की  ग्राथिक  दशा  बहुत
 कमजोर  पड़ती  जा  रही  है  1  झाज  टूरिज्म
 हिन्दुस्तान  में  बड़ी  फ़ारेन  एक्सचेंज  लाता  है
 इसी  सरह  से  स्माल-स्केल  इंडस्ट्रीज  भी  फ़ारेन

 एक्सचेंज  को  बचा  रही  है,  क्योंकि  बे  उन  लीजों
 को  तैयार  कर  रही  है.  जो  बाहर  से  झाती  थीं  ।

 इसी  तरीके  से  हमारे,  एग्रीकल्थरिस्ट्स-खंती-
 वाड़ी  करने  वाले  झनाज  पैदा  करने  के  लिए  जो

 ट्यूववैल्ज़  लगाते  हैं,  सब  जगह  उन  में  डीडल
 प्रायल  काम  में  झाता  हैं  ।  मैं  समझता  हूं  कि

 हमारे  विस  मंत्री  जी  की  इस  पर  विचार  करना

 चाहिए  कि  किस  तरीके  से  डीजल  झायल  पर

 इयुटी  में  कमी  की  जाये  ।

 ब  मै  एक  झौर  बात  की  तर  उन  का
 ध्यान  दिलाना  चाहता  हूं  ।  मै  समझता  हूं.  कि
 तीन  हज्जार  की  जो  इनकम  टैक्स  की  एग्शेम्प्शन
 रखी गई  है,  बह  बहुत कम  है  ।  पहले  ४२००
 की  लिमिट रखी  गई  थी  ।  उस  के  बाद  उस  को
 ३६००  रुपए  कर  दिया  गया  शौर  फिर  उस
 लिमिट को  ३०००  रुपये  कर  दिया  गया  1  जो
 मिडिल  क्लास  के  झादमी  हैं,  जो  शहरों  में  रहते
 है,  जो  मौकरी  करते  हैं,  भगर  उनकी  तम्सवाहू
 २४५०  रुपये  माहवार  हो,  तो  उस  की  प्रामदनी

 ३०००  रुपए  बन  जाती  है  भौर  उस  से  भी  टैक्स
 लिया  जाता &  भाज  हालत  यह  है  कि  २५०
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 लेने  बाला  झादमी  भपने  लड़कों  को  कालेज  की

 पुजूकेशन  जी  नहीं  दे  सकता  है  ।  उस  पर  सारे
 फ़ैमिलि  का  बोस  होता  है  ---उसको  दिर,
 मदर,  बद्  झौर  झपने  बच्चों  का  पालन

 फरना  पढ़ता  है।  इस  महंगे  समय  में  यह
 उस  के  लिये  यामुमकिन  है  कि  वह  झपने  लड़को
 को  एजूकेदन  दे  सके  |  इस लिए  मैं  समझता  हूं
 कि  तीन  हआर  की  इस  सिमिट  को  ३६००  तक

 पहुंचा  देना  चाहिए,  जो  कि  पहले  लिमिट
 थी।  उन्होंने  कहा  है  कि  अगर  एक  लड़का है,
 तो  लिमिट  ३३००  हो  जाती  है  भौर  द्य  लड़के
 है  तो  रै ००  हो  जाती  है  t  मैं  समझता  हू  कि
 झाज  के  जमाने  के मुताबिक  तो  इस  से  उलट

 होना  चाहिए  |  जो  डिस्टिंक्शन  एक  वैदेलर  और
 झौलाद  वाले  में  रखा  गया  है  ,  उस  को  हटा
 देना  चाहिये  ।  झाज  झावादी  का  बढ़ना  हिरदु-
 स्तान  की  प्रावलम  बन  गई  'है  1  भगर  हम
 चाहते  हैं  कि  लोग  ज्यादा  भौलाद  पैदा  न  करे,
 तो  बैचेलर--अह्ाचारी--को  प्रोत्साहन
 मिलना  चाहिए,  इस  लिए  कि  ज्यादा  भौलाद
 पैदा  न  हो  ।  हमारी  झाबादी  पचास  साठ
 लाख  सालाना  के  हिसाब  से  बढ़  रही  हैं।  श्स
 लिए  लोगों  में  महू  इन्सेन्टिव  भी  फैलाना  चाहिए,
 ताकि  ये  कम  से  कम  औलाद  पैदा  यें
 ज्यादा  शादिया  न  करें  ।  ब्रह्मचारी
 झौलाद  कहा  से  बेदा  करेगा?  हमारे  दूसरे
 प्लान  का  यह  ध्येय  था  कि  मुल्क  इडस्ट्रिय-
 लाजंशन  की  तरफ  बढ़े  t

 दूसरा  ध्येय  यह  था  कि  एस्पलायमेंट

 अपरचुनिटीस  बढ़ें  भौर  तीसरा  ध्येय  यह  था
 कि  जो  तरबकी  हो  वह  पिछड़े  हुए  इलाको  को
 ्रषिक  हो  ।  एसा  न  हो  कि  जो  सैक्लंस  बहुत
 ज्यादा  ऊंचे  है,  वें  झौर  भी  ज्यादा  ऊचें  चल  जायें
 और  जो  बहुत  नीच  हैं,  वे  ज्यादा
 मीचे  ष्बले  जायें  शौर  जो  नीचे  है
 उनको  ऊपर  लाया  जाए।  इन  तीनों  बातों  को

 हमें  ध्यान  में  रखना  बाहिए  था।  लेकिन  झाज

 हम  देखते  हैं  कि  कुछ  रिजंस,  कछ  स्टेट्स  तो

 बहुत  ज्यादा  इंडस्ट्रियलाइज़  हो  गई  हैं  भोर

 दूसरी  स्टेट्स  को  बिल्कुल  ही  निन्‍्लेक्ट  कर
 दिया  गया  हैं।  मुझ  से  पहले  बोलते  वाले  एक
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 वबता  ने  कहा  हैं  कि  पंजाब  को  हबी  दृड्स्ट्रीज़
 के  मामले  में  बिल्कूल  निगलेक्ट  कर  दिया  गया

 है  भौर  उनकी  सब  बातो  में  मी  में  शामिल

 होता  हूं  कि  उसको  निग्लैक्ट  किया  गया  है  1

 यह  भी  एक  श्राृमेंट  दी  जाती  है  कि  वह  वार्डर
 स्टेट  हैँ,  लेकिन  इस  से  कुछ  फर्क  नहीं  पड़ता
 है  ।  वहा  पर  बहुत  सी  इंडस्ट्रीस  लग  सकती

 हैं  ।  झापके  सामने  रिपोर्ट  हैँ  जिस  में  कहा
 गया  है  कि  वहा  पर  सिमेंट  का  कारखान!
 लग  सकता  है|  वयास  वेसिन  के  न्दर  फारेस्ट

 इन्डस्ट्रीज़  न्यूज़  पिट  पैक्ट्री  लग  सकती  है  ।

 इन  के  बारे  में  प्रोपोजल्स  भी  है  और  मैंने  एक
 बार  सवाल  भी  किया  था  कि  जिसके  जबाब
 में  मुझे  बताया  गया  था  कि  ये  झंडर  कंसिड्रेशन
 हैं  7  मै  श्ापको  यह  भी  बताना  चाहता  हूं  कि
 पजाब  के  दो  हिस्मे  है  और  दो  भी  नहीं
 तीन  हिस्से  हैं  -  एक  तो  हिन्दी  रिजन  है  भोर

 दूसरा  पंजाबी  रिजन  i  मैं  तो  समझता  था  कि
 पंजाब  गवनेमेंट  ही  हमारे  साथ  सौतेला  सलूक
 करती  है  ।  भोर  हिन्दी  रिजन  को  बिल्कुल
 इगनोर  करती  है  मगर  भब  पता  चला  है  कि

 सैंट्रल  गवर्नमेंट  मी  हमारे  साथ  सौतेला  व्यवहार
 करतो  है  ।  जो  इंडस्ट्रियल  स्टेट्स  बनाई  गई  है
 &  सारी  की  सारी  पंजाबी  रिजन  में  बनाई  गई

 हैं  भौर  हिन्दी  रिजन  को  बिल्कूल  नहर  अंदाज

 कर  दिया गया  है।  हिन्दी  रिजन  के  भी  दो

 हिस्से  हैं।  एक  हिस्सा तो  जनूब  मे ंहै  और

 दूसरा  शुमाल  में  ।  कागड़ा  डिस्ट्रिक्ट  भौर  जो

 कुल्ल  बैली,  कडाघयट  भौर  शिमला  का
 जा  हिस्सा  है,  उसको  बिल्कूल  निगर्लेक्ट  कर
 दिया  गया  है,  और  हूुररेबयाना  प्रान्त  दालों
 की  तरफ  ज्यादा  जोर  दिया  जा  रहा
 है,  ज्यादा  तवज्जह  दी  जा  रही  हूं
 वे  कोर  मद्या  सकते  हे  भौर  ले  भो  सकते
 सेकिन  हम  लोग  च्‌  कि  क्षोर  नहीं  मचा  सकते

 हूं,  इस  दासस्‍्ते कूछ  ले  नही  सकते  हूं  1  हमारा
 हिस्सा  हिमाचल  के  साथ  मिला  हुआ  है।  उस

 हिस्से  को  कोई  पूछने  दाला  नही  हैं  L  हमारे
 प्रधान  मंत्रों  महोदय  वहां  गये  थे  शोर  उसकी

 बजह  से  कुल्लू  बंली  का  नाम  चमक  गया  है  1
 लेकिन  जहां  हक  पीने  खाने  की  लोज़ों  का
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 श्रीहेम  रा]
 सम्बन्ध  हैं  ,  बहा  के  जोग  फाका  मस्ती  ही  करते

 हैँ  1  वहां  पर  इंडस्ट्रीज  की  जरूरत  हैं।

 38  hers.

 यहां  पर  चाय  की  इंडस्ट्री  है  भौर  यही  एक
 मात्र  इंडस्ट्री  है  ।  हरी  चाय  वहां  होती  है  भौर

 इस  इंडस्ट्री  मे  दस  हजार  मजदूर  काम  करते

 हैँ  7  दस  लाख  की  झ्राबादी  मे  से  दो  लाख
 की  भाबादी  इसी  पर  निर्भर  करती  है  1

 ले  किन  उसकी  हालत  यह  है  कि  झाज  उसके
 लिये  कोई  पैसा  नहीं  दिया  जाता  है।  प्लास्टेशन

 हन्कवायरी  कमेटी  की  रिपोर्ट  में  भी  कहा  गया

 है  कि  असले  जो  तकलफ  है,  असली  जो
 दिक्‍कत  है  वह  फ  इनेसिस  की है.  झौर  कोभो-

 प्रटिव्ज़  बननी  चाहिय  क्योंकि  यहा  छोटी  छोटी

 स्टेट्स  है  ।  लेकित  हमारी  गवर्नमेट  ने  सारे  के

 सार  मामल  को  खटाई  में  डाला  हुआ  है  1

 उस  टी  की  तिजारत  अ्रफगानिस्तान  क  साथ

 होती  थी  भौर  जो  बार्टर  एग्रीमेंट  हुआ  था,
 उसक  जारेये  से  वह  जात,  थी।  लेककन  सेट्रल
 गवर्नमंट  ने  अब  नकद  रुपया  देना  शरू  कर
 दिया  है  उन  सव  इम्पोर्टस  के  लिय  जो  होत॑,  है  ।

 इसका  नत  ज.  यह  हुआ  कि  जितना  भी  चाय
 का  ध्यापार  था  वह  खत्म  हो  गया  है  प्रसली

 जो  कठिताई  है  वह  फ  इते सिस  की  है  फिर  ग्वादे

 वह  ग्रन  टी  हो  या  ब्लैंक  टी  हो  ।  बहुत
 दिनों  से  यह  मामला  चल  रहा  हूँ  श्रौर  पाय
 साल  हो  गये  2,  कोई  फंसला  नहीं  हो  पाया

 है  |  में  आना  करना  चाहता  हू  कि  सब  से

 पहले  तो  उस  को  डवेलपमेट  के  लिये  भी  फ  इ-
 बेनस  कार्पोरेशन  बनादी  जाए  ताकि  फाइ-
 नेंसिस  का  मसला  हल  हो  सके  और  दूसरे  जहा
 तक  छोटे  छोटे  गार्डन्स  का  ताल्लुक  है  उनकी

 इमदाद  करने  का  कोई  न  कोई  बहुतरं।न  तरीका
 निकाला  जाए  |  में  सिलोन  की  मिसाल
 पेश  करना  चाहता  हु  वहा  भी  बहुत  छोटे

 छोटे  गाइंस्स  हूँ  भौर  बहुत  ज्यादा  तादाद  में
 बे  ह।  वहां  की  गबर्ंमेट  नें  अपनी  रिपोर्ट

 में  लिखा  है  कि  उस  गाइनस  को  ये  मे  सबसिडी
 दी  जाती  हैं  :--
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 A  subsidy  of  Rs.  300  per  acre  to
 enable  the  amall-holder  to  supply
 vacancies  on  his  land;

 A  subsidy  of  Rs,  250  per  acre  for
 the  purchase  and  application  of  fertili-
 zer;

 A  subsidy  of  Rs,  200  per  acre  for
 soil  conservation  measures.

 यहा  पर  हमारी  कन्द्रीय  सरकार  ने  सारा
 मामला  प्रास्तीय  सरकार  पर  छोड़  रक्षा

 हैँ  भौर  प्रास्तीय  सरकार  इस  काम  को  कर  नही
 सकतो  है  श्राप  जानते  ही  हैं  कि चाय  सबस
 ज्यादा  डालर  जम  करती  है  भा  फौरन

 एक्सचेंज  शर्म  करती  हे,  इसलिए  भीम

 चाहता  हु  कि सारा  जो  कंट्रोल  हूँ  वह  केन्द्रीय
 सरकार  को  अपने  हाथ  में  ले  लेना  चाहिये।

 झापने  दूसरी  पाच  साला  योजना
 चलाई  हैँ  शौर  इसके  बारे  में  हमारे

 वित्त  मंत्री  जीने  कहा  है  कि  वह  नीच  से
 ऊपर  को  बनतीं  श्ोर  ऊपर  जा  कर  को-
 प्रोडिनेशन  हो  जाता  है।  लेकिन  में  उनका
 ध्यान  इस  भोर  दिलाना  चाहता  हूं  कि  श्राप
 नोच  से  भले  ही  चले  लेकिन  कुछ  प्रावलेम्स

 हूँ,  जिनका  में  जिक्र  करना  चाहता  हु  शौर
 में  प्रावलम  पहाड़ी  इलाकों  &  है  /  वह
 इलाका  एक्सटेड  करता  है  उत्तर  प्रदेश
 से  लेकर  काइमीर  तक।  झाप  जिस  तरहू  का
 प्लान  मैदानी  इलाकों  के  लिए  बनाते  हूं
 उसी  तरह  का  प्लान  पहाड़ी  इलाकों  के  लिए
 बनाते  ह्े।  स्माल  इरिग्रेंशन  का  मामला  हो
 या  इडस्ट्रंस  का  मामला  हो  या  कोई
 और  मामला  हो,  जो  अवराजात  हूं,  वे
 प्लेस  के  मुकाबल  में  पहाड़ों  पर  पांच  गुना
 अ्रधिक  होत  है  ।  जब  हम  कम्यूनिटी  डिवेखप-
 मेट  मिनिस्टरी  के  पास  जाते  हुँ  भौर  कहते
 हैं  कि  यह  प्लान  एफारस्टेशन  का  है
 या  कम्पुनिकेशन  का  है  तो  वहां  से  जनाब
 मिल  ड्ाता  हैं  कि  :ह  दूसरी  मिनिस्ट्री  से

 ताल्‍लुक  रखता  है  बौर  इसको  यह  भिनिस्ट्री

 पूरा  नहीं  कर  सकती  है।  तो  में  कहना  चाहता

 हैं  कि  जब  धाप  पत्रांस  बनाते  हैं  उस  बब्त

 धाप  पहाड़ी  इलाकों  का  सपासल  नहीं  रखते
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 है  जहां  पर  खर्च  ज्यादा  प्राता  है  एक  ही
 सा  काम  करने  के  लिए।  हमारे  एक  भाई

 नें  कहा  कि  जब  हर एक  मर्ज  के  लिए
 एक  हो  दवा  दी  जाती  है,  तो  वह  मर्ज  दूर
 नहीं  हो  सकता  है  ।  इस  सब  के  बार  में  ए  7.

 पीस०  नें  एक  रिभ्रिजंटेशन,  पहाडो
 इलाकों  के  एम०  पीस०  ने  एक  रिप्रिर्जेटेेशन
 भी  किया  था  और  भापकी  प्लानिंग  कमिशन
 ने  वादा  किया  था  कि  उसके  लिए  कुछ  7

 कुछ  किया  जाएगा,  कुछ  न  कुछ  इहमदाद  दी

 जाएगी  शौर  पजाब  गवनंमेट  ने  भी
 श्रापकें  पास  सिफारिश  की  हैं  कि  जो

 पंजाब  के  पहाड़ो  इलाके  हूँ  उनकी  खास  तौर
 पर  मदद  को  जानो  चाहिये  लेकिन
 झाज  तक  इसके  बारे  में  कोई  कारंवाई  नहीं

 हुई  है।  इस  चीज  को  दोसाल  हो  गये

 हूँ  7  में  विलमत्री  जी  से  प्राथंना  करता  हू

 कि  वह  इस  भोर  भ्वव्य  ध्यान  दें।

 में  एक  बात  और  कहना  चाहता  हू  ।
 जा  हमारा  पहाड़ी  इलाका  उसके  मुकाबले
 में  हिमाचल  प्रदेदा  श्ाभा  हैँ  7  उसकी
 ग्राबादी  ग्यारह  लाख है  तो  मेरा  जो  इलाका

 पहाडो  इलाका  है  उसकी  झावादी  हैझ
 लाख  हूँ।  हिमाचल  में  छू  करोड़  रुपय

 एक  साल  मे  खर्चा  किया  जाता  है  तो  हमारे
 प्रजाब  के  इलाके  के  पहाड़ी  में  रहने  वाले

 लोगो के  लिए  पूरे पाच  माल  में  दो  करोड
 रुपया  ही  स्वप्वं  किया  जा  |  है।  मुझे  लशी
 है  कि  हिमाचल  के  लोगो  पर  एक  साल  में

 छ  करोड  रुपया  सें  किया  जाता  है
 क्योकि  मे  भी  पहाड़ी  लोग  हे  लेकिन  में
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 यह  कहना  चाहता  हु  कि  जहा  झाप  यह  बहते
 हूँ  कि तमाम  के  तमाम  जो  रिजन  हें  उनको
 बराबर  को  सतह  पर  भाप  लाना  षबाहते  हैं
 वहा  झ्रापको  यह  मो  गल  करना  चाहिये
 कि  जो  कटिग॒प्रस  एरियास  हूं  उनमे  दो

 मुख्तलिफ  किस्म  का  डिवेलेपमेंट  जब  आप
 करते  हूं,  तो  बजाय  इसके  कि  लोगों  में
 संटिसफकक्‍्शन  को  भावना  आए,  डिस-
 से  टिसफेकह्दन  की  भावना  पेदा  होते  है।
 पहाडी  इलाक  की  तरक्की  करने  के  लिए
 पंजाब  गवनेमेट  कहती  हैँ  कि  उसके  पाल

 इतना  रुपया  नही  है  ।  इस  वास्ते  में  चाहता
 हैं  कि  सेटल  गवनंमेंट  पजाब  गवनंमेंट  की

 कुछ  नकुछ  मदद  जरूर  करे  |

 एक  भौर  बात  कह  कर  म॑  समाप्त  करता

 हैं  t  हिमाचल  प्रदेश  को  भी  एक
 डिसमेंटिसफक्शन  है  ।  उसका  जो  टेरिटो-
 रियल  काऊसिल  मिली  हुई  है,  उसके  कोई
 ग्रखस्पारास  नहीं  हें--

 Mr  Chairman:  Order,  order  The
 hon  Member  ts  hkely  to  take  one  or
 two  minutes  more  He  may  continue
 tomorrow

 1805  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  April
 21,  959/Varsakha  88l  (Saka)
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 1908,
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 Headquar-
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 Boards
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 ‘1916,  Plantation  of  willow
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 Alipur  Development
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 Centres  in  Himachal
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 Khandseri  Industry
 National  Shipping
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 No.

 3297.  Fruit  preservation  §  in
 Himachal  Pradesh

 Fisheries  Depart
 Himachal  Pradesh

 Canning  of  fish  in
 Himachal  Pradesh

 3298.

 3299.

 3300.  Survey  of  fish  in  river
 Brehmaputra

 द  B.  Clinics  in
 Himachal  Pradesh

 Postal  Services

 Lighthouses  in  Anda-
 man  and  Nicobar
 Islands

 Flashers
 houses

 Power  drilling  rigs
 Food  storage  godowns

 Co-operative  Societies
 in  Manipur.

 New  =  Stations  on
 Ferozepore  Division

 Water  taps  at  stations
 on  Northern  Railway

 Railway  Schools
 Babies  born  in  runn-

 ing  trains  है
 Thefts  on  Railways.
 Buffer  stock  of  food

 grains
 Wheat  Prices
 Purchase  of  wooden

 sleepers  from  Jammu
 and  Keshmir

 3301.

 3302.
 3303.

 3304.  for  Light-

 3305.
 3306.
 3307.

 3308.
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 33I0.
 33I5.

 (3312.
 3333.

 3314.
 33%5S.

 +3316.  Railway  Officials

 STATEMENT  BY  MIENIS-

 correcting
 on  the  4th
 Tgs8  to  unstarred  ques
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 number  of
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 PAPERS  LAID  ON  THE
 TABLE—contd.

 Preventive  Detention
 Act,  ‘1950,  during  the

 period
 from  the  3oth

 eptember,  7957  to
 the  32st  December,
 7958

 (2)  A  copy  of  Annual  Re-
 port  of  the  Indian  Tele-
 phone  Industries  Private
 Limi  for  the  year
 39$7-§8  along  with  the
 Audited  Accounts,  under
 sub-section  a  of  Sec-
 tion  639  of  the  Com-
 panies  Act,  7956

 (3)  A  copy  of  each  of  the
 following  statements

 pedals
 the  action

 yy  the  Govern-
 ment  on  various  assuran-
 ces,  romises  and
 undertakin,  given  by
 the  Min fen  durin,
 the  various  sessions  ०]
 Second  Lok  Sabha  :—
 @)  Supplementary  State-

 ment  No.  :  Seventh
 Session  7959

 (it)
 Supeleienitey

 State-
 ment  No.  Sixth
 Session  1958.

 (ti)  Supplementary  State-
 ment  No.  IX  Fifth
 Session  7958

 कण  Supplementary  State-
 ment  No.  XVITI  Fourth
 Session  19s

 (v)  Suppleme>tary  State-
 meit  XXIV  Secind
 Seasion  7957

 (4)  Acopy  of  Notificatton
 No.  5.  ७.  425  dated  the
 2st  February,  79९9
 issued  under  the  Bom-
 bay  Port  Trust  Act,
 879.

 (5)  A  copy  of  the  Stte-
 ment  showing  the
 action  taken  or  proposed
 to  be  taken  on  the  Re-
 commendations  made  by

 ie  Commissioner  for
 Scheduled  Castes  and cheduled  Tribes,  in
 his  Report  for  the  year
 7956-57.

 PRESIDENT’S
 LS

 ASSENT
 TO

 Table
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 avy ju
 wt  easel”  by  the
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 PRESIDENTS  ASSENT
 TO  BILL—coned.

 Conontes
 Secreta  of  =  Rafya
 Sabha,  of  the  following
 Bills  passed  by  the  Hou-
 ses  of  Parliament  di
 the  current  Session
 assented  to  by  the
 President  since
 revort  made  to
 House  on  the  £.... ह
 March,  7959  —

 a  The  Delhi  Land  Re
 forms  ¢  dment)
 Bill,  r959

 (2)  The  Workmen's  Com-

 Bensation
 (Amendment)

 »  7959
 (3)  The  Delhi  Panchayat

 (Amendment)
 Bill,  79९59

 (4)  The  Parliament  (Pre-
 vention  of  Disqualifica-
 tion)  Bill,  १9९०

 REPORT  OF  ESTIMATES
 COMMITTEE
 Forty-ninth

 presented.

 CALLING  _  ATTENTION
 TO  MATTER  OF  UR-
 GENT  PUBLIC  IM-
 PORTANCE
 Shri  Hem  Barua  called

 the  attention  of  the
 Minister  of  Railways  to
 the  accident  to  the
 Cochin  Express  at
 Erode  Junction  on  the
 i6th  April,  19595  result-
 ing  in  injuries  to  several
 people

 The  Deputy  Minister  of
 Railways  Shri  S.  दि
 Ramaswamy  made  &
 statement  in
 thereto

 Report  was

 r2438

 Conunars

 32286

 32286—88

 DEMANDS  FOR  GRANTS  IwzAg—1  2348

 (7)  Further  discussion  on
 Demands  for  Grants  in

 pect  of  the  Ministry
 of  Finance  conchided

 32286

 President  were  also  voted
 in  full.

 244—22
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 Corusens
 BILL  UNDER  CONSI-  BILL  PASSED

 DERATION  12348-12414,  (12423~50
 प्  Minister

 of  Finance
 The  Minister  of  Finance  i

 (Shri  Morar’
 jt

 Desai)  moved
 for  considere-

 moyed  that  the  Finance  ion  of  the
 Approp:

 ह1क-.
 Bill,  3959  be  taken  into  tion  (No.  2)  Bill,  r959

 Giscassion
 ons

 not  came  After clnuse-by-claase
 rr

 on  was  not  consideration  the  Bill
 was  passed.

 AGENDA  FOR'TUESDAY,
 APRIL  82

 59/VAISAKHA
 BILL  INTRODUCED  2422  T,  ‘1881  (S

 Further  consideration  and
 Appropriation  (No,  2)  Bill,

 pasting
 of  the  Finance

 a7  ill,  2959

 6]  LED—s.

 42498

 Corv»aots
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